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LOK SABHA DEBATES 

LOK SABHA 

Wednesday, July. 15, 19981Asadha 24, 1920 (Saka) 

(The L.<Jk Sabha met at Eleven of the Clock) 

[MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

(Translation] 

'402. SHRI JAYSINHJI CHAUHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the companies engaged in 
production of bio-fertilizers in the country, State-wise; 

(b) the details of companies in Gujarat which are 
producing fertilizers for agriculture; and 

(c) the steps taken/proposed to be taken by the 
Government to increase the production of bio-fertilizers in 
the country? 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) A statament 
is laid on the Table of the House. 

(a) A statement giving details of. the organisations 
~ngaged in the production of biofertllisers, State-wise, is 
at Annexure. 

(b) In Gujarat the major fertiliser producers are Indian 
Farmers Fertllisere Cooperative (IFFCO), Krishak Bharati 
Cooperative (KRIBHCO), Gujarat State Fertiliser Company 
Ltd. (GSFC) and GuJllrat Narmada Valley Fertiliser 
Company Ltd. (GNVFC). In additlo~ there ara five single 
Super phoaphate manufacturers in die State namely Kissn 
Industries, Moraiya; Rama Fertilisers, Junagarh; Liberty 
Phosphates Ltd., Baroda; Mardia Chemicals, 
Surendranagar and Dharmsi Morarji Chemicals Company 
Ltd. Anueli. 

The biofertiliser production in the State has been 
taken up by IFFCO, KRIBHCO, GSFC, Gujarat State 
Cooperative Marketing Federation and ~uJarat Agro 
Industries Corporation. These organisations have set up 
a production capacity of 975 tonnes per annum of 
biofertilisers in the State. 

. (c) Government of India is implementing a Central 
Sector Scheme for Development and Use of Biofertilizers. 
Under this scheme a grant-in-aid of. upto Rs. 20 lakhs Is 
provided for establishment of biofertilizer production 
capacity of upto 150 tonne. per annum. Field 
demonstrations and trainings for farmers and the extension 
workers are organised to popularise the use of 
biofertllisers in the country. 

Annexure 

Details of biofertiliser production units of the country 

Units financed by GOI 
Unit 

1. MFL, Vljayawada 

2. APAU, Hyderabad 

Capacity 
(mt) 

2 

75 

75 

Others 
Unit 

3 

A.N.g. Ranga Agri. Univ., 
Amarava~· Guntur 

2. Regional 5011 Testing Lab., 
Hyderabad 

Capacity 
(mt) 

4 

70 

07 
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2 3 4 

3. GFL, Secunderabad 100 

ABum 

1. Assam Agro Ind. Corpn., Guwahati 150 

2. HFC, Namrup 75 

3. HFC, Silchar 150 

Bihar 

1. SCADA 150 1. Blrsa Agric. Unlv., Ranchi 11 

~. PPCL, Amjhore 75 

3. HFC, Sindri 75 

4. HFC, Barauni 75 

GuJarat 

1. KRIBHCO, Surat 226 

2. Gujarat State Coop. Mktg. 126 
Fed., Ahmedabad 

3. GSFC, Vadodara 475 

4. Gujarat State Agro Ind. 150 
Corporation 

Haryana 

1. CCS HAU, Hiear 75 

2. RBDC, Hisar 50 

Himachal Pradeah 

1. Dept. of Agric., Shimla 75 

KIImataka 

1. Karnataka Compost Dev. 150 1. Azo FertHl8erI Pvt. Ltd." 375 
Corporation Myaore 
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2 3 4 

2. Kamataka State Agro Ind. 150 2. KCD Corpn., BangIora 150 
Corporation 

3. RBDC, Bangalore 50 3. UAS, Dharwad 05 

4. MFL, Banglore 75 4. UAS (GKVK), Bangalore 50 

5. Kadhur Agro, Mylaaandu, 100 
BangaJore 

Kerala 

1. Dept. of Agric., Pattambi 75 

2. FACT, Travencora 150 

Madhya Pradeeh 

1. MFL, Indore 100 

2. M.P. Agro Ind. Corpn., 450 
Bhopal 

3. HFC, Gwalior 75 

4. HFC, Bhopal 75 

5. NAFED Biofertiliser, Indore 200 

6. M.P. Oilseed Corpn., Dhar 150 

7. RBDC, Jabalpur 50 

Maharuhtra 

1. BAIF, Pune 1000 1. Indian Organic Chemicals, 300 
KhopoII, Ralgadh 

2. RCF, Chembur 75 2. Kumar Kriahl Mitra Pvt. Ltd" 2400 
Puna 

3. RBDC, Nagpur 50 3. Ajay BIotech (India), Pune 1500 

4. MPAU, Puna 36 

5. MAIDC, Chinchwad, Puna 300 

6. K-Ferta Laboratories, Nanded 60 
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2 3 4 

Manlpur 

1. RBDC, Imphal 50 

Mizoram 

1. Dept. of Agric., Aizawl 75 

Nagaland 

1. Dept. of Agric., Nagaland 150 

Orissa 

1. DAIC, Bhubaneswar 75 

2. DAIC, Sambalpur 150 

3. DAIC, Rayagada 150 

4. HFC, Cuttack 150 

5. RBDC, Bhubaneswar 50 

Punjab 

1. PAIC, Ludhiana 75 1. PAU, Ludhiana 03 

Ralashtan 

1. PAIC, Jaipur 75 1. RCL-Dept. Of Agric., 50 
Durgapura 

2. SFCI, Suralgarh 150 2. Raj. College of Agric., 02 
udaipur 

3. Jaipur Biofertiliser, jaipur 1000 

Tamil Nadu 

1. MFL, Chenna! 75 1. Luxmi Biotech, Cuddalora 150 

? Dept. of Agric., Salem 250 2. ESVIN Biosystems, Erode 20 

3. Dept. of Agric. 75 3. Magnam Associates, Chennai 250 
Kudumiamalai 

4. T. Slanes & Co., Coimbatore 925 4. Main Blocontrol Res. tab., 300 
Chengalpattu 
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2 .3 4 

5. SPIC Biolpch Div., Chennai 75 5. Monarch Biot. & Rea. Centre, Chennal 22 

6. Seema Collon Dev. Res. 75 6 .. Dept. Of Agrlc, PudukOlla1 250 
Association, Coirnbatore 

7. TNAU, Coirnbatore 17 

uttar Pradesh 

1. IFFCO, Phoolpur 75 1. Dept Of Agrlc., Meerut, 300 
Aligarh, Lucknow, Badaun, 
Etawah, Sultanpur, Banda, 
Jhanai, Azamgarh and 
Varanasl 

2. Dept. Of Agrlc., Etah, 150 
Baharaich and Orai 

3. NBDC, Ghaziabad 75 

West Bengal 

1. BCKV, Kalyani 75 1. Nitrofix Labs, Calcutta 150 

2. HFC, Durgapur 75 2. Micro Bac India, Shyamnagar 84 

3. HFC, Slliguri 150 

Pondlcherry 

1. P. Agro Service & Ind. 75 
Corpn., Pondicherry 
Delhi 1. IARI, Pusa, New Delhi 03 

Trlpura 

1. Dept. Of Agrlc., Tripura 10 

Total 8360 7885 

Grand Total ·16325 
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(Translation] 

SHRI JAISINHJI CHAUHAN: Mr. Speaker, Sir, through 
you, I would like to know from the hon'ble Minister 
whether the Government are aware of the fact that bio-
fertilizers are not being properly used by the farmers of 
the country though these are economical and eco friendly? 
II so, the details of the steps taken by the Government 
in this regard and if not, what are the reasons therefore? 
What will be the future policy of the Government in this 
regard? 

SHRI SOMPAL: Mr. Speaker, Sir, the role of bio-
fertilizers is very important in increasing the agricultural 
production and sustainable development of agriculture and 
environment. Certain ecological imbalances and soil 
imbalances have been noticed due to the sue of chemical 
fertilizers. Therefore, the use of bio-fertilizers is very much 
desirable and Government is fully aware of it. Many 
research works have been undertaken by the Indian 
Council of Agriculture Research to promote the use of 
bio-fertilizers and to educate the farmers in this regard. 
Government has also implemented a scheme to 
encourage the use and production of bio fertilisers. A 
grant of Rs. 20 lakh is being given to every bio-fertilizer 
producing unit. At present, approx. 10 thousand tonnes 
of bio·fertilizers are being produced in our country and 
Govemment wants to promote its production further. 

SHRI JAISINHJI CHAUHAN: Mr. Speaker, Sir, what 
steps have been taken by the Government during the 
last three years to educate the illiterate farmers about 
the use of bio-fertilizers in agriculture? What are the 
detail::' of the achievements made in this regard? II not, 
the reasons therefor? I would also like to know state-
wise details of the companies engaged in production of 
bio-fertilizers in the country particularly in Gujarat indicating 
the names of the companies encouraging the farmers to 
use these fertilizers and thereby expanding the mamet 
by creating a healthy competition among the producers? 
Also please give company wise detaHs of the progress 
and achievements made in this regard. 

SHAI SOMPAL: Mr. Speaker, Sir, training is being 
imparted to farmers to use bio-fertilizers. All 28 Agricultural 
Universities, all research centres and Institutes under the 
indian Council of Agricultural Research and state 
Governments are doing this work. As far as Gujarat is 
concerned. it is also engaged in the production of bio-
fertilizers. KRIBHCO Surat. GSFC Vadora and Gujarat 
State Cooperative Marketing Federation Ahmedabad and 
Gujarat Agro Industries Corporation are the four major 
bio-fertilizer producing units in the State whose production 

capacity per annum is 225, 125, 475 and 150 M.T. 
respectively. 

{English] 

SHAI KONIJETI ROSAIAH: There is a view in certain 
sections, even among the experts also, that over usage 
of chemical fertilisers and pesticides will ultimately lead 
to crop loss and damage. Has the Government got it 
examined? If not, will the Government be pleased to get 
it examined thoroughly? 

SHRI SOMPAL: Sir, it is not correct to say that 
fertilisers are damaging the crops, rather they help growth 
of crops. But certain imbalances are being noticed 
because of over presence of nitrogen in the lower 
atmosphere, certain insects are breeding which are 
harmful to crops. Susceptibility of disease increases with 
overdose. There are certain Imbalances noted in the 
fertility of soil and soil profile; its texture, its composition, 
chemical, physical as well as organic, undergoes a 
change. We are seized of the matter. Research is a 
continuing process and it is being taken note of and 
measures are being taken to create a use pattem on 
balanced side and promoting a balanced NPK use as 
well as other fertilisers including biofertilisers. 

SHRI A.C. JOS: In the answer, the names of the 
major industries which produce biofertilisers have been 
mentioned. Under the present scheme, Rs. 20 lakh is 
given as grant-in-aid for the establishments which produce 
biofertilisers up to 150 tonnes. The disposal of solid 
wastes is posing a great problem for the municipalities 
and corporations, especially in Kerala where the density 
of population is so high and there is no space to dispose 
of the waste. So, many of them are tuming to produce 
biofertilisers using some worms that were recently found 
out. 

MR. SPEAKER: Please ask the question. 

SHRI A.C. JOS: In producing these biofertilisers, the 
municipalities are facing problems. So, in the wake of 
propagation of biofertilisers, my question to the hon. 
Minister is, will the Govemment be pleased to consider 
subsidising and giving grants to the municipalities and 
corporations which are prepared to produce biofertilisers 
·from solid wastes? 

SHRI SOMPAL: Our research institutes are trying to 
find new strains for producing new kinds of biofertHisers 
and this medium yet has not been tapped. I think, It 
should be done. As a mandate to the ICAR, we are 
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trying to include certain other things including solid wastes 
from the urban as well as rural areas. If new strains can 
be found. then. surely, they can be utilised. 

SHRI A.C·. JOS: My question is specific. Are you 
prepared to give grants to the municipalities and 
corporations which are now engaged in converting solid 
wastes into biofertillsers? 

SHRI SOMPAL: Unless It is scientifically established 
that they do contain certain microbes which can be used 
to produce fertllisers ... (lnterruptlons) 

SHRI A.C. JOS: It is produced in Kerala. Many 
municipalities have taken solid wastes and are producing 
biofertilisers. 

SHRI SOMPAL: Sir, if they have specific information, 
they can provide it to me . ... {lnterruptions) 

SHRI A.C. JOS: Let him answer. The questions are 
not being answered. I had put a specific question. 

SHRI,SOMPAL: It has been cleariy answered. 

MR. SPEAKER: The Minister has answered your 
question. Please take your seat. 

[Translation] 

SHRI CHHATTRA PAL SINGH: Mr. Speaker, Sir, 
through you. I would like to tell the hon'ble Minister that 
bio-fertilizers increase the fertility of the soil but the use 
of chemical fertilizers reduce it. I want to know whether 
the Government have any scheme to impart this 
regard? 

SHRI SOMPAL: Mr. Speaker, Sir, I have already 
given reply in this regard. It is a continuous process. 
There are certain imbalances in the soil which affect the 
environment. Research is going on in this regard. Farmers 
are made aware of it regulariy. 

{English] 

PROF. A.K. PREMAJAM: Sir, at present, there is a 
fully developed scientific method by which biofertillser is 
produced by one company known as Excel Industries. 
Many of the corporations and municipalities in Kerala have 
decided to use this technology and establish factories or 
plants to divert or dispose of the solid wastes. 

MR. SPEAKER: Madam, you ask your supplementary. 
You need not give all the information. The hon. Minister 
will give il in his reply. 

PROF. A.K. PREMAJAM: I am coming to the 
question. I want a specific answer to this. Already there 
are applications pending from Calicut Corporation. The 
question is, will the Govemment give incentive to such 
plants established by the local bodies. 

SHRI SOMPAL: The grant which is given for 
establishing bia-fertiliser production units includes all kinds 
of organisatioins, including the private organisations, 
whosoever approaches and whose proposal is approved. 

PROF. A.K. PREMAJAM: I am not asking about the 
companies, but I am asking about the local bonias which 
are using the bio-technology. 

SHRI SOMPAL: The local bodies are also included 
there. 

(Translation] 

SHRIMATI SUMITRA MAHAJAN( Indore): Hon'ble Mr. 
Speaker, Sir, it Is right that we want to promote the bia-
fertilizers but their quality should be maintained and a 
standard product should be avail!lble In the market. I 
want to know whether the Govemment Is considering to 
provide it I.S.I. mark? It Is possible that these bio-producta 
may decay in 3-4 months but a urea bag can be kept 
intact for a year. I would like to know from the 
Government what is its plan to increase the shelf life 
value of these products? 

SHRI SOMPAL: Mr. Speaker, Sir, Bureau of Indian 
Standards has laid some standards for the quality control 
of bio-fertilizers. This work has been assigned to Indian, 
Council of Agriculture Research. A team of this Council 
has submitted all the norms and standards after suitable 
amendments to the Bureau of Indian Standards. Bureau 
of Indian Standards is engaged in the work of amending 
those specifications. 

It Is right to increase the shelf life value of these 
products and as I have said these are the micro biological 
organism which can be preserved at a certain temperature 
and in a special medium. They have a fixed life span. 
Continuous research is going on to increase the shelf life 
value of bia-fertilizers and to have a control on their 
quality. 

{English] 

SHRI T.R. BMLU: Our farmers do not have general 
awareness about the use of nitrogen, potash and 
phosphate. In a way, the farmers have .to use nitrogen, 
phosphate and potash according to some proportion. I 
think it may be 4: 1 : 1. So, to create a general awareneas 
among the farmers, will the hon. Minister and the 
Government come forward to educate the farmers in a 
proper way so as to use the complex fertilisers for the 
proper crops? 
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SHRI SOMPAL: Though I have answered the 
question in reply to an earlier question and though it 
does not pertain to bio-fertilisers - it pertains to the 
balanced use of NPK Le, chemical fertilisers - yet, I would 
like to say that the Central Govemment as well as the 
State Governments, through all their extension agencies 
and State Agriculture and Central Agriculture Departments, 
are already having a programme to educate farmers on 
these and the information is continuously being supplied 
to farmers. They are being trained through demonstration 
plots, through publicity measures, on the K.V.Ks, and 
also other centres which the Central Govemment and 
the State Governments have. 

[Translation] 

'403. SHRI CHINMAYANAND SWAMI: 
SHRI SOHANVEER SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment have prepared any action 
plan for development of horticulture in the country; 

(b) if so. the details thereof and the allocation made 
during the current financial year, state-wise; 

(c) whether the Govemment have prepared any action 
plan to invoke co-operative sectors also in the field of 
horticulture; 

(d) if so. whether the Union Government have issued 
guidelines to the State Governments in this regard; and 

(e) if so, the details thereof? 

[Eng/ish] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (e) A statement 
is laid on the Table of the House. 

Statement 

(a) and (b) The Department of Agriculture and 
cooperation is implementing various central plan schemes 
for promoting integrated development of fruita, vegetables, 
root & tuber crops, mushroom, floriculture, coconut, 
cashewnut, cocoa, spices, use of plastics In horticulture. 
medicinal and aromatic plants and promotion of 
beekeeping throughout the country. Allocation for the 
above schemes during 1998-99 is Rs. 300 crores, as per 
details in Annexure-I. Allocation made to the states for 
various horticulture programmes are indicated in Annexure-
II. 

(c) to (e) The Govemment of India have envi!l8ged 
an important role for cooperative Sector in marketing and 
post harvest support to horticulture produce. National 
cooperative Development Corporation provides financial 
assistance for creating marketing and post harvest facilities 
to the cooperatives through the State Govemments. The 
National Horticulture Board provides soft loan to 
cooperatives for Integrated projects and for post harvest 
facilities as also to the private and pul?lic sector. The 
State Governments have been advised to utUise the 
financial support available to horticulture cooperative 
marketing societies under the schemes of National 
cooperative Development Corporation (NCDC) and 
National Horticulture Board (NHB). 

Annexure-I 

SI. 
No. 

1. 

2. 

3. 

Statement showing allocations for various horticulture schemes during 1998-99 

Schemes 

2 

Integrated Development of Fruits 

Integrated Development of Vegetable Seeds 

Integrated Development of root & Tuber Crops 

(Rs. In lakhs) 

Revised Budget 
Allocation 1998-99 

3 

2500.00 

2000.00 

200.00 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

\ 
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2 

Integrated Development of Mushroom 

Development of Floriculture 

Integrated Development of Spices 

Integrat03d Development of Cashewnut 

Integrated Development of Cocoa 

Development of Medicinal & Aromatic Plants 

Development of Beekeeping 

Promotion of Use of Plastics in Agriculture 

Programmes of National Horticulture Board 

Coconut Development Board 

Integrated Projects for Handling & Marketing of 
Fruits and Vegetables 

Human Resource Development in Horticulture 

Infrastructure Support for Horticulture 

Horticulture Intervention for Human Nutritioin 

Horticulture Development in Tribal & Backward Areas 

Technology Mission for North-Eastem States 

Total: 

Nole: (1) Schemes 1 10 13 are continuing schemes. 

(2) Schems 1-1 10 19 are new schemes 
Delails being worked out. 

to Questions 18 

3 

475.00 

1000.00 

3750.00 

2000.00 

70.00 

200.00 

250.00 

11000.00 

2800.00\ 

2300.00 

60.00 

410.00 

40.00 

200.00 

300.00 

445.00 

30000.00 
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Annexutrl-ll 
2 

State-wise allocation for various hottk:ulture 
schemes during 1998-99 

Meghalaya HI~.60 

Name of States Total allocation for all Mizoram 183.14 
Schemes during 1998-99 

(Rs. In lakhs) 
Nagaland 207.63 

2 

Orissa 958.17 

Andhra Pradesh 2107.55 

Punjab 287.68 

Arunachal Pradesh 253.07 
Rajasthan 640.42 

Assam 144.90 
Tamilnadu 1648.86 

Bihar 446.20 Tripura 161.89 

Goa 234.83 Uttar Pradesh 307.27 

Gujarat 454.84 West Bengal 234.91 

Haryana 387.87 Sikkim 239.03 

A&N Islands 36.19 
Himachal Pradesh 291.22 

Chandigarh 2.50 
Jammu & Kashmir 785.37 

Dadra & Nagar haveli 13.71 

Kamataka 3232.29 

Daman & Diu 15.56 

Kerala 1936.98 
Delhi 122.70 

Madhya Pradesh 865.18 
Lakhsa~eep 19.95 

Maharashtra 4028.17 
Pondic~"y' 67.48 

Manipur 264.84 
Total: 20569.00 



21 Ora/ Answers ASADHA 24, 1920 (Saka) to Questions 22 

[Trans/ation] 

SHRI CHINMAYANAND SWAMI: Mr. Speaker, Sir, 
an acute shortage of vegetables and fruits is being felt 
these days due to which the prices of vegetables have 
skyrocketed. It has been heard that government is 
planning to export the vegetables. I would like to know 
from the governrnent whether it would like to formulate 
any special action plan to increase the production of fruits 
and vegetables keeping in view the demand in the local 
marketing the potential of export in the international 
market? 

Part(b) of my question is that today when an 
increasing demand for herbal medicines is being felt, 
whether the 9,overnment would like to formulate a special 
action plan/research plan for increasing the production of 
herbal medicinal plants? The (c) part of my question 
relates to the potentialities in increasing aima production 
in Pratapgrah district where amla is grown extensively. I 
would like to know whether the government would like to 
set up any special research centre or an agricultural 
science centre for increasing the production of guara and 
amla, and for the preservation and marketing of these 
fruits. 

SHRI SOMPAL: Mr. Speaker, Sir, the Department of 
Agriculture and Cooperation of the Government of India 
is already implementing some of the centrally sponsored 
schemes through which production of fruits, vegetables, 
mushrooms, tuber crops, and aromatic and medicinal 
plants is being encouraged. As far as the production of 
amla in Pratapgarh is concerned, I do not have the ful 
information as to what quantity is being produced there 
but one thing is definite, that be it amla or other fruits, 
the agriculture department of Centrai Government is 
implementing centrally sponsored scheme and centrally 
planned schemes lor encouraging their production. As far 
as the export of aromatic plants is concemed, as Hon'ble 
Member has said correctly, there is an ample scope for 
it. Ayurvedic system of medicine has been increasingly 
getting recognition at the international level, and the 
research work is going on for the cultivation of the 
medicinal plants and to improve their variety. Previously, 
these plants used to be collected from the forests, now 
the Government wants to promote their cultivation. All 
the research centers and universities have been entrusted 
with the responsibility of cultivating medicinal plants and 
improving over their variety. Our such institute is in 
lucknow and another institute namely. Tropical Botanic 
garden Research Institute at Balod in Kerala has been 
doing outstanding work in this regard by doing research 

activities pertaining to identification of the rnedical 
properties of these planlB and promoting their production. 

SHRI CHINMAYANAND SWAMI: Sir, I did not get 
the answer which I was striving to know through you. 
Mr. Speaker, Sir, that a special variety of amla ia grown 
in Pratapgarh and special research centnt is grown In 
Pratapagarh and a special research centnt is needed for 
giving boost to Its productton, marketing and preservation. 
in this connection, I would like to know from the Hon. 
Minister whether he would like to set up a special 
research centre for preservation and marketing related 
activities and for Increasing production 01 this crop? 

SHRI SOMPAL: Mr. Speaker, Sir, at present no auch 
plan is under consideration of the Centre, but the Central 
Government is providing assistance to Uttar Pradesh 
Govemment to increase its cultivation with the cooperation 
of the State Government. 

SHRI SOHANVEER SINGH: Mr. Speaker, in Western 
Uttar Pradesh the mangoes are specially grown alongwlth 
rice and what. But from the last few years the cultivation 
of mangoes has become quite an unprofitable proposition, 
due to which the farmers have been forced to shift to 
cultivation of wheat and sugarcane in place of Mango. If 
the area under horticulture decreases, it will have aerious 
impact on our environment. In Western Uttar Pradesh, 
the ground water is not available even upto the depth of 
hundred feel. Water is not vailable to 'the farmer, and 
the region has reached a pethetic state. The region which 
was bushgreen fifty years ago has now become devoid 
of greenbelt. I would Oke to know from the hon'ble Minister 
through you, Mr. Speaker, Sir whether the Government 
has formulated any scheme for the protection of 
Horticulture area in the country and for providing the 
benefits of mango crop to the farmer so that its cultivation 
is not adversely affected? 

SHRI SOMPAL: Mr. Speaker, Sir, I hail from the 
Western Uttar Pradesh and I am well acquainted with 
this fact. The concem of the Hon. Member that the mango 
production has received a severe blow is quite justified. 
There are mainly three reasons for it • firstly, the 
underground water level is falling at an alarming rate 
because of excessive ground water exploitation that has 
taken place for irrigating crops like sugarcane and rice. 
Secondly, mango crop has been insfested with some 
diseases of which the farmers have no knowledge. Our 
Central Fruit Research Centre, Lucknow has conducted 
a lot of research in this direction and we have formulated 
a scheme to disseminate this information to Westem Uttar 
Pradesh on a far better seele from this year. 



23 Oral Answers JULY 15, 1998 to Questions 24 

A decision to establish a centre which is expected to 
start functioning from the next year has been taken to 
easily make available the saplings of mango and other 
fruit plants to the farmers of Meerut. Another reason for 
it is that the trees in the gardens and elsewhere have 
grown old. The work of rejuvenating these trees by culling 
one part 01 the tree and allowing the rest of it to spread 
has been going on so that the yield per tree may 
increase. All these four schemes are being implemented 
in Western Ullar Pradesh. 

SHRI SOHANVEER SINGH: Mr. Speaker, Sir I would 
like to ask one more question from the Hon. Minister. 

{English} 

MR. SPEAKER: Please to take your seat. 

(Translation] 

SHRI MOTILAL VORA: Hon'ble Mr. Speaker, Sir, the 
allocation for the vegetables mentioned by Hon. Minister 
the production of which is to be increased, is Rs. 300 
crores for the year 1998-99. The allocation covers 
marketing and procurement facilities also. -I would· like to 
tell that the fruit production in the Chattisgarh belt of 
Madhya Pradesh, mango production in Panchamarhi, and 
the apple production in Ullrakhand region of Uttar Pradesh 
takes place on a large scale but there is no proper 
transportation system lor these fruits crops. Poor and 
marginal farmers do not have proper access to the main 
road from the village to supply their produce to markets. 
Fruit-production has been abundant this year. Mr. Speaker, 
Sir, I would like to draw the allention of the House to 
the fact that in the Hindi speaking belt, the funds that 
have been allocated are for Bihar only Rs. 446.20 lakhs, 
for Madhya Pradesh Rs. 665.18 lakhs, for Rajasthan 
Rs. 640.42 lakhs and lor Uttar Pradesh Rs. 307.27 lakhs. 
With such a meagre allocation how do you expect that 
fruits can be produced on a large scale? Hon'ble Minister 
I would like to say that I do not have any objection as 
to how much you have given to other states but why this 
kind of partiality is being adopted with the Hindi speaking 
states? 

SHRI SOMPAL: Mr. Speaker, Sir, the Govemment 
has no such intention to give stepmotherly treatment to 
a particular state or region. 

SHRI MOTILAL VORA: these are your's figures, 
not mine ... ('nterruptions) the money allocated under the 
plans. 

{English] 

MR. SPEAKER: Let him complete. 

[Translation] 

SHRI SOMPAL:. Mr. Speaker, the allocation under 
various schemes is made keeping in view several factors 
i.e. the demand made by the State Government, the 
amount of previous allocation and the extent of its 
utilisation by the respective states. This allocation also 
includes the allocations made for sprinkler set and drip-
irrigation system. But it is surprising that all the assistance 
provided by National Horticulture Board is availed of by 
these five states about which the hon. Member was talking 
and stili nobony has raised any objection to It. State 
Govemments have to take more active part In this regard 
and they receive the funds in proportion to their respective 
demands. 

DR. RAM KRISHNA KUSMARIA: Mr. Speaker, Sir, 
horticulture is yet to be introduced in the rural areas, 
people do not have knowledge about the production, 
cultivation and irrigation techniques of fruit-plants. 
Therefore, I would like to know from Hon. Minister as to 
what provisions have been made for training the farmers 
of rural areas about horticulture so that t~ey are able to 
undertake horticulture practices and adopt the cultivation 
of fruit plants In an efficien.t way? 

SHRI SOMPAL: Mr. Speaker. Sir, horticulture is 
generally practiced In rural areas. Delhi has no surplus 
land in which horticulture can be practiced. 

DR. RAMKRISHNA KUSMARIA: Hon'ble Mr. Speaker, 
Sir, if you go to places like Damoh, Panna and the entire 
range of that area, you will not find any horticulture being 
practiced there. My submission is that whether the 
Govemment is taking any action for training the farmers 
in horticulture? 

SHRI SOMPAL: Mr. Speaker, Sir, the main job of 
giving encouragement to the horticulture and Implementing 
all the related schemes and providing training pertain to 
State Govemments. Central Government provides only 
financial assistance to them. The information gathered 
through research is made available to them. If the work 
is to be done at places like Panna and Damoh or at 
village to village level, it should be done by the 
Horticulture Department of the concerned State 
Govemment. If the State Govemment submit any plans 
in this regard to us, then the ;ssue of providing grants 
and assistance in that regard can surely· be considered. 
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SHRI lAlU PRASAD: Mr. Speaker, Sir, Hon'ble 
Ministries an expert conversationist and has replied to all 
the questions cleverly. I would say that Bihar, especially 
Northern Bihar, excels in production of leechi. 

{English] 

Sir, Uttar Pradesh is the Garden of Bihar. 

[Translaltion] 

In tribal area of Chotta Nagpur, pappaya, the jack 
fruit and 'barhal; are grown on a large scale and loechi 
of best quality is produced there. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAY, MINISTER OF STATE IN THE MINISTRY OF 
PARliAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PROGRAMME IMPLEMENTATION 
(SHRI RAM NIAK): Do not narrate much about these 
things, my mouth is watering. 

SHRI lAlU PRASAD: Not water, we want you to 
drink milk. 

Mr. Speaker, Sir, I would like to know what 
arrangements have been made to transport leechi and 
Pappaya from fields to the road and from there to the 
markets and what steps have been taken to boost their 
export? 

Second thing I would say is that this year the 
production of mangoes has been less and whatever little 
fruits trees bore, fell off the trees due to strong minds, 
rains and storms etc. This year mango did not reach the 
market. I want to know whether your Agriculture Research 
Centre on which crores of rupees are spent, has 
formulated any scheme for getting the mango crop every 
year? What arrangements have been made in this regard? 

SHRI SOMPAl: As far as the inanipulation in replies 
is concemed, some of its credit goes to SM talu Prasad 
for we have received the training of this art from him. As 
far as the Potential of North Bihar is concemed, it has 
been accepted without dispute that there is an ample 
scope for fruit and vegetable production Northem Bihar. 
The availability of water and sun light throughout the 
year, the fertility of soil, and the availability of inherited 
bio-resources in the soil is conducive to the cultivation of 
many fruit crops which include leechis and other fruit 
varieties mentioned by ,Shri lalu Yadav. 'Makhana' is one 

of them, but for its cultivation, we expect the cooperation 
of the State Govemment. As I said just now that we 
tiave four departments to facilitate their export, marketing, 
processing and for creating necessary infrastructure for 
the aforesaid activities. NCDC, National Horticulture Board 
And Govemment of India are working in tendem. The 
utilisation certificate of allocation made to them by 
Govemment of Bihar also remains awaited? 

SHRI lAlU PRASAD: We will pressurise the 
Govemment of Bihar for providing you the needed co-
operation. 

SHRI SOMPAL: Your capacity to pressurlse Bihar 
Govemment is unchallenged, you can pressurise them. 

It is a well known fact that laluji is capable of 
maintaining continuous pressure on the Government of 
Bihar and I would like that Laluji should use this capacity 
for encouraging horticulture. 

SHRI ABDUL GHAFOOR: If laluji does not pressuries 
the Govemment of Bihar, then you can do the same by 
imposing President's Rule in Bihar. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA): Who will apply pressure there when Mr. Lalu 
is present? 

SHRI SOMPAL: As I said just now, four departments 
look after promotion of cultivation of fruits, their processing 
and facilitating infrastructure for their storage. 

If the Govemment of Bihar seeks any assistance 
from these departments then we will certainty consider it. 

[English] 

SHRI N. JANARDHANA REDDY: It is a fact that the 
Govemment should also accept the fact that the country 
now needs horticultural crops and encouragement for 
horticulture. Sixty-five per cent of our population is living 
on agriculture. That is why the problem with agriculture 
is agricultural farmers. We have to reduce the number 
and diversify them. Horticulture ie the only alternative. It 
is a fact that during Dr. Balram Jakhar's time horticulture 
had been given a fillip. No one can dispute It. Shri Sompal 
is an academician, farmer, technocrat, everything. About 
Bihar Shrl Lalu Prasad and about Madhya Pradesh Shrl 
Motilal Vora had asked question. I am not going to ask 
about Andhra Pradesh alone, but about the whole country . 
What is your perspective plan about marketing post-
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harvest technologies? Whenever somebody comes you 
give him one or two lakh rupees to build a cold storage. 
That is not going to be the answer. Shri Raliv Gandhi 
had created 27 agro-climatic zones. 

MR. SPEAKER: There are other Members also who 
want to r!lise questions. 

SHRI N. JANARDHANA REDDY: But Sir, you never 
allow me to raise the question. 

MR. SPEAKER: Please ask your supplementary. 

SHRI N. JANARDHANA REDDY: I will sit down. What 
is this, Sir? Everybody is asking his question, but when 
I ask a supplementary ... 

MR. SPEAKER: You ask your supplementary 
question, please. 

SHRI N. JANARDHANA REDDY: This is an important 
question. 

MR. SPEAKER: You are not supposed to give all 
this information. 

SHRI N. JANARDHANA REDDY: I was asked to 
speak on the Demands for Grants of the Agriculture 
Ministry. That was not possible. I should be allowed to 
put at least a question. 

My question is, is three any perspective plan drawn 
by the Govemment of India based on the fruits or flowers 
that are going to be developed? Cold storage, refrigerated 
transport, all these things are necessary. Have you got 
any plan or are you simply gjyj~g some loans to State 
Govemments and later say that you had given Rs. 20 
crore or Rs. 30 crore to Andhra Pradesh? This is not 
going to be 1he solution. Are you thinking to develop any 
integrated approach for the horticultural development .. 
crop development, post-harvest technology and also 
marketing? 

SHRI SOMPAL: The hon. Member has raised a very 
important issue. It relates to comprehensive plan for 

integrated development of horticulture in the country. There 
is no doubt that encouraging production would not be 
sufficient. It has got to be backed up with infrastructure 
like storage facility, packaging, processing, establishing 
pre-cooling facilities, connectivity in te,ms of roads, 
adequate market system in the areas of produce, forward 
linkage in terms of transporting it in freezer vans and 
also for packaging to Intemational standards if it is sought 
to be exported. All these things are being undertaken by 

the Govemment 01 India. We do have an integrated 
project of handling fruits and vegetables, infrastructure 
support lor horticultural development, integrated 
development of horticulture in tribal areas in North-East, 
Technology Mission of vegetables and Technology Mission 
for integrated horticultural development for North-East 
States including Sikklm. We are having a continuous 
system of research input support and technology transfer, 
post-harvest management, marketing and export and also 
financial back-up through the four agencies which I have 
already outlined. 

[Translation} . 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
hail from Konkan region of Mah'arashtra which is 

completely a hilly area. For the last few years, farmers 
of this region are shifting from their traditional cultivation 
of foodgrains to horticulture. Mango, cashew nuts, coconut 
and betelnut are produced in a large scale in our area. 
The fruits which are exported are mostly grown in hilly 
areas. Through you, I would like to know from the 
Government that whether any special plan has been 
formulated to promote the horticulture in hilly areas? 

SHRI SOMPAl: Mr. Speaker, Sir, while replying the 
question of Shri Reddy I have already stated that a 
special plan has been formulated for hilly areas and North-
Eastem States. As far 88 Konkan region is concemed, 
steps are being taken to encourage the cultivation of 
cashew nuts. It is one of the fruits whose production has 
increased substantially. India is number one producer of 
cashew nuta. Regarding vegetables production it stand 
second in the world. Assistance is given to the cashew 
producing states like Kerala. You will be glad to note 
that its productivity hu increased from 57 tonnes to 71 
which is almost 1'/2 times more than the earlier 
productivity. 
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{English] 

SHRIMATI GEETA MUKHERJEE: He has called me. 
(Interruptions) PJease allow me to put my question. 

Thank you, Sir. From the statement which shows the 
allocation for various horticultural schemes during 
1998-99. I am surprised to see - and I want to know the 
reason for this - that out of a total of Rs. 300 crore for 
these nineteen schemes, the biggest amount, that is, 
Rs. 110 crore have been allocated for promotion of sue 
of plastics in agriculture whereas the scheme for 
development of medicinal and aromatic plants has been 
allocated only Rs. 2 crore. May I know why this non-eco-
friendly scheme for promotion of use of plastics has been 
allocated more money while all the other important 
schemes have been almost neglected. Is it because of 
pressure from the plastic lobby and if so will the han. 
Minister rethink all these priorities? 

SHRI SOMPAL: Mr. Speaker, Sir, people who know 
about agriculture and people who know about horticulture 
are all convinced on this point that use of plastics in 
horticulture is meant for a more judicious and economic 
use of water which is a scarce commodity in India. 
Plastics are not used to fertilize fields. They are used to 
administer water to the plants. It is done on a more 
sustainable basis. The same water is sought to lIerve a 
larger area and a larger number of plants on a trickling 
basis so that there is growth on a more continuous basis. 
It has been advised by all experts. There is no question 
that is has to be reconsidered. It has great use and it 
will continue to remain so. 

(Translation] 

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 
Speaker, Sir, just now hon'ble Shri Laluji has asked about 
the mango crop but the hon'ble Minister did not reply. 
This question concems the whole country whether it is 
Uttar Pradesh or Rajasthan. 'Dashahrl' Mango of 
Malihabad city of Lucknow district is famous not only in 
the country but all over the world. There are many other 
varieties of mangoes. Hon'ble Prime Minister must be 
aware about it. When I went to Lucknow I came to know 
that this year only 20% mango crop has come in the 
market earlier many schemes have been fonnulated for 
Malihabad which is famous all over tl",e world for its 
mangoes. I would like to know that measures have been 
taken with regard to those schemes to save the mango 
crop. The production of mango is declining for the last 
3-4 years. It resulted in the increase in prices and have 
become out of reach of poor people. Now a days a 

single piece of Malihabadi mango costs ;:everal 
rupees ... (Interruptions) HOIl'ble Minister will do, but, 
whether the hon'ble Prime Ministt", wiil also look into this 
malter. Malihabad is a part of his constituqncy. /I is good 
that lucknow is being beal'tificd but if you will take stet's 
to save the mango crop in Malihabad, only then the real 
beautification of luck'loW will take place. We will also 
appeal hOIl'ble Prime Min'~ter t" recollect his memClries 
of Lucknow. What steps have been taken to protect the 
mango crop in Malihabad? 

SHRI Sm.~PAL: Mr. Speaker, Sir, Shri Mulayam 
Singh Yadav has rightly pointed out that I dH not reply 
the question regarding the mango asked earlier. I seek 
your pardon for it. 

Mango crop was already damaged when our 
govemment came into power. However, no govemn,unt 
could be hp.ld responsible for it. It is a genetic 
problem ... (Interruptions) 

SHRI MULAYAM SINGH YADAV: Hon'ble Minister, 
please take it seriously. It is not a question of change in 
sovernment. The crop worth crores of rupees has been 
damaged there. 

SHRI MOTIlAl VORA: The crop of Malihabadi 
mango is decaying for the last three years. The crop is 
getting damaged by the pests and many diseases. 

MR. CHAIRMAN: Pleaae do not do like this. 

{English] 

SHRI SOMPAl: Sir, altemate bearing of fruits is a 
genetic feature of mango. 

{Translation] 

This year we had a low production. Due to adverse 
weather conditions mango flowers could not mature into 
fruition. Such natural calamities seldom take place. The 
main factor responsible for the low production of mango 
crop was adverse weather conditions. It is riyht that 
research should be undertaken in this regard. Horticulture 
department of the Indian Council of Agriculture is 
undertsking research on such genetic feature 80 that every 
year aame quantity of fruit could be produced. The trees 
with such genetic feature have been discovered in a 
temperate climate fruit research Institute situatad at 
Lucknow. Such trees have been marked which will bear 
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the same quantity of fruit every yuar. A programme will 
be launched to grow such saplings. 700 varieties of such 
sapplings have been collected in temperate fruit institution. 
A genes Bank is also being developed in Lucknow. The 
cultivation of mangoes should be encouraged in Malihabad 
Lucknow and other adjacent areas which are world 
famous not only for 'Oashahri' but also for 'Iangra', 
'chausa' and many other varieties of mangoes. A 
programme is being launched to provide nursery to 
prevent the diseases and to develop the varieties giving 
uniform production every year ... (lnterruptions) 

[English] 

MR. SPEAKER: Shri Raghunath Singh please take 
your seat. 

[Translation) 

This is Question Hour, it is not the time for 
discussion. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I have 
pain in my hand as I have raised it since long. 

SHRI RAJESH PILOT: Hon'ble Speaker, Sir, hon'ble 
Minister belongs to the State where agriculture is the 
prime occupation. The Hon'ble Minister also takes interest 
in agriculture. He used to give us solid suggestions at 
seminars when he was not in power I would like to draw 
the attention of the hon'ble Minister towards two issues. 
Today, farmer's attention is diverting from cultivating main 
crops like wheat, sugarcane etc. Because the cost of 
agricultural inputs have increased. Farmers are left with 
only two options i.e. horticulture and agro-based industries 
to survive. If government do not pay attention towards 
them I do not think farmer will be able to survive and 
raise his voice after 10-15 years. Government have paid 
less attention towards agro-based industries in this year's 
Budget. If it is the policy of government then it will affect 
the progress of agro-based industries. Hon'ble Prime 
Minister is present here. I request him to aet up a task 
force for the development of horticulture. Shri Sharad 
Pawar was mentioning that our share in world market 
regarding horticulture crop in 0.25% inspite of our capacity 
Dashahri mangoes are not being exported and we have 
not been able to export even one percent of horticulture 
produce even after the hard labour of 50 years. My 
question is how agro-based industries and horticulture 
can be promoted and farmers could be saved? Whether 
the hon'ble Prime Minister will give priority to set up task 
force in this regard? 

SHRI SOMPAL: Mr. Speaker, Sir, there is no need 
to set up a task force as the concerned departments of 
the centre and state governments already have a large 
number of manpower there. The need. is to use the 
existing man power. You never had the political and 
administrative motivation to do so. However, we will use 
that man power, 

[English) 

MR. SPEAKER: Question No. 404. 

... (Interruptions) 

MR. SPEAKE'R: I have called out the number of the 
next Question. 

... (Interruptions) 

[Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I did 
not get the opportunity. 

[English] 

MR. SPEAKER: Please take your seat. 

[Translation] 

SHRI PRABHUNATH SINGH: I have raised my hand 
since the Question Hour has started. 

[English] 

MR. SPEAKER: Please cooperate. Please take your 
seat. 

[Trans/ation1 

You will also get an opportunity. 

SHRI PRABHUNATH SINGH: You are not protecting 
our rights ... (lnterruptions) 

[English] 

MR. SPEAKER: Please take your seat. Time is too 
short. This is Question Hour, please understand this. I 
am requesting you to take your seat. 
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{Translation} 

SHRI PRABHUNATH SINGH: Our rights are being 
breached ... (Interruptions) 

{English} 

MR. SPEAKER: Please take your seat. 

... (Interruptions) 

MR. SPEAKER: This will not go on record. 

... (Interruptions)' 

(Translation] 

SHRI SHAILENDRA KUMAR (Chail); Please allow 
half an hour discussion on this issue ... (lnterruptions) 

{English] 

MR. SPEAKER: I am appealing to you to please 
take your seal. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except 
what Shri Mukul Wasnik says. 

'" (Interruptions), 

MR. SPAKER: Shri Shailendra Kumar, please take 
your seal. This is not good. 

Dairy Development 

+ 
'404. SHRI MUKUL WASNIK: 

SHRI RAGHUVANSH PRASAD SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment have any plans to give 
a furlher Ihrust to animal husbandry and dairy 
development sector which plays a prominent role in the 
rural economy; 

(b)' if so. the details thereof; 

• Not Recorded. 

(c) whether the Govemment have drawn up any plans 
to provide chilling plants, r.old storages and refrigerated 
vehicles for the growth of dairy development sector; 

.(d) if so, the details thereof; and; 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (e) A statement 
is laid on the Table of the House. 

StIItement 

(a) and (b) Though the primary responsibility for 
animal husbandry and dairy development is that of the 
State Govemments, Govemment of India has plans for 
supporting the efforts of the State Governments in this 
regard. 

The thrust of the Central Govemment in the Ninth 
Plan is in the following areas; 

Upgradation of Genetic Resources . 

Development of Feed and fodder. 

Animal Health Care and Management. 

Processing and Marketing of Livestock 
Products and 

Development of animal husbandry Statistics 
and Information System. 

(c) to (e) Under the Central Sector Scheme 
"Integrated Dairy Development Project (lOOP) in Non 
Operation Flood, Hilly and Backward Areas," assistance 
is provided to the State Govemments for establishing 
chilling Plants, Cold Storagell and refrigerated vehicles 
and other infrastructure for aiding the growth of dairy 
development. 

SHRI MUKUL WASNIK: Sir, while replying to the 
question put by Shri Rajesh Pilot, the hon. Minister has 
questioned the political will. It is only because of that, I 
would like to state this. On 'animal husbandry and dairy 
development' the percentage of allocation of the Central 
Plan fund was 1.1 % during the First Five Year Plan 
whereas during this Plan period, that percentage has been 
reduced to 0.3% of the Central Plan fund we will now 
understand where the political will is and where it is not. 
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Moreover, I would like to state here that every hon. 
Member in this House will talk about farmers and the 
need to diversify in agriculture and allied activities. The 
Department of Animal Husbandry and Dairy Development 
had asked for an allocation of Rs. 3.151.57 crore during 
this Plan period; but against this, an allocation has been 
made only to the tune of Rs. 1,980 crore. 

I would like to know from the hon. Minister as to 
what are the schemes which are likely to be affected 
Rdversely because of the reduction in the allocation 
against the demand madE! by the Department, and what 
are the steps the government plans to initiate so that the 
schemes· do not fail and the necessary thrust is given to 
these programmes. 

SHRI SOMPAL: Sir. there is no scheme which is to 
be affected and so far as allocation is concerned, it is a 
fact borne out by the statistics kept by none but by the 
Government of India that over all the previous Plans, the 
allocation has been coming down in the case of the 
whole agriculture sector not only as a proportion of a 
total Plan fund allocation but also in real terms. This 
year we have taken a decision to enhance the allocation 
by 58 per cent in one year which is a record. In dairy 
sector too, the hike is more than ever before. Therefore, 
there is no question that the Plans are going to be 
affected. 

SHRI MUKUL WASNIK: In reply to part ·c·. 'd' and 
'e' of the question, the hon. Minister has stated that 
assistance is provided to the States under the scheme of 
Integrated Dairy Development Project In non-operation 
flood, hilly and backward areas. When the hon. Minister 
has stated that there has been an enhancement of funds, 
I would like to state that, for this particular scheme, 
Rs. 200 crore was provided in the last Plan period, and 
during this Plan period also, only Rs. 200 crore has been 
maintained. There has been no enhancement. However, 
I would like to know whether backward areas in relation 
to irrigation facilities will be included in this particular 
scheme along with backward and hilly areas. -Part 'b' of my supplementary is that the Standing 
Committee which went into the Demands for Grants for 
last year had categorically stated that the Government 
should immediately create a new Ministry, namely, Ministry 
for Animal Husbandry and Dairy Dev~lopment because 
of the declining interest and the reduction in funds 
allocated to this Department. I would Uke to have the 
intervention of the hon. Prime Minister on this point. What 
is the reaction of the Government on this particular 
recommendation of the Standing Committee? 

SHRI SOMPAL: Sir, the hilly and backward areas 
are already covered under the operations of Technology 
Mission on Dairy Development. It is already covered in 
the non-Operation Flood areas. 

SHRI MUKUL WASNIK: I had asked about the 
backward areas in relation to irrigation facilities. 

SHRI SOMPAL: I think when we identify backward 
areas, the availability of irrigation facilities is also taken 
as one of the parameters to judge whether it is a 
backward area or not. It must be there but there is no 
direct linkage. Backward areas are identified on the basis 
of various parameters. There is a special plan and TMDD 
is overseeing that in the non-Operation Flood areas. 

So far as the creation of a Ministry is concerned. 
there is a separate Department of Animal Husbandry and 
Dairy Development. There used to be a Minister for it. 
Now it is under the Ministry of Agriculture. Currently. 
there is no proposal to create a separate Ministry. 

SHRI MUKUL WASNIK: I had said that the Standing 
Committee had recommended for a separate Ministry. I 
wanted to know whether the Prime Minister would create 
such a Ministry because the funds haye been reduced 
and there is total lack of interest. 

(Translation) 

SHRI RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir Operation Flood was completed in three stages in 
which 1800 crores of rupees were spent. In one district 
of a State, Rs. 468 crores were spent out of a total Rs. 
1800 crore. Whereas in some other states spending was 
10 crore, 20 crore, 30 crore, 40 crore and 50 crores of 
rupees. Besides this 270 Districts were to be covered 
under Operation Flood. But this scheme was implemented 
in 200 Districts and 70 Dist~icts remained without the 
scheme. Thirdly, 1800 crores of rupees were spent and 
76 village Dairy Co-operatives were formed out of which 
22 thousand are non-functioning and in 15 thousand, there 
is provision for artificial insemination. I want to know 
whether the government want to re-start Operation Flood 
Scheme? The District which were to be covered Un(ler 
Operation Flood Programme were not covered under this 
scheme and these districts were not included even in the 
Inlegrated Dairy Development Programme whereas there 
was potentiality for this in these districts. I want to know 
whether government ha6 any scheme to include those 
Districts which were left out under these two schemes to 
be included in Operation Flood Scheme? Besides, is there 
any proposal to include those Districts which were left 
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out from the Operatio'1 Flood Scheme and Integrated 
Dairy Development ~rogramme under the Dairy 
Development Programme? Besides, whether Government 
wants to rehabilitate 22 thousand non-functioning villages 
out of 76 thousanp villages? In the Ninth Five Year Plan 
one Lakh villages ... 

{English] 

MR. SPEAKER: Please ask your question. Otherwise, 
will disallow it. 

... (Interruptions) 

MR. SPEAKER : What is this? 

... (Interruptions) 

(Translation] 

SHRI RAGHVANSH PRASAD SINGH: Sir, I want to 
ask from the Government that whether govemment wants 
to include one lakh villages which were left out in the 
Dairy Co-operative programmes and village Dairy 
Programme which were started for non-functioning Dairy 
Co-operatives to make them functional under the 
Operation Flood and Integrated Development Programme 
under Operation Flood No.4? 

SHRI SOMPAL: Mr. Speaker, Sir, there is a need to 
restrict the tendency of asking six-seven questions under 
one question in Question Hour ... (lnterruptions) 

SHRI RAGHUVANSH PRASAD SINGH: Sir, written 
answer is unsatisfactory and therefore, I asked this 
question relating to Dairy Developmenl...(lnterruptions) 

MR. SPEAKER: You please sit down. 

... (Interruptions) 

SHRI SOMPAL: Mr. Speaker, Sir, as far as Operation 
Flood number 1,2 and 3 are concemed, these have been 
completed. Those villages which were not covered in 
these programmes will be covered under other 
programmes such as Intensive Dairy Development 
Programme. There is no plan as yet to start operation 
Flood Programme number 4. 

Hon'ble member himself had been the 
Minister ... (Interruptions) We have seen him as Minister 
and therefore, I can't help addressing him as Minister. 
He himself had been the Minister and the progress which 
he made was inherited by us and hence, he knows better 
why he was unable to do this. It will be my endeavour 
to complete the unfinished work. There is a rehabilitation 
scheme for the cooperatives at the village and district 

levels whose economic condition is bad. There is no 
proposal to close them. They will continue and their 
rehabilitation will be done ... (lnterruptions) 

[English} 

MR. SPEAKER: Nothing will go on record except Dr. 
Sanjay Singh. 

... (Interruptions)" 

[Translation} 

DR. SANJAY SINGH: Sir, for the balance of the 
environment it is very necessary to maintain the average 
ratio between human population and animal population . 
According to a report, there has been a steep fall in the 
population of animals due to the slaughter of cow and its 
progeny. I want to know whether the Govemment of India 
has any action Plan to maintain this balance? And if so, 
whether this action plan is working? 

12_00 hrs. 

SHRI SOMPAL: Mr. Speaker, Sir, the hon. Member 
is very right in saying that animals play an important role 
in maintaining the environment balance. From animals 
we get not only nutritious food, but manure like compost 
which helps in maintaining the fertility of soil. As far as 
the question regarding reductibn in their number is 
concemed, this Is true and some thinkers have expressed 
concern over the fall in animal population. But the 
Government of India has specifiC plans for animal growth 
especially cow-growth and these schemes will continue 
to be encouraged. 

(English] 

MR. SPEAKER: The question Hour is over. 

WRIDEN ANSWERS TO QUESTIONS 

{English} 

Crop Insurance Scheme 

*405. SHRIMATI JAYANTI PATNAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Government have reviewed the 
implementation 01 Crop Insurance Scheme in the country; 

"Not recorded. 
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(b) if so, the details thereof; 

(c) the crops covered under the scheme; 

(d) whether some State Govemments have sought 
Central assistance for extending the insurance schemes 
to other crops which have not been insured so far; and 

(e) if so, the steps proposed to be taken in response 
to their demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Yes, Sir. 
The Central Government in 1986 constituted a Group 
under the Chairmanship of the then Additional Secretary 
in the Department of Agriculture & Cooperation to 
undertake review of the Comprehensive Crop Insurance 
Scheme (CCIS). Following the recommendations of this 
Group, some changes were introduced in the scheme 
from Kharif 1988 season. These changes were: 

(i) The sum insured was limited to Rs. 10,000/ 
- (as against Rs. 15,000/- previously) per 
farmer irrespective of the quantum of loan 
laken by the farmers. 

(ii) The total sum insured was limited to 100% 
(as against 150% previously) of the crop 
loan. 

In addition to these changes (from Rabi 1988-89), 
!he level of indemnity for various crops was altered as 
!ulll)ws:-

Category Variation in yield Indemnity 

Low Upto 15% 90% 

Medium 16-30% 80% 

High Above 30% 60% 

In view of the demands of the implementing States, 
in the year 1992 it was decided to modify CCIS so as 
to make if financially viable and broad-based. Various 
alternative proposals were considered by the Government. 
At a point of time, suggestions were also sought from 
the States and the Members of Parliament on the 
modification of CCIS. Based on the suggestions and also 

to provide greater benefit to the resource poor segments 
of the farming community an Experimental Crop Insurance 
Scheme (ECIS) covering all the small & marginal farmers 
(both loanae and non-Ionee small and marginal farmers) 
was introduced from the Rabi 1997'98 season onward. 
As required under the condition of sanction fo the scheme 
its performance was recently reviewed. 

(c) The crops covered under the CCIS are - whoat, 
paddy, millets (including maize), oi/seeds and pulses). 

(d) and (e) There is no provision for extending the 
Central assistance to the States/UTs to cover additional 
crops under CCIS. However, the implementing States! 
UTs have been requesting from time to time to cover 
more crops and farmers. 

Keeping in view the demands of various StateslUTs, 
it is proposed to modHy the existing CCIS so as to enlarge 
its coverage in terms of farmers and crops. 

[Translation] 

Development of Industrially Backward Areas 

'406. SHRI MAHESH I<ANODIA: 
DR. MADAN PRASAD JAISWAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission have formulated 
any scheme for the development of industrially backward 
rural areas in various States of the country; 

(b) if so, the detai/s thereof; 

(e) if not, the reasons therefor; and 

(d) the steps being taken by the Government for the 
speedy development of rural backward areas in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): (a) 
to (c) The specific schemes e.g. for the development 
of industrially backward rural areas in various States 
of the country, etc,. Are formulated and implemented 
by the concerned Administrative Ministries/State 
Governments. 
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(d) While the development of backward areas is 
primarily the responsibility of the concemed State, the 
Central Government has also taken up a number of 
schemes for speedy development of backward areas 
including rural areas in the county e.g. Growth Centres 
Scheme, Transport Subsidy Scheme, Integrated 
Infrastructure Development Centres Scheme, Prime 
Minister's Rozgar Yojana (PMRY) and Rural Employment 
Generation Programme. 

[English] 

Indo-Pak Talks 

'407. SHRI NARESH PUGLIA: 
SHRI ANAND RATNA MAUAYA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Prime Minister has called upon his 
Pakistan counterpart to step forward for a fruitful and 
sustained dialogue on a whole array of bilateral issues 
including Kashmir; 

(b) if so, the reaction of the Prime Minister of Pakistan 
in this regard; 

(c) whether the Govemment propose to have dialogue 
with Pakistan in the spirit of the Simla Agreement signed 
between the two countries in 1972; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) to (d) Prime Minister wrote to the Prime Minister of 
Pakistan on 14 June, 1998 reiterating India's commitment 
to fostering a peaceful and friendly relationship, and 
developing a stable structure of cooperation between India 
and Pakistan. In his letter, Prime Minister also conveyed 
to the Prime Minister of Pakistan that their presence in 
Colombo for the SAARC Summit would enable them to 
hold bilateral discussions on all issues of mutual interest, 
and also to decide on how to proceed further with the 
dialogue process. In this reply of 23 June, 1998, the 
Prime Minister of Pakistan agreed with Prime Minister's 
suggestion to held bilateral discussions during the SAARC 
Summit in Colombo. This meeting will be in keeping with 
the tradition of such bilateral meeting between the Prime 
Ministers of Indian and Pakistan. 

In the Simla Agreement, India and Pakistan had 
agreed to resolve their differences by peaceful means 

through bilateral negotiations. India remains committed to 
the resolution of all outstanding issues with Pakistan 
through a process of direct bilateral dialogue. 

Modern Food Industries (India) Limited. 

'408. SHRI THAWAR CHAND GEHLOT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment would formulate any 
action plan for expansion of and improvement in the 
functioning of Modern Food Industries (India) Limited; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): Modem Food Industries 
(India) Limited established in 1965 has been growing and 
making profits conSistently from 1970-71 right up to 1997-
98 except for the years 1988-89, 1989-90, 1990-91 and 
1991-92. The tumover and profiVioss of the Company 
over the above period is set out in the enclosed 
statement-B. 

It will be seen from the table annexed that the 
company made losses in the year 1'988-89, 1989-90, 
1990-91 and 1991-92. Also that the turnover of the 
company has grown from As. 1.64 crores in its first year 
of operation, i.e., 1968-69 to approximately As. 1.78 crores 
in 1997-98. However, most of the 14 bread making plants 
of MFIL - bread being its major product - are very old. 
9 of its plants were set up over the period 1965-1970 
while another 4 plants were set up over 1975 to 1979. 
Therefore, in September, 1996, the Company undertook 
an internal study covering modernisation of Its 
technologies, upgrading and replacing old and worn out 
equipment. This study completed In January, 1997 
indicated that a capital investment of Rs. 85 crores was 
required for the above purpose. As the intemal resources 
available with the company at that time were only 
approximately Rs. 6 crores, even with rai~:ng of another 
Rs. 25 crores as debt from the financial institutions, did 
not make it possible ·for the company to meet As. 85 
crores requirement of modemisation and expansion. 

Meanwhile, Govemment has decided in September, 
1997 to disinvest 50% of Its equity in MFIL to a strategic 
partner. Actions have been taken since then towards the 
above end. This has resulted in a Global Advisor having 
been selected by Govemment to identify the strategic 
partner who would purchase 50% of the Govemment 
equity in the company at a properly valuated price and 
supply, contemporary process and product technology and 
plant and equipment to enable the joint venture make a 
range of bakery and allied products well matched to the 
needs of our consumers. 
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The above disinve~tment-cum-selection of a strategic 
I partner exercise ""twlthstanding. the company Is going 
I ahead aggressively to get the best perfonnance poasible 

from its el'isting plant and equipment. technology and 
work force. For example the Memora'.dum of 
Undersland','g (MOU' signed by the company with the 
Government for the year 1998-99 involves plans for 
technology Upgradation. st.!:.ngthening marketing capacity 
& capabil'l:es. and augmentation of internal resource: 
generation. These are objectives having a direct bearing 
on the perfc·rmance ot the company. with Po score of 
14% in tht; total perform.o.nce score of the comrany. Under 
the MOU. this scole includes a stud), for measuring the 
satisfaction I-lvel of consulilers for thtl bakery prcducts of 
the company. ccmpu~erisalion of accounts and 
Management In/om.ation Systems and greater el'l'1phasis 
on Human Resource Developmant. 

Year 

1967·68 

1968·69 

1969-70 

1970·71 

1971·72 

1972·73 

1973-74 

1974·75 

1975·76 

19~6·77 

Statement 

Modem Fo,;d Industries (I) Limited 
Turnover a",d Profi. & L.oss Statement 

(Rs. In lakhs) 

Turnover 'Profit/Loss 

2 3 

0.00 -6.84 

163.81 -2.34 

243.81 -9.29 

408.43 8.42 

596.20 52.93 

764.32 62.45 

866.02 77.02 

1273.38 103.14 

1294.03 17.59 

138C.79 43.19 

1977-78 

1978-79 

1979-80 

1980-81 

1981·82 

1982-83 

1983-84 

1984-85 

1985-86 

1986-87 

1987-88 

1988-89 

1989-90 

1990-91 

1991-92 

1992-93 

1993-94 

1994-95 

1995-96 

1998-97 

1997-98 
(Prov.) 

Total 

I 
to QUflfJtIons 44 

2 3 

1466.66 57.21 

1485.79 46.51 

1745.60 49.67 

2085.98 45.69 

2621.46 185.64 

3080.17 204.73 

3389.12 223.29 

3424.65 139.13 

3420.65 153.14 

4224.73 175.20 

4639.48 110.07 

4851.35 -68.16 

5279.57 -50.61 

5775.04 -256.64 

6560.69 -302.34 

8225.29 141.68 

8128.35 65.19 

11264.78 573.99 

14022.13 1151.59 

16682.25 1645.30 

17836.00 648.41 

137190.08 5284.96 
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Criteria for Promotions 

'409. SHRI C.P.M. GIRIYAPPA: 
SHRI K.H. MUNIYAPPA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether his Ministry has received representations 
from Government employees' unions, other associations 
and individuais for abolishing Annual confidential Report 
(ACR); 

(b) if so, the details thereof; 

(c) whether a large number of cases are pending in 
Central Administrative Tribunal (CAT) and other courts 
aQainst promotions based on the system of ACR; 

(d) if 50, the details thereof; 

(e) whether his MInistry propose to introduce objective 
lests, examinations to assess the employees' performance 
at the time of their promotions instead of depending on 
Ihe ACR which is biased and lacks consistency, reliability 
and validity; and 

(f) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) No, Sir. 

(b) Does not arise, in view of (a) above. 

(c) Such information is not centrally maintained. 

(d) Does not arise, in view of (c) above. 

(e) The Government does not have any plan at 
present to change the existing system of promotion. 

(f) Does not arise, in view of (e) above. 

Purchase of Tractors and 
Drip Irriglltlon System 

'0110. SHRI A.F. GOLAM OSMAN I: 
SHRI ASHOK NAMDEORAO MOHOL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment are providing subsidy to 
the farmers for purchase of tractors and to implement 
drip imgation system in the country; 

(b) if so, the details thereof; 

(c) the total area being irrigated at present by drip 
irrigation system in the country, State-wise; 

(d) whether budgetary provisions have been made 
and amount of subsidy disbursed to the farmers; 

(e) if so, the details thereof, State-wise; 

(f) whether the Govemment of Maharashtra has 
submitted proposal to increase and sanction the amount 
of Central assistance for drip irrigation upto Rs. 100 
crores; 

(g) if so, the action taken by the Govemment in 
regard thereto; 

(h) whether only the big farmers are getting benefit 
from this scheme; and 

(I) if not, the facts in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Yes, Sir. 
Under the Centrally Sponsored Scheme on 'Promotion of 
Agricultural Mechanisation among Small Farmers', subsidy 
is being provided 030 per cent of total cost limited to 
Rs. 30,000 per tractor of upto 30 Power Take oft Horse 
Power. Similarty, under the Centrally Sponsored Scheme 
on 'Use of Plastics in Agriculture', subsidy is being 
provided 090 per cent of cost subject to a maximum 
ceiling of Rs. 25,0001- per hectare to the Small, Marginal, 
Scheduled Caste, Scheduled Tribe and Women farmers 
and 070 per cent of the cost subject to a maximum of 
Rs. 25,0001- per hectare to the other farmers. Similar 
pattem of subsidy is being provided under the Central 
Schemes of (i) Sustainable Development of Sugarcane 
Based Cropping System and (ii) 011 Palm Development 
Programme. 

(c) Th·e details are given in the statement 
enclosed-I. 

(d) and (e) The details of budgetary proVISion for 
disbursement to the farmers during the course of the 
year 1998-99 is given in Statement-II. 
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(f) and (g) The Govemment of Maharashtra requested 
for additional allocation of As. 100 crores during the year 
1997-98. The State Govemment has already been 
allocated Rs. 24.47 crores out of the total budget provision 
of Rs. 81.00 crores, the highest allocated to any 
slate during 1997-98. During the year 1998-99, 
Maharashtra has been allocated As. 28.19 crores out of 
Ihe lolal allocation of Rs. 110.00 crores under the 
Cenlrally Sponsored Scheme on Use of Plastics in 
Agriculture. 

(h) and (i) No, Sir. The scheme envisages maximum 
subsidy @ 90 percent 01 cosl to Ihe Small, Marginal, 
Scheduled Caste, Scheduled Tribe and Women farmers. 
In Maharashlra state, more than 45 per cent of the tolal 
subsidy on drip irrigation was disbursed to these category 
01 farmers during 1997-98. 

Area Covered Under Drip Irrigation during VIII Plan 
Under Various Schemes 

51. 
No. 

Stale 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerala 

Area Covered 
(Hectares) 

3 

14606 

75 

38 

o 

300 

4451 

1404 

85 

33 

31967 

4688 

2 

12. Madhya Pradesh 

13. Maharashtra (Central Sector) 
Maharashtra (State Sector) 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Aajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Dadra & Nagar Haveli 

27. Daman & Diu 

28. Delhi 

29. Lakshdweep 

30. Chandigarh 

31. Andaman & Nicobar 

32. Pondicherry 

Total 

to Questions 

3 

2526 

45879 
56195 

184 

16 

o 

252 

1778 

1086 

1706 

98 

18563 

o 

689 

9 

3 

24 

4 

o 

o 

o 

60 

186718 

48 
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St.tement·II 

Outlay Under Centrally Sponsored Scheme of Use of Plastics in Agriculture During 1998·99 
and Amount Released Towards Finst Instalment 

(F!B. in lakh) 

SI. State Toal Outlay for Amount 
No. Outlay Drip Installation Released 

2 3 4 5 

1. Andhra Pradesh 1410.75 1370.25 0.00 

2. Arunachal Pradesh 69.75 29.25 24.00 

3. Assam 32.15 16.65 0.00 

4. Bihar 73.28 46.13 0.00 

5. Goa 28.83 13.95 14.00 

6 Gujara! 226.63 216.00 0.00 

7. Harvana 105.43 74.25 52.00 

8. Himachal Pradesh 39.68 2.66 0.00 

9. Jammu & Kashmir 534.05 11.93 83.00 

10. Karna!aka 2452.93 2389.50 1400.00 

11. Kerala 415.65 380.25 290.00 

12. Madhya Pradesh 245.38 228.38 70.00 

13. Maharashtra 2818.65 2733.75 700.00 

14. Manipur 100.80 71.55 50.00 

15. Meghalaya 78.38 48.38 36.00 
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2 3 4 5 

1G. Mizoram 65.83 31.73 32.00 

17. Nagaland 96.60 63.23 0.00 

18. Orissa 239.00 231.75 0.00 

19. Punjab 156.80 131.18 60.00 

20. Rajasthan 384.90 368.10 130.00 

21. Sikkim 53.30 6.98 0.00 

22. Tamil Nadu 1060.00 1026.00 625.00 

23. Tripura 52.30 27.27 0.00 

24. Uttar Pradesh 61.13 51.75 0.00 

25. West Bengal 11.80 5.18 . 0.00 

26. Dadra & Nagar Haveli 0.00 0.00 2.90 

27. Daman & Diu 0.00 0.00 0.00 

28. Delhi 5.59 4.45 0.00 

29. Lakshdweep 1.10 0.95 2.90 

30. Chandigarh 5.86 4.45 0.00 

31. Andaman & Nicobar 5.86 4.45 0.00 

32. Pondicheny 6.44 5.75 0.00 

33. NCPA 161.40 0.00 53.0 

Total 11000.00 9596.05 3624.80 



53 Written Answers ASADHA 24, 1920 (Salea) to Questions 54 

[Translation] 

Impact of US Sanctions on Space Programme 

'411. SH'RI VIJAY GOEl: Will the PRIME MINISTER 
be pleased to state: 

(a) the likely impact of sanctions slapped by US on 
the space programme of India; 

(b) the extent to which US has been assisting In the 
space programme of India; 

(c) whether the Govemment have increased the 
grants for space programme after the announcement of 
said sanctions; 

(d) if so. the extent to which grants have been 
,ncreased; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE); 
(a) The ongoing Satellite and launch Vehicle Projects 
scheduled for launch in the next one year will not be 
affected by the sanctions imposed by US. The 
Department's assessment is that the impact of US 
sanctions on the future missions could be only marginal 
in terms of schedule and cost over-run. The Department, 
however, has already expanded its altemate courses of 
action in terms of indigenous development of critical items 
has already been accelerated substantially. 

(b) The role of US is mainly limited to commercial 
supply of a few components to Indian space projects for 
reasons of cost-effectiveness. Recently, there has also 
been a co-operative arrangement between the National 
Aeronautics and Space Administration (NASA) and 
National Oceanographic and Atmospheric Administration 
(NOAA) of USA and the Department of Space (DOS) 
and Department of Science & Technology (DST) of 
Govemment of India for scientific co-operation in the areas 
of earth and atmospheric sciences. In addition, an 
American company MIs. Space Imaging-EOSAT, USA 
markets the data abroad from Indian Remote Sensing 
Satellites under a commercial arrangement with MIs Antrix, 
the commercial arm of Department of Space. 

(c) No, Sir. The funds provided for the Department 
in 1998-99 is in accordance with the programmatic 
requirements of Space programme. 

(d) Does not arise. 

(e) The cost impact of the Sanction is not expected 
to be much for the current yeer. Hence, the Department 
has not sought any increase in the current year's budget 
after the announcement of sanctions. 

[English] 

Pakistan'. Entry In A.A.F. 

*412. SHRI BHUBANESWAR KALlTA: 
DR. T. SUBBARAMI REDDY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether India has strongly objected to some 
countries' move to allow Pakistan's entry into Asian 
Regional Forum (ARF); 

(b) if so, whether India has conveyed Its views to 
these countries which are members of the ARF; 

(c) if so, the main objections raised by India; and 

(d) the extent to which it has been accepted by 
them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) Yes, Sir. 

(c) and (d) The admission of new members to ARF 
requires consensus among the members. There is no 
such consensus among the member countries regarding 
Pakistan's participation. The ARF has accordingly decided 
not to invite Pakistan for the ARF meeting scheduled to 
take place at the end of this month. This decision was 
formally conveyed to us on June 18, 1998 in Delhi. 

Wilier Management 

*413. SHRI D.S. ABIRE: 
DR. SAROJA V.: 

Will "the PRIME MINISTER be pleased to state: 

(a) the details of the Centrally Sponsored Schemes 
being Implements In the country to assist the 
State Govemment to augment and hame. the wilier 
resources; 
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(b) the allocation made and funds released to each 
State, particularly to Maharashtra for each of the scheme 
during the last three years till date, year-wise; and 

(c) the achievement made by each State in additional 
water conservation and hamessing the water resources? 

Ministry implementing 
the Centrally 
Sponsored Schemes 

1. 

2. 

3. 

Ministry of Water 
Resources. 

Ministry of Agriculture and Cooperation 

Ministry of Rural 
Areas and Employment 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) There are nine 
Centrally Sponsored Schemes being implemented in the 
country, to assist the State Governments to augment 
harness the water resources. These Schemes are: 

Schemes Under Operation 

(i) Command Area Development Programme 

(ii) Ratinalisation of Minor Irrigation Statistics 

(iii) Satluj Yamuna Link Canal 

(iv) Soil Conseration in the Catchments of River 
Valley Projects 

(v) Soil Conservation in the Catchments of Flood 
Prone rivers 

(vi) National Watershed Development Project in 
Rainfed Areas 

(vii) Integrated Rural 
Development Programme 

(viii) Million Wells Scheme 

(ix) Accelerated Rural Water Supply Programme 

Details of these Schemes are given in Statement-I. 

(b) Central assistance to the State Is provided on 
the basis of the approved financing pattems of the 
concerned schemes. The position of the funds released 
during the past three years state-wise including 
Maharashtra under different schemes is given in 
Annexure-lI(a) to lI(h). In case of Satluj Yamuna Link 
Canal Scheme there was no release of fund during the 
period on account of stoppage of work by the State 
Government. The case is subjudice. 

(c) The impact of different activities on water 
conservation and harnessing water resources is a 
combination of various factors and is, therefore, difficult 
to quantify. However, the physical achievements made to 
provide additional facilities under Command Area 
Development Programme for efficient water management 
through conservation of irrigation water under core items 
of on-farm development i.e. Constrution of field chennels, 
Warabandi and land levelling are given in Statement-III. 
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Statement., 

Annexure as Referred to in Reply to Part (a) of Lok Sabha 
Starred Question No. 413 to be Replied on 15.7.1998 

Details of Centrally Sponsored sclHHnfJs being implemented in the country 
to augment and hamess water resources In the country 

51. Name 01 the Ministry Implementing YeerlPlan Mlln Compo/IIInII Financing paaer Remerkl 
No. Scheme the scheme 01 IlunchIng 

2 3 4 5 6 7 

1. Command araa MinIsIJy 01 Wall, 1874-75 (I) ConIbudIon 01 50:50 The Icheme en"",ld ,Hlclnt 
Deveiopmenl RaIoun:es RIId ChImII Cenht : SIIte 1'~'llion walll ulllllilion It 
Prog,amme (II) WIrIbMdI lAIn and GnIII 10 larm lavel to optlmile .g~eullu,.1 

(IR) lend LeveIng IdInIIed .... pIUIU:Ion IIum inIgIIId land. n COVIll 

218 p!IIjectI wah • CCA 01 21.78 mhI 
IIJIIIIfcMr 23 SIIIII and 2 UTa. 

Rallonalisalion Minlslry 01 Waler VlIIPlan Rallonllllallonl 100% CInbII Thla scheme would Indillelly 
01 Minor Rasoun:es building dill Granl 10 SIIIe halp In IuIUII plannln, 10' 
InigaiiOlI lugmanllng and hlm ... lng 01 
SlabStics IVIiIIbIa WIIIr __ . 

3. SUlIej Yamuna Mini5lry 01 Wa'" 1982 ConIIrucIIan 01121 Ian 100% Central The Sdleme IIIYI .. ". to &IIpply 
link Canal project RIIOUn:es long CIfIII iIIIOI9I AssiItInce Haryan.', ahara In !hi Ravl·al •• 

P- ....... 'IlII1IIIIk _ 10 •. 1!Ind III 
In 11188. 'IlII '"* II p...- • lID-
~. 

4. Soil Conssrvation MInistry 01 AgtIcuIIura III Plan (I) ConatnICIIOn 01 (I) 100% CanIraI Alp..-hIClllllllCOVlll 
in the calChmenl and cooperation water hIMIIIng UIiII8rIC8 31 CIIer:IImenfI In 18 __ 

01 Rive, valley projects. S\IucIulll and (50% ,rani I including MahIraIhIra 
linn ponds 50% loan 10 

"'l1li) 

(II) SsdinenI dIfInIIan (N) 50% granc on 
III8IChkIg bUll 10 DVC) 

(111) ConIbucIIon 01 
check IuIda and 
dRIll.,. .... 

(Iv) Agro-IoIIIIry, 
HorIIcUIIn and oIh8rbio _ 

S. Soil Conservation IoIiIiIIry 01 AgrlCUlurl VI Plan Sol and Will' _IlIOn 100% CInIraI P~ 1118 ICIIIIIII COVIll 
in lhe Calchment and cooperation _lr8con11U AIIiIIInCI 10 ~ aprtId __ 8 

01 Flood Prone gqdId IuIdIng, ...., 50% GIIIII and 1iIIIIII. ThIs ...... 

Rivers AgnI-IoIIIIry, _ hIr· 50% loin 10 ~ -oed will "* VIBIy 
.. ling atna- tIC. PrujecI In !he ,. ,.... 01 IX Plan 

6. Nalionll Waler&hed .do- 188O-1l1 (I) TIIIImInI 01 AnIIIII and M G1IIlIand 'IlII scheme Is In IIp8IIIIon 

DevIIotIment _ I11IIII11III......, 
a _ 

In 2S ...... ZUT. 
PIOj8CI .n moIAn cor..vIIIOn 10 ...... InCludIng MIheraIhIra. ThIs 

Ra.,led Iu8Is - ..... Is baing ImpIemerUd 
(II) AIIorIaIIIIon, II'1II I In IX Plan Il10. 

!odder cUIIvIIIon, lie. 
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2 3 4 5 6 7 

7. frHIpIIId AInI ",ofAml 1910 AlMllIIIItIg III 50:50 11111 hII ~. vert 
llIvIIIpNII .... -.. .....ofpM:yof c...: SIMI f'GpIiIIrnnl ........ 

~ nnJ_ .... MIIII*Ig I11IIIII1II 1'IapnM. .... - .... Mlldrlllldd-
lipIaIIIian of GIIIInI 1Ited~. 
W. 

8. MIIan_ VIII PIIn ~) To pnMdI apIII 80:20 Far lIT •. CellI ~~ ... 
ScI-. ~"'III CdI: .. ....... lIbom1~ 

poor tInnIn. .... 
(I) ea..n.cIIDn III 

.. hIMIID.I -. 
9. AmI"'", Fni PIIn __ 1II_MMIg 50:50 DIIiIg ll1111Hl iii .,.. _ NMIIId 

II1II ...... _1Inn1_. CdI : SIIII IS RIjIv GencIII Na1IonII Dmki1g WM 
1liiian. 

sm,.",.",.,,(_) 

(Unit Rs. in Lakh) 

Central Releases 
SI. Name of the State! 
No. Union Territory 1996-96 1996-97 1997-98 Total 

2 3 4 5 6 

1. Andhra Pradesh 190.81 99.40 3839.57 4129.78 

2. Arunachal Pradesh 0.00 0.00 0.00 0.00 

3. Assam 62.00 0.00 124.00 186.00 

4. Bihar 100.00 0.00 0.00 100.00 

5. Goa 13.81 39.00 20.00 12.81 

6. Gujarat 550.14 444.38 97.11 1091.63 

7. Haryana 1080.00 1247.18 1116.85 3424.03 

8. Himachal Pradesh 4.00 44.02 . 73.07 121.09 
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2 3 4 5 6 .--
9. Jammu c\ Kashmir 277.61 2:.2.23 169.90 719.74 

10. Kamataka 681.,,') 845.59 437.87 1965.26 

11. Kerala 774.46 466.96 200.00 1441.42 

12. Madhya Pradesh 70.00 6500 6.25 141.25 

13. Maharashtl3 ~""" .... 69 14.. .. 9.92 29b.30 3184.91 

14. Manipur 102.04 130.69 86.91 319.64 

15. Megnalaya ".00 0.00 0.00 0.00 

16. Nagaland O.CO 0.00 0.00 0.00 

17. Orissa ~62.82 353.99 231.47 948.28 

18. Rajas~han 2925.57 3948.1; 2226.&5 91oo.3~ 

19. Tamil Nadu 1212.94 2081.99 51.2.46 3847.39 

20. Tripura 0.00 0.00 0.00 0.00 

21. Uttar Pradesh 1204.13 2022.60 3057.83 7284.56 

22. Wtfsl Bengal 206.57 112.19 90.00 408.76 

23. Dac'-a & Nag'.u Havel 0.00 (,.00 O.C"I 0.00 

24. Daman & Diu O.OC 0.00 0.00 O.OC 

25. Sludiefl and Other 164.77 ..:42.';3 319.88 727.18 

Total; 12410.1b 13835.84 1296812 39214.1i 
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Sratemanr:"/(b) 

Details of Central Releases Made Under Centrelly Sponsored Scheme of 
Rationalisation of Minor Irrigation Statistics During the Period 1995·96 to 1997·98 

4 

(Rupees in lakh) 

Amount Released During 
SI. State/UT 
No. 1995·96 1996-97 1997·98 Total 

2 3 4 5 6 

1. Andhra Pradesh 15.450 12.210 10.000 37.660 

2. Arunachal Pradesh 0.000 

3. Assam 3.930 4.180 5.080 13.190 

4. Bihar 7.960 7.960 

5. Goa 0.000 

6. Gujarat 10.490 13.580 12.910 36.980 

7. Haryana 3.130 3.850 6.980 

B. Himachal Pradesh 6.250 6.390 5.196 17.836 

9. Jammu and Kashmir 3.460 8.340 7.660 19.460 

10. Karnatka 0.000 

11. Kerala 5.800 5.800 

12. Madhya Pradesh 6.260 8.340 9.940 24.670 

13. Maharashtra 0.000 

14. Manipur 0.000 
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2 3 4 5 6 

15. Meghalaya 0.000 

16. Mizoram 0.000 

17. Nagaland 2.910 2.690 5.800 

18. Orissa 6.730 6.670 8.480 21.880 

19. Punjab 4.440 4.640 9.270 18.350 

~O. Rajasthan 7.850 5.250 3.650 16.750 

21. Sikkim 0.000 

22. Tamil Nadu 0.000 

23. Tripura 0.000 

24. Uttar Pradesh 18.460 18.460 

25. West Bengal 35.130 9.380 44.510 

Total States 103.120 111.600 81.566 296.286 

26. Andaman and Nicobar 0.000 

27. Dadra and Nagar Haveli 1.210 1.870 3.080 

28. Daman and Diu 0.000 

29. Delhi 0.000 

30. Lakshadweep 0.000 

31. Pondicherry 0.000 

Total UTs 1.210 1.870 3.080 

Total A" India 104.330 111.660 83.436 299.386 
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StlItement.fl(c) 

(Rupees in lakh) 

SI. Name of State Amount Released During 
No. 1995·96 1996-97 1997·98 Total 

1. Andhra Pradesh 525.000 773.000 668.000 1966.000 

2. Assam 23.000 20.000 20.000 63.000 

3. Bihar 0.000 50.000 50.000 100.000 

4. Gujarat 299.000 333.000 266.000 898.000 

5. Himachal Pradesh 546.000 480.000 400.000 1376.000 

6. Jammu and Kashmir 358.520 364.000 458.000 1180.520 

~ 
7. Kamataka 767.000 751.000 950.000 2468.000 

8. Kerala 211.000 92.000 0.000 303.000 

9. Madhya Pradesh 478.000 650.000 900.000 2028.000 

t 10. Maharashtra 0.000 600.00 820.000 1420.000 , 
11. Orissa 140.000 260.000 100.000 500.000 

12. Punjdb 0.000 0.000 0.000 0.000 

13. Rajasthan 694.000 765.000 870.000 2329.000 

14. Sikkim 240.000 0.000 0.000 240.000 

15. Tamil Nadu 522.000 600.000 600.000 1722~0 

16. Tripura 0.000 0.000 31.000 31.000 

17. Uttar pradesh 463.480 360.000 100.000 913.480 

18. West Bengal 664.000 400.000 500.000 1564.000 

Total 6648.000 6498.000 6733.000 19879.000 

.. 
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Stetement-l/(d} 

(Rupees in lakh) 

SI. Name of State - Release Made DurinS the Period 
No. 1995·96 1996-97 1997·98 Total 

1. Bihar 303.00 50.00 48.00 401.00 

2. Haryana 138.00 70.00 90.00 298.00 

3. Himachal Pradesh 219.00 150.00 250.00 619.00 

4. Madhya Pradesh 230.00 450.00 694.00 1374.00 

5. Punjab 50.00 40.00 30.00 120.00 

6. Rajasthan 957.00 758.00 747.00 2462.00 

7. Ullar Pradesh 1445.00 1636.00 2000.00 5081.00 

8. Wesl Bengal 101.00 15.00 0.00 116.00 

9. H.Q. 10.00 20.00 30.00 

Total 3443.00 3179.00 3879.00 10501.00 

Stetement-l/(e} 

(Rupees in lakh) 

SI. StatelUT Amount Released During 
No. 1995-96 1996·97 1997·98 Total 

2 3 4 5 6 

1. Andhra Pradesh 320.000 700.000 1020.000 

2. Arunachal Pradesh 80.000 10.000 90.000 

3. Assam 512.000 15.000 527.000 
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~ 

2 3 4 5 6 

4. Bihar 15.000 15.000 

5. Goa 46.000 5.000 51.000 

I 
6. Gujaral 332.000 7000.000 1032.000 

7. Haryana 55.000 60.000 80.000 195.000 

8. Himachal Pradesh 265.000 60.000 120.000 445.000 

9. Jammu and Kashmir 118.000 - 108.000 226.~00 

10. Karnalaka 476.000 1095.000 2100.000 3671.000 

11. KBrala 700.000 500.000 1200.000 

12. Madhya Pradesh 19n.OOO 3700.000 1750.000 7427.000 

13. Maharashtra 3290.000 2754.000 2500.000 8544.000 

14. Manipur 75.000 100.000 250.000 425.000 

15. Meghalaya 55.000 15.000 70.000 

16. Mizoram 225.000 225.000 

17. Nagaland 18.000 160.000 178.000 

19. Orissa 1580.000 1000.000 1200.000 3780.000 

19. Punjab 40.000 40.000 
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2 3 4 5 6 

20. Rajasthan 2855.000 3016.000 2850.000 8721.000 

21. 5ikkim 10.000 41.000 90.000 141.000 

22. Tamil nadu 420.000 240.000 900.000 1560.000 

23. Tripura 4.000 130.000 134.000 

24. Uttar Pradesh 2215.000 1000.00 1.000.000 4215.000 

25. West Bengal 1157.000 10.000 1167.000 

26. Dadra and Nagar Haveli 2.000 2.000 

27. Andaman and Nicobar 50.000 50.000 25.000 125.000 

Total 15236.000 14490.000 15500.000 45226.000 

Statement-ll(f} 

(Rupees in lalch) 

51. 5tatelUT Amount Releued Durinll 
No. 1995·96 1996-97 1997·98 Total 

2 3 4 5 6 

1. Andhra Pradesh 8221.720 12065.740 9634.210 29921.670 

2. Arunachal Pradesh 582.880 471.590 651.300 1705.nO 

3. Assam 3186.620 2400.470 2038.380 7825.470 

4. Bihar 8297.840 10999.780 9090.270 28387.890 
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2 3 4. 5 6 

20. Rajasthan 3924,240 4020.590 3743.1)80 11687.910 

21. Sikkim 169.990 81.750 126.920 378.660 

n. Tamil Nadu 5936.320 4517.820 6981.610 17435.750 

23. Tripura 850.000 959.870 779.560 2589.450 

24. Utlar Pradesh 23220.920 20212.390 18884.170 62317.460 

25. W",st Bengal 4544.130 3577.380 4525.150 12646.660 

UNION TERRITORIES 

26. A & N Islands 0.000 51.940 41.700 93.640 

27. Oadra and Nagar Haveli 7.490 14.990 31.130 53.610 

28. Daman and Diu 13.960 13.980 28.910 58.870 

29. Lakshadweep 4.080 6.990 17.760 28.850 

30. Pondicherry 26.960 50.130 83.520 162.830 

Total 102558.520 96174.270 95424.680 294167.470 

Note: 1. Total releases Includes StaI8 shari reIIeeed so far. State rei .... for 1997·98 .. ptOVIIIonal. 
2. ~eleases data is of all work& of IRDP Including water related Item. 
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Stlltement-l'(g) 

Details Showing Releases Made Under Million Wells Scheme During the Period 1995-96 to 1997-98 

(Rupees of lakh) 

Amount Released During 
SI. State/UT 
No. 1995-96 1996-97 1997-98 Total 

2 3 4 5 6 

, . Andhra Pradesh 4342.130 4342.140 4280.930 12965.200 

2. Arunachal Pradesh 36.280 25.560 28.610 90.450 

3. Assam 1429.410 1312.680 1512.780 4254.870 

4. Bihar 8516.940 5811.980 5836.150 ~0165.070 

5. Goa 48.160 24.080 13.130 85.370 

6. Gujarat 1593.910 1442.700 1216.180 4252.790 

7. Haryana 382.880 267.010 225.790 875~680 

8. Himachal Pradash 153.040 112.150 120.430 385.620 

9. Jammu and Kashmir 236.280 294.760 241.180 n2.220 

10. Karnataka 2915.550 2635.840 2550.560 8101.750 

11. Kerala 1910.340 880.940 1029.530 3820.810 

12. Madhya Pradesh 5502.110 4296.140 4221.400 14019.650 

13. Maharashtra 4733.530 4128.540 4096.460 12958.530 
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2 3 4 5 6 

14. Manipur 47.060 52.250 33.760 133.070 

15. Meghalaya 52.750 37.680 42.100 132.530 

16. Mizoram 28.160 28.160 28.190 84.510 

17. Nagaland 71.660 61.760 71.660 205.080 

18. Orissa 3522.490 2373.350 3581.610 94n.450 

19. Punjab 0.000 243.840 107.710 351.550 

20. Rajasthan 2285.930 1272.960 1630.960 5189.870 

21. Sikkim 52.160 21.700 26.090 99.950 

22. Tamil Nadu 3925.200 3459.710 3925.230 11310.140 

23. Tripura 111.330 74.210 74.210 259.750 

24. Uttar Pradesh . 13706.630 8666.260 9669.410 32042.300 

25. West Bengal 4041.180 3381.560 2170.890 9593.630 

UNION TERRITORIES 

26. A & N Islands 16.560- 10.550 0.000 27.110 

27. Dadra and Nagar Haveli 4.160 11.070 5.730 20.960 

2B. Daman and Diu 6.760 3.380 0.000 10.140 

29. Lakshadweep 10.600 5.290 5.290 21.180 

30. Pondicherry 10.320 10.320 0.000 20.840 

Total 59693.480 45288.370 48745.960 151727.810 
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SYt."",nt-l'(h} 

(Rupees In lakh) 

Amount Released During 
SI. StateJUT 
No. 1995·96 1996·97 1997·98 Total 

2 3 4 5 8 

1. Andhra Pradesh 63.803 66.722 88.088 218.593 

2. Arunachal Pradesh 10.920 12.000 24.760 47.680 

3. Assam 22.450 23.535 23.763 69.750 

4. Bihar 35.495 31.130 0.000 66.625 

5. Goa 2.550 5.504 1.986 10.019 

6. Gujara! 40.500 41.970 58.866 141.336 

7. Haryana 25.691 25.500 32.592 83.783 

8. Himachal Pradesh 18.812 19.340 17.090 53.042 

9. Jammu and Kashmir 38.939 37.350 46.940 123.229 

10. Karnataka 65.440 67.207 99.3n 232.224 

11. Kerala 29.190 32.637 35.647 97.474 

12. Madhya Pradesh 66.730 73.136 83.457 223.323 

13. Maharashtra 74.749 91.810 120.872 287.431 

14. Manipur 4.010 4.786 9.070 17.866 

15. Meghalaya 2.208 5.720 7.432 15.360 
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2 3 4 5 6 

16. Mizoram 3.400 4.289 5.836 13.525 

17. Nagaland 2.110 4.220 2.110 8.440 

18. Orissa 33.760 41.538 50.384 125.682 

19. Punjab 15.060 12.890 17.140 45.090 

20. Rajasthan 100.390 115.870 137.832 354.092 

21. Sikkim 5.720 4.720 4.366 14.796 

22. Tamil Nadu 52.620 53.330 58.344 164.294 

23. Tripura 7.600 8.500 7.620 23.720 

24. Uttar Pradesh 113.344 117.280 151.827 382.453 

25. West Bengal 14.956 45.213 44.115 124.264 

UNION TERRITORIES 

26. A & N Islands 0.000 0.000 0.000 0.000 

27. Dadra and Nagar Haveli 0.000 0.000 0.000 0.000 

28. Daman and Diu 0.000 0.000 0.000 0.000 

29. Delhi 0.000 0.000 0.000 0.000 

30. Lakshadweep 0.000 0.000 0.000 0.000 

31. Pondicherry 0.600 0.100 0.100 0.800 

Total 868.846 946.329 1129.563 2944.738 
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Stlltement-lll 

Details of Physical Achievement in Respect of on-Farm Development Worlcs for 1995-96 to 1997-98 
Under CAD Programme 

(Unit: '000 hectare) 

Field Chames Warabendl Lend Levelling 

SI. StateslUTs. 1995-96 1996-97 1997·98" 1995-96 1996·97 1997·98 1995·96 1996·97 1997·98 

2 3 4 5 8 7 8 9 10 11 

1. Andhra Pradesh 0.09 0.03 11.04 11.49 5.96 7.41 6.00 3.11 

2. Arunachal Pradesh 0.00 0.00 0.00 

3. Assaln 0.74 0.15 0.21 0.00 0.02 0.30 0.00 

4. Bihar 0.00 9.00 0.00 

5. Goa 0.27 0.10 1.50 1.50 0.80 0.01 

6. Gujal1ll 22.04 10.53 15.28 7.06 12.43 8.35 0.00 0.05 0.05 

7. Haryana 33.95 35.79 31.03 9.58 2.17 1.50 0.65 0.51 1.79 

8. Himachal Pradesh 0.01 0.55 0.60 0.13 0.25 0.40 0.00 Nil 

9. Jammu and Kashmir 3.95 4.52 5.58 28.37 30.92 31.17 2.27 1.91 1.90 

10. Kamataka 13.04 23.75 11.02 9.63 7.49 16.24 0.00 4.24 

11. Kerala 17.75 14.39 4.32 3.97 11.15 2.88 0.20 0.08 0.11 
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2 3 4 5 6 7 B 9 10 11 

12. Madhya Pradesh 8.95 1.41 3.56 8.48 0.38 0.00 

13. Maharashtra 39.49 20.88 18.35 4.25 4.87 7.57 0.73 1.45 2.68 

14. Manipur 2.50 2.24 2.80 1.36 0.51 1.28 

15. Meghalaya 0.00 0.00 0.00 

16. Nagaland 0.00 0.00 0.00 

17. Orissa 8.80 18.66 3.46 56.55 7.00 3.73 0.16 0.20 

18. Rajasthan 51.83· 69.39 22.33 53.66 64.29 3.01 0.60 2.13 

19. Tamil Nadu 43.11 ; 41.61 46.61 " 58.34 60.64 59.73 0.00 

20. Tripura 0.00 0.00 0.00 

21. Uttar Pradesh 116.55 126.87 62.25 198.45 204.61 112.53 .00 

22. West Bengal 5.64 5.35 0.82 0.00 0.00 

23. Cadra & Nagar Haveli 0.00 0.00 0.00 

24. Daman & Diu 0.00 0.00 0.00 

Total 369.54 376.22 228.22 452.57 412.54 254.62 19.29 10.76 16.21 

Provisional. 
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Agricultural Collegeallnatltutlona 

"414 SHRI CHANDRASHEKHAR SAHU: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a number of diploma/degree-holders and 
post-graduates of Agricultural Colleges/Institutions in the 
country have been facing unemployment problem due to 
small number of jobs available for them; 

(b) if so, the details thereof; 

(c) whether the Govemment have chalked out any 
action plan to make effective utilisation of trained 
manpower during the Ninth Five Vear Plan ul')der the 
new Agriculture Policy; and 

(d) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI SOMPAL): (a) Ves, Sir. 

(b) Agricultural Education is a Slate subject however 
the vacancies in National Agricultural System are less 
commensurate with the outtrun of the graduates except 
in discipline of Veterinary Sciences & Fisheries. 

(c) and (d) A comprehensive national policy in 
Agriculture is under the final stages of drafting and It Is 
likely to be finalised tin consultation with the States. 
However, a study on manpower assessment need is being 
initiated under Agricultural Human Resource Development 
Project which will help in effective utilisation of trained 
manpower. 

launching of PSLV-C·2 

"415. SHRI P. SHIV SHANKER: Will the PRIME 
MINISTER be ~Ieased to state: 

(a) whether the PSLV-C-2 is to take German and 
Korean Satellites to space this year; 

(b) if so, whether the other foreign countries viz. 
Norway are also leasing transponde,. in INSAT-2E; 

(c) the commercial benefits likely to be accrued from 
the sale of remote sensing data acquired by India from 
the space programme; 

(d) whether the INSAT system continues to provide 
services in the area of Telecommunications, Meteorology 

and disaster warning through the INSAT-1D, 2A. 2B and 
2C; and 

(e) the time by which final decision for launching of 
PSL V·C2 is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Ves Sir. 

(b) No, Sir. Nine out of the Seventeen INSAT-2E 
transponders have been leased to INTELSAT. 

(c) Through a eo-operation Agreement between Antrix 
Corporation Ltd., the commercial arm of Department of 
Space, and Space Imaging, USA, Indian Remote Sensing 
Satellite (IRS) data is being marketed globally. The 
revenues from these dealings are shared between Antrix 
and Space Imaging. For the year 1997-98, the income 
receive by Antrix is abcut 1 million US Dollars and 
estimated income during 1998-99 is US$ 2 million. 
National Remote Sensing Agency (NRS/,) is selling IRS 
data in India and in the neighbouring countri'!s. The 
revenue for 1997-98 was Rs. 10.50 Crores and estimateo 
revenue during 199b-99 is Rs. 12.50 Crures). 

(d) Ves, Sir. 

(e) Based on present assessment of the likely 
readiness of the Primary Satellite, the PSLV-C2 launch is 
scheduled during the first quaner of 1999. 

National Coastal Protection Protect 

*416. SHRI V.V. RAGHAVAN: Will the PRIME 
MINISTER be pleased to stat,,: 

(a) whether the Govemment have prepared a National 
Coastal Protection Project (NCPP) baaed on proposals 
received from the Cc.astal States; 

(b) if so, the details of the proposals received from 
different States and the prepared project; 

(c) whether the project was proposed to be financed 
by generating funds from the intemr-tional :1geneies; 

(d) if so, the details thereof; 

(e) whether due to nuclear test conc!ucted by India 
the assistance from internlllional agencies is likely to 
suffer; and 
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(f) if so, the other altemate resources envisaged by 
the Govemment to finance the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) All coastal States 
halle been asked by the Central Govemment for fumishing 
proposals on Coastal Protection works at vulnerable 
stretches of coastline in their respective Stat.. for 
inclusion in the consolidated National Coastal Protection 
Project (NCPP) being prepared by the Central Water 
Commission of Ministry of Water Resources. 

(b) Proposals for .NCPP involving works like sea walls, 
saline embankments and river bank protection works in 
tidal reaches have been received from Gujarat (Rs. 3S.00 
crore), Goa. (Rs. 10.5 crore), Kamataka (Rs. 150.00 
crore), Kerala (Rs. 346.5 crore), Tamil Nadu (Rs, 2.47 
crore) Andhra Pradesh (Rs. 2.76 crore), Orissa 
(Rs. 670.00 crore) and West Bengal (Rs. 224.80 crare). 
The proposals received from Gularat, Kerala and 
Karnataka have been found to be in order for inclusion 
in the NCPP. Proposals received from remaining States 
have been retumed to the States with observations for 
compliance. Pondicherry and Maharastra have not 
submitted any proposals. 

(c) and (d) There is no such proposal. 

(e) and (I) Does not arise. 

Nuclear Weapons Programme 

'417. SHRI MADHAVRAO SCINDIA: 
SHRI SUSHIL KUMAR SHINDE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the UN Security Council has unanimously 
urged India and Pakistan to halt nuclear weapon 
programmes; 

(b) if so, in precise terms Govemment's reaction 
thereto; 

(c) whether the Security Council also reminded the 
nuclear weapon States of their responsibility to renew 
efforts to curb nuclear weapons, ir,cluding those in 
their arsenal and if so, what the P-S response thereto; 
and 

(d) the Govemment's reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Yes, Sir. 

(b) The Govemment in its response has stated that 
the resolution adopted by the Security Council was 
coercive and unhelpful. 

(c) Yes, Sir. However, the P-S countries have not 
agreed to work for global nuclear disarmament in a time-
bound framework. 

(d) The Govemment regrets that these countries 
continue to Insist that it is essential to retain nuclear 
arsenals for their security and have prevented the start 
of negotiations in the Conference on Disarmament in 
Geneva on a Nuclear Weapons Convention for elimination 
of nuclear weapons. 

Study on Sea Eroalon 

-418. SHRI N.K. PREMCHANDRA~:: 
SHRI RANJIB BISWAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether any scientific study has been conducted 
on large scale sea erosion in mining area of India Rare 
Earth Ltd., Chavara, Kerala and different coastal 
States; 

(b) If so, the details thereof, Statewise; 

(c) the steps taken/proposed to be taken to prevent 
the sea erosion and the grants sanctioned by the Centre 
for the purpose; and 

(d) if .0, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS {SHRIMATI VASUNDHARA RAJE): 
(a) and (b) No scientific study has been carried out so 
far of the effects, if any, on sea erosion as a result of 
the operations of the Indian Rare Earths Ltd., (IREL), a 
public sector undertaking (PSU) of the Govemment of 
India (Department of Atomic Energy) in a small area at 
and around Chavara in Kollam (Ouilon) District of Kerala. 
In this area, the Kerala Minerals and Metals Ltd. (KMML), 
a PSU 01 the Govemment of Kerala also carries out 
beach sand mining. IREL has, however, approached the 
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Centre for Earth Science Studies (CESS). 
Thiruvanathapuram. a Govemment of "erala organisation. 
and recently received from CESS a proposal for 
conducting a scientific study of b8ach sand budgeting. 
including assessment of .the impact. if any. of IREL's 
operations on sea erosion in this area. Sometime back. 
the Kerala Engineering Research Institute carried out a 
study of the general phenomenon of sea erosion along 
the Kerala coast. The findings of this study are • constant 
retrogression of the shoreline in many zones since 1850. 
erosion during the months of April·August and accretion 
thereafter. comparatively steeper foreshore and 
predominantly north·south direction of the littoral drift and 
seasonal reversal thereof. As regards other coastal States. 
the nature of the problems in each State is 
known. though. no specific studies have been undertaken 
so far. 

(c) and (d) Planning and impleme~tation of an~i·sea 
erosion works is the responsibility of the respective State 
Governments which take up such works out of the Plan 
outlays allocated to them by the Planning Commission. 
In the past. the State Governments concerned have 
provided various types of protection works along varying 
lengths of the coastline in their respective areas. 
depending on the nature and intensity of the problem. 
The approved Plan outlays under the Flood Control sub· 
sector (including sea erosion) for the years 1995·96 to 
1997·98 were - Andhra Pradesh (Rs. 69 crore). Goa 
(As. 1.94 crore). Gujarat (Rs. 8.2 crores). Karnataka 
(As. 26.72 crore). Kerala (Rs. 82 crore). Maharashtra 
(As. 8.19 crore). Orissa (Rs. 23.8 crore). Tamil Nadu 
(As. 7.11 crore) West Bengal (As. 179.58 crore) and 
Pondicherry (As. 10 crore). All coastal States have also 
been asked by the Central Government to furnish 
proposals on coastal protection works at vulnerable 
stretches of the coastline in their respective States fOI 
inclusion in the consolidated National coastal Protection 
Project (NCPP). under preparation by the Central Water 
Commission of the Ministry of Water Aesources. Proposals 
for NCPP involving works like sea walls. saline 
embankments and river bank protection works in tidal 
regions have been received from the States of 
Gujarat (As. 35 crore). Goa (Rs. 10.5 crore). Karnataka 
(Rs. 150 crore). Kerala (As. 346.5 crore). Tamil Nadu 
(As. 2.47 crores). Andhra Pradesh (Rs. 7.16 crore), Orissa 
(As. 670 crore) and West Bengal (Rs. 224.8 crore). The 

Governments 01 Maharashtra and Pondicherry have not 
submitted any proposal. The proposals received from the 
Governments of Gujarat. Kerala and Karnataka have been 
found to be in order for inclusion in the NCPP. Proposals 
received from the remaining States have been returned 
to the State Governments concerned with observations 
for compUance. 

Fundi for Agriculture 

*419. SHRI RAMESHWAR PATIDAR: 
SHRIMATI SHEELA GAUTAM: 

Will the PRIME MINISTER be pleased to state: 

(a) the funds allocated for development Of agriculture 
and live stock during the last two years and Ihe current 
year. State-wise; 

(b) the amount actually utilised by the State 
Governments during the said period, ~tate·wise; 

(c) whether the State Governments of Madhya 
Pradesh and Maharashtra have sought additional funds 
during the current year; 

(d) if so, the details thereof; and 

(e) action being taken by the Union Govemment in 
this regard? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) Details of 
funds r~leased and utilised Statewise for agriculture and 
livestock development during 1996·97 and 1997·98 are 
furnished at Annexure·1. For the current year funds will 
be released on the basis of proposals received from State 
Govemments under various CentraVCentrally sponsored 
Schemes and previous balances lying unutilised with State 
Governments etc. 

(c) to (e) No proposal has been received from the 
Government of Maharashtra and Madhya Pradesh for 
additional funds under CEJntrallCentrally Sponsored 
Schemes during the current year. 
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Statem,nt 

Details of fUMS released to State Govemments & expenditure reported under various centreVcentrally Sponsored 
Schemes for development of agriculture and livestock during 1996--97 & 199"1-98 

(Rs. in lakhs) 

Agriculture livestock· 

S. Name 01 State Amount Expenditure Amount Expenditure Amount RelHHd 
No. Released Reported Released Reported 1996-97 1997·98 

1996-97 1996-97 1997-98 1997-98 
(Provtslonal) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 9870.40 7856.93 7697.78 5061.30 239.01 1347.00 

2. Arunachal Pradesh 247.08 312.32 499.80 392.43 201.41 299.69 

3. Assam 1113.49 494.14 397.48 654.aO 32.77 54.04 

4. Bihar 1676.15 2049.12 1191.83 1086.78 91.18 271.55 

5. Goa 199.42 145.25 35.57 157.12 16.50 57.04 

6. Gujarat 4730.85 4122.58 4061.30 1999.12 556.24 256.92 

7. Haryana 2821.28 2956.44 2904.96 1349.26 122.40 139.:;~ 

8. Himachal Pradesh 1086.66 1112.99 1148.90 496.54 74.27 156.82 

9 Jamm'J and Kashmir 1359.33 1337.96 1528.60 495.74 179.95 1137.42 

10. Kamataka 7.2.75.69 4392.94 8118.24 4804.78 240.98 556.14 

11. Kerala 5322.93 5467.38 3514.35 1414.84 532.13 440.39 
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2 3 4 5 6 7 8 

12. Madhya Pradesh 9107.45 8597.77 6962.18 5580.09 75.50 888.69 

13. Maharashtra 11928.95 9208.90 9911.59 4863.56 402.04 1514.06 

14. Manipur 1254.88 858.76 1135.85 495.11 84.78 154.38 

15. Meghalaya 444.29 162.56 256.77 152.58 75.57 118.99 

16. Mizoram 530.04 286.96 717.23 581.54 186.86 300.03 

17. Nagaland 891.50 1022.59 875.88 661.80 497.81 167.85 

18. Orissa 4918.76 3396.26 4112.38 3554.10 629.23 383.05 

19. Punjab 3155.45 2671.95 2530.26 1216.63 663.45' 360.10 

20. Rajasthan 10037.64 10295.69 9691.23 7817.01 64.47 627.27 

21, Sikkim 316.72 442.03 340.66 275.40 28.69 230.73 

22. Tamil Nadu 7040.12 6170.64 5855.98 2286.86 358.53 692.26 

23. Tripura 418.01 271.02 533.97 395.25 37.95 289.51 

24. Ottar Pradesh 11046.44 10634.72 10246.51 5699.54 817.93 1589.36 

25. West Bengal 1243.06 1332.02 1003.30 343.14 109.38 736.90 

Total 97035.59 85599.92 85333.10 51836.02 6319.03 11811.12 

For Livestock. figures of amount utilised are not separately available. .. For Department of Agriculture & Cooperation. expenditure figuras ara as on 31.3.1998 . 
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Smuggling of Uranium 

*420. SHRI BALASAHEB VIKHE PATIL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment are aware of illegal 
trafficking in uranium at Its mining site in Bihar; 

(b) if so, the details thereof; 

(c) whether a case of smuggling of uranium has 
also come to the notice of the Govemment; 

(d) if so, the details thereof; and 

(e) the security implications and safeguards proposed 
to be taken by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (d) It has come to the notice of the Govemment 
that reports have appeared in a section of the preas on 
the alleged illegal trafficking in urenium at the Jaduguda 
mining site in Bihar of the Uranium Corporetion of India 
Ltd. (UCIL), a public sector undertaking of the Department 
of Atomic Energy. The reports are based on the arrest of 
some persons by the West Bengal Police for allegedly 
carrying materials containing uranium and also seizure of 
some yellow material at Muzaffarpur by the Bihar Police. 
However, on analysis of the materials seized in each 
case, it was found that the said materials did not contain 
any uranium or its compounds. 

(e) Adequate security arrangements through the 
deployment of the Central Industrial Security Force exist 
in the operational areas of the Uranium Corporation of 
India Ltd. At Jaduguda. 

SubsIdy on GeneratIon of Power 

*421. SHRI GORDHANBHAI JAVIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have formulated any plan 
to explore non-conventional e:lergy sources in the country; 

(b) if so, the details thereof; 

(c) whether the Govemment propose to provide 50 
percent subsidies to those States which are likely to 
generate power in public sector and private sector through 
non-conventional energy sources; 

(d) if so, the details thereof; 

(e) whether any proposal has been received from 
the Govemment of Gujarat in this connection; and 

(f) if so, the measures taken by the Government in 
this regard and the total amount of subsidy provided to 
the State during 1997-1998? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): (a) 
and (b) Government has accorded high priority to 
generation of grid quality power from non-conventional 
energy sources, such as wind, biomass, small hydro and 
recovery of energy from urban, municipal & industrial 
wastes. A total capacity of about 1300 MW has already 
been installed in the country, by the end of March, 1998. 
A capacity addition of 1400 MW has been proposed for 
the Ninth Plan period. 

(c) and (d) Various fiscal and promotional incentives 
including capital and interest subsidies are being provided 
to promote commercial projects for generating power from 
non-conventional energy sources. Details of the subsidies 
available under various programmes for power generation 
are given in the Statement. 

(e) No, Sir. 

(f) Does not arise. 
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Statement 

Financial Assistance Including Subsiqies 

51. Programme/Schemes Amount of Subsidy Type of Subsidy 
No. 

2 3 4 

1. Wind Power: 

Financial Assistance for Wind Power 60% of the cost 'of wind Capital Subsidy 
Demonstration projects provided to turbine equipment, 
State Nodal Agencies/State Govts./State maintenance spares, and 
Electricity Boards erection commissioning, 

subject to eligibility and 
bench mark cost of 
Rs. 3.20 crorelMW 

2. Biomass Combustion-based Power: 

a. Capital Subsidy for Taluka level Rs. 1.0 crores per MW Capital Subsidy 
biomass based power plants. (1 MW and subject to a maximum of 
above Under Demonstration Scheme). Rs. 10 crores per project. 

b. Interest Subsidy for Biomass Maximum of Rs. 30 lakh Interest Subsidy 
Combustion-based 'Electrical Power per MW 
Plants for captive Biomass Projects 
(2 MW & above). 

c. Interest subsidy for Biomass -Maximum of Rs. 45 lakh Interest Subsidy 
combustion based Electrical Power per MW. 
Plants for field based Biomass Projects 
(2 MW & above). 

d. For preparation of Detailed Project 50% cost of DPR subject Grant-in-aid 
Report (DPR). To maximum of Rs. 2 

lakhs 

3. Bagasse based Co-generetlon 

a. Capital Subsidy in Co-operatives Rs. 2 croresIMW of Capital Subsidy 
/Public/Joint Sector Sugar surplus power or 50% 
Mills (Under I)emonstration Scheme). Project cost comprising 

of Rs. 70 lakhIMW of 
subsidby subject to 
maximum of Rs. 6 crores 
per project and balance 
as· soft loan at 9% annual-
rate of interest. 
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2 3 4 

b. Interest Subsidy for Project of 1-4 MW Maximum of Rs. 1& Interest Subsidy 
surplus power generation capacity based lakhIMW of surplus 
on bagasse power fed into the grid. 

c. Interest Subsidy for projects of more Maxim~m of Rs. 35 Interest Subsidy 
than 4 MW surplus power generation lakhIMW of surplus 
capacity based on bagasse power fed into the gird. 

4. Small Hydro Power: 

a. Capital subsidy for Small Hydro Up to Rs. 3 croresIMW Capital Subsidy 

Projects upto 3MW Station capacity in or 50% of the cost of the 

North-East States. Project, whichever is lower. 

b. Capital Subsidy for Small Hydro ., Rs. 15,0001- per KW. Capital Stlbsidy 

Projects upto 100 KW capacity, for 
Hilly region, N.E., and A&N Islands 
for projects expected by Govemment 
Oeptt.. Agencies. NGOs. Local Bodies. 

c. l'lterest Subsidy for Small Hydro Powe~ Capitalised amount upto Interest Subsidy 

Projects upto 3 MW station capacity in Rs. 1.12 Crores per MW 

the Hilly region. N.E. region and A&N 
Island. 

d. Interest Subsidy for Small Hydro Power Capatalised amount upto Interest Subsidy 

Projects upto 3 MW station capacity for Rs. 38.30 lakhs per MW 

other areas. or the actual amount 

e: Renovation I Modemisation and ., 75% of the R&M cost Grant-In-aid 

capacity uprating of SHP station upto 3 upto Rs. 2.00 crore per 

MW capacity. MW. 

f. Assistance for Detailed Survey and 100% of the cost Subject Financial 

Investigation to a maximum of Rs. 1.5 incentives 
lakh per site. 

g. Assistance for OPR Preparatior 50% of the co~t subject Financial 
to a maximum of Rs. 1 incentives 
lakh per OPR. 
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2 3 4 

h. Subsidy for development and 
upgradation of Water Mills 

a. Mechanical Output only Upto Rs. 30,0001- or 75% Financial 
of actual cost Incentives 

b. Mechanical and eletrical output Upto Rs. 60,0001- or 75% 
of actual cost 

5. Energy from Urban, Municipal and 
Induatrlal Wastea. 

(I) Capitalised Interest Subsidy upto 10% of the loan Interest subsidy 
amount subject to a 
maximum of Rs. 1.0 
croreIMW 

(ii) Investment Subsidy 50% of the direct equity Subsidy 
stake of the promoter In 
the project cost, subject 
to maximum of As. 1.0 
crore/MW for power 
generation projects & 
Rs. 50 lakh for waste to 
fuel projects. 

(iii) Assistance for the preparation of 500/0 of the cos~ sub~ Financial 
Detailed Project Report (DPR)I to a maximum of Rs. 2 Report 
Techno-Economic Feasibility Report lakh 
(TEFR). 

(iv) Assistance for site cle8rancel Rs. 15 lakh per MW Financial 
facilitation/coordinated actions to (equivalent). Support 
Municipal Corporation/Urban 
Local Bodies. 

(v) Assistance to State Nodal Agencies Rs. 5 lakh per MW Financial 
for their coordinated actionsl (equivalent) Support 
monitoring etc. 

(vi) Financial Support for Upto 50% on cost Financial 
Demonstration Projects sharing basis sub~ to a Support 

maximum of Rs. 3.0 
crore per MW. 

(vii) Financial Support for Energy Cost sharing upto 50% Financial 
Recovery at Sewage Treatment of the incremental Support 
plant (STP). Capital cost of biogaa 

power generation system 
at STP 
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Role of NCES In Rural Development 

4103. SHRI AJAY KUMAR S. SARNAIK: Will the 
PRIME MINISTER be pleased to state: 

(a) whether (i) creation of bio-gas plants and gobar 
gas plants with the help of animal dung, (ii) wind mills 
for drinking water and irrigation purposes and 
(iii) photovoltaic cell for generating solar energy are very 
essential for the development of rural areas; 

(b) if so, whether Government have formulated any 
nationwide schemes in this regard; and 

(c) the outlines of such schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): (a) 
Yes, Sir. 

(b) and (c) Govemment is implementing schemes for 
meeting the rural energy needs for cooking, lighting and 
water pumping through Siogas, wind pumps and solar 
photovoltaic systems. The salient features of these 
schemes are given in the Statement. 

Statement 

Following are the salient features of the schemes on 
Siogas Plants, Water Pumping Wind Mills and Solar 
Photovoltaic Systems, implemented by the Central 
Government. 

(I) Blogas Plants 

Two Schemes, namely National project on Siogas 
Development (NPSD) and programme on community, 
institutional and night soil Biogas Plants have been 
formulated. These schemes are being implemented in all 
states and Union Territories (UTs). 

The objectives of both schemes are to provide fuel 
for cooking purposes and organic manure to rural house-
holds, reduce pressure on forests and improve sanitation 
in Villages by linking sanitary toilflts with Biogas plants. 
Under these schemes, grant-in-aid is provided for 
subsidising the cost of biogas plant, tum-key job fee, 
sanitary toilet linked house-hold biogas plant, service 
charges, staff support and publicity etc. 

(II) Water Pumping Wind Milia 

Government is Implementing a demonstration 
programme for deployment of water pumping windmills 
for meeting drinking water and micro-irrigation needs. 
Under this scheme, grant-in-aid is provided fOl subaidising 
the cost of wind mills, service charges, training and 
pUblicity support. The schome is Implemented through 
renewable energy state agencies and manufacturers of 
wind mills. 

(III) Solar PhotoYoltalc Systems 

PhotoYoltaic cells are used in solar energy systems 
to generate electricity, which can be used to meet lighting, 
water pumping and battery charging needs in rural areas. 
A scheme for meeting house-hold lighting, community 
lighting and other battery charging applications, and 
another for water pumping for' agriculture and related uses 
have been formulated. These schemes have provision 
for grant-in-aid to subsidise the cost of the systems, 
service charges, training and publicity support. Both 
schemes are available in all states & UTs. 

Under the water pumping programme, a soft loan is 
also provided to the users of water pumping systems. 
The scheme is being implemented through Indian 
Renewable Energy Development Agency (IREDA). The 
systems are sold through direct marketing by the 
participating manufacturers and financial intermediaries. 

Rehabilitation Polley 

4104. SHRI GIRIDHAR GAMANG: Will the PRIME 
MINISTER be pleased state: 

(a) whether the Government contemplating to 
formulate a National rehabilitation policy for the displaced 
of medium and major irrigation projects; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which the policy is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (d) Yes, Sir. 
Steps have been initiated for adopflng a National Policy 
on Resettlement and Rehabilitatioin of persons affected 
by reservoir projects to get over the shortcomings in the 
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implementation of resettlemert and rehabilitation 
programmes. The draf1 policy document in this regard 
has been finalised by the National Water Board for 
considflration of the National Water Resources Council. 
The implementation of the said Policy depends on Its 
adoption by the National Water Resources Council. 

[Translation] 

Ground Water In Bihar 

'4105. SHRI SURENDRA PRASAD YADAV 
(Jhanabad): Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Goveo11ment have received 
any scheme Irom the Govemment of Bihar for increasing 
the underground water level in the State; 

(b) if so, the latest position thereof; 

(c) whether the Union Government propose to 
implement this scheme in other State also; 

(d) il so, whether the Govemment have mobilised 
additional financial resources for the implementation of 
the scheme; and 

(e) the time by which the Union Government are 
likely to clear the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) to (e) 00 not arise. 

Jaaauli Irrigation Project 

'4106. SHRI RAM SHAKAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the U'nion Government propose to 
undertake major Irrigation projects in the country during 
the current year; 

1996 

Haj Pilgrims 75,346 

Kailash Mansarovar Yatris 435 

SikhiSehejdhari and Hindu 5085 
Jathas to Pakistan 

(b) If so, the present status of the Jasauli ;rrlgation 
proi'llct in Sonbhadra district of Uttar Pradesh; and 

(c) tho time by which the work on the project is 
likely to commence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Irrigation being a 
State subject, irrigation project!\ are undertaken by the 
State Govemments out of there own resources and as 
per their own priority. Central Government gives only 
investment clearance to major ard medium irrigation 
projects. 

(b) and (c) No project by name Jasauli Irrigation 
Project has been received in Centr81 Water Commission 
from the State Government of Uttar Pradesh for techno-
economic appraisal. 

{English] 

Visit to Religious Places 

4107. SHRI S.S. OWAISI: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of pilgrims who visited various 
religious places abroad during each of the ~ast three years, 
religious place-wise; 

(b) the criteria being adopted for their selection, 
religious place-wise; and 

(c) the financial/logistic/organisational assistance 
provided to the pilgrims religious place wise and number 
of pilgrims likely to visit these places during 1 ~99? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) to (c) The number of pilgrims who have visited various 
religious places abroad durlnQ the last three years religious 
place-wise is as under: 

1997 1998 

81,766 94,802 

516 600 
(approx.) 

5200 2830 
till 

now 
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The figures of pilgrims for the year 1998 in respect 
of Kailastl Mansarovar Vatra and the SikhlSehejdhari and 
Hindu Jathas to Pakistan are as of date. The Kailash 
Mansarovar yatra is still on and it is not possible to 
indicate how many pilgrims will actually undertake the 
Vatra by the time last batch leaves in the first week of 
September, 1998 .. The number of pilgrims of Sikh/ 
Sehejdhari and Hindu Jathas who will visit Pakistan in 
October and November 1998 is not available. (In October 
and November 1997, the number of pilgrims who visited 
Pakistan was 50 and 2290 respectively.) 

• The criteria adopted. for the selection of pilgrims 
religious place-wise is as follows: 

Hal Pilgrims 

All intending pilgrims submit their applications to the 
respective State Haj Committees accompanied by a bank 
draft of Rs. 5280.1- towards Registration fee and advance 
accommodation money. Any Muslim who is a citizen of 
India can make an application for Haj pilgrimage except 
(i) those who have pertormed Haj during the last five 
years; (ii) those suffering from polio, tuberculosis, 
congestive cardiac ailment, acute coronary insufficiency 
and coronary thrombosis, infectious leprosy or any other 
communicable disease or disability or are handicapped; 
(iii) children upto the age of 16 years (infants upto two 
years of age can, however, accompany their parents); 
(iv) ladies who are pregnant for 20 weeks or more on 
the date of departure of their flight; and (v) persons who 
are crippled, handicapped or otherwise physically 
incapacitated such as suffering from amputation of their 
legs or polio. 

Kallash Mansarovar Vatrls 

Information about the Kailash Mansarovar Vatra is 
published nation-wide through the medium of television, 
radio and press. ApplicC\tions are registered on a first-
come-first-served basis. Applicants are required to be 
physically and medically fit and have to undergo a medical 
check-up in New Delhi and in Gunji, Uttar Pradesh, before 
being permitted to undertake the Vatra. 

SlkhlSeheldharl and Hindu Jatha. 

The lists of Jathas are prepared by various Sikh/ 
Hindu organisations and are forwarded to the Ministry of 
External Affairs through respective State Governments for 
facilitating issue of visas by Pakistan High Commission 

. in New Delhi. 

• The financial/logistic/organisational assistance 
provided to the pilgrims religious place wise is as under: 

Hal Pllgrlma 

All aspects of Haj management are handled by the 
Haj Committee based in Mumbai. It is responsibl!J for 
collecting the application forms, selecting the pilgrims and 
finalising the air charter arrangements for their flight to 
Saudi Arabia. 

In Saudi Arabia, the Consulate General of India is 
responsible for all logistic an.:! welfare support provided 
to the pilgrims. For this purpose, during the Haj season, 
in addition to the permanent staff in the Consultate, 
Government deputes upto 400 officials to provide 
assistance to pilgrims, including a 224-member medical 
mission. The consulate also recruits some seasonal staff 
locally. The Consulate sets up a control room in Jeddah 
at the Haj terminal, in Makkah and in Madinah, as also 
1 main Haj office in Makkah and Madinah and ten branch 
offices and medical centres in Makkah. 

The Consulate supervises the movement of pilgrims 
from one point to the other during the Haj season, though 
day-to-day responsibility is vested In the local govemment 
and its agents. The Consulate also supervises 
arrangements at the Haj air terminal in Jeddah in order 
to ensure the smooth movement of incoming and outgoing 
pilgrims. 

The total expenditure incurred by the Government of 
India on Haj in the last three years was as follows: 

1995-96 Rs. 39,69,23,000 

1996-97 Rs. 81,83,54,000 

1997-98 Rs. 122,93,20,000 

Kalla.h Manaarovar Vatrla 

In 1996, Govemment decided to peg the amount 
payable to Kumaon Mandai Vikas Nigam (KMVN) by 
pilgrims at the rate of Rs. 50001- per pilgrim. The total 
cost charged by KMVN is Rs. 8250/- Thus, the 
Govemment provides a subsidy of Rs. 3250/- per pilgrim 
to KMVN towards board, lodge and transport 
arrangements. Government also provides facilities to 
pilgrims which include medical assistanCe, security and 
escort cover through ITBP and UP State Police, 
communication links between Deihl and places on route 
on the Indian side and with china, cost of publicity of 
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Yatra and partial costs of creation of infrastructure, 
logistics and facilities on the Indian side. Govemment 
also bears expenses for aerial evacuation of pilgrims in 
caSE of emergencies. A Liaison Officer at Govemment 
cost is attached with each batch of the yatris. 

SlkhiSehejdharl and Hindu Jathas 

The Government extends all required assistance, 
obtains approval of the Government of Pakistan for the 
visit of each Jatha; coordinates with various State 
GovernmentslMinistries/Authorities and forwards the lists 
of intending pilgrims to the Pakistan High Commission, 
New Delhi for visas; arranges with the Ministry of Railways 
special train services for the pilgrims both for onward! 
return journey; expedites release of foreign exchange from 
Reserve Bank of India as a special case in view of the 
fact that permission for Jathas is given at short notice 
and visas are stamped on the pilgrims' passports which 
is one or two days prior to the departure of the Jathas; 
attaches a Liaison Officer from the High Commission of 
India in Islamabad to render assistance to the visiting 
pilgrims when they contact for any kind of help etc. No 
direct financial assistance is provided to the Sikhl 

. Sehejdharl and Hindu Jathas visiting Pakistan. 

The number of pilgrims likely to visit these places 
during 1999 is about 1 lakh Haj pilgrims, approximately 
600 Kailash Mansarovar Yatris, and about 5200 pilgrims 
of Sikh/Sehejdhari and Hindu Jathas to Pekistan. 

[Translation] 

Food Processing Industry In Uttar Pradesh 

4108. SHRI HARIKEWAL PRASAD: 
SHRI DAROGA PRASAD SAROJ: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have formulated any 
policy for encouraging the setting up of Food Processing 
Industries in Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the number of Food Processing Induatries which 
have been provided assistance by the Union Govemment 
during the last three Years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) For 

promotion of food processing industries in the country. 
Various policy measures have been provided by the 
Govemment. Besides, under the Plan Schemes of the 
Ministry, financial assistance in the form of soft loan and 
grant is provided to cooperatives, Non-Government 
Organisations, Public sector Undl3rtakings, Private Sector 
Industries, Research Institutions etc. For promotion of the 
processed food sector. These schemes are project specific 
and not state specific. Details of measures taken by. the 
Government in this direction are in the attached 
Statement. 

(c) 300 units of food processing industries in Uttar 
Pradesh have been provided financial assistance during 
the last 3 years under the Plan Schemes of this Ministry. 

Statement 

DBtails of Measures Taken by the Government 

(i) Declaration of most food processing 
Industries as high priority. 

(ii) Delicensing all food processing industries 
except brewing and dietillation of alcoholic 
beverages and those items reserved for 
small scale sector. 

(iii) Promoting domesticlforeignlNRI investment. 

(iv) Providing fiscal reliefs by reducing or 
eliminating excise duties in many food 
products. 

(v) Providing duty relief in excise and customs 
for food proceasing industries. 

(vi) Networking with Stete Governments and 
assisting Nodal Agencies Identified by the 
State Governments through Plan Schemes 

(vii) Propagation of the concept of backwaro 
linkages. 

(viii) Extension of assistance for promotion of 
post-harvest infrastructure, cold chain etc. 

(ix) Extending assistance for establishment of 
Food Processing and Training Centres for 
propagating technology for developing 
entrepreneurship in the rural areas. 
Assistance extended so far covers 245 such 
centres. 
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(x) Public and private sectors are viewed as 
complementary for all round planned 
development. Increasing emphasis is being 
placed on individual effort and private 
initiatives. 

(ix) Operating various plan sci:lemes for 
promoting food processing industries. 

[English} 

Aid for Caahewnut 

4109. SHRI MULLAPALLY RAMACHANDRAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment of Kerala has sought 
financial assistance/aid from the Union GClvernment for 
replanting/productivity improvement on cashewnut in the 
State; and 

(b) if so, the details thereof alongwith the response 
of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) During 
November, 1997 the Govemment of Kerala submitted a 
project proposal seeking Central Assistance of Rs. 107.10 
crores lor Replanting and Productivity Improvement 01 

Cashew in Kerala. The project included the components 
01 area expansion, replanting and rejUVenation 01 old and 
senile orchards, production and distribution of hybrid 
varieties 01 cashew clones, establishment 01 model 
gardens, better management of young plantations, training 
and propaganda, to be implemented in a period of five 
years during the Ninth Five year Plah. 

Most 01 the components included in the project 
proposal submitted by the Government of Kerala like area 
expansion. Replanting/rejuvenation, production and 
distribution of hybrid varieties through regional nurseries, 
establishment of model clonal garden and training of 
farmers are being covered under the ongoing Centrally 
Sponsored Scheme on 'Integrated Development of 
Cashew'. A sum of Rs. 119.9 lakhs was relased to the 
Government of Kerala during 1997-98. During 1998-99 
an allocation 01 Rs. 92.02 lakhs has been provided for 
Kerala state. The other components are not covered under 
the scheme .. 

Training to Terrorists 

4110. SHRI SATYA PAL JAIN: Will the PRIME 
MINISTER be pleased to stahl: 

(a) whether Bangia Desh, Bhutan and Nepal have 
been giving shelter and patronage to terrorist activities In 
North-Eastern States; 

(b) if 10, the details thereof; 

(c) the action taken to persuade these countries for 
stopping such activities; 

(d) whether the Govemment of India have taken up 
this matter with these countries at a diplomatic level; and 

(e) H so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) The Governments of Bangladesh, Bhutan and 
Nepal have confirmed that they will not permit their 
territory to be misused against Indian interests. 

(c) to (e) Government of India have held discussions 
with the Governments of Bangladesh, Bhutan and Nepal 
on matters releting to the possibility of terrorists misuling 
their soil for activities against India. All three countrle. 
have agreed to work with India to counter terrorism and 
have stated that they would not permit their respective 
territories to be used for any activities targeted against 
the other. 

Software Technology Parka 

4111. SHRI T. GOVINDAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of Software Technology Parks (STP) 
set-up In the country so far; 

(b) the details thereof, locatlonwise; 

(c) whether the Governrnent propose to set-up new 
STPs during the current year; and 

(d) H so, the details thereof, location-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b) 
Deptt. 01 Electronics have established 7 Soltware 
Technology Parks (STPs) one each at Bangalore, 
Bhubaneshwar, Hyderabad, Gandhinagar, Noida, Pune 
and Thiruvananthapuram. In addition, State Govemment 
~I West Bengal has set up a STP in calcutta. 

(c) and (d) 3 STPs, one each at Mohali (Punjab), 
Jaipur (Rajasthan) and Navi Mumbai (Maharashtra) are 
expected to become operational in the current year. 

Al'llble and Fa"ow Land 

4112. SHRI BASUDEB ACHARIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have estimated the 
arable and fallow land in the country; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) A statement 
giving State-wise details of arable land and fallow land in 
the country for the latest available year 1994-95 is 
enclosed. 

St.tement 

State-wise fallow land and arable land 0 - 1994-95 

StatelUnion Territory Current Fallows Other Fallow 
lands 

2 3 

Andhra Pradesh 2726 1745 

Arunachal Pradesh 25 49 

Assam 72 70 

Bihar 1922 965 

Goa 

Gujarat 737 28 

Haryana 156 

Himachal Pradesh 50 21 

(Thousand hectares) 

Total arable 
land 

4 

15083 

268 

3139 

10609 

139 

10378 

3719 

689 
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2 3 4 

Jammu & Kashmir 96 7 908 

Karnalaka 1284 422 12451 

Kerala 48 29 2348 

Madhya Pradesh 825 789 21301 

Maharashtra 1023 1075 20187 

Orissa 149 243 7562 

Punjab 36 2 4250 

Rajasthan 1669 1832 20539 

Tamilnadu 1001 1030 8040 

Uttar pradesh 1126 879 19859 

West Bengal 210 34 5785 

All India: 13533 9766 169750 

o :Arable Lend Includes Net Sown area. Current Fallows. Other Fallows and Land under MIIC. T .... Crops & Grove •. 

Policy to Protect land Resources 

4113. SHRI R. SAMBASIVA RAO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the State Government of Andhra Pradesh 
has urged the Centre to adopt a national policy to protect 
and preserve the fast eroding land resources; and 

(b) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF' 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) Does not arise. 
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Issue ot Licences to Food Processing Industries, 

4114. SHRI BHIM DAHAL: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Union Govemment have received 
applications for issue of licences for setting up of Food 
Processing Industries in the North Eastern States and 
Sikkim; 

(b) if so, the number of such applications received 
during 1997-98 (upto May), State-wise; 

(c) the total number of licences issued out of the 
applications received; and 

(d) the steps taken to expedite the clearance of the 
pending applications? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (d) The 
information is being collected and will be laid on the 
Table of the House. 

(Translation) 

Fodder In Hilly Arees 

4115. SHRI SURESH CHAN DEL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether fodder meant for animals grown in plains 
cannot be grown in hilly areas due to geographical, 
environmental and climatic factor and also because hilly 
areas of high altitude remain snow covered for almost 
six months as a result of which vegetation gets dried; 

(b) whether any specific research is being done for 
growing fodder in such areas; 

(c) if so, the details thereof; 

(d) whether the Govememnt propose to conduct any 
study in this regard; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor and steps being taken 
for easy availability of fodder in hilly araas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Though common 

types of cultivated fodders and grasses can be 
successfully grown in mid-hills (upto 5000 ft. above mean 
sea level), there are different fodder crops and their 
varieties specific to high hills. 

(b) Research work on high yelding nutritive varieties 
of grasses and legumes for high altitude pastures has 
been taken up by State Agriculture Universities and by 
the Indian Council of Agriculture Research. 

(c) As a result of research the following forage 
varieties have been found suitable. 

Crop Vaneties 

Oats - JHO 810, JHO 821 

Lucerne - Anand - 3 

Tall fescue - Him-I 

Berseem - JHB 89-4, BI-22 

Pasture - JHB-89-4, BL-22 

Pasture Species: 

White clover - Donna, Ladino, Haifa,. S-100 (Exotic) 

Red Clover - Astra, Brita, Kenstar 

Guinea grass - PGG-l, PGG-9 

Setaria - Nandi, TSS-l 

(d) The work in this direction is continuing for purpose 
of development further new forage crop varieties and 
pasture species. 

(e) and (f) The Regional Research Station of the 
Indian Grasslands and Fodder Research Institute at 
Palampur is engaged in research on high altitude fodder 
crops and pesture species. A Regional Station for Forage 
Production and Demonstration at Srinagar under the 
Department of Animal Husbandry and Dairying, 
Government ot India is also working on promotion of 
fodder programmes in hill areas. 

(English) 

Vise Restriction 

4116. SHRI GEORGE EDEN: Will the PRIME 
MINISTER be pleased to sta!e: 

(a) whether the Dubai Government has Imposed some 
restriction on issuing new visiting Visas tor Keralltes; 
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(b) if so, the reasons therefor; and 

(c) Ihe action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) No, Sir. Visil visas continues to be granted by the 
Dubai authorities on the same terms and conditions as 
before. 

(b) and (c) Do not arise. 

Examination of Supreme Court'. Judgement In 
Hawala Ca.e 

4117. SHRI KAMAL NATH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have examined the 
recent Supreme Court Judgement in the Hawala Case; 

(b) if so, whether the Government propose to take 
to ensure that CBI does not, in future, file cases which 
are rejected by the Court for lack of evidence so that no 
un-necessary mental agony is caused to the accused; 
and 

(c) whether the Government propose to fix the 
responsibility on the CBI Officers for filing cases against 
political leaders, which are not substantiated by proper 
evidence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) Yes, Sir. 

(b) The CBI is guided by the provisions of the 
Criminal procedure Code, 1973 while performing its 
statutory duties in the investigatlonltrial of any case being 
handled by it and, therefore, no further action Is required 
to be taken by the Government in this regard. 

(c) Investigations in the Hawala Case were monitored 
by the Supreme Court. Chargesheets against the accused 
were filed by the CBI, after completion of investigations, 
in the court of Special Judge, Delhi, which took 
congnisance and frl!.med charges against a number of 
accused persons. The Delhi High Court, which considered 
a Revision Petition filed by one of the accused, also 
upheld the order of the Special Judge taking cognisance. 

However, the Delhi High Court, in another Revision 
Petition filed against the charges, concluded that entries 
in diaries alone were not sufficient for the finding of guilt. 
The Supreme Court upheld this view pOint of the High 
Court. It it, however, worth mentioning that the High Court 
and the Supreme Court have not held anywhere that the 
eBI mis-conducted investigations or that there was malice 
on Its part. In view of the above, the question of fixing 
responsibility on the eBI officers does not arise. 

[Translation} 

Power From Waate 

4118. SHRI DADA BABURAO PARANJPE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the incineration technique of generating 
energy from rubbish has been declared invalid at 
intemational and national level; 

(b) if so, the reasons therefor; 

(c) whether the use of the technique produce fatal 
gas 'dioxin', leakage of which may lead to serious 
inCidents; 

(d) whether any study has been conducted in this 
regard; 

(e) if so, the findings thereof; and 

(f) the attitude of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): 

(a) and (b) No. Sir. 

The technique i~ already in practice in the United 
States, Europe and Japan, etc. 

At the national level, the technique is not common, 
as the garbage generally contains low percentage of 
combustible material like paper, wood, etc. Which are 
picked up at source and not thrown as waste. The rubbish 
also contains high percentage of moisture making it 
generally unsuitable for incineration. 
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(e) to (e) When rubbish containing chlorinated 
compounds (which may include PVC, hazardous 
biomedical waste containing plastic) is Incinerated "dioxin" 
gas IS libemted. The amount of dioxin released is a direct 
lunction of the percentage amount of such chlorinated 
compounds prescnt in the rubbish, the chimney height 
and other pollution control measures employed. Studies 
carned out abroad by various research agencies, have 
indicated that dioxin gas affects human physiology and is 
a proven carCinogen. 

(f) The Ministry of Environment & Forests is in the 
process 01 notifying Bio-medical Waste W lagement and 
handling) Rules, 1998 where-in appropriate standards in 
wspect 01 Incineration of bio-medical wastes containing 
plastics, have been specified. 

No Waste to Energy project based upon the 
InCineration technique is being considered for support by 
the Ministry of Non-Conventional Energy Sources unless 
thp project promoters obtain all necessary statutory 
enVIronmental clearances from the concerned. authorities. 

{English! 

Virus Menec. 

4119. SHRI SHANTILAL PURSHOTTAMDAS PATEL: 
Will the PRIME MINISTER be please to state: 

(a) whether the Government are aware of panic 
among farmers ~s virus wipes out cotton crop in cotton 
growing States: 

(b) il !iO. the details and facts thereof; 

(c) the measums being taken by the Govemment to 
rP.dress the gnevances of the cotton growers; and 

(d) ellorts being made to meet the shortfall in 
production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Leaf Curl 
VIruS disease toas aftected cotton crop in cotton growing 
::itates of North India like Punjab, Haryana and Rajasthan. 
The cotton crop was affected by leaf curl virus because 
01 qrowlng 01 varieties ~.'I calion susceptible to this 

disease. As per information available, area infested by 
leaf curl virus is the northern cotton belt is as follows: 

S.No. State Highly infested Moderately infested 
area area 

1. Rajasthan 75,000 ha. 35,000 ha. 

2. Punjab 50,000 ha. 25,000 ha. 

3. Haryana 15,000 ha. 15,000 ha. 

Total 1,40,000 ha. 75,000 ha. 

(c) and (d) (1) Measures being taker. by the 
Government for incroasing the productivity/production of 
cotton. In addition to the above, "a Centrally Sponsored 
Scheme on Intensive Cotton Development Programme 
(I COP) is being implemented in 11 major cotton growing 
States, narnely, Andhra Pradesh, Gujarat. Haryana, 
Kamataka, Madhya Pradesh, Maharashtra, Orissa, Punjab, 
Rajasthan, Tamilnadu & Uttar Pradesh. The funding 
pattem under the scheme is mostly' on 75:25 sharing 
basis between the Government of India and the 
Implementing States." The basic objective of the scheme 
is to increase productivity and production of cotton. 

The Assistance under the Scheme is provided for 
following components' 

(i) Production of breeder seed. 

(ii) Distribution of certified seeds. 

(iii) DC'n"m"ir"tion on production technology, 
phero'n"lle traps and NPV (Nuclear 
Polyhyd.osis Virus). 

(iv) Integrat~d Pest Management demonstralion-
cum-training (IPM) 

(v) Distribution of plant protection equipments. 

(vi) Supply of spnnkler 'Sets 

(vii) Farmers training 

include -

Educating the farmers for adopting improved 
agricultural practices. 
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Sowing of cotton seeds resistant to leaf curl. 
virus like LRK-516, LRA-5166, LH-1556, LH-
144, RG-8 etc. During Kharlf, 1998. 

Application of optimum dose of fertilisers, 
irrigation and drainage. 

Use of right doses of recommended 
pesticides. 

Use of bio-control agents, pheromones, bio-
pesticides etc. Under Integrated Pest 
Management Programme. 

(2) The scientists of the ICAR Institutes and State 
Agricultural Universities of the country are engaged in 
evolving more disease resistant varieties of cotton seeds. 
Four genotypes namely, CNH-1012, CNH-123, RS-2013 
and RS-992 have been found to be resistant to Leaf 
Curl disease. These cultures are being multiplied in Ihe 
off-season nursery at Regional Station of Central Institute 
of COHon Research at Coimbatore for further testing and 
selection in the hot spot areas during the next season. 

(3) Research projects are under consideration by 
ICAR to study diseases in cotton like leaf curl virus. 

Return of F-16s to Pakistan By US 

4120. SHRI K.S. RAO: Will the PRIME MINISTER 
be pleased 10 state: 

(a) whether the Government have received any 
information that US was contemplating to retum F-16s 
fighter jets to Pakistan; 

(b) if so, whether the Government have assesseci 
the threat of the use of these aircrafts against India by 
Pakistan; 

(c) if so, the details thereof; and 

(dl the measures taken or proposed to be taken to 
meet the challenge in view of the present overall security 
scenario and threatening statementslpostures by Pakistani 
leaders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) There have been media reports that in order to 
dissuade Pakistan from conducting nuclear tasts, the US 
may offer to Pakistan military and economic aid including 
the supply of F-16 aircrafts. Such assistance is presently 

restricted under US domestic laws, namely the Pressler 
Amendment. 

Pakistan has since conducted nuclear tests, and the 
US has announced imposition of sanctions in addition to 
those already in place under Pressler Amendment. This 
question has, therefore, been overtaken by the events. 

(b) to (d) Does not arise. 

Modeml .. tlon of IREF 

4121. SHRI N. DENNIS: Will the PRIME MINISTER 
be pleased to state: 

(a) the steps -taken or proposed to be taken by the 
Govemment for modemisetion of the Indian Rare Earths 
Factory in Tamil Nadu; 

(b) whether the Govemment have any proposal to 
utilise the raw material mineral sands processed for 
manufacturing zirconium dioxide and titanium dioxide; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL APFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) The plant at Manavalakurich (Tamil Nadu) of the Indian 
Rare Earths Limited (IREL), a public sector undertaking 
of the Department of Atomic Energy, has been recently 
modemized at a cost of Rs. 9.31 crore approx. No further 
modemization is envisaged at present. 

(b) and (c) At present, the Manavalakurichi plant of 
IREL produces and about 4-5 tonnes per annum (lpa) of 
chemically pure zirconium dioxide and there is no plan to 
set up titanium dioxide production facility at this plant. 
The IX plan of the Department of Atomic Energy also 
includes provision for a project at Palayakayal (Tamil 
Nadu) for additional production of zirconium oxide, of both 
chemical and nuclear grade purity (500 tpa), and titanium 
sponge (400 Ipa), using the beach sand minerals as the 
basic raw material. 

Crop Insurance Scheme 

4122. SHRI PRITHVIRAJ D. CHAVAN: 
SHRI NADENDLA BHASKARA RAO: 

Will the PRIME MINISTER be pleased to state: 
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(a) the total number of farmers covered under· by 
the comprehensive Crop Insurance Scheme during the 
year 1997-98, State-wise; 

(b) the details of lolal sum insured and the lotal 
premium income received during 1997-98, Siale-wise; 
and 

(c) the amounl claimed and paid to farmers, under 
this scheme, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) A Sialemeni 
indicaling Siale-wise details of farmers covered, sum-
insured, premium collected, lolal claims and claims paid 
under Comprehensive Crop Insurance Scheme (CCIS) 
during 1997-98 is enclosed. 

Sf.tement 

S.No. Slale/UT 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Goa 

5. Gujarat 

6. Himachal Pradesh 

7. Karnalaka 

8. Kerala 

9. Madhya Pradesh 

10. Maharashtra 

11. Meghalaya 

Farmers 
Covered 

3 

13,99,132 

738 

1,30,017 

1,296 

9,13,628 

1,559 

3.23.357 

34.382 

10.60,937 

11.45,294 

388 

Sum Insured 
(Rs. In Crores) 

4 

846.95 

0.39 

64.38 

0.14 

564.56 

0.40 

183.45 

20.16 

299.54 

309.10 

0.11 

Premium 
Collected 
(As. In 
Lakhs) 

5 

1455.54 

0.75 

128.63 

0.28 

686.84 

0.80 

270.34 

40.32 

434.68 

475.37 

0.22 

Tolal 
Claims 
(Rs. In 
Lakhs) 

6 

o 

0.41 

109.36 

0.02 

116.39 

NIL 

1105.38 

2.96 

2738.17 

NIL 

Claims 
Paid 

(Rs. In 
Lakhs) 

7 

N.A. 

0.41 

£ 

0.02 

116.39 

NIL 

£ 

2.96 

N.A. 

2738.17 

NIL 
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2 3 4 5 6 7 

12. Orissa 4,59,003 1n.OO 353.25 0 N.A. 

13. Tamilnadu 1,33,990 .92.82 159.80 203.58 £ 

14. Tripura 61 0.02 0.04 NIL NIL 

15. West Bengal 4,93,109 152.82 305.60 106.75 

16. A & N Islands 240 0.15 0.30 1.35 

17. Pondicherry 1,185 1.15 2.30 7.05 £ 

Total 60,98,316 2713.14 4315.06 4391.42 2857.95 

Note: Information pertaining to Rabl 1997-98 claims Is not Included as the cut-oil date lor eubmlulon of the yelld deta by the State 
Governments is 31.7.98. 

N.A. Not applicable 

@ Claims have not been made available so far. 

r Claims are under scrutiny 
1/3rd share Is awaited from the Implementtng States. 

Upper Age Limit for Exam. 

4123. SHRI JOGENDRA KAWADE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment propose to Increase the 
upper age-limit for appointment to SCslSTs for the 
examination to be conducted by the Union Public Service 
Commission etc. As has been extended to OBC 
candidates; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b) 

At present age relaxation upto 5 years is available for 
Schedule Castes and Scheduled Tribes and 3 years for 
OBCs, in all the open competitive examinations conducted 
by all the recruiting agencies. The Govemment has no~ 
decided to raise further by 2 years the maximum age of 
recruitment including that for SCslSTs in cases where 
recruitment is done through direct open competllion to 
the All India Services, the Centrlll Services and other 
Civil posts under the Centrel Govemment with effect and 
from January 1, 1999 after amendment of the relevent 
rules, etc. 

(c) Does not arise. 

[Translation) 

Earthquake ,at Jabilipur 

4124. SHRI KANTILAL BHURIA: Will the PRIME 
MINISTER be pleased to state: 
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(a) the amount spent by the Govemment of Madhya 
Pradesh on relief worl<s and rehabilitation 01 earthquake 
victims; 

(b) the funds allocated and released by the Union 
Government for purpose so far; 

(c) reasons for such low allocation; 

(d) whether the Union Govemment propose to allocate 
additional funds to the Government of Madhya Pradesh 
in view of the heavy losses suffered by the State due to 
devastating earthquake; 

(e) if so, the details thereof; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) The Govemment 
of Madhya Pradesh has reported that it has so far spent 
about Rs. 130.00 crore on relief and rehabilitation of 
earthquake victims in an around Jabalpur district and that 
the rehabilitation work is continuing. 

(b) and (c) Based on a memorandum submitted by 
the State Government seeking additional assistance of 
Rs. 24B.75 crore in the wake of damage due to 
earthquake and taking into account the report of the Inter-
Ministerial Team which visited the affected areas, an 
additional assistance of Rs. 45.26 crore was released to 
the State for taking relief & rehabilitation measures. 

(d) No. Sir. 

(e) Does not arise. 

(f) The extent of damage has already been assessed 
by a Central Team and additional assistance has been 
provided on the basis of the report submitted by the 
Team. 

[English] 

Swarna Ma •• orl Paddy 

4125. DR. LAXMINARAYAN PANDEY: Will the 
PRIME MINISTER be pleased to state: 

(a) the States where 'Swam a Massori' paddy is 
produced; 

(b) whether the coarae variety of 'Swama Massori' is 
produced In Madhya Pradesh; 

(c) if so, the details therefor; 

(d) whether 'Swama Massori' paddy is likely to be 
treated as fine variety in Madhya Pradesh; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) No variety of 
paddy named 'Swama Massori' has been notified as per 
the Section 5 of the Seed Act, 1966, for commercial 
cuhivation. 

(d) and (e) Question do not arise. 

{Translation} 

Fishing In Coastal Areas 

4126. SHRI RAMESH THAKUR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any fishing project is being undertaken 
in the coastal areas of the country; 

(b) if so, the details thereof; and 

(c) the names of the coastal areas in Maharashtra 
where the said project is being implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) yes, Sir. 

Schemes/programmes aimed at development of 
fisheries, conservation of fishery resources, betterment of 
the standard 01 life of fishertolk through higher income 
generation, etc. are implemented in ali the coastal districts 
of the marine StatealUnion Territories including the State 
of Maharashtra. Details of some of the important 
Schemes/programmes are given in the enclosed 
Statement. 

Stllrement 

Details of SchemealProgrammes beil'19 implemented 
in coastal areas 01 the country for development 01 fisheries 
snd aquacuhure. 

1. Integratee! Coastat Aquaculture: This is a 
Centrally Sponsored Scheme. The main objective of this 
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scheme is to utilize the country's vast brackishwater 
resources for fish/shrimp culture. The other objectives of 
the scheme are to increase foreign exchange eaming 
through higher production, generate adequate employment 
opportunities and increase the income of farmers. Under 
this scheme 39 Brackishwater Fish Farmers Development 
Agencies (BFDAs) have been set up in the coastal 
districts to help and guide the fish farmens in their 
activities. 

2. Development of Coa.tal Marine FI.h.rl •• 
through Motorl .. tlon of Traditional Craft: This is a 
Centrally Sponsored Scheme. Under this scheme 
assistance is provided to motorise the traditional craft 
with inboard/outboard motors. This helps the fishermen 
to go farther into the sea and increase the catch. 

3. Relmbur.ement of Elcl.. Duty In 1150 011 
Suppll.d to Mech.nl •• d FI.hlng V .... I. below 20 m 
length: This is a Centrally Sponsured Scheme aimed at 
providing some relief to mechanised fishing vessels 
owners/operators below 20 M overall length byreducing 
part of the operational cost. It will also enable them to 
increase the number of their fishing days thereby 
increasing the fish production. 

4. S.Hlng up of Artificial Reef •• nd See Farming: 
This Centrally Sponsored Scheme is aimed at enhancing 
the level of fin and shell fish production In the sea with 
a view to providing shelter to both adult and juvenile 
fishers. 

5. Providing FI.hlng Harbour Facllltl.. at Ma,or 
and Minor Port.: This scheme has the objective of 
providing infrastructure facilities for deep sea fishing 
vessels, mechanised fishing vessels, traditional crafts at 
major and minor ports and fish landing Centres, as well 
as augmenting fish production. 

6. National Welfa,. of Fisherm.n: Besides the 
above mentioned production oriented Schemes, the 
Govemment is also implementing a Centrally Sponsored 
Scheme for welfare of fishermen with the objectives of: 

(i) Beller living standards for the fishermen and 
their families. 

(ii) Social security to active fishermen and their 
dependents. 

(iii) provision for basic amenities like water and 
sanitation infishermen villages. 

(iv) Economic security, and 

(v) Environmentally sustainable growth. 

The group Accident Insurance Component provides 
insurance coverage to Marine & Inland Fishermen. The 
Model Fishermen VUlage Development component provides 
housing facility, drinking water facility and recreation and 
common working place facilities to Marine and Inland 
Fishermen. Saving-cum-Relief component provides a 
minimum subsistance allowance to Marine Fishermen 
during the 4 month lean fishing season. 

Worfd B.nk A •• lstance 

4127. SHRI A.S. GAVAI: 
SHRI PRABHASH CHANDRA TIWARI; 
SHRIMATI RANI CHITRALEKHA BHONSLE: 
SHRI SHANKER PRASAD JAISWAL: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of the Major, Medium and Extension, 
Renovation and Modemisation irrigation projects i>eing 
implemented in the country with the assistance of the 
World Bank at present, State-wise; 

(b) the estimat.d cost 01 each project end the funds 
provided by the World Bank for the purpose during the 
last three years and current financial year, State-wise; 

(c) whether some projects are still under consideration 
of the World Bank; 

(d) if so, the details thereof, State-wise; and 

(e) the lime by which these projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) (a) and (b) the present 
status of on-going World Bank aided irrigation projects is 
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as under:-

(Amount in MiNion US$) 

SI. Name of the State Total Date of Amount 01 Fund provide by 
No. Project Estimated signing! assistance World Bank 

cost closing provided by 
World Bank 1995·96 1998-99 

to Upto May, 
1997·98 1998 

1. Punjab Irrigation Punjab 265.00 09.02.19901 161.679 67.017 0.699 
& Drainage Project 31.07.1998 

2. Haryana Water Haryana 516.00 06.04.1994/ 262.148 75.881 0.000 
Resources 31.12.2000 
Consolidation 
Project 

3. Tamil Nadu Tamil 317.50 29.04.19951 252.303 16.398 0.289 
Water Resources Nadu 31.03.2002 
Consolidation 
Project 

4. Orissa Water Orissa 270.578 05.01.1996/ 270.578 74.999 0.000 
Resources 30.09.2002 
Consolidation 
Project 

5. Andhra Pradesh Andhra 472.50 03.06.19971 325.00 58.787 0.000 
III Irrigation Pradesh 31.01.2003 

(c) Yes Sir, 

(d) The details 01 projects under consideration is as under:-

SI.No. Name of the 

1. 

Project 

2 

Andhra Pradesh 
Economic 
Restructuring 
Project (I rrigation 
Component) 

Stale 

3 

Andhra 
Pradest 

Estimated cost 

4 

US$ 282.3 M 

Present status 

5 

The Negotiations for thi$ project were 
held in May, 1998 and the World Bank 
Management has approved the project. 
The project is proposed to commence from 
30.09.98 and contemplated for completion 
by 30.3.2004, subject to the signing of the 
agreement between Govemment of India 
and the World "Bank. 
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2 3 4 5 

2. Rajasthan Water Rajasthan US$ 292.15 M The Project is at the 
Resources appraisal stage. 
Consolidation Project. 

3. Water Research Central US$ 55 M JICA (Govemment of Japan) has 
Innovation and Sector agreed to provide project 
Training praparatlon grant of US$ 
Project (WRITP) 4,05,000. Project preparation 

is yet to commence. 

4. Gujarat Water Gujarat US$ 150.0 M The project has been posed to. 
Resources 
Consolidation Project 

(e) The date of completion of the projects under 
consideration of the World Bank will only be known after 
the agreements are signed. 

Production of Sugarcane 

4128. SHRI PRADEEP KUMAR YADAV: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of Ihe major sugarcane growing States; 

(b) the total area under sugarcane cultivation; 

(c) whether the facilities are likely to be provided to 
encourage the sugarcane producers for the timely crushing 
of sugarcane as well as setting up· of sugar mills in 
these areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) A statement 
giving sugarcane area in major producing States during 
1997-98 is enclosed. 

(c) and (d) The guidelines for licensing of new and 
expansion of existing sugar factories take into account 
minimum crushing capacity per day, adoption of modem 
technology by the mills, minimum distance to be 
maintained between proposed and existing sugarcane 
mills, availability of cane and/or potential of development 

World Bank in May, 1998. 

of sugarcane in the area, preference to the growers 
cooperative societies etc. These measures would 
encourage the sugarcane producers and also ensure 
timely crushing of sugarcane. 

State Wise Estimates of Area of Sugarcane, 1997-98 

Stale Area (Thousand Hectares) 

Anethra Pradesh 192.0 

Bihar 170.0 

Gujarat 155.0 

Haryana 140.0 

Kamataka 241.0 

Maharashtra 460.0 

Punjab 132.0 

Tamllnadu 293.0 

Uttar Pradesh 1956.0 

Others 178.0 
. . 

All India: 3917.0 
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Lln ... dlMustard R .... rch Centre 

4129. SHRI PRABHASH CHANDRA TIWARI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a proposal has been s"nt by the 
Government of Bihar to the Union Government to set up 
a LinseedlMustard Research Centre in the State; and 

(b) if so, the time by which the project is likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) Question does not arise. 

[Eng/ish} 

Cyclone In Guja,.. 

4130. SHRI NADENDLA BHASKARA RAO: WHI the 
PRIME MINISTER be pleased to state: 

(a) ihe agencies responsible for not alerting the 
people in time living by the sea side about the impending 
storm; and 

(b) the steps taken to check such negligence in 
future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) A High 
Level Fact Finding Team has been constituted which 
would attempt to understand the sequence of events and 
advise ways and means for ensuring better preparedness 
in future. The Report of the Team is awaHed. 

Bakrol Irrigation Project 

4131. SHRI DILEEP SANGHANI: 
SHRI HARIN PATHAK: 

Will the PRIME MINISTER be pleased to stat.: 

(a) whether the Union Government have received 
any proposal from the Government of Gujarst for the 
technical clearance of Bakrol irrigation project; 

(b) if so, the details :hereof; and 

(c) the decision taken by the Union Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Yes, Sir. 

(b) According to the proposal received from 
Gov.mment of Gujarat, The Bakrol Irrigation Project wHh 
estimated cost of Rs. 23.86 crores, envisages annual 
irrigation of 4500 hectares in Sabarkantha District; 

(c) The Union Government has not taken any decision 
due to nono(:ompllance of the observations of Central 
Water Commission by the Government of Gujarst. 

[Translation} 

Drip Irrigation System 

4132. SHRI GAURI SHANKER CHATURBHUJ 
BISEN: Will the PRIME MINISTER be pleased te state· 

(a) whether the Union Government have kept Madhya 
Predesh under lower category of classHicatlon regarding 
purchase of drip irrigation system. 

(b) if so, the justification this classification; 

(c) whether the farmers of Madhya Pradesh are 
required to pay 25 percent more price on the purchase 
of drip system in comparison to that of Maharaahtra on 
account of this classification; 

(d) whether the Govemm.nt of Madhya Pradesh has 
sent a proposal to the Union Gov.mment to place the 
State under category 'B'; and 

(e) if so, the time by which the decision Is likely to 
be taken and implemented in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Yes, Sir. 

(b) and (c) Since the drip manufacturers were unable 
to provide the drip systems at a uniform price throughout 
the country as the prices of components vary from State 
to State depending upon the level of awareness, proxlmHy 
of the State to the factory, the distance Involved In 
transportation, potential of drip· irrigation in the State and 
taxes levied, the States in the country are categorised as 
A,B & C. As the level of aWl}reness in Madhya Pradesh 
State in implementing the drip irrigation was very low 
while Initiating the scheme by the Government, the State 
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was put under category 'C'. As per the guidelines, for all 
category 'C' States the system cost for drip irrigation can 
be raised upto 25"10 over the average cost 01 category 
'A' State, i.e. Maharashtra. 

(d) and (e) The State Government of Madhya 
Pradesh had furnished a proposal in January, 1997 
requesting for placing Madhya Pradesh State under 
category'S'. The Government of Madhya Pradesh was 
informed that the proposel regarding recategorisation of 
the States would be looked into by a committee which 
has been set up to review the price structure of the drip 
irrigation system. The State Government was also 
informed that the farmers of Madhya Pradesh could 
purchase the drip system from any where they feel 
convenient. The meeting of the committee was held on 
04.07.1998 and the final report is expected shortly. 

Development of Trout Fish 

4133. SHRI JAGAT VIR SINGH ORONA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any proposal for development of 'Trout 
Fish' in cold water currents from the Government of Uttar 
Pradesh is awaiting clearance from the Union Govemment; 

(b) if so, since when and the details of the project; 

(c) the funds sought/allocated or the foreign 
assistance sought for the project; and 

(d) the time by which the project is likely to be 
cleared and implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHAI SOMPAL): (a) to (d) The 
Government of India have received a project proposal 
with an estimated cost of Rs. 2.0 crores from the 
Government of Uttar Pradesh in May, 1996 for seeking 
external assistance for the development of Trout Fish 
farming in the hilly areas of the State. The Department 
of Economic Affairs, Ministry of Finance have informed 
that the proposal was posed to the French authorities for 
assistance under 'the Indo-French Financial Protocol in 
April, 1998, but the French authorities were of the view 
that since the proposal does not meet the technical and 
structural parameters required for eligibility, they caMot 
consider the proposal under the Indo-French Financial 
Protocc.1. 

However, development of fish farming in the hilly 
region of Ultrar Pradesh is already covered under the 

ongoing Centrally Sponsored Scheme on "Development 
of Freshwater Aquaculture". 

Irrlgllted Land 

4134. SHRI RAMPAL SINGH: 
DR. CHINTA MOHAN: 
SHRI RAMANAND SINGH: 
PROF. PREM SINGH CHANDUMAJRA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have achieved the target 
fixed for bringing the land under irrigation during the eighth 
Five year Pian; 

(b) H so, the details thereof, State-wise; 

(c) if not, the reasons therefor; 

(d) whether the Govemment have formulated any 
effective plan to achieve the target fixed for the purpose 
during Ninth Five Year Plan period; and 

(e) if so, the funds likely to be incurred on 
implementation of the plan, State-wise? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHAI SOMPAL): (a) No, Sir. 

(b) Does not arise. 

(c) Reasons for not achieving the targets include (i) 
Financial constraints, (ii) prolHeration of projects resulting 
in thin spreading of resources and consequent time and 
cost over-runs, and (iii) change in scope and design of 
projects during construction, etc. 

(d) Ninth Five Year Plan have not been finalised by 
the Planning Commission. 

(e) Does not arise. 

[English} 

Crop Insurance Scheme 

4135. SHAI ARJUN SETHI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the experimental Crop Insurance Scheme 
for covering non-loanee small and marginal farmers in 
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addition to loanee farmers has been formulatbd during 
the year 1997-98; and 

(b) if so, the details of the scheme mooted and the 
total Ilumber of States in which the scheme was 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Yes, Sir. 
The Govemment of India formulated an Experimental Crop 
Insurance Scheme (ECIS) for implementation In 24 
selected districts of 8 States from Rabi 1997-98 season. 
The features of the EelS are as under:-

98. 

(i) It covers loanee as well as non-Ioanee small 
and marginal farmers. 

(ii) 100% subsidy in premium for small and 
marginal farmers. 

(iii) Premium and claims are shared between the 
Central Government and the State 
Govemments in the ration of 8 : 2. 

(iv) The scheme is to be implemented, as far 
as possible, over a smaller unit area 
preferably a Gram Panchayat. 

(v) Other features are identical to the 
Comprehensive Crop Insurance Scheme 
(CCIS). 

ECIS was implemented in 5 States during Rab! 1997-

[Trans/ation] 

Nuclear Test. 

4136. SHRI PANKAJ CHOUDHARY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Pakistan has made an offer to India 
to sign the treaty regarding not conducting any nuclear 
test; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJ E): 
(a) and (b) On 11th June 1998 Pakistan while announcing 

moratorium on further nuclear testing offered to sign a 
~ilateral test ban agreement with India. 

(e) It has been India's consistent position that issues 
related to nuclear disarmament and non-proliferation 
cannot be limited to an arbitrerily defined geographical 
sub-region when nuclear weapons by definition have a 
global reach and impact and India's security concems 
extend well beyond that sub-region. Therefore proposals 
for a bilateral test ban treaty in South Asia are not 
practical. This is also redundant as India has announced 
a voluntary moratorium on further testing and is exploring 
ways and means to convert it into a de jure formulation. 
India, however, remains fully committed to sustained and 
constructive dialogue with Pakistan and has offered 
concrete proposals like the no-first use agreement. 

Support Price for Cash Crops 

4137. SHRI NARENDRA BUDAt'JIA: 
SHRI SURESH CHANDEL: 

Will the PRIME MINISTER be plflased to state: 

(a) whether the Govemment have failed to announce 
the support price of cash crops on accoum of which the 
farmers have suffered a heavy loss; 

(b) if so, the support price of each cash crop likely 
to be announced immediately; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) No, Sir. The 
Minimum Support Prices (MSPs) for commercial crops, 
viz. Oilseeds, fibres, sugarcane, tobacco and copra 
covered under the price support scheme have been 
announce for 1997-98 season. The MSP for jute for 
1998-99 has also been announced. 

The horticulture crops and spices that have localised 
production or are perishable in nature, are covered under 
another scheme viz. the market intervention scheme which 
is implemented on the request of the concemed Stete 
Govemment willing to bear 50% of the losses, If any. 

[Eng/ish] 

Disarmament Stand 

4138. SHRI M. RAJAIAH: Will the PRIME MINISTER 
be pleased to state: 
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(a) whether the Intemational Atomic Energy Agency 
(IAEA) backs India's disarmament stand; 

(b) if so, the details thereof; and 

(c) the measures taken to further clarify India's view 
point in regard to the number of nuclear tests carried out 
in the world and the number of times discussed in IAEA? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) to (c) At the instance of Australia, Canada, Japan 
and New Zealand, the 35 member Board of Govemors 
of the IAEA at its meeting in Vienna from June 8-12, 
199B, inserted an additional item on "Nuclear Testing" on 
its agenda. The summary adopted by the Chairman of 
the Board of Governors at the conclusion of the debate 
included a call on the Nuclear Weapon States to redouble 
their efforts to reduce and ultimately eliminate their nuclear 
weapons in accordance with Article VI of the NPT and to 
enter into negotiations in good faith to achieve the total 
elimination of nuclear weapons. This is in line with India's 
consistent position on universal nuclear disarmament. 

The Indian statement clarifying our viewpoint quoted 
extensively from Prime Minister's address in Parliament 
on 27th May, 199B. The statement also referred to the 
further steps taken by India towards the dejure 
formalisation of a moratorium, a "no-first-use agreement, 
bilaterally or multilaterally, willingness to commence 
negotiations 01'1 FMCT and India's existing stringent export 
control policy. The statement added that no commitment 
or treaty with the IAEA or other intemational body had 
been violated and pointed to the deteriorating peace and 
security situation in our region. The fact that our concerns 
were not limited to South Asia was emphasised and our 
strong indigenous scientific and technological base and 
self reliance in nuclear science and technology was 
highlighted. Our commitment to the global elimination of 
nuclear weapons within a definite time frame was 
reiterated. 

India opposed the inclusion of this item on the 
agenda of the Board on the grounds that the IAEA, whose 
mandate is the promotion of peaceful uses of atomic 
energy is not the appropriate forum to raise such an 
issue. India also pointed out that' in the past Nuclear 
Weapon States like the U.S., U.K., and China have said 
that the issue of nuclear testing did not lie within the 
competence of the Agency. 

The issue of nuclear testing was raised in the IAEA 
Annual General Conference in 1996 when France and 

China carried out nuclear tests prior to signing the CTBT. 
India's Peaceful Nuclear Explosion (PNE) was also 
discussed in 1974 at the IAEA. 

(fran/ation] 

Crop Insurance Scheme 

4139. SHRI VITHAL TUPE: 
SHRI SUSHIL KUMAR SHINDE: 
SHRI MADHAV RAO PATIL: 
SHRI A. SIDDARAJU: 

Will the PRIME MINISTER be pleased to state: 

(a) whether it is a fact that the Crop Insurance 
Scheme is limited only to such farmers who have taken 
loan from any bank or financial institutions; 

(b) if so, the reasons therefor; 

(c) whether this existing system is confined only up 
to the damage of Rs. 10,000; 

(d) if so, whether the Maharashtra Govemment has 
formulated any new scheme in which all the farmers and 
crops are covered and have submitted the same to 
Central Govemment for its approval; 

(e) if so, whether the Union Govemment propose to 
accord' approval to this scheme; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE (SHRI SOMPAL): (a) Yes, Sir. The 
present Comprehensive Crop Insurance Scheme (CCIS) 
is limited to only those farmers who avail of crop loans 
from rural financial institutions. 

(b) The CCIS is confined to loanes farmers as the 
very objective of the scheme is to restore the credit 
eligibility of farmers, after a crop fails for the next season. 
Again, for the sake of administrative feasibility of the 
operation of the scheme, only loanes farmers are covered. 

(c) Yes, Sir. The maximum sun-insured per farmer 
at presant is Rs. 10,0001-. 

(d) No new scheme as contemplated by Maharashtra 
Govemment has yet been received. 



151 JULY 15, 1998 to Questions 152 

(e) and (f) Do not arise. 

[Eng/ish] 

Misuse of Funds 

4140. SHRI BIKRAM KESHARI DEO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned 'Senior lAS official 
suspended in Orissa' appearing in the Times of India 
dated 2.5.98; 

(b) the facts of the matter reported therein; and 

(c) the action taken by the Government against erring 
officials responsible for committing irregularities and 
misappropriation of funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Yas, Sir. 

(b) and (c) As per facts provided by the State 
Government, no case of misappropriation has been 
established. 

Cyclonic Storm Warnings 

4141. SHRI JANG BAHADUR SINGH PATEL: 
SHRI MADHAVRAO SCI NOlA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether it is a fact that thu salt workers were 
not shifted even after having been warned against 
impending cyclone in the sea; 

(b) the number of workers actually working in the 
salt factories and salt pans on the cyclone day, found 
missing and the number of workers killed; 

(c) if so, whether there is any proposal to probe the 
matter througtJ the appointment of a Commission of 
Inquiry to be headed by a Sitting judge of the Supreme 
Court; 

(d) whether there is any proposal to compensate 
families of victims the losses of property and liVOl of the 
salt workers; and 

(el if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The 
requisite information is being collected and will be laid 
on the Table of the House. 

(c) No, Sir. 

(d) and (e) It is primarily the responsibility of the 
State Govemment to provide relief to the people affected 
by natural calamities from the allocation under Calamity 
Relief Fund (CRF), to which the Centre and the State 
contribute in the ratio of 3:1. The Centre's share is 
released in 4 equal quarterly instalments. An allocation 
of Rs. 154.83 crore has been made to Gujarat for 1998-
99. Immediately after the occurrence of the Calamity the 
second Instalment of Centre's share of CRF for 1998-99 
amounting to Rs. 29.03 crore was released to the State, 
in advance, to speed up the relief work. 

In addition to the payment made from the Prime 
Minister's Relief Fund in death cases, the State 
Govemment reportedly made ex-gratia payment to the 
next of kin of the deceased at the rate of Rs. SO,OOO/­
per adult and Rs. 30,000/- per minor people who were 
rendered destitute due to the calamity were paid cash-
doles and assistance was also paid for household 
belongings. 

An Inter-Ministerial Central Team has already visited 
the affected areas in Gularat to assess the extent of 
damage and has submitted its report. Necessary action 
on the report is being taken as per the established 
procedure for release of assistance from the National 
Fund for Calamity Relief (NFCR). 

[frans/ation] 

Loss of Crops due to Insects 

4142. SHRI RAJO SINGH: Will the PRIME MINISTER 
be pleased to state 

(a) whether in various parts of the country particularly 
in the 'tal and dlyara' areas of Bihar, crops are largely 
damaged by the insects; 

(b) whether the Government accepts It as a natural 
calamity and if not, the reasons therefor; 

(c) whether the Govemment are aware of the heavy 
10888S heing suffered by the farmers due to It; 
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(d) whether the Govemment propose to give any 
compensation to the farmers for this loss; and 

(e) if so, the details of the amount spent in this 
regard during the last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) As per 
information fumished by the Govemment of Bihar, rabi 
crops like pulses and oilseeds are grown in an area of 
6.3 lakh hectares in "tal and diyara" areas. About 12% of 
this area was aHected by insects during 1997-98 causing 
damage to the crops. 

(c) As per present norms, recurring l088es of crops 
due to insects is not considered a national calamity. 

(d) and (e) The Central Govemment does not have 
any scheme to give c.ompensation to farmers who have 
suffered losses to crops due to insects in 'tal and diyara" 
areas of Bihar. 

{English] 

Antarctica R .... rch Centre 

4143. SHRI FRANCISCO SARDINHA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Antarctica Research Centre, Goa has 
been fully commissioned; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the details of mandate given to this centre? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) No, Sir. 

(bl Does not arise. 

(c) The major reasons for the delay in commissioning 
fully the Antarctic Study Centre in Goa are. 

(I) Non-availability of various clearances in lime 
from the local administrative authorities for 
construction; 

(ii) Continuous dumping of garbage at the 
construction site by the local authorities. 

(d) The mandate given to the Antarctic Study Centre 
includes. 

(i) Planning, coordination, execution and 
monitoring of implementation of polar ICience 
and logistics under the Indian Antarctic 
Programme. 

(Ii) To act as a Polar Scientific Research 
Laboratory and National Antarctic Data Base. 

Fund for J and K 

4144. SHRI CHAMAN LAL GUPTA: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of funds allocated to J&K during the 
last three years both for planned and non-planned sector; 

(b) whether there Is any increase in the amount of 
funds In view of the insurgency prevailing in the State 
for the development of works; and 

(c) If so, the details of Central share for different 
schemes of the state? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): (a) 
Year-Wise allocation of Central Funds to J&K (both ptan 
and non-plan) during the last three years is as under: 

(Rs. in crore) 

Year Amount 

1995-96 2996.29 

1996-97 3332.22 

1997-98 3881.36 

(b) Yes Sir. Ptan outlay for developmental work shows 
an increasing trend. 

(c) The Central Assistance is allocated on bloc and 
not scheme-wise. 
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Wat.r Logging 

4145. SHRI KISHAN SINGH SANGWAN: 
SHRI RAGHUVANSH PRASAD SINGH: 
SHRI RAJ NARAIN PASSI: 

Will the PRIME MINISTER be pleased to state: 

(a) the total cultivable land affected in the country 
due to water logging, State-wise; 

(b) whether the Union Govemment have received 
any proposal trom any State Govemment for draining of 
water in the water logged area; and 

(c) if so, the decision taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) As per the 
estimation of Ministry of Agriculture (1984-85) an area of 
85.26 Iakh hec is affected in the country by waterlogging. 
However, the Working Group constituted by Ministry of 
Water Resources estimated (1991) this problem in 24.56 
lakh ha in irrigated commands. These areas are inclusive 
of cultivable land. The State-wise detall is given in the 
statement I and II enclosed. 

(b) and (c) Yes, Sir. The Ministry of Water Rasources 
have cleared those schemes for reclamation of waterloged 
areas including drainage in principle which are in 
conformity with the financial and technical norms set under 
Centrally sponsored Command Area Development 
Programme. 

Stlltement-l 

Statewise details of waterlogged areas in the country 
based on Ministry of Agriculture (1984-85) assessment 

(unit : '000 hal 

SI.No. StatelUT Waterlogged Area 

2 3 

1. Andhra Pradesh 339 

2. Assam 450 

3. Bihar 707 

2 

4. Gujarat 

5. Haryana 

6. Jammu & Kashmir 

7. Kamataka 

8. Kerala 

9. Madhya Pradesh 

10. Maharashtra 

11. Orissa 

12. Punjab 

13. Rajasthan 

14. Tamil Nadu 

15. Uttar Pradeah 

16. West Bengal 

17. UTs 

Total 

to Questions 

3 

484 

620 

10 

10 

61 

57 

111 

60 

1090 

348 

18 

1980 

2180 

8526 
(85.26 Iakh hal 

156 
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Statement-II 

Statewise details of waterlogged areas in the country 
based on Working Group constituted by Ministry of 

Water Resources (1991) 

(Unit : '000 hal 

S!.No. State/UT Water10ged Area 

1. Andhra Pradesh 266.40 

2. Bihar 619.70 

3. Gujarat 172.59 

4. Haryana 249.00 

5. Himachal Pradesh 0.20 

6. Jammu & Kashmir 1.50 

7. Karnataka 24.54 

8. Kerala 11.61 

9. Madhya Pradesh 73.12 

10. Maharashtra 15.35 

11. Orissa 196.26 

12. Punjab 200.00 

13. Rajasthan 179.50 

14. Tamil Nadu 16.19 

15. Uttar Pradesh 430.00 

Total 2455.96 
(24.56 lakh hal 

Small Power Projects 

4146. SHRI MADHAV RAO PTAIL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government of Maharashtra has 
sought any assistance from the Union Government for 
setting up the small powar project in the State during the 
Eighth Five Year Plan; 

(b) H so, the details thereof; and 

(c) the amount sanctioned and disbursed by the 
Union Government thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): 

(a) to (c) Ministry of Non-Conventional energy Sources 
has supported Karanjawan (lx3oo0 KW) '8mall hydro 
power project in Naslk district with subl'ldy of Rs. 170.45 
lakhs, Chalkewadi Wind Farm project (2 MW) in Salara 
district with subsidy of Rs. 384 lakhs and 10 Biomass 
GasHier systems with total capacity of 1409 KW with 
subsidy of Rs. 18.76 lakh to the State Government of 
Maharashtra during the Eighth Five Year Plan. An amount 
of Rs. 519.62 lakhs have been released by the Ministry 
for these projects. 

[T'ranslation/ 

Training Programme for Farmers In Food 
Processing Units 

4147. SHRI JAGDAMBI PRASAD YADAV: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to formulate 
any comprehensive training programme to train the 
farmers In food proc88lling 10 that they may sell their 
produce after processing them so as to eam more profits; 
and 

(b) H so, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The Ministry 
of Food Processing Industries is implementing a Plan 
Scheme relating to Person Power Development In Food 
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processing Industries during the 9th Plan Period. One of 
its components relates to providing assistance for setting 
up of Food Processing and Training Centres (FPTCs). 
This scheme was also implemented during the 8th Plan 
Period (1992-97). 

The objective of the scheme is to give hands-on 
experience to the rural people in the areas of processing 
01 horticulture produce, quality control, hygiene, book-
keeping and marketing etc., so that after undergoing the 
training. they can set up their own food processing units. 

During the 8th Plan period and 1st year of the 9th 

Plan (1997-98), assistance has been provided to different 
organisations which include Non Governmental 
Organisations Cooperatives, State Public Sector 
Undertakings, Defence Establishments etc., for setting up 
01 245 Food Processing and Training Centres in the 
country. Out 01 those, 119 FPTCs have already become 
functional and 6163 persons have been provided training 
in food processing. 

Bal11lge ProJects 

4148. SHRIMATI SURYAKANTA PATIL: Will the 
PRIME MINISTER be pleased to slate: 

(a) t~e norms adopted by the Government tor 
declaring any barrage project as a national project; 

(b) the details of the projects in Maharashtra declared 
as a national projects by the Govemment during the last 
three years; 

(c) the details of the projects for which a demand is 
pending with the Govemment to declare them as national 
projects; and 

(d) the time by which these projects are likely to be 
declared as national projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) There is no decision 
01 the Government to declare any project in irrigation 
sector as "National Project". 

(b) to (d) Do not arise. 

[English] 

Bovine Growth Hormone 

4149. SHRI K. YERRAN NAIDU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment are permitting Injecting 
milch animals with Bovine Growth Hormone (BGH) to 
increase milk output; 

(b) If so, the adverse impact thereof; 

(c) measures being taken to save the milchirlg 
animals from the adverse side-effects of this Injection; 

(d) whether the Research Study conducted by DAV 
Research Society in this regard has been ingnored; and 

(e) if so, the reasons therefore? 

THE MINISTRY OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) and (c) In view of (a) above, does not arise. 

(d) and (e) The Govemrnent Is -not aware of the 
study conducted by DAV Research Society in this regard. 

Aquaculture 

4150. SHRI P.C. THOMAS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether investment on Aquaculture by the 
Govemment has increased; 

(b) if so, the details of such investment during the 
past three years, State-wise; 

(c) whether investment In this regard are afected by 
sanctions imposed by foreign countries and extemal 
agencies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Yes Sir. 
The details of State-wise Central assistance for the past 
three years for development of aquaculture is given in 
the Statement. 

(c) No Sir. 

(d) Question does not arise. 
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smtement 

SI.No. State 1995-96 1996-97 1997·98 

2 3 4 5 

1. Andhra Pradesh 203.28 92.78 25.00 

2. Arunachal Pradesh 2.00 26.00 24.00 

3. Assam 23.00 46.00 38.44 

4. Bihar 49.00 Nil 114.00 

5. Goa 2.00 13.06 2.00 

6. Guiarat 6.00 23.50 58.50 

7. Haryana 24.00 28.00 25.39 

8. Himachal Pradesh 2.00 2.00 3.00 

9. J & K 2.00 2.00 11.00 

10. Kamataka 40.00 14.00 59.07 

11. Kerala 40.00 64.00 85.00 

12. Madhya Pradesh 142.50 100.00 227.00 

13. Maharaahtra 48.04 47.17 78.91 

14. Manipur 8.00 16.00 22.74 

15. Meghalaya 52.00 2.00 35.80 
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2 3 

16. Mizoram 5.00 

17. Nagaland 33.00 

18. Orissa 83.15 

19. Punjab 51.00 

20. Rajasthan 15.00 

21. Sikkim 5.00 

22. Tamilnadu 55.15 

23. Tripura Nil 

24. Uttar Pradesh 187.00 

25. West Bengal 228.74 

26. Pondicherry 1.00 

27. A & N Islands 5.00 

Total: 1312.86 

Sardar Sarovar Dam 

4151. SHRIMATI BHAVNA CHIKHALlA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether work on Sardar Sarovar Project was 
delayed due to non-availability of loan from Overseas 
Economic Cooperation Funds, Japan for procurement of 
Turbo Generator sets for River Becli Power House; 

(b) if so. the details thereof alongwith the efforts 
being made by the Govemment in this regard; 

4 5 

10.00 9.50 

105.00 40.00 

185.05 123.07 

42.00 50.00 

2.00 15.00 

2.00 5.00 

13.00 16.25 

16.00 16.00 

195.00 . 259.28 

271.13 222.56 

1317.69 1568.31 

(c) whether the Government of Gularat have 
requested the Union Govemment for additional Central 
aBSistance for importing of Turbo Generator sets from 
Japan; 

(d) if so, the details thereof, and the decision taken 
by the Union Govemment in this regard; and 

(e) the time by which the Central assistance is likely 
to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) One of the 
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reasons for delay in implementation of Sardar Sarovar 
Project is non-availability of Loan from Overseas Economic 
Cooperation Funds, Japan for procurement of Turbo 
Generator sets for River Red Power House. Govemment 
of Japan did not approve additional trenches of loan from 
Overseas Economic Cooperation Funds after the release 
of first instalment of Yen 2.85 billion in 1986 for the 
Sardar Sarovar Project. A team constituted by the 
Govemment of India is a negotiating with MIs. Sumltomo 
Corporation for finalisation of supplier's credit for supply 
of Turbo Generator sets. 

(c) and (e) Yes, Sir. Govemment of Gujarat had 
sought an additional Central Assistance of Rs. 294 crores 
for importing of Turbo Generator sets from Japan. 
However, the Additional Central Assistance (ACA) is 
provided for State Plans within the framework of the 
Gadgil formula and is not relatable to any specific project. 
Therefore, the ACA release was not considered. 

[Translation] 

Yamuna Canal 

4152. SHRI MOHAN SINGH: Will the PRIME 
MINISTER ~ pleased to state: 

(a) whether any survey has been conducted by the 
Govemment for supply of water to desert and unirrigated 
areas of Rajasthan and Gujarat through Yamuna canal; 

(b) if so, since when this work is going on; and 

(c) the time by which the survey work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Central Govemment 
has not taken up any survey work to supply water to 
desert I!nd unirrigated areas of Rajasthan and Gujarat 
through Yamuna canal. However, Government of 
Rajasthan has taken up survey for supply of Yamuna 
water to desert and unirrigated areas of the State in 
Jhunjhnu and Churu districts. In addition, National Water 
Development Agency has taken up survey work for 
interlinking Sarda river to Yamuna river to Sabarmati river 
in Gujarat via Rajasthan through Sarda-Yamuna Link, 
Yamuna-Rajasthan Link and Rajasthan-Sabarmati Link 
canals which interalia shall supply water to Rajasthan 
and Guiaral. 

(b) The survey work by Govemment of Rajasthan is 
in progress since January 1996 whereas the survey work 

for Sarda-Yamuna Link has been taken up since April 
1996 and that of Yamuna-Rajasthan Link since April 1998. 
The survey work for Rajasthan-Sabannati Link is planned 
to be taken up in January 2003. 

(c) The survey work by Govemment of Rajasthan is 
likely to be completed by September 1998 whereas the 
survey work for Sarda-Yamuna Link Is likely to be 
completed by December 2000, Yamuna-Rajasthan Link 
by December 2003 and Rajasthan-Sabannati Link by 
December 2007. 

(English] 

Farm Machines 

4153. SHRI BHARTRUHARI MAHTAB: Will the 
PRIME MINISTER be pleased to state: 

(a) whether fann Mechaniaation is unifonn all over 
the country; 

(b) if not, the reasons therefor; and 

(c) the steps being taken to popularise farm 
mechanisation in less advanced States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) The uneven level 01 Farm mechaniaation in the 
country is attributable to a number of factors such as 
investment capacity of farmers, irrigation facilities, cropping 
pattem and intensity, size of operational lend holdings, 
promotional efforts, etc. 

(c) No separate scheme has been evolved for less 
advanced States. However, subsidy is available to the 
farmer under various Centrally Sponsored Schemes all 
over the country for the purchase of tractors, power tillers, 
drip and sprinklar irrigation equipment and other Identified 
agricultural implements and machines. Further, 
Government's efforts have been directed towards 
daveloping efficient agricultural implements and machines; 
dissemination of improved technology towards imparting 
skills to the users for their selection, operation, 
maintenance and management. 

Subanslrl and Slang Project 

4154. SHRI NRIPEN GOSWAMI: Will the PRIME 
MINISTER be pleased to state: 
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(a) the present status of the Subansiri and Siang 
multipurpose river dam project in Assam-Arunachal border; 

(b) whether any proposal with regard to this proje.::t 
acceptable to concerned States is under consideration of 
the Union Government; 

(c) if so, the details thereof; 

(d) the time frame for the completion of the project; 
and 

(e) the anticipated benefits in terms of flood -::ontrol 
and power generation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) Brahmaputra 
Board has taken up investigation for preparation of 
Detailed Project Report at three alternate sites for 
construction of moderately high dams on Subansiri and 
Siang rivers. These sites are at Menga, Tamen, 
Gerukamukh on Subansiri river and Pugging, Roing and 
Rotung on Siang river. All the six sites are located in the 
territory of Arunachal Pradesh and are acceptable to the 
Government of Arunachal Pradesh. 

(d) The investigation as well as preparetion of the 
Detailed Project Reports for these projects would extend 
up to 2007. 

(e) The estimated benefits likely to accrue from these 
projects would be known only after completion of the 
Detailed Project Reports. 

Foreign Aid for Dairy Development 

4155. SHRI ADITYANATH: Will the PRIME MINISTER 
be pleased to state: 

(a) the names of the States where the Government 
have introduced schemes for the development of Dairying 
and Animal Husbandry with foreign aid; 

(b) the details of such schemes indicating the 
achievement made therein; 

(c) the amount of Foreign aid provided for such 
schemes during the years 1995, 1996 and 1997 State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Names of the States 

where Government have Introduced schemes for the 
development of Dairying and Animal Husbandry with 
foreign aid Is at Statement-I. 

(b) The details of achievements made under the 
schemes are at Statement-II. 

(c) The amount of Foreign aid provided for such 
schemes during last three years; State-wise is at 
Statement-III. 

smtement-/ 

S.No. Name of StateslUTs 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Delhi 

5. Goa 

6. Gujaret 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kaahmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Nagaland 

15. Orissa 

16. Pondicherry 

17. Punjab 

18. Rajasthan 

19. Sikkim 

20. Tamil Nadu 

21. Uttar Pradesh 

22. West Bengal 
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1. 

2 

3. 

4. 

5. 

Written Answers 

Name of the Scheme 

Indo-Swiss Project, 
Andhra Pradesh for 
Cattle Breeding, 
Fodder Production 
and Dairy 
Development 

Integrated 
Livestock 
Development 
Project in Kokrapu1 
District Orissa 

Indo Swiss Project, 
Sikkim 

Danida Assisted 
Project for 
Livestock 
Development in 
Tamil Nadu 

Indo-Swiss Project, 
Orissa for 
sustainable land 
Use, animal 
husbandry and 
dairy development 

Region/State 

We.tern Region 

Guiarat 

Maharashtra 

Madhya Pradesh 

ASADHA 24, 1920 (Saka) to Questions 170 

Salient achievements 

a. Capacity Building for human resource development 
b. Restructuring of breeding operations in Animal husbandry 

Department 
c. Organisation of cluster and gender programmes in 12 districts 
d. Decentralised fodder seed production programme in 22 districts 

a. Training of Community Link Workers 
b. Village based training for farm men and women 
c. Formation of Se" Help Groups for management of Village 

Revolving Fund 
d. Provision of extension services through Block Extension Teams 
e. Special focus on women's Participation and training 

a. Organisation of Management Orientation Programme 
b. Organisation of bull production and distribu1ion programme 
c. Establishment of four district laboratories for disease investigation 

work 
d. Civil works on Cheese Plant and purchase of equipment and 

machinery 
e. Ginger Disease Control and systems for curing of cardamom 

a. Training of Link Worker Couples 
b. Training of Contact Farmers 
c. Conducting of baseline survey 
d. Evolving of small scale poultry models 
e. Distribution of iodder seedlings. 

a. Adoption of AI and natural breeding programmes in Ganjam and 
Gajapati Districts 

b. Provision of liquid nitrogen tankers. 
c. Construction of AI training centre in Cuttack 
d. Adaptive research trails on feed and fodder 
e. Support to Ganjam and Gajpati District Cooperative Milk Unions 

in Dairy Development activities. 

O".",tlon Flood: Prog", .. -1997-9B 

DCS ORG 
Anlsed 

2 

12086 

6387 

4601 

Farmer 
Members 

('000) 

3 

2039 

1149 

237 

Rural Milk 
Procurement 
('000 KG/D) 

4 

3989 

2166 

195 
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2 3 4 

Goa 155 17 25 

Total 23229 3442 8874 

Southern Region 

Tamil Nadu 7686 1901 1156 

Kamataka 7823 1492 1478 

Andhra Pradesh 5424 236 767 

Kerala 1481 406 300 

Pondicherry 82 23 30 

Total 22486 4558 3722 

Northern Region 

Punjab 6156 360 734 

Rajasthan 5374 385 661 

Uttar Pradesh 11613 501 669 

Haryana 2830 166 197 

Himachal Pradesh 254 15 15 

Jammu & Kaslimir ' -Report not received-

Delhi 

Total 28027 1517 2277 
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2 3 4 

eastern Region 

Bihar 2763 143 211 

West Bengal 1459 91 155 

Orissa 1255 91 77 

Sikklm 161 5 7 

Tripura 84 4 

Assam 123 2 3 

Nagaland 35 

A & Nicobar -Reports not received-

Total 5880 337 455 

Grand Total 77632 9854 12829 

North Kerala 576 135 168 

Dairy Proejcl (NKDP) 

Operation Flood: Progras.·1997-98-

ReglonlState Milk -capacity- 0 
Marketing Uquld Milk Power 
('000 UD) ('000 UD) (UT/D) 

Western Region 

Gujarat 1576 6960 453 

Maharaslhra 2143 3970 60 
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2 3 4 

Madhya Pradesh 226 1030 30 

Goa 71 75 

Southern Region 

Tamil Nadu 1376 2421 70 

Kamataka 1312 2030 37 

Andhra Pradesh 619 2397 126 

Kerala 348 410 10 

Pondicherry 36 50 

Totel 3889 7308 243 

Northern Region 

Punjab 374 1460 100.5 

Rajasthan 355 1050 60 

Uttar Pradesh 367 1140 60 

Haryana 62 530 25 

Himachal Pradesh 21 30 

Jammu & Kashmir 10 

Delhi 1199 1150 

Totel 2378 5370 245.5 

Eaatern Region 

Bihar 244 586 12.5 
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2 3 4 

West Bengal 648 1570 10 

Orissa 94 125 

Sikkim 7 15 

Tripura 5 10 

Assam 6 60 

Nagaland 

A & Nicobar 5 

Total 1006 2371 22.5 

Grand Total 11088 27084 1054 

NKDP , 166 115 

• Provisional @ Refers to December 1997 

/I Indo·Swlss Project 

Amount of Foreign Aid Provided During the ThffHI Y.15 

SI. 
No. 

1. 

2. 

Name of Sctlemea 

2 

Indo·Swiss Project 
for Cattle Breeding 
Fodder Production and 
Dairy Development 

Integrated LIvestock 
Development Project 
Koraput 

Names of States· 
Schemes Implemented 

3 

Andhra Pradesh 

Orissa 

Amount of Aid (Rs. in Lakhs) 
1994-95 1995·96 1996·97 

4 5 6 

296.72 92.35 146.81 

91.13 82.98 72.47 

178 
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3. 

4. 

5. 

Written AnswelS 

2 

Indo-Swiss Project 

Danida Assisted Project 
for Livestock 
Development 

Indo-Swiss Project 
for Sustainable Land 
use Animal Husbandry 
and Dairy Development 

JULV 15, 1998 

3 

Sikkim 

Tamil Nadu 

Orissa 

to Questions 

4 5 6 

21.40 49.41 129.66 

44.87 33.32 50.38 

70.00 152.00 180.00 

6. The Funds Disbursed by the NDDB for the Operation Rood projects During Three Vears is Given Below: 

,Name of the 
. Scheme 

Operation Flood 1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Union 

2 

Anclhra Pradesh 

Assam 

Bihar 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Kamataka 

Kerela 

Vear 
1994-95 1995-96 1996-97 

3 4 5 

430.48 613.96 197.12 

0.09 0.00 0.00 

138.20 243.30 116.57 

238.92 1315.15 728.91 

25.49 26.38 2.98 

7969.24 6281.76 2840.70 

372.80 204.24 23.87 

5.18 49.82 26.11 

764.61 1182.24 601.91 

238.38 431.68 112.74 

180 
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2 

11. Jammu & Kashmir 

12. Madhya Pradesh 

13. Maharashtra 

14. Nagaland 

15. Orissa 

16. Pondicherry 

17. Punjab 

18. Rajasthan' 

19. Sikkim 

20. Tamil Nadu 

21. Uttar Pradesh 

22. West Bengal 

Total 

7. (11 )Releases Under Swiss Aided 
North Kerala Dairy Project 
(NKDP) 

Change. in Cadre 

4156. SHRI SUSHIL KUMAR SINGH: Wi" the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment have any policy in regard 
10 change 01 cadre to officers 01 the All-India Services 
officials; 

3 4 5 

0.02 2.10 0.00 

30.52 373.29 45.08 

158.74 2433.74 1316.89 

0.91 0.00 0.00 

74.93 153.94 31.58 

1.19 34.23 12.50 

201.70 647.78 243.39 

289.65 412.21 241.48 

0.07 0.01 0.19 

569.87 591.55 149.15 

1938.66 2455.76 461.64 

2723.10 1589.54 331.32 

16170.75 19042.86 7001.40 

255.25 109.89 244.47 

(b) /I eo, the details thereof; 

(c) whether there I. any propo.al before the 
Govemment to formulate a rational and transparent policy 
in this regard; end 

(d) /I so, the detaiII thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) Yes, Sir. 

(b) The policy guidelines on change 01 cadre 01 
officers 01 the All India Services are given in the 
Statement. 

(c) The existing policy is rational and transparent. 

(d) Does not arise, in view 01 (c) above. 

Statement 

Policy in Regard to 

Inter-Cadre Transfer of All India Services Officers 

Inter-Cadre translers will be permitted only lor 
members 01 All India Services on marriage to another 
member 01 an All India Service. 

Cadre translers shall not be permitted to All India 
Service Officers on marriage to an officer serving in a 
Central Service/State Service/Public Sector Undertaking! 
any other organisation. 

Generally no cadre transfer should be permitted on 
medical grounds/personal reasons. However, lor extreme 
hardship cases, the lollowing criteria shall be applied 
before considering and deciding on the request for cadre 
change: 

(i) the nature of the problem(s), to be assessed 
by Government of India in each case, on 
merits; and 

(ii) the problem should be 01 such a nature that 
inter-cadre deputation will not solve the 
officer's problems. 

All requests for inter-cadre transfers will be approved 
by the Minister-in-charge i.e. MOS (PP) in the case of 
lAS Officers, the Home Minister in the cue of IPS officers 
and the Minister of Environment & Forest In the case of 
IFS officers, in the lirst instance. Thereafter, all such 
requests for inter-cadre transfer shall be processed and 
submitted lor the orders of the Appointments Committee 
01 the cabinet. 

Starvation Deaths 

4157. SHRI MOHAN RAWALE: 
SHRI BIKRAM KESHARI DEO: 

Will the PRIME MINISTER be pleased to. state: 

(a) whether the National Human Rights Commission 
has recommended a number 01 measures to prevent 
starvation deaths; 

(b) il so, the details thereof; 

(c) the action initiated by the Govemment on the 
recommendations 01 the Commission in regard to 
starvation deaths in Orissa; 

(d) the reasons lor starvation deaths in the worst 
affected districts 01 Kalabandi, Bolangir and Koraput; and 

(e) the details 01 long-term and short-term strategies 
adopted lor the development 01 aloresaid districts of 
Orissa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c), The National 
Human Rights Commission (NHRC) in its report dated 
the 17th February, 1998, has recommended that the 
concerned Ministries/Departments of the Central 
Government and the State Govemment of Orissa to 
undertake the following interim measures over a period 
01 two years:-

(i) emergency feeding programme. 

(ii) Old age pensions, disability pensions and 
other social security measures. 

(iii) employment generation in Agriculture, 
ecological security, social conservation, 
irrigation and other schemes. 

(iv) Specificity of programme. 

(v) Monitoring arrangements. 

(vi) Drinking water - Maintaining tube-wells and 
hand-pumps in good condition and 
improvement in logistical facilities. 

(vii) Public Health - -Improvement In nutritional 
conditions and also undertaking a health 
nutritional survey. 
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(viii) Land Relorm - Study of existing land reform 
and suggesting measures for Improvement. 

(d) The Commission lelt that the possibility 01 deaths 
which occurred could have been due to prolonged 
malnutrition and hunger, compounded by diseases. 

(e) The Government of Orissa had prepared a Long 
Term Action Plan (LTAP) for the KBK districta containing 
a package 01 programmes which aim at ameliorating the 
fundamental causes contributing to backwardness of the 
area and simultaneously creating opportunities for 
augmenting purchasing capacity 01 people over a period 
of time. The Planning Commission is monitoring the 
implementation 01 L T AP. 

{Translation} 

Indian Council for Cultural Relations 

4158. SHRI RAM TAHAL CHAUDHARY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government contemplate to bring 
changes in the set-up 01 the Indian Council for Cultural 
Relations: 

(b) if so, the details thereof; and 

(c) il not, the reasons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) The organisational set-up 01 the Indian Council for 
Cultural Relations as defined in its Constitution is reviewed 
Irom time to time. The Governing Body and the General 
Assembly 01 the ICCR adopt changes if they are lound 
necessary. 

(b) In keeping with this practice the Council has 
recently opened new ClJlturai Centres In Johannesburg, 
Durban lind Colombo. 

(c) does not arise. 

[English} 

Nuclear Teet 

4159. SHRI GURUDAS KAMAT: 
SHRI RAMKRISHNA BABA PATIL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether it is fact Pakistan has decided to resume 
its nuclear tests in near future;' 

(b) if so, the details thereof; and 

(c) the reaction 01 Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) After Pakistan announced a moratorium on 
further nuclear testing, a week later on 18th June 1998, 
the Pakistan Foreign Ministry said that Pakistan would 
calibrate its response to the leVJII of provocation and that 
there were a number of factors which needed to be 
analysed, Including the avaHabie dIlta from the Indian 
tests which over time would enable an assessment 01 
Indian weapons capabilities in qualitative terms. 

(c) Government announced a moratorium on 
underground nuclear testing which was maintained after 
Pakistan conducted nuclear tests on 28th and 30th May. 
Government will continue to monitor developments and 
would take requisite steps to safeguard national security. 

Kashmir laau. 

4160. SHRI RAMKRISHNA BABA PATIL: 
SHRI GURUDAS KAMAT: 

Will the PRIM~ MINISTER be pleased .to ·state: 

(a) whether the attention of the Government has been 
drawn to the news-item ClJ'll8llled "Resolution on Kashmir 
seeking greater U.S. role introduce~ ih senate" appearing 
in 'TIme of India' dated 2S Jurie, 1998; 

(b) if so, the reaction of the Indian Government 
thereto; and 

(c) the details 01 the resolutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUDHARA RAJE): 
(a) Yes, Sir. 

(b) and (c) The resolution sought to express the 
sense of the US Seneta on the Kashmir issue and sought 
to give the United States and the United Nations a rofe 
In a settlement of the same. The resolution failed to 
come up for discussions before the Senate. Govemmenfs 
views on third party involvemant in India-Pakistan relations 
have been reiterated on many occasions: there Is no 
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place for any third party involvement of any nature 
whatsoever in India-Pakistan relations. These views have 
been made publicly known through official statements as 
well as interaction at the diplomatic and political levels to 
all concemed. 

{TransaltionJ 

Production of Almond 

4161. SHRI DATTA MEGHE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have taken any steps 
to increase the cultivation of almond in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The 
Government of India is implementing a Central Sector 
Scheme for Integrated Development of Tropical, 
Temperate and Arid Zone Fruits, aiming at the 
development of various fruits including almond. Under this 
scheme, four States viz. Uttar Pradesh, Arunachal 
Pradesh, Himachal Pradesh, Jammu & Kashmir have 
been identified lor providing linancial assistance 
@ Rs. 20501- ha. For rejuvenation of old orchards. 

Hal Pilgrimage 

4162. SHRI RIZWAN ZAHEER KHAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment is aware that every year 
lakh 01 Haj Pilgrims coming Irom Uttar Pradesh to Delhi 
lace the problem 01 accommodation in Delhi; 

(b) il so, the reasons therelor; and 

(c) whether the Govemment have any scheme to 
build a Haj house lor these Haj Pilgrims? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) Every year about 14,000 pilgrims from Uttar 
Pradesh perform Haj through the Haj Committee. The 
normal arrangement is lor them to stay for about three 
days at a camp set up by the Delhi State Haj committee 
near the Haj Manzil, Turkman Gate, Delhi, before thay 
embark lor Jeddah. During the Haj Season, on any 
particular day, there was about 500 pilgrims from UP 

who are so accommodated. It is the understanding 01 
the officials 01 the He; Committee, Mumbai, and the Delhi 
State Haj Committee that the arrangements lor temporary 
accommodation for these pilgrims are satisfactory. 

(c) Haj Houses are constructed in different State 
capitals largely with the funds raised by the State Haj 
Committees concemed, with some financial support being 
provided by the Central Hal Committee. Govemment do 
not have a separate scheme for housing the pilgrims. 

{English] 

IASIIPS on Deputation 

4163. SHRI RANJIB BISWAL: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of lAS, IPS and other allied cadres 
belonging to different State cadres have come on 
deputation to Deihl; 

(b) the norms fixed lor their deputation; 

(c) whether some of their stay in Delhi is overdue; 

(d) H so, the reasons therefor; and 

(e) the steps taken to send back them to their parent 
Departments/State Cadre? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) Information 
is given in the statement enclosed. 

(b) Officere are appointed to different Ministries! 
Departments of the Government of India on tenure 
deputation basis in accordance with the provisions 
contained in the Central Staffing Scheme. The 
appointment 01 IPS and IFS officers under the 
Govemment of India, against posts earmarked for them, 
is regulated in accordance with the Tenure Rules lor IPS 
officers and the Scheme for staffing posta Included in the 
Central deputation reserve of the IFS and other lorestry 
posts. 

(c) and (d) Appointment 01 officers upto the level 01 
Additional Secretary and Inspdctor General 01 Police is 
made for the prescribed tenure. No tenure has been 
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prescribed for officers at the level of Special Secretary/ 
Secretary and Addl. DGlDG of Police. Indian Forests 
Service (IFS) officers are appointed agaIn8t.posts included 
in the Central deputation reserve of the IFS and other 
Forestry posts for the prescribed tenure. 

Any proposal for extension of tenure of an officer 
beyond the normal tenure is considered only when there 
is strong justification. 

(e) Officers on completion of their tenure/extended 
tenure are reverted to their parent cadres. 

Statement 

Information about Indian Administrative Service (lAS), 
Indian Police Service (IPS) and Indian forests Service 
(IFS) officers on Central deputation to Delhi as on 1st 
July 1998 is given below:-

Service No. of officers on deputation 

lAS 808 

IPS 414· 

IFS 54 

'In Ihe case of IPS officers appOinted In various Police 
organisations. the head of the Orgenisatlon makes Intemal 
transfers and postings from time to time. Hence the number of 
IPS officers posted at Oelhi is not readily available. The figure 
of 414 given denotes the number of IPS officers on Central 
deputation. 

Bharetlya Cattl. R ...... ch Development Foundation 

4164. SHRI RAGHUVANSH PRASAD SINGH: Win 
the PRIME MINISTER be pleased to state: 

(a) whether the ordera placed by Bharetlya cattle 
Research Development Foundation with CIAE, Bhopal in 
the middle of 1996 for supply of multi-tool bars have not 
been executed till date; 

(b) if so, the reasons therefor; 

(c) the manner in which the drudgery of Draught 
Animal Power and farmers would be reduced and 
productivity improved; 

(d) the promotional schemes in force for tractorisation 
and use of DAP: and 

(e) the total amount of subsidy paid for tractors dunftg 
the last five years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) During July, 
1996 to January 1997 four orders from MIs. Bharatiya 
Cattle Resource Development Foundation by CIAE, Bhopal 
for supply of Animal Drawn multi-purpose tool bar to sour 
different organizations Parmarth Niketan, Rishikesh, Mr. 
Deep Chand Gareli, Rural & Animal Prot.ction 
Development Trust, Sur.ndra Nagar, Gujart, Mr. S. 
Krishana, Ahinsa Research Foundation, T. Nagar, Cennai 
and MIs Raghu Hari Dalmia, Orissa Cement Ltd., 
Rajganjpur, Suder Gadh, Orissa for a sum of Rs. 41,275/ 
- were received. The order were for the design of : nulti-
purpose tool bar with lifting mechanism which was not a 
released design of CIAE, Bhopal but a new development. 
It, therefore, took sometime to design and fabricate four 
prototypes. MIs. Bharatiya Cattle Resource Devolopment 
Foundation was informed in February 1998 that the total 
cost of 4 units of mUlti-tool bar alongwith attachments 
and Nagpuri yokes would be Rs. 57,500/- and they should 
send the balance amount to CIAE, Bhopal. 

Out of four multi purpose tool bar alongwith the 
attachments, one has already been supplied to MIa. Ragu 
Hari Dalmia, Orissa Cement Ltd., Sunder Gadh, Orissa, 
one is under dispatch to Chennai and the ramaining two 
are in the process of dispatch to Rishikesh and Gujarat. 

(c) The drudgery of Draught Animal Power and 
farmers would be reduced by using high capacity 
implements matching to the draft capacity of the animals. 
This will help to get more outputs from the same animals, 
thus requiring I.ss time for doing the same job. 

(d) In the Integrat.d Crop Development Programmes 
01 the Department 01 Agriculture and Cooperation 01 
Govemment of India 8ubaldies on different types of animal 
drawn implemants for wheat, rice, coarse cereals, jute, 
pulses, oilsaeds and sugarcane are being given. The 
subsidy Is to the tune 01 50% of the cost, subject to a 
limit of Rs. 1500. 

(e) Under a centrally sponsored scheme on Promotion 
of Agricultural Mechanization a subsidy of 30% limited to 
As. 30,000 is available to the individual farmers, or their 
groups, regilt.red co-operative locietles, agricultural 
farming societies, agricultural credit societies lor the 
purchase 01 tractors upto 30 PTO hp alongwith their 
I'NItching implements. This scheme haa been under 
implementation since the year 1992-93 except for the 
yeer 1994-95. The details of funds releued to State 
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Govemments to provide subsidy under this scheme during 
the last 5 years are given below:-

Year Subsidy Paid (Rs. in lakhs) 

1993·94 1000.00 

1994·95 Nil 

1995·96 600.00 

1996·97 1673.00 

1997·98 1669.30 

Total: 4942.30 

[Translation] 

Food Proce •• lng InduMrte. In Qu'a"" 

4165. SHRI MAHESH KANODIA: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of proposal approved for setting up 
of food processing industries in Gujarat during the last 
three years; 

(b) whether the number is close to the target; 

(c) is so, the details thereof; and 

(d) il not, the reasons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl): (a) During the last three 
years, i.e., Irom April 1995 to March 1998, 31 proposals 
for joint ventures, 100% Export Oriented Units and 
Industrial Licences have been approved by the 
Government for setting up food processing units in the 
state 01 Gujarat. During the same period, 131 Industrial 
Entrepreneur Memoranda have been filed for setting up 
food processing units in Gujarat. 

(b) No targets have been set by the Government. 

(c) and (d) Do not arise. 

{English] 

AehabUltMlon of earthquake VlcUm. 

4166. SHRI D.S. AHIRE: Will the PRIME MINISTER 
be pleased to state: 

(a) the latest position in regard to the implementation 
of the earthquake rehabilitation programme in latur and 
Osmanabad; 

(b) the reasons for delay in providing rehabilitation to 
the victims; and 

(c) the time by which the programme is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl): (a) to (c) The requisite 
information is being collected and will be laid on the 
Table of the House. 

[Translation} 

Aevlew of Project Under MPLADS 

4167. SHRI VIJAY GOEl: will the PRIME MINISTER 
be pleased to state: 

(a) whether the Union Govemment have reviewed 
the ongoing projects of Member of Parliament local Area 
Development Scheme Fund; 

. (b) if so, the shortcomings detected during the review 
and the steps being taken by the Govemment to remove 
the shortcomings; 

(c) the total amount released under this schemes so 
far and the amount utilised by M.Ps of various States; 

(d) ihe details thereof; 

(e) whether the C&AG has recommended to abandon 
this scheme; and 

(f) the opinion of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS, MINISTER 6F STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
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STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): 
(a) The Union Government have not raviewecl tha ongoing 
projects under the MPLAD Scheme. 

(b) Does not arise. 

(c) and (d) A statement giving state-wise details 01 
amount released and utilised under the Scheme is 
attached. 

(e) No, Sir. 

(I) Does not arise. 

S"''''''.nt 

Summary Statement for Re/easalExpenditure of LS and RS MP's (as on 31/05198) 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

States! 
UTs 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Guiarat 

Haryana 

Himachal Pradesh 

J & K 

Kamataka 

Release 
by G.O.!. 

(Rs. Lakhs) 

3 

21795.0 

1065.0 

7555.0 

27210.0 

1015.0 

13435.0 

5425.0 

2635.0 

1350.0 

15650.0 

Amount 
Sanctioned 
(Rs. Lakhs) 

4 

18202 

809.0 

5579.4 

23026 

469.3 

9777.6 

4579.5 

1483.9 

711.7 

12072 

1993-1998 

°kSanction 
Over Release 
(Rs. Lakhs) 

5 

83.5 

76.0 

73.9 

84.6 

46.2 

72.8 

84.4 

56.3 

52.7 

77.1 

Expenditure 
Incurred 

(Rs. Lakhs) 

6 

13088.7 

641.7 

4083.4 

18459.9 

361.1 

5769.1 

3387.2 

1186.0 

346.7 

8220.5 

%Utillsation 
Over Released 

(Rs. Lakhs) 

7 

60.1 

60.3 

54.0 

67.8 

35.6 

42.9 

62.4 

45.0 

25.7 

52.5 
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2 3 4 5 6 7 

11. Kerala 10495.0 9122.0 86.9 5748.1 54.8 

12. Madhya Pradesh 20875.0 17362 83.2 12999.8 62.3 

13. Maharashtra 25975.0 22930 88.3 14790.0 56.9 

14. Manipur 1215.0 858.3 70.6 792.4 65.2 

15. Meghalaya 1165.0 525.7 45.1 493.8 42.4 

16. Mizoram 780.0 710.0 93.4 672.3 88.5 

17. Nagaland 810.0 555.0 68.6 555.9 68.6 

18. Orissa 11350.0 9171.6 80.8 5784.3 51.0 

... 
19. Punjab 7305.0 4861.1 66.5 3563.6 48.8 

20. Rajasthan 12525.0 10314 82.3 7051.0 56.3 

21. Sikkim 710.0 681.6 96.0 510.0 71.8 

22. Tamil Nadu 21585.0 16997 78.7 13757.7 63.7 

23. Tripura 915.0 621.9 68.0 399.2 43.6 

24. Uttar Pradesh 45095.0 36241 84.8 31107.9 69.0 

25. West Bengal 19735.0 14378 72.9 10479.6 53.1 

26. A & N Islands 305.0 157.8 51.7 132.7 43.5 
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2 3 

27. Chandigarh 355.0 

28. o & N Haveli 355.0 

29. Daman & Diu 405.0 

30. Delhi 3645.0 

31. Lakshdweep 305.0 

32. Pondicherry 610.0 

Grand Total: 283630.0 

[English} 

Food Production 

4168. SHRI BASUOEB ACHARIA: Will the PRIME 
MINISTER be pleased to state: 

(a) the State-wise food production for the last three 
years, year-wise; and 

Year Beef & Buffalo 

1994 2493 

1995 2493 

1996 2493 

4 5 6 7 

216.7 61.1 151.3 42.6 

356.0 100.3 164.6 46.4 

227.9 56.3 216.9 53.5 

3168.9 86.9 1835.6 50.4 

229.4 75.2 22.3 7.3 

132.2 21.7 22.1 3.6 

228530.5 80.6 166795.4 58.8 

(b) the reasons for disparities in productivity in 
different States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Statement I to VI 
giving State wise production of foodgrains, fruits, 
vegetables, milk, eggs and fish for the latest available 
three years are attached. The State wise production of 
meat is not available. However, the indigenous meet 
production during 1994, 1995 and 1996 is as follows: 

(In '000 tons.) 

Sheep & Goat Pig meat 

640 408 

646 420 

646 420 
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(b) The disparities in productivity among States is 
mainly attributed to the divergence in the natural 
endowments of the States such as climatic conditions, 
soil characteristics and water availability. The irrigation 

infraatructure as well as agricultural policies and practices 
followed in different parts of the country also lead to the 
disparities in productivity. 

Statement-I 

State Wise Estimates of Production and Productivity of Total Foodgrains, 1994-95 to 1997-98 

State Production (Thousand Tonnes) 
1995-96 1996-97 1997-98 

2 3 4 

Andhra Pradesh 11667 12684 10421 

Assam 3561 3532 3804 

Bihar 12953 14134 13289 

Gujarat 4103 5209 5700 

Haryana 10137 11455 10980 

Himachal Pradesh 1362 1289 1409 

Jammu & Kashmir 1473 1324 1844 

Karnataka 8646 9271 8638 

Kerala 974 858 1151 

Madhya Pradesh 18073 19563 18813 

Maharashtra 11604 14590 10172 

Orissa 6802 4834 6871 
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2 3 4 

Punjab 19806 21564 21649 

Rajasthari 9567 12838 12925 

Tamilnadu 6405 7645 8761 

Uttar Pradesh 38368 42693 42001 

West Bengal 12885 13739 13803 

Others 2028 2099 2096 

All India 180415 199321 194127 

.. ,.",.",-11 

Fruits Production 

(000 Tonne.) 

S.No. State 1993-94 1994-95 1995-96 

2 3 4 5 

1. Andhra Pradesh 5023 5162 5470 

2. Arunachal Pradesh 50 50 66 

3. Assam 1166 1239 1212 

4. Bihar 3584 3378 6045 

5. Delhi 10 2 3 

6. Goa 88 121 94 

7. Gujarat 2244 2448 2068 
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2 3 4 5 

8. Haryana 123 134 145 

9. Himachal Pradesh 325 325 312 

10. Jammu and Kashmir 868 746 790 

11. Karnataka 4197 4511 4726 

'."4 
12. Kerala 1783 "j 1810 1826 

13. Madhya Pradesh 1320 1118 1143 

14. Maharashtra 5113 5099 4799 

15. Manipur 110 110 111 

16. Meghalaya 231 202 239 

17. Mizoram 44 51 71 

18. Nagaland 56 73 72 

19. Orissa 1151 1272 1242 

20. Punjab 728 737 761 

21. Rajasthan 95 230 238 

22. Sikkim 22 12 12 

23. Tamil Nadu 3621 4819 4819 

24. Tripura 326 326 401 

• 
25. Uttar Pradesh 3471 3383 3511 
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2 3 4'· 5 

26. West Bengal 1458 1219 1283 

U.Ts. 

27. Andliman & Nicobar Islands ' 16 17 17 

28. Chandigarh 0 0 

29. o & N Haveli 7 7 7 

30. Daman & Diu 3 3 3 

31. Lakshadweep 0 

32. Pondicherry 17 20 21 

All India: 37255 38803 41507 

SYternent-l" 

Vegetables PtOductjon 

(000 Tonnea) 

S.No. State 1993-94 1994-95 1995-96 

2 3 4 5 

1. Andhra Pradesh 1420 2341 2444 

2. Arunachal Pradesh 80 80 80 

3. Assam 1932 1970 2485 

4. Bihar 13810 11726 12285 

5. Delhi 464 551 813 

6. Goa 0 65 85 
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2 3 4 5 

7. Gujarat 18699 1730 2089 

8. Haryana 1155 1275 1420 

9. Himachal Pradesh 538 544 569 

10. Jammu and Kashmir 354 354 354 

11. Karnataka 5035 5868 5705 

12. Kerala 2790 2790 2790 

13. Madhya Pradesh 2551 2241 2353 

14. Maharashtra 2738 2809 2957 

15. Manipur 33 35 36 

16. Meghalaya 238 200 211 

17. Mizoram 45 n 79 

18. Nagaland 108 87 87 

19. Orissa 7984 7896 8706 

20. Punjab 1721 1721 1n4 

21. Rajasthan 383 283 357· 

22. Sikkim 47 29 51 

23. Tamil Nadu 4389 4398 4398 

24. Tripura 321 321 358 
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2 3 4 5 

25. Uttar Pradesh 1108 12686 13873 

26. West Bengal 4859 5340 5391 

U.Ts. 

27. Andaman & Nicobar Islands 19 16 16 

28. Chandigarh 9 0 0 

29. D & N Haveli 14 14 14 

30. Daman & Diu 

31· Lakshadweep 0 0 0 

32. Pondicherry 23 37 34 

All India: 65787 67286 71595 

"te",."t-IV 

Milk Production 

(000 Tonn.) 

S.No. State 1994-95 1995-96 1996-97 

2 3 4 5 

1. Andhra Pradesh 4221 4261 4470 

2. Arunachal Pradesh 22 23 14 

3. Assam 698 855 740 

4. Bihar 3250 3315 3389 
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2 3 4 5 

5. Goa 36 37 39 

6. Guiarat 4459 4608 4831 

7. Haryana 4062 4100 4162 

8. Himachal Pradesh 663 676 698 

9. Jammu and Kashmir 641 862 900 

10. Kamataka 3003 3164 3460 

11. Kerala 2118 2246 2269 

12. Madhya Pradesh 5048 5125 5224 

13. Maharashtra 4812 . 4991 5127 

14. Manipur 64 60 61 

15. Meghalaya 54 55 57 

16. Mizoram 9 9 9 

17. Nagaland 43 45 44 

18. Orlsaa 584 825 650 

19. 'Punjab 6215 6424 6766 
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2 3 4 5 

20. Rajasthan 5103 5200 5350 

21. Sikklm 32 33 34 

22. Tamil Nadu 3695 3791 39n 

23. Tripura 38 39 40 

24. Uttar Pradesh 11321 11678 12388 

25. West Bengal 3250 3341 3387 

U.Ts. 

26. Andaman & Nicobar Islands 25 25 21 

27. Chandigarh 39 41 42 

28. D & N Haveli 8 5 4 

29. Daman & Diu 

30. Delhi 257 261 214 

31. Lakshadweep 

32. Pondicherry 33 33 37 

All India: 63805 66150 
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StlltemMt-V 

Egg Productto.l 

(Lakh Numbers) 

S.No. State 1994-95 1995-96 1998-97 

2 3 4 5 

1. Andhra Pradesh S4350 80010 58598 

2. Arunachal Pradesh 228 330 33S 

3. Assam 4604 6040 4870 

4. Bihar 13980 14000 14100 

5. Goa 996 1009 1060 

6. Gujarat 4682 4943 5017 

7. Haryana 6338 5700 6338 

8. Himachal Pradesh 669 710 718 

9. Jammu and Kashmir 3182 3818 3980 

10. Kamataka 14899 15579 16303 

11. Kerala 19160 19960 20610 

12. Madhya Pradesh 11460 11950 12500 

13. Maharashtra 25010 26029 28872 
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2 3 4 5 

14. Manipur 605 594 608 

15. Meghalaya 751 770 791 

16. Mizoram 198 200 203 

17. Nagaland 449 455 396 

18. Orissa 5740 5867 6300 

19. Punjab 24380 25100 27330 

20. Rajasthan 4170 4500 4750 

21. Sikkim 150 165 170 

22. Tamil Nadu 30509 30490 30420 

23. Tripura 420 440 530 

24. Uttar Pradesh 6268 8712 8990 

25. West Bengal 25001 25882 28030 

U.Ts. 

26. Andaman & Nicobar Islands 520 522 522 

27. Chandigarh 334 348 311 

28. D & N Haveli 74 40 40 

29. Daman & Diu 35 40 40 

30. Delhi 655 667 720 

31. Lakshadweep 47 50 55 

32. Pondicherry 104 87 n 

All India: 259758 272807 275584 
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SbItement·V1 

Fish Production 

(000 Ton.,..) 

S·.No. State 1994-95 1995-96 1996-97 

2 3 4 5 

1. Andhra Pradesh 345 356 359 

2. Arunachal Pradesh 2 2 2 

3. 153 155 155 

4. Bihar 195 240 250 

5. Goa 102 88 97 

6. Gujarat 715 680 725 

7. Haryana 24 28 30 

8. Himachal Pradesh 5 6 6 

9. Jammu and Kashmir 16 17 18 

10. Karnataka 244 305 324 

11. Kerala 597 582 631 

12. Madhya Pracleah 80 91 111 

13. Maharashtra 447 690 

14. Manipur 12 13 13 



221 Written Answer.s ASADHA 24. 1920 (Salrs) toQ~ 222 

2 3 4 5 

15. Meghalaya 4 4 

16. Mizoram 2 2 3 

17. Nagaland 3 3 4 

18. Orissa 258 258 277 

19. Punjab 24 26 32 

20. Rajasthan 14 12 14 

21. Sikkim 0 0 0 

22. Tamil Nadu 439 448 460 

23. Tripura 25 26 27 

24. Uttar Pradesh 140 146 149 

25. West Bengal 820 893 937 

U.Ts. 
i: 
~~~ ! 26. Andaman & Nicobar Islands 26 26 26 

27. Chandigarh 0 0 0 

28. o & N Haveli 0 0 0 

29. Daman & Diu 12 15 15 

30. Delhi 4 4 4 

31. Lakshadweep 1v 10 12 

32. Pondlcherry 41 41 43 

33. Chartered Deep Sea 30 30 30 

Fishing Vessels 

All India: 4786 4849 5348 
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G 'obal Disarmament 

4169. SHRIMATI JASYANTI PATNAIK: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government have called for global 
disarmament of nuclear weapons; 

(b) if so, the countries supported the view expressed 
thereon by India; 

(c) the reaction of the other countries thereto; and 

(d) the views expressed by USA in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Yes, Sir. We support the elimination of all nuclear 
weapons within a time-bound framework. 

(b) to (d) Our position is supported by all NAM 
countries as well as SGme others. The USA has not 
agreed with the proposal for eljmlnation of nuclear 
weapons within a time-bound framework. 

Farm Commodltl •• 

4170. DR. T. SUBBARMAI REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment have prepared a plan 
for quantitative restrictions on farm commodities; 

(b) if so, the details thereof; 

(c) whether the list has been cleared by the Ministry 
of Commerce; 

(d) if not, the reasons for the delay; and 

(e) the time by which it is likely to be cleared and 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (e) India has 
presented to WTO a plan for the elimination of residual 
Quantitative Restrictions un imports, including those of 
agricultural products, which are currently maintained for 
balance of payments purposes. Three phases of 
decreasing durations have been suggested: Financial Year 
1997-2000-(1 Phase), Financial Year 2000-2002 (II Phase) 
and Financial Year 2002-2003 (III Phase). Items of critical 

nature like cereals, coarse cereals, edible oils and 
oilseeds, apple, oranges other citrus fruits, pepper etc., 
are in the third phase. 

2. The list for phasing out quantitative Restrictions 
was filed with WTO by Ministry of Commerce last year, 
after it was prepared in consultation with Ministry of 
Agriculture & other concerned Ministries. 

D.ad Bodl •• 

4171. SHRI N.K. PREMCHANDRAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government consider to arrange the 
deportation of the dead bodies of non-resident Indians 
who die while working in foreign countries on free of air 
charges; and 

(b) the reactions of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) No, Sir. 

(b) There are over 45 lakh Indian nationals living 
abroad of whom approximately 30 lakh· are residing in 
the countries of the gulf region. As per the current practice 
in the Gulf countries, the mortal remains of deceased 
Indian nationals are transported at the expense of the 
foreign employer/sponsor under the obligations stipulated 
in the employment contract. As regards Indian nationals 
reSiding in other countries, the mortal remains are 
expected to be transported to India at the cost of the 
next of kin of the deceased. These arrangements have 
so far been working satisfactorily. 

{TratfS/ationj 

Re .. rvatlon for Sport.men 

4172. SHRI SURENDRA PRASAD YADAV 
(Jahanabad): Will the PRIME MINISTER be pleased to 
state: 

(a) the number/percentage of posts reserved for the 
sportsmen in the MinIstries of the Union Government, 
Ministry-wise and category-wise; 

(b) wheth~r the extent of foresaid reservation is 
adequate; 

(c) whether the Govenvnent propose to include the 
martial arts like Judo-Karate in the sportsmen quota; 

(d) if so, the details thereof; and 
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(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b) 
there is no reservation for appointment of sportsperaons 
under the Central Govemment. However, a maximum of 
5% of direct recruitment vacancies in all Group 'C' and 
'0' posts in various MinistrieslDepartments /Offices under 
the Central Govemment can be filled by appointment of 
meritorious sportspersons. 

(c) and (d) Judo and Karate have already been 
included in the list of games/sports which quality 
meritorious sports persons for consideration for 
appointment to Group C and 0 posts under the Central 
Govemment. 

(e) Does not arise. 

Underground Wet.r 

4173. SHRI CHINMAVANAND SWAMI: 
SHRI SHANTILAL PURSHOTTAMDAS 

PATIL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment have conducted any 
survey regarding replenishable ground water available In 
the country at present; 

(b) if so, the details and outcome thereof, State-
wise; 

(c) the funds incurred thereon, State-wlse; 

(d) the irrigation potentiAl being achieved by ground 
water in each State; and 

(e) the measures taken for the m8Xlmum utilisation 
and recharging of ground water in each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Yes, Sir. 

(b) Based on the assessment made by the Central 
Ground Water Board upto 1995, the annual replenishable 
ground water resources of the country have been 
assessed as 43.19 lJIillion hectare metere. The statewise 
details are given in Statement I. 

(c) No separate head of account for this work Is 

maintained as it is done as a part of normal activity of 
the Central Ground Water Board. 

(d) Irrigation potential created in each State upto the 
find of 8th Five year Plan is given in Slatement-ii. 

(e) Water being a State subject, measures for 
utilisation and recharging of ground water are laken by 
the State Govemments. The steps taken by the Union 
Govemment 10, inler alia, rec'large of ground waler 
Include:-

(I) Constitution of Central Ground Water 
Authority under the Environment (Protection) 
Act, 1986 for regulation and control of ground 
water management and development. 

(Ii) circulation of a Model Bill to all the States! 
Union Territories to enable them to enact 
suitable legislation for regulation and control 
of ground water development. 

(iii) Circulation of a Mannual on artificial recharge 
of ground waler to. the States/Union 
Territories Including Karnataka to enable 
them to formulate area specific artificial 
recharge schemes to check the declining 
trend in ground water levels. 

(iv) Implementation of a Central Sactor Scheme 
on studies on recharge of ground water In 
Maharashtra, NCT of Deihl, Union Territory 
of Chandlgarh and Kamataka. 

(v) Formulation of a Centrally Sponsored 
Scheme to assist the State Govemment in 
artificial recharge of ground water. The 

scheme is at consultation ataga. 
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Stat.",.nt·1 

Ground Water Resources and Irrigation Potential of India 

s. SlalIII\JTI TGIII I'IVvIIIan ""*ilia IJ1IIIIiIIt Groas Net DrIIt BIIInce l.MI 01 -- UIIubIe 
No. RepIni- lor DomeI- Ground GfOIIId WIler Draft GfOIIId GIaIIIII AWIIIII Irrtgdan 

sIIIbIe lie: InU- Wltar fie. ~Ior EItImllld Watar WIIaf Delta pcII8r1III 
GIaIIIII billa _lor IntgIIIon on P1urata R_ DMIop- lor 
Willi' 

aIhIr _ 
IrrIgIIIon In Net T_ Ball Iorlu- men! DMIajImenI 

R_ Innelllnns lin lJIa 
Inne! --(rnhIrWV~ (mhlm/Yr.) (mhlmlYr.) (mhlm/Yr.) (mhlm/Yr. (mhlm/Yr.) (I.t1anIIYr.) ('110) (m) (m.hI.) 

2 3 4 6 7 8 9 10 11 12 

1. AncI1ra Pradesh 3.52916 0.52938 2.99978 2.69981 1.01318 0.70922 2.29056 23.64 0.047-1.472 3.96008 

2. AM1actIaI Pradelh 0.143115 0.02158 0.12227 0.11005 0.12227 0.01800 

3. Assam 2.471112 0.37078 2.10113 1.89102 0.13455 0.09418 2.00695 4.48 1.283 0.90000 

Bihar 3.35213 0.50282 2.64931 2.56439 0.78108 0.54878 2.30255 19.19 0.4Q.O.85 4.94783 

5. Goa 0.02182 0.00327 0.01855 0.01870 0.00218 0.00154 0.01701 8.30 0.570 0.02928 

6. Gujerat 2.03787 0.30585 1.73202 1.55881 1.02431 0.71702 1.01.500 41.45 0.45-0714 2.75590 

7. Harye .. 0.85278 0.12782 0.72494 0.85238 0.88853 0.60798 0.11888 83.88 0.385-0.8 1.48170 

8. Himachal Pradesh 0.03880 0.00731 0.0299 0.02637 0.00757 0.00530 0.02398 18.10 0.385 0.08850 

9. Jammu & Kashmir 0.44257 0.08839 0.37818 0.33858 000713 0.00500 0.37118 1.33 0.385-0.8 0.70785 

10. Kamllika 1.81857 0.24278 1.37578 1.23821 0.81443 0.43010 0.94588 31.28 0.18-0.74 2.57281 

11. Kerala 0.79003 0.13135 0.85888 0.511281 0.14374 0.10082 0.55806 15.28 0.53-0.83 0.871125 

12. Mall1yl PrlllaBh 5._ 0.78332 4.32S80 3.B829B 1.01888 0.71312 3.81248 1&.49 0.400 8.73249 

13. MlharUhlra 3.78873 1.23872 2.54701 2.111231 1.101578 0.77403 1.77288 30.39 0.43-1.28 U&I87 

14. Mar1pur 0.31540 0.04730 0.28810 0.24129 Neg. Neg. 0.28810 Neg. 0.850 0.38900 
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3 4 6 7 8 9 10 11 12 

15. Meghalaya 0.05397 0.00810 0.04587 0.04128 0.00280 0.00112 0.04405 Neg. 0.650 0.08351 

16. Mizoram Not ADMMd 

17. Nagaland 0.07240 0.01090 0.08150 0.05535 Neg. Neg. 0.08160 Neg. 

18. Orissa 2.00014 0.30002 1.70012 1.53008 0.20447 0.14313 1.558811 •. 42 0.34-0.44 4.202S11 

19. Punjab 1.86550 0.18652 1.67888 1.51108 2.25108 1.57578 0.10322 93.85 0.518 2.91715 

20. Rajas1han 1.27078 0.19945 1.07131 0.911418 0.77483 Q.54238 0.52183 50.83 0.457-0.8 1.77783 

21. Slkklm HoI A-.I 

22. Tamil Nadu 2.83912 0.3l158li 2.24326 2.01812 1.93683 1.35578 0"748 60.44 0.37~.13 2.13205 

23. Tripura 0.08634 0.009II5 0.0Iie3II O.D607ll 0.021112 0.01115 0.03754 33.43 0.830 0.1lI05II 

24. U11arP_ B.38210 1.25743 7.12487 8.41233 3.83364 2.811354 4.44113 37.87 0.20-0.50 18.7_ 

25. Will Bengal 2.3OtI23 0.34842 1.118281 1.71153 0.877IIC 0.47452 1.48129 24.18 0.33-0.75 3.31794 

. Toial Slalts 43.14789 7.07414 38.07355 32.48821 18.42838 11.50055 24.57300 31.. - 84.04513 

Union Territories 

Anciaman & HoI A-.I 
NIIcabIr 

2. ChIncIgaIh 0.002988 0.00351 0.000512 

Dadar & 0.004220 0.000833 0.003587 0.00323 0.000&5 0.G00467 0.003130 12.74 0.840 0.00504 

N.H_ 

4. OIman • DIu 0.001300 0.Q00200 0.001100 0.00099 0.00128 0.000900 0.Q00200 

5. NCr 01 Dell 0.029154 0.017832 0.01" 0.011800 
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3 4 8 7 8 9 10 11 12 

6, lIIIshaclweep 0,000243 0.00022 0.000155 0,0000I8 83,79 

7, Pondicharry 0,002877 0.000432 0,002445 0,00220 O.lJOO85 0.000585 0.001150 24.:14 

Tolal UT. 0.040760 0.0181117 0.007132 0,00642 0,02336 0.016382 0,005780 0.00504 

Grand Total 43,18850 7.083337 38.0lI0IIII2 32,47284 18,45272 11.518912 24.57979 31.82 - 64.05017 

Position of UtIlisation of Irrigation Potantial upto and of Eighth Plan 

(Unit '000 Hectare) 

81. State Ultimate Potential Potential 
No. Irrigation created utilised 

potential 

2 3 4 5 

1. Andhra Pradesh 3960 1678 1644 

2. Arunachal Pradesh 16 2 2 

3, Assam 900 200 142 

4, Bihar 4947 4365 3906 

5. Goa 29 2 2 

6. Gujarat 2756 1790 1707 

7. Haryana 1462 1544 1498 

8. Himachal Pradesh 68 16 11 

9. Jammu and Kashmir 708 10 10 

10. Kamataka 2574 788 m 
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2 3 4 5 

11. Kerala 879 142 127 

12. Madhya Pradesh 9732 1515 1496 

13. Maharashtra 3652 1635 1598 

14. Manipur 369 

15. Meghalaya 6S 9 9 

16. Mizoram 

17. Nagaland 

18. Orissa 4203 701 571 

19. Punjab 2917 3384 3324 

20. Rajasthan 1n8 2049 2015 

21. Sikkim 

22. Tamil Nadu 2832 1315 1312 

23. Tripura 81 21 21 

24. Uttar Pradesh 16799 22634 20358 

25. West Bengal 3318 1881 1408 

Total States 64045 45663 41931 

Total UTs 5 63 62 

Grand Total 64050 45726 41~3 
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Micro-Testing of Soli 

4174. SHRI KANTILAL BHURIA: Will the PRIME 
MINISTER be oleased to state: 

(a) whether the Union Government are formulating 
any scheme for micro-testing of soil; 

(b) if so, whether the Government of Madhya Pradesh 
have sought financial assistance from the Union 
Government for procuring equipments etc. for the said 
testing; and 

(c) if so, the amount of financial assistance proposed 
to be provided to the Government of Madhya Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Government of India 
has been implementing a Centrally Sponsored Scheme 
on balanced and Integrated Use of Fertilisers which has 
been continued during the IXth Plan. Soil testing including 
testing for micro nutrients is a component of the Scheme. 

(b) and (c) During the period 1991-92 to 1996-97, 

an amount of Rs. 50.30 la:<hs was released to the 
Government of Madhya Pradesh for procurement of 
equipments for micro-nutrient testing. Funds are made 
available to all States including Madhya Pradesh within 
the limits of budget grants. 

{English] 

Floriculture Products 

4175. SHRI MUKUL WASNIK: 
SHRI JAGDAMBI PRASAD YADAV: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have prepared any plan 
to boost the production and enhance the quality of cut 
flowers and other floriculture products; 

(b) if so, the details thereof; 

(c) whether the Government have estimated the 
annual loss of revenue from fruits, vegetables and flowers 
which perish or suffer heavy damage during the post 
h2rvest handling; 

(d) if so, the details thereof; and 

(el the steps taken by the GoV!. to reduce the loss? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The Central 
Sector Scheme of Development of Commercial Floriculture 
introduced for the first time during the Eighth Five Year 
Plan aims at establishing Model Floriculture Centres 
through out the country, representing different zones suited 
for cultivation of different types of flowers. Of the eleven 
Centres sanctioned at Banglore, Trivandrum, Hyderabad, 
Calcutta, Srinagar, Lucknow, Gangtok, Ooty in Tamilnadu, 
Rajgurnagar at Pune, Mohali in Punjab and Chail in 
Himachal Pradesh, four centres at Bangalore, Gangtok, 
Srinagar and Chail in Himachal Pradesh have already 
started functioning and others are in final stages of 
completion. The mandate of these Model Floriculture 
Centres is to produce, propagate and multiply elite planting 
material of traditional as well as cut flowers and 
demonstrate innovative technologies to farmers and 
entrepreneurs. Area expansion is also one of the important 
components of this scheme. An allocation of Rs. 14.29 
crores under scheme was made during the Eighth Plan, 
Rs. 3 crores during 1997-98 and Rs. 10 crores for the 
current financial year. 

(c) to (e) It is estimated that approximately 25% 
30% of the production of fruits and vegetables are lost, 
due to inadequate infrastructure for post harvest handling 
and marketing, which is about Rs. 5,000/- crores per 
year. The National Horticulture Board under the 
Department of Agriculture and Cooperation implements 
the following two major programmes to address this 
problem, viz., (i) Integrated Project on Management of 
Post harvest Infrastructure of Horticulture Crops (ii) 
Development of Marketing of Horticultural Produce through 
participation in Soft Loan. 

Besides, APEDA under the Ministry of Commerce 
provides financial assistance under various plan schemes 
for setting up infrastructural facilities by growers and 
exporters. APEDA has also set up a Perishable Cargo 
Complex at IGI Airport to facilitate export of fruits, 
vegetables and flowers. The cold chain facility is also 
being established at Bangalore, Bombay, Chennai, 
Hyderabad and Thiruvananthapuram airports. • . 

Termination of Nuclear Agreement 

4176. SHRI NARESH PUGLIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is an international pressure on 
Russia to terminate the recltnt agreement signed with 
India for setting up of nuclear reactors; 
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(b) if so, the details thereof; and 

(c) the reaction of Indian Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) Government have seen reports in the media 
to the effect that the US Govemment sought to put 
pressure on Russia not to conclude an agreement in 
this regard. 

(c) Developments having a bearing on national 
security and national development are constantly being 
monitored. 

Production of Groundnul 

4177. SHRI C.P.M. GIRIYAPPA: 
DR. RAMKRISHNA KUSMARIA: 

Will the PRIME MINISTER be pleased 10 state: 

(a) the total quantity of groundnuts produced in 
country, State-wise during the last three years; 

(b) whether Government are granting financial 
assistance to the farmers particularly small and marginal 
farmers to grow groundnut; and 

(c) if so, the amount of assistance given to the 
farmers in the tribal districts of Madhya Pra$sh during 
1996-97 and 1997 -98? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) State-wise total 
quantity of groundnut produced in the country during the 
last three years is given in the Statement enclosed. 

(b) Yes, Sir. A centrally Sponsored Oilseeds 
Production Programme (OPP) is in operation in 23 States 
for increasing the production of Oilseeds including 
groundnut. Under the Programme, financial assistance Is 
provided for production and distribution of seeds, 
distribution of minikits, Rhizobium Culture, Gypsum/Pyrites, 
improved farm implements and sprinkler sets etc. In 
addition, frontline and general demonstrations are 
conducted on farme(s fields to transfer the production 
technology. 

(c) Amount of assistance under Oilseeds Production 
Programme given to the tribals in Madhya Pradesh during 
year 1996-97 Is Rs. 518.78 lakhs & during 1997-98, 
Rs. 676.65 lakhs. 

Statement 

Total Production of Groundnut ('000 tonnes) 

SI. State/UT 1995-96 
No. 

2 3 

1. Andhra Pradesh 2625.9 

2. Bihar 4.6 

3. Goa 1.9 

4. Gujarat 1028.3 

5. Haryana 1.7 

1996-97 

4 

2085.9 

6.9 

2.7 

2449.0 

1.4 

1997-98 
(Estimated) 

5 

1142.0 

7.0 

2664.0 

2.0 



239 Written Answers JULY 15, 1998 to Ouestions "240 

2 3 4 5 

6. Himachal Pradesh 0.5 0.5 

7. Jammu & Kashmir 0.1 

8. Kamataka 1138.7 1122.5 873.0 

9. Kerala 9.9 9.9 15.0 

10. Madhya Pradesh 259.6 259.9 180.0 

11. Maharashtra 576.4 731.5 595.0 

12. Nagaland 1.0 2.1 

13. Orissa 92.3 78.8 81.0 

14. Punjab 8.0 9.0 9.0 

15. Rajasthan 184.8 270.1 365.0 

16. Tamilnadu 1520.3 1803.6 1334.0 

17. Tripura 1.3 2.4 

18. Uttar Pradesh 100.0 128.7 128.0 

19. West Bengal 42.1 57.6 55.0 

20. Pondicherry 2.2 2.0 

21. Others 7.0 

All India Total 7579.4 9023.6 7457.0 
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Wh .. t Production 

4178. SHRI A.F. GOLAM OSMANI: WUI the PRIME 
MINISTER be pleased to state: 

(a) whether any assistance has been provided or 
proposed to be provided by the Union Govemment for 
the successful implementation of the comprehensive plan 
worked out by scientists to raise the wheat production; 
and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) to raise 
the wheat production in the country new wheat varieties 
and production technologies are being evolved by Indian 
Council of Agricultural Research/State Agricultural 
Universities Research System. Various Centrally 
Sponsored/Central Sector Crop Production Oriented 
Programmes like Integrated Cereals Development 
Programmes in Wheat/Rice/Coarse Cereals Based 
Cropping Systems Areas (ICOP·Wheat, ICOP·Rice & 
,ICOP·Coarse·Cereals) and Seed Minikits Programme of 
Wheat are being implemented in different States for the 
transfer of the technology. Through these schemes 
assistance is being provided to the farmers 80 as to 
motivate them to adopt the improved production 
technologies. 

Alocation of funds, as central share, for 
implementation of the above programmes during 1998-99 
are as under: 

Programmes Allocation as GOI share 
(Rs. In crores) 

1. ICOP·Wheat. 25.00 

2. ICOp·Rice. 46.00 

3. ICOP·Coarse Cereals. 25.03 

4. Seed Minikit Programme 
of Wheat 3.00 

[Translation} 

"Sanlalt Chawal" 

4179. SHRI CHANORA SHEKHAR SAHU: WHI ,the 
PRIME MINISTER be pleased to slate: 

(a) whether the Indian Agriculture Research Institute 
has uncler taken a research work on the development of 
"Sankat Chawer; 

(b) if 50, the details thereof; and 

(c) the regions where these are grown in the country, 
State-Wise, alongwith its effect on increasing the 
production of paddy in these regions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No Sir. Indian 
Agricultural Research Institute is not dOing any research 
on 'Sankat Chawal'. However, It is engaged in research 
on hybrid rice (known as 'Sankar Chawal' in Hindi) with 
a major thrust on development of basmati rice hybrids. 

(b) Initially, the research efforts were exclusively 
devoted to development of parental lines for the 
development of hybrids. As a result the Institute has 
developed two cytoplasmic male sterite lines of baamati 
(Pusa 3A and Pusa 4A) and one male sterite line of 
non·basmali rico (Puss SA). Simultaneously some restorer 
lines have also been developed. Ouring 1997, four basmati 
hybrids were tested in national co-ordinated trial for the 
first time. These hybrid would require testing for two more 
years as per normal procedure for asseSSing their farm 
worthiness. Seven non-basmati rice hybrids developed by 
the Institute were tested in the national trial during 1997. 
Ouring 1998, 14 old and new hybrids are being tested In 
the national trials. 

(c) The question does not arise. 

[English} 

Construction of Dam 

4180. SHRI SATYA PAL JAIN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment are contemplating to 
construct a Dam over Ghaghar river near Chandigarh to 
store drinking water for neighbouring State. of Punjab, 
Haryana and Union Territory of Chandigarh; 

(b) If 50, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the lime by which the work on the dam is likely 
to commence? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) 10 (d) Central 
Govemment is nol contemplating to construct a dam over 
Ghaggar river near Chandigarh to store drinking water 
for neighbouring States of Punjab, Haryana and 
Chandigarh. Government of Haryana is, however, 
formulating a multi-purpose scheme on Ghagar river which 
shall also meet the drinking water requirements of 
Chandigarh, Panchkula and Ambala area. The detailed 
project report has not yet been submitted by Govemment 
of Haryana. 

Pro.pects In Food Proc •• elng Secto~ 

4181. SHRI P. SHIV SHANKER: 
DR. T. SUBBARAMI REDDY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment has set up any 
Committee 10 study the prospects in the food processing 
sector: 

(b) if so, the details thereof: and 

(c) the time by which the Committee Is likely to 
submit it~. report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) and (c) Do not arise. 

{Translation} 

Grant to D.M ••• 

4182. SHRI PRADEEP KUMAR YADAV: 
SHRI MITRASEN YADAV: 

Will the PRIME MINISTER be pleased to state: 

(a) the amount of grant given to the OMS during the 
last year by the Govemment and the manner In which 
the grant has been utilised by the OMS; 

(b) whether the OMS milk is being sold in the black· 
market openly with connivance of the administration; 

(c) if so, whether the Govemment has taken any 
action to stop this black·marketing and to fix its 
responsibility: and 

(d) if so, the manner in which the scheme to provide 
milk at cheaper rates to the residents of the capital would 
be made succesatul? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) (a) The Delhi Milk 
Scheme (OMS) was given a budgetary support of 
Rs. 5847.80 lakhs during the financial year 1997-98. The 
budgetary support is utilised to bridge the gap between 
revenue receipts and expenditure which arises due to 
the difference in the cost of production and selling price 
of milk. 

(b) to (d) OMS is selling milk at much lower prices 
than that of otlTer suppliers. Consequently, there is heavy 
demand on the milk booths of OMS. Complaints regarding 
black-marketing are attended to. If the complaints are 
found true, necessary action including cancellation of 
agencies of Senior DepoVOepot Agent/Concessionaire etc 
is taken. Consumers Advisory Committee and Residents 
Welfare Associations are also being increaSingly 
associated to aid in making milk distribution smooth and 
fair. 

Agriculture B.eed Industrl.s 

4183. SHRI PRABHASH CHANDRA TIWARI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have conducted any 
survey in regard to the agriculture based food proceSSing 
industries in rural areas of Bihar; 

(b) if so, the details of the agriculture based food 
processing industries which are being run successfully: 
and 

(c) the steps being taken by the Govemment to 
promote agriculture based food processing industries in 
rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) As food proceSSing industries are both in the 
organised and unorganised sectors, information regarding 
the number of food processing units including those being 
run successfully State-wise is not maintained Centrally. 

(c) Under the Plan Schemes of the Ministry of Food 
Processing Industries, financial aSsistance in the from of 
very soft loan and grant is provided to cooperatives, Non-
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Governmental Organisatioins, Public Sector Undertakings 
and private sector industries etc. For setting up of food 
processing units any where in the country Including rural 
areas. 

Besides. the Ministry has also been operating since 
1992-93, a scheme for setting up Food processing and 
Training Centres (FPTCs) with strong focus on the rural 
areas. 

[English) 

Arms Race In South Asia 

4184. SHRI MADHAVRAO SCINDIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the five nuclear power meeting in 
Geneva, in first week of June, 1998 agreed on a plan of 
"Quick Action" to head off an arms race in South Asia, 
laying down ways, the United States could help ease 
tension in the regi?n; 

(b) if so. the details of Quick Action Plan and the 
role assigned to the US therein to ease tension; and 

(c) the Govemment's reaction and response thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) The Foreign Ministers of Five Permanent 
Members of the UN Security Council, P-5, in their meeting 
in Geneva. June 4.1998 adopted a Joint Communique 
which "condemned" the tests carried out by India and 
Pakistan. expressed their "deep concem about the danger 
to peace and stability in the region", and "pledged to 
cooperate clobely" in order to prevent an arms race in 
the SUb-continent, ''bolster the non-proliferation regime and 
to encourage reconciliation and peaceful resolution of 
differences between India and Pakistan". They called upon 
India and Pakistan to adhere to the CTBT immediately 
and unconditionally and said that their goal continues to 
be adherence by all countries to the NPT as it stands, 
without any modification. They said that they would 
"actively encourage' India and Pakistan "to find mutually 
acceptable solutions, through direct dialogue that address 
the root causes of tension, including Kashmir and to try 
to build confidence rath'er than seek confrontation". 

(c) The Government issued a statement pointing out 
that enjoys a consistent record as a responsible member 
of the international community and a pioneer and leading 

partiCipant in the movement towerds global nuclear 
disarmament. India has made consistent efforts aimed 
towards building confidence and promoting peace and 
stability in our region. In the wake of the nuclear tests, 
Govemment have also taken various initiatives with a 
view to addressing concems expressed subsequent to 
the tests. India expects a positive response to the various 
initiatives it has announced 80 that peace and stability 
are maintained in the sub-continent. The statement also 
under1ined that one of the most serious threats to our 
security has arisen because of the non-observance of 
the obligations that the Permanent five have undertaken 
under the NPT. 

[Translation} 

Support Price 

4185. SHRI GAURI SHANKER CHATURBHUJ 
BISEN: Will the PRIME MINISTER be pleased to state: 

(a) whether the Commission for Agricultural costs and 
prices pays attention towards the support pl'ice proposed 
by the Govemment of Madhya Pradesh; 

(b) if so, the details thereof; 

(c) whether the price of soyabean and gram are 
likely to be announced as per the price propoaed by the 
State during the next few years; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRfCUL TURE (SHRI SOMPAL): (a) to (:I) The 
Commission for Agricultural Costs & Prices (CACP), prior 
to submitting their raports, consult the State Governments 
and various other public institutions and concerned 
Interests. The CACP visit different States for eliciting the 
views of the State Governments and various other 
interests including farmers, trade and induatry and also 
invite the representatives of various organisations and 
State Governments for detailed discussions with the 
Commission in New Delhi. 

While formulating their recommendations, the CACP 
consider the following 'important factors:-

(1) Coat of Production. 

(2) Changes in input prices. 

(3) Input/Output price parity. 
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(4) Trends in market prices. 

(5) Demand and Supply situation. 

(6) Inter-Crop price parity. 

(7) Effect on industrial cost structure. 

(8) Effect on general price level. 

(9) Effect on cost of living. 

(10) intemational market price situation. 

(11) Parity between price paid and prices received 
by farmers (Terms of Trade) 

Based on the recommendations of the CACP and 
also taking into account the views of the State 
Governments and Central Ministries as well as other 
relevant factors, the Government announces each season 
the minimum support prices for major agricultural 
commodities including soybean and gram. 

Disparity In Per Capita 

4186. SHRI HARI KEWAL PRASAD: 
SHRIMATI SHEELA GAUTAM: 
SHRI DAROGA PRASAD SAROJ: 
SHRI SHIVRAJ SINGH CHAUHAN: 
SHRI ASHOK NAM DEORAO MOHOL: 
SHRI MADHAV RAO PATIL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there is disparity in the per capita income! 
expenditure in rural and urban arees in the country; 

(b) if so, the details thereof; 

(c) whether the Union Govemment propose to appoint 
a Commission for conducting survey to bridge this gap; 
and 

(d) if so, the time by which the Commission is likety 
to be appointed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION) (SHRI RAM NAIK): 
(a) and (b) The estimate of income in rural and urban 
areas are not available. However, as per the latest 
Consumer Expenditure Survey conducted by the National 
Sample Survey Organisation (NSSO) in its 50th Round 

(July, 1993 to JUne, 1994), the per capita consumption 
expenditure in urban areas is 62.8 per cent more than 
that in rurai areas. 

(c) No, Sir. There is no proposal to appoint a 
Commission for conducting survey in this regard. The 
survey on rural and urban expenditure will continue to be 
conducted by the NSSO. 

(d) Does not arise. 

011 Saec:ls 

4187. SHRI NARENDRA BUDANIA: 
SHRI AJAY KUMAR S. SARNAIK: 
DR. ASIM BALA: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of the annual production and per caPita 
consumption of 011 seeds in the country, State-wi8EI; 

(b) whether the Govemment have conducted any 
study regarding the acreage under oil seeds in the 
country; 

(c) if so tile details thereof State-wise; 

(d) the acreage, production and consumption of oils, 
in comparison with other developing countries for the last 
three years; 

(e) whether the Govemment propose to import oil 
seeds to save the oil mills in the pubiic sector from 
closure and make full use of their installed capacity; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) State-wise annul 
production of ollseeds in the country during 1995-96 to 
1997-98 is given in the Stetement-I enclOSed. State-wise 
per capita consumption of oilseeds in the country is not 
maintained. However, the approximate requirement of 
edible oil in the country is assessed at the present rate 
of 8.00 kgs. Per capita per year consumption. 

(b) and (c) A well established crop estimation 
methodology of complete enumeration for reporting the 
area and crop cutting experiment for production and 
productivity of oIlseeds is already in exietence in the 
country due to which the need to conduct any study is 
not felt. 
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(d) The cooperative figures of production and 
consumption of oil in India and some of the neighbouring 
countries during 1994-95 are given below:-

(Qty. In '000 tonnes) 

Country Production of Consumption 
edible oil 

India 5430 6150 

Pakistan 343 1706 

Bangladesh 109 759 

China 5948 9143 

(Source: USDA estimates) 

(e) and (f) Mostly, the oil mills are in private sector. 
No mill in public sector has made any delTlfl1d for the 
import of oilseed.. However, the Oil Crushing Units, 
particularly Solvent Extractors Asaociation (SEA) and 
Soyabean Processors' Asaociation (SOPA) have been 
writing to the Govemment for import of oilleeds particularly 
soyabean in order to utilise their installed capacity. It has 
been found that import of soyabean could be allowed 
only in split form to eliminate dangers of Importing 
dangerous pathogens. It was also decided that the 
asaoclatlon of industry would create aplitting facilities at 
the port of entry i.e. at Kandla Port, before the import of 
soyabean takes place. The Association has been 
conveyed the decision, who has yet to take neceaaary 
action to create the splitting facility at the port of entry. 

StII""'ento/ 

State-wise details of Annual Production of Oilseeds In the countty from 1995-96 to 1997-98 

('000 tonnes) 

51. 5tateJUT 1995-96 1996-97 1997-98 
No. (Eatlmated) 

2 3 4 5 

1. Andhra Pradesh 3029.9 2425.5 1447.0 

2. Arunachal Pradesh 23.8 24.2 

3. Assam 155.7 155.0 172.0 

4. Bihar 142.2 160.7 143.0 

5. Goa 1.9 2.7 

6. Gujarat 2164.4 3808.9 4068.0 

7. Haryana 782.9 1003.8 866.0 

8. Himachal Pradesh 9.5 9.5 11.0 
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2 3 4 5 

9. Jammu & Kashmir 43.6 43.8 42.0 

10. Karnataka 1741.9 1714.2 1380.0 

11. Kerala 11.4 11.3 17.0 

12. Madhya Pradesh 4949.6 4997.6 6041.0 

13. Maharashtra 1980.6 2384.0 1971.0 

14. Manipur 1.4 1.5 

15. Meghalaya 6.4 6.5 

16. Mizoram 7.1 7.0 

·7. Nagaland 15.5 21.5 

18. Orissa 243.2 177.2 180.0 

19. Punjab 306.1 310.0 ·303.0 

20. Rajasthan 3070.0 3524.6 3222.0 

21. Sikkim 7.6 7.6 

22. Tamilnadu 1593.6 1929.0 1468.0 

23. Tripura 8.5 8.5 

24. Uttar Pradesh 1423.8 1772.0 1668.0 

25. West Bengal 372.1 450.9 619.0 

26. Dadra & Nagar haveli 

27. Pondicherry 2.3 2.1 

28. Delhi 1.1 0.8 

29. Others 83.0 

All India: 22106.1 24960.4 23689.0 
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[English] 

Border Disput .. 

4188. SHRI MULLAPALLY RAMACHANDRAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of Indian nationals evacuated from 
Ethiopia consequent on the border dispute between 
Ethiopia and Eritrea; and 

(b) the steps taken by the Govemment to ensure 
the safety and security of such Indian nationals? 

THE MINISTER OF STATE IN TtiE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) The total number of Indian nationals evacuated from 
Ethiopia and Eritrea following the border conflict between 
the two countries was 188. 35 Indian nationals working 
in the border region of Ethiopia and 153 Indian nationals 
working in Eritrea were evacuated to India. 

(b) Government is continuously monitoring the 
situation i~ both Ethiopia and Eritrea. Our Embassy in 
Addis Ababa has been in constant touch with members 
of the Indian community in the two countries and is 
aClvising them to take necessary steps for their safety. 
All Indians working in the border region of Ethiopia and 
Eritrea have been moved to the capital cities. Government 
is _also in touch with authorities concemed in both 
countries to ensure the safety and security of our 
nationals. 

[Translation] 

Loans to Earthquake Victims 

4189. SHRI DADA BABURAO PARANJPE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the agencle. disbursing loans to the 
earthquake victims are winding-up their lending operations 
due to uncertainty with regard to recovery of loans in 
Madhya Pradesh; and 

(b) if so, the response of State and 1he Union 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) Question does not arise. 

[English] 

AgltMlon In Indonesia 

4190. SHRI SUSHIL KUMAR SHINDE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a large number of Indians have been 
. repatriated or have migrated from Indonesia following 
large-scale disturbances and anti President Suharto 
agitations; 

(b) if so, the number of Indians so far repatriated or 
migrated; and 

(c) the facilities extended by the Government to help 
these .Indians move out from Indonesia? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) to (c) In the wake of recent disturbances in Indonesia, 
several members of the expatriate community, including 
Indian nationals and people 01 Indian origin, tempora~ 
moved out of the country. aesldes the regular Air India 
flights, Govemment arranged for additional flights to 
facilitate the travel to India of about 800 members 01 the 
Indian community between 18 and 21, May 1998. 
Arrangements were also made to render expeditious 
consular services to aasist the community. 

Development of Biological Resources 

4191. SHRI FRANCISCO SARDINHA: Will the PRIME 
MINISTER be pleased to state: 

(a) the steps taken by the Govemment to develop 
the biological resources of India's Exclusive Economic 
Zone; and 

(b) the details thereof? 

MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b} 
the details of the steps taken by the Government to 
develop the biological resources 01 India's Exclusive 
Economic Zone, inter-alia include: 

(i) implementatiQn of a series of management 
and conservation measures to realise 
sustainable yields from the capture fishery 
resources; 
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(ii) formulation of plans to sustainably exploit the 
potential resources from the high seas and 
to increase production through establishment 
of artificial reefs, sea ranching and coastaV 
onshore farming and mariculture; 

(iii) development of data-base on marine fisheries 
and biodiversity; 

(iv) assessment of marine living resources and 
their commercial exploitation; 

(v) determination of optimum fishing fleet size; 
gears and mesh size of such gears; 

(vi) continuous monitoring of ocean health; 

(vii) generation and dissemination potential fishing 
zone forecasts to the fishing community; 
development of fisheries forecestlng models, 
human resource development in marine 
biological resources to meet the R&D 
requirements, etc. 

Agriculture Institutions 

4192. SHRI CHAMAN LAL GUPTA: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of Agriculture Universities in the 
country, State-wise; 

(b) the Govemment have any proposal to set-up new 
universities in the country; 

(c) if so, the details of the proposal alongwith location 
and amount of funds provided State-wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) There are 28 State 
Agricultural Universities, One Central Agricultural 
University. Imphal and 4 to be the Deemed Universities. 
States having single SAU are: Andhra Pradesh, Assam, 
Gujarat, Haryana, Punjab, Rajasthan, J&K, Orissa, Kerala, 
States having who SAUs are: Bihar, Himachal Pradesh, 
Karnataka, Madhya Pradesh, Tamilnadu, West Bengal; 
States having 3 SAUs are: Uttar Pradesh; States having 
4 SAUs: Maharashtra; one Central University, Manipur, 
Imphal and 4 to be deemed universities one each at 
New Delhi, U.P., Haryana and Maharashtra. University 
wise list is provided in Statement. 

(b) No, Sir. 

(c) Not applicable. 

(d)' Agriculture education being the state subject, 
SAUs are established by the State Govemment and ICAR 
only provide support under development grant to the State 
Agricultural Universities. Due to scarcity of funds, no 
Central Agricultural University is proposed for IX Plan. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

St.tement 

List of Stete Agricultural Universities 

Andhra Pred.sh 
Andhra Pradesh AgricultUral 
University, Rajendranagar, 
Hyderabad (Andhra Pradesh)-50oo30 

Assam 
Assam Agricultural University 
Jomat (Assam) 785013 

Bihar 
Rajendra Agricultural University. 
Pusa, Samestipur (Bihar} 848125 

Birsa Agricultural University 
Kanke, Ranchi (Bihar) 834006 

Gularat 
Gujarat Agricultural University 
Sardar krushinagar, banaskantha, 
(Gujarat) 385506 

Himachal Pradesh 
Himachal Pradesh Krishi Vishwa 
Vidyalaya, Palampur, 
Hirnschal Pradesh 176 062 

Dr. Y.S. Parmar University of 
Horticulture & Forestry, 
Solan (Himachal Pradesh) 173230 

Haryana 
CCS Haryana Agricultural 
University, Hisar .. 
(Haryana) 125004 
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9. Jammu and Kashmir 19. Orissa 
DUling Winter (Nov. To April) Orissa University of Agriculture 
Sher-e-Kashmir University of and Technology, Bhubaneswar 
Agricultural Sciences and (Oriosa) 751003 
Technology. Railway Road. 
Jammu Tawi. (Jammu and Kashmir) 20. Punjab 
180 004 Punjab Agricultural University 
During Summer (May to Oct.) Ludhiana-141OO4 
Sher-e·Kashmir University of 
Agricultural Sciences and 21. Rajasthan 

Technology. Shalimar Campus, Rajasthan Agricultural University 

Post Box • 262. Srinagar Blkaner-334 002 

(Jammu and Kashmir) 190001 
22. Tamil Nadu 

10. Kerala Tamil Nadu Agricultural 

Kerala Agricultural University University (Tamil Nadu) 641003 

Vellanikkara. Thrissur (Kerala) 
680 654 23. Tamil Nadu Veterinary and Animal 

Sciences University, Madras 

11. Karnataka 
(Tamil Nadu) 600 007 

University of Agricultural 
24. Uttar Pradesh 

Sciences, Post bag No. 2477 
C.S. Azad University of 

Bangalore (Kamataka) 560065 Agriculture and Technology 

12. University of Agricultural 
Kanpur (Uttar Pradesh) 208002 

Science, Dharwad (Kamataka) 580005 25. Govind Ballabh Pant Unlvarsity of 

13. Msharashtra 
Agriculture and Technology 
Pantnagar (Uttar Pradesh) 263145 

Konkan Krishi Vidyapeetn 
Dapoli (Maharashtra) 415712 26. Narandra Deva Univarsity of 

Agriculture and Technology 
14. Mahatma Phule Krishi Faizabad (Uttar Pradesh) 

Vidyapeeth. Rahuri 224 001 
(Maharashtra) 431722 

27. West Benga' 
15. Marathwada Agricultural University Bidhan Chandra Krishi Vishwa 

Parbhani (Maharashtra) Vidyalaya. Mohanpur. Nadia 
413722 (West Bengal) 741 252 

16. Dr. Punjabrao Deshmukh Krishi 28. West Bengal University of 
Vidyapeeth, Krishi Nagar, Animal and Fishery Sciences, 
Akola (Maharashtra) 431402 Belgachia, Calcutta-37 

(West Bengal). 

17. Madhya Pradesh 
Jawaharial Nehru Krishi Vishwa [Translation) 

Vidayalaya, Jabalpur (M.P.) 
CADP and AIBP 482 004 

18. Indira Gandhi Krishi Viswa 4193. SHRI HARI KEWAL PRASAD: 

Vidyalaya. Krishinagar, SHRI ARJUN SETHI: 

Raipour (Madhya Pradesh) Will the PRIME MINISTER be pleased 10 state: 
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(a) the details of the gap between the irrigation 
potential created and its utilisation in the qountry during 
the last three years, State-wise; 

(b) the total funds released by the Govemment and 
utilised to bridge the gap and in helping the 
implementation of Command Area Development 
programme (CADP) and funds releasecI under Accelerated 
Irrigation Benefits Programme (AIBP during the period 
upto 1997-98 financial year, State-wise; and 

ec) the achievement made by the Govemment to 
bridge the gap during the period, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) State-wise 
details of creation and utilisation of irrigation potential 
and the gap between the two, alongwith Central 
assistance released under Centrally sponsored 'Command 
Area Development Programme (CADP)" and Accelerated 
Irrigation Benefits Programme (AIBP)" during each of the 
last three years 1995-96, 1998-97 and 1997-98 are 
enclosed at Statement-I, II and III respectively. 

StII""If,"'·' 
State-wise Details Showing Creation and Utilisation of Irrigation Potential. the Gap between the two. Central 

Assistance Released under CADP and AIBP During 1995-96. 

Central Central 
Assistance Assistance 

I rrigatlon Potential Released Released 
SlaleS/UTs (In thousand hectares) Under Under 

Created Utilised Gap CADP AIBP (0) 
(Rs. Lakhs) (Rs. Lakhs) 

2 3 4 5 6 

Andhra Pradesh 5.80 7.60 -1.80 190.81 . 0.00 

Arunachal Pradesh 4.00 2.15 1.85 0.00 0.00 

Assam 3.11 3.11 0.00 62.00 0.00 

Bihar 30.69 27.00 3.69 100.00 0.00 

Goa 0.35 0.17 0.18 13.81 0.00 

Gujarat 23.40 37.40 -14.00 550.14 0.00 

Haryana 13.13 10.83 2.30 1060.00 0.00 

Himachal Pradesh 2.41 0.66 1.75 4.00 0.00 
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2 3 4 5 6 

J & K 2.80 :3.36 , -0.56 2n.61 0.00 

Kamataka 61.49 22.37 39.12 681.80 0.00 

Kerala 24.82 24.82 0.00 n4.46 0.00 

Madhya Pradesh 54.30 57.20 -2.90 70.00 0.00 

Maharashtra 103.40 .97.00 6.40 1446.69 0.00 

Manipur 5.40 4.40 1.00 102.04 0.00 

Meghalaya 0.84 0.63 0.21 0.00 0.00 

Mizoram 0.37 0.37 0.00 0.00 0.00 

Nagaland 0.3.6 0.35 0.01 0.00 0.00 

Orissa 65.59 44.31 21.28 382.82 0.00 

Punjab 57.57 52.76 4.81 0.00 0.00 

Rajasthan 67.31 44.51 22.80 2925.57 0.00 , 

Sikkim 1.15 1.02 0.13 0.00 0.00 

Tamil Nadu 1.65 1.65 0.00 1212.94 0.00 

Tripura 0.69 0.69 0.00 0.00 0.00 

Uttar Pradesh 1249.00 1282.00 -33.00 2204.13 0.00 

West Bengal 103.15 62.75 40.40 206.57 0.00 

Total·States 1882.78 1789.11 93.67 12410.16 0.00 

Total-UTs 6.58 6.10 0.46 0.00 0.00 

Grand Total 1889.36 1795.21 94.15 12410.16 0.00 

Note: Ii) Negative gaps indicate more utlll8aIIon 01 Irrigation potenI\al than created. 

(ii) Grand total for Central Assistance under CADP Includes assistance for studies and other allPensas, State-wi.. break-
up of which Is not avellable. . 

(iii) (0) As AIBP was launched during 1996-97, Central Asaistance under AIBP during 1995-96 does not ari .. and hence 
figures In the last column in the above table have been shown as '0' for all statas. 
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St.tement.." 

State-wise Details Showing Creation and Utilisation of Irrigation Potential. the Gap between the two. Central 
Assistance Released under CADP and AIBP During 1996-97. 

Central Central 
Assistance Assistance 

Irrigation Potential Released Released 
States/UTs (In thousand hectares) Under Under 

Created Utilised Gap CADP AIBP (*) 
(As. LBkhs) (Rs. Lakhs) 

2 3 4 5 6 

Andhra Pradesh 29.35 29.35 0.00 99.40 3525 

Arunachal Pradesh 4.27 2.20 2.07 0.00 0 

Assam 0.31 7.01 -6.50 0.00 523 

Bihar 16.65 14.00 2.65 0.00 1350 

Goa 0.35 0.18 0.17 39.00 0 

Gujarat 25.60 27.00 -1.40 444.38 7477 

Haryana 22.00 13.29 8.71 1247.18 3250 

Himachal Pradesh 2.65 2.11 0.54 44.02 0 

J & K 2.80 3.16 -0.36 252.23 130 

Karnataka 111.47 98.19 18.28 845.59 6125 

Kerala 54.91 54.91 0.00 466.96 375 

Ma 1hya Pradesh 54.70 32.00 22.70 65.00 63.25 

-Maharashtra 101.40 95.00 6.40 1439.92 1400 
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2 3 4 5 6 

Manipur 3.50 2.50 1.00 130.69 430 

Meghalaya 1.79 1.37 0.42 0.00 0 

Mizoram 0.31 0.31 0.00 000 0 

Nagaland 0.36 0.35 0.01 0.00 0.00 

Orissa 83.53 65.59 17.94 353.99 4845 

Punjab 33.60 35.69 -2.09 0.00 0 

Rajasthan 66.40 47.71 18.69 3948.17 268 

Sikkim 0.86 0.80 0.08 0.00 0 

Tamil Nadu 0.57 1.65 -1.08 2081.99 2000 

Tripura 1.38 1.38 0.00 0.00 377 

Uttar Pradesh 852.00 809.00 43.00 2022.60 4350 

West Bengal 131.66 84.66 47.00 112.19 500 

Total-States 1602.62 1424.41 178.21 13836.84 50000 

Total-UTs 7.25 5.45 1.80 0.00 0 

Grand Total 1609.87 1429.86 180.01 13835.84 50000 

Note: (i) Negative gaps indicate more utlilaation of Irrigation potenttal than created. 

(ii) Grand total for Central Assistance under CAOP Includes assistance for atudiee and other expenses, State-wise break-
up of which is not avallabte. 

(iii) n Figures are provisional. 
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SYtemllnt-lll 

State-wise Details Showing Creation and UtUisation of Irrigation Potential, the Gap between the two, Central 
Assist~·nc •. Released under CADP and AIBP During 1997-98. 

Central Central 
Assistance Assistance 

Irrigation Potential Released Released 
StateS/UTs (In thousand hectares) Under Under 

Created Utilised Gap CADP AIBP (0) 
(Rs. Lakhs) (Rs. Lakhs) 

2 3 4 5 6 

Andhra Pradesh 120.81 158.08 -37.27 3839.57 7400 

Arunachal Pradesh 4.35 2.25 2.10 0.00 0 

Assam 913 8.18 0.95 124.00 1240 

Bihar 34.28 32.50 1.78 0.00 1404 

Goa 3.77 1.20 2.57 20.00 525 

Gujarat 74.50 67.50 7.00 97.11 19690 

Hary"'"a 63.00 59.00 4.00 1116.85 1200 

Himachal Pradesh 2.10 1.95 0.15 73.07 650 

J & K 6.05 10.69 -4.64 189.90 0 

Kamataka 133.21 109.37 23.84 437.87 9050 

Kerala 45.87 43.45 1.62 200.00 1500 

Ml'dhya Pradesh 72.30 30.70 41.60 6.25 11450 

Maharashtra 320.00 280.00 40.00 298.30 5500 
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2 3 4 5 6 

Manipur 3.77 4.53 ~.76 86.91 ?600 

Meghalaya 3.50 2.68 0.82 0.00 0 

Mizoram 0.11 0.11 0.00 0.00 0 

Nagaland 1.03 1.00 0.03 000 0 

Orissa 186.71 .83.53 103.18 231.47 8500 

Punjab 41.35 41.35 0.00 0.00 10000 

Rajasthan 57.30 38.96 18.34 2226.65 4200 

Sikklm 0.90 0.80 0.10 0.00 0 

Tamil Nadu 3.86 0.57 3.29 552.46 0 

Tripura 5.05 5.05 0.00 0.00 510 

Uttar Pradesh 409.00 1075.00 -686.00 3057.88 7800 

West Bengal 224.00 217.00 7.00 90.00 2000 

Total-States 1825.15 2275.44 -450.29 12968.12 95219 

Total-UTs 6.20 5.05 1.15 0.00 0 

Grand Total 1831.35 2280.49 -449.14 12988.12 95219 

Note: (I) Negaliva gape indica. more uIIHuIIon 01 ~ potential INn clMbld. 

(ii) Grand total lor Central AllalIII8ncII under CADP lncIudH ____ for ndn and other ...,..., Stale-wIN brNk-

up of which is not available. 
(ill) (') Target figures are provillonlll. 
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(English) 

UN Military Obaarvar Group 

4119. SHRI PRITHVIRAJ D. CHAVAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that ·UN Military Observer 
Group in India and Pakistan (UNMOGIP)" is stationed in 
Jammu and Kashmir since January 1949; 

(b) the personnel strength of the Group as on March 
31, 1998; and 

(c) whether there are any moves ·to increase the 
strength of this group after India-Pakistan Nuclear Tests? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) The UN Military observer Group for India and Pakistan 
(UNMOGIP) was established under Karachi Agreement 
between India and Pakistan of 1949 and has been 
stationed in Jal,lmu and Kashmir since then. 

(b) The strength of UNMOGIP as on March 31,1998 
was 46. 

(c) Yes, Sir. There are suggestions from Pakistan to 
increase the strength of this Group. 

Incentives to Fruit • Vegetable Growers 

4195. SHRI MADHAV RAO PATIL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment have launched various 
incentive schemes for fruit and vegetable growers; 

(b) if so, the details thereof indicating the lISSistance 
provided to each State under these schemes during the 
last three years; 

(c) whether Govemment of Maharashtra has urged 
to delegate the sanctioning power to the State 
Government; and 

(d) if s~. the decision of the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Department 
of Agriculture & Cooperation is implementing following 

central sector schemes for the development of fruits and 
vegetables in the country:-

(i) "Integrated development of tropical, 
temperate and arid zone fruits". 

(ii) ·production and supply of vegetable seeds"; 

and 

(iii) "Development of Mushroom cultivation". 

Under these scheme financial assistance is provided 
specifically to the fruit and vegetable growers. Under the 
scheme of "Integrated development of tropical, temperate 
and arid zone fruits, assistance is pr()o\lided for 
establishment of nurseries, area expansion, rejuvenation 
of old orchards for improving their productivity and 
establishment of tissue culture units. Under the scheme 
of ·Production and supply of vegetable seeds", minikits 
containing seeds of improved varieties and other inputs 
costing Rs. 150/- are provided to farmers at nominal 
charges. Under the scho!me of "Development of Mushroom 
Cultivation", farmers are given training in mushroom 
cultivation and assistance. is given to states for setting 
up of units for production of spawn for distribution to 
farmers. 

The details of the funds released under these 
schemes during @O last three year i.e. 1995-96, 1996-
97 and 1997-98 are indicated in the enclosed Statements 
I to III. 

(c) and (d) The State Govemments have full authority 
to identify the areas and beneficiaries to be covered under 
these schemes in accordance \9ith the norms laid down 
under the schemes and therefore there is no need for 
any further delegation in this regard. 
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State-wise re/e.." of funds during the years 1995·96. 1~97 and 1997·98 under the Scheme of Integrated 
Development of tropical. tempera", and arid ZOflfl fruits 

274 

(Rs. In lakt1) 

Name of State 1995·96 1996-97 1997·98 

2 3 4 

Andhra Pradesh 95.67 262.87 41.00 

Arunachal Pradesh 28.00 0.00 22.00 

Assam 5.00 2.90 5.00 

Bihar 0.00 SO.OO 71.72 

Goa 12.00 0.00 0.00 

Gujara! 0.00 41.00 0.00 

Haryana 35.00 0.00 34.80 

Himachal Pradesh 0.00 0.00 22.00 

Jammu & Kashmir 83.00 187.88 232.00 

Kamatalea 92.43 10.80 80.00 

Kerala 19.00 42.72 98.50 

Madhya Pradesh 190.90 41.42 108.00 

Maharash!ra 165.00 124.20 100.00 
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2 3 4 

Manipur 124.17 156.89 182.90 

Meghalaya 33.90 0.00 10.00 

Mizoram 32.13 35.34 30.00 

Nagaland 32.06 38.14 50.00 

Orissa 191.80 258.33 299.00 

Punjab 72.00 68.13 25.00 

Rajasthan 35.00 41.00 40.00 

Tamil Nadu 128.00 129.28 80.00 

Tripura 5.00 0.00 15.00 

Uttar Pradesh 0.00 0.00 0:00 

West Bengal 0.00 0.00 70.00 

Sikkim 0.00 7.00 10.30 

A & N Islands 1.22 0.89 11.30 

Chandigarh 0.00 0.00 11.00 

Oadra & Nagar Havell 0.00 0.00 4.60 

Daman & Diu 0.00 0.00 4.80 

Delhi 19.00 0.00 0.00 

Lakshdweep 11.74 10.78 10.19 

Pondicherry 0.00 0.00 3.00 

Total 1412.02 1489.37 1672.42 
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stlJten"Hlt-l' 

State-wise release of funds during the yeats 1995-96, 1996-97 and 1997-98 under the 
Scheme of Production and Supply of Vegetable Seeds 

Nanie of State 1995-96 1996-97 

2 3 

Andhra Pradesh 15.68 0.00 

Arunachal Pradesh 1.50 0.00 

Assam 0.28 0.00 

Bihar 0.00 31.25 

Goa 1.50 1.50 

Gujarat 6.80 1.12 

Haryana 7.06 0.00 

Himachal Pradesh 8.00 0.00 

Jammu & Kashmir 1.92 1.83 

Kamataka 15.09 1.55 

Kerala 4.79 5.69 

Madhya Pradesh 20.55 0.00 

Maharashtra 14.96 7.00 

Manipur 1.50 0.00 

Meghalaya 1.50 1.82 

(Ra. In Lakhl 

1997-98 

4 

10.69 

2.05 

0.00 

0.00 

2.79 

6.50 

2.99 

0.00 

4.00 

8.79 

4.12 

36.91 

9.50 

23.30 

2.80 
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2 3 4 

Mizoram 1.50 1.50 3.30 

Nagaland 1.50 0.00 5.80 

Orissa 8.58 8.58 0.00 

Punjab 13.36 7.07 7.50 

Rajasthan 8.77 10.60 5.47 

Tamil Nadu 4.75 4.34 6.90 

Tripura 1.50 1.50 2.50 

Uttar Pradesh 63.91 0.00 40.78 

West Bengal 14.60 0.00 0.00 

Sikkim 1.50 0.00 0.00 

A & N Islands 1.06 1.40 2.15 

Chandigarh 0.00 0.00 1.50 

Dadra & Nagar Haveli 0.85 10.43 0.00 

Daman & Diu 0.00 0.00 1.50 

Delhi 4.50 2.92 5.00 

Lakshdwe8p 0.00 0.00 0.00 

Pondicherry 1.50 0.00 0.00 

Total 228.81 100.10 196.84 
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StrItement-ill 

State-wise release of funds during the yeatS 1995-96, 1996-97 and 1997-98 uncler the 
Scheme of Development of Mushroom 

Name 01 Slate 1995-96 1996-97 

2 3 

Andhra Pradesh 20.00 5.00 

Arunachal Pradesh 0.00 20.00 

Assam 0.00 2.00 

Bihar 0.00 15.00 

Goa 0.00 0.00 

Gujaral 0.00 0.00 

Haryana 20.00 17.70 

Himachal Pradesh 0.00 27.10 

Jammu & Kashmir 0.00 45.00 

Karnalaka 0.00 0.00 

Kerala 0.50 10.00 

Madhya Pradesh 41.00 0.00 

Maharashlra 0.00 0.00 

Manipur 10.00 1.50 

Meghalaya 29.50 15.00 

282 

(Rs. In lakh) 

1997-98 

4 

0.00 

21.60 

9.86 

7.10 

0.00 . 
0.00 

3.20 

0.00 

0.00 

0.00 

1.50 

0.0 

1.50 

41.80 

8.50 
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2 3 4 

Mizoram 15.00 27.60 0.00 

Nagaland 33.50 41.00 13.10 

Orissa 20.00 20.00 41.00 

Punjab 0.50 26.50 40.00 

Rajasthan 0.00 46.41 0.00 

Tamil Nadu 28.50 7.50 1.00 

Tripura 19.00 - 1.00 6.05 

Uttar Pradesh 0.00 0.00 49.96 

West Bengal 0.00 0.00 0.00 

Sikkim 0.00 34.80 11.50 

Chandigarh 0.00 0.00 0.00 

Dadra & Nagar Haveli 0.00 0.00 0.00 

Daman & Diu 0.00 0.00 0.00 

De!hi 0.00 2.50 40.00 

Total 237.50 385.61 295.46 
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FI.h DI ...... 

4196. SHRI NIPEN GOSWAMI: Will the PRIME 
MINISTER be pleased to state: 

(a) the names of the fish diseases prevalent in the 

country particularly in the North-Eastem states; 

(b) the steps taken to prevent these diseases; 

(c) whether the Govemment are planing to set up 
research centres for fish diseases in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The 
diseases presently prevalent in fin and shell fish in the 
country including North-Eastem States largely relate to 
bacterial and fungal diseases, parasitic Infections, epizootic 
ulcerative syndrome and other Infections such as white 
spot and soft shell symptoms. Some of the fish dlseasas 
prevalent in the country as well as North-Eastem States 
are given in Statement attached. 

Research on fish diseases has been systematically 
going on in the Fisheries Research Institutes under the 
Indian Council of Agricultural Research and some of the 
Colleges of Fisheries under the State Agricultural 
Universities such as (I) Central Institute of Brackishwater 
Aquaculture, Chennai; (il) Central InsiHute of Freshwater 
Aquaculture, Bhubaneswar; (iii) Central InsiHute of Inland 
Capture Fisheries Research Institute, Barrackpore; 
(iv) Central Marine Fisheries Research Institute, Kochi; 
and (v) Central Institute of Fisheries Education, Mumbai. 

Based on the clinical and field level trials, guidelines 
detailing preventive and therapeutic measures have been 
issued from time to time. Besides these research 
institutions also undertake systematic surveys for 
surveillance and monitoring of the fin and shell fish 
diseases. 

(c) and (d) The research institutions referred to above 
are already carrlng out research on fish diseases. These 
research activities would be continued and Intensified in 
future. 

Some of the Fish Diseases PrevaJent in the Countty 
including North-Eastem States 

A. Fungal infections 

1. Saprolenasis 

B. Bacterial diseases 

2. Fin and tail rot 

3. Ulcer disease 

4. Dropsy 

5. Eye dlaease 

C. Protozoan diseases 

6. Ichthyophthlriasis 

7. Coatiasla 

D. Worm diseases 

8. Gyrodectyloais 

9. Dlploatomlasls 

E. Crustacean diseases 

10. Argujosls 

11. Lemaeasls 

12. Epizootic Ulcerative Syndrome (EU8) 

13. White spot di8ease 

14. Soft shell syndrome 

Manufacturing of DrIp Irrigation System MIIchlnn 

4197. 8HRI 8.S. OWAISI: WUI the PRIME MINISTER 
be pleased to stale: 

(a) whether due to the concessions and Incentives 
being given for drip/sprinkle system, a number of 
companies have entered Into joint ventures with foreign 
companies and these companies are seHing the machines 
in name of foreign collaboration; 
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(b) if so, the details thereof; 

(c) the number of indigenous companies which are 
manufacturing such machines themselves and the number 
of companies which are selling foreign made machines; 

(d) the names of agencies responsible for the pricing 
and quality of these machines; and 

(e) the steps taken by the Govemment to check the 
inflow of low quality of machines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) Under various 
Central Schemes, assistance is being provided for instaling 
drip/sprinkler irrigation systems 090 percent of cost 
subject 10 a maximum ceiling of Rs. 250001· per hectare 
for Small, Marginal Scheduled Caste, Scheduled Tribe, 
and Women farmers and 070 percent of the cost subject 
to a maximum of Rs. 25,0001· per hectare for other 
category of farmers. However the asaIatance would be 
available to the farmers only if the drip/sprinkler systems 
are purchased from the companies which are registered 
with the State Govemments or the National Committee 
on Use of Plastics in Agriculture (NCPA). The Govemment 
of India has issued guidelines for registration of companies 
which stipulate that the companies should have Bureau 
of Indian Standards (BIS) certificate. Permission is granted 
to import some of the system components to the 
companies who have the intention to manufacture the 
imported components in the country within a period of 
two years. All the companies which enter into joint venture 
of foreign collaboration are also required to obtain the 
certificate from Bureau of Indian Standerds or Central 
Institute of Plastics Engineering and Technology, Vadodra 
before selling their product in the country. Presently about 
65 companies are manufacturing the system components 
by themselves while permission has been granted for 
four companies for importing some of the components. 

(d) The normative price of the components for 
providing assistance under the Scheme on ·Use of 
Plastics in Agriculture' is fixed by the Govemment of 
India. The Bureau of Indian Standards and the Central 
Institute of Plastics Engineering and Technology, Vadodra 
ensure minimum quality standards of the products used 

. under the micro irrigation system by issuing necessary 
certificate. 

(e) AU the State Implementing Departments have been 
directed by the Govemment of India to nISIister and pennit 
the sale of micro irrigation system components only from 
thosE' companies which manufacture components having 

certificate from the Bureau of Indian Standards or Central 
Institute of Plastics Engineering and Technology. 

World Bank Aid Fisheriee Sector 

4198. SHRI R. SAMBASIVA RAO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Indian Council of Agricultural 
Research has received the World Bank aid of 240 million 
dollar to start a project to train manpower in the fisheries 
sector; . 

(b) if so, whether any programme has been prepared 
by the Council to utilise these funds; and 

(c) if so, tha details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No Sir. World Bank 
has approved to support the National Agricultural 
Technology Project for technology generation, refinement 
and dissemination In agriculture at a total cost of 
US$ 239.7 million covering all major production systems 
including fishery. 

(b) and (c) Yes, Sir. The Council and the Department 
of Agriculture and Cooperation have joil)tly finalised the 
plan of activities under three different components of the 
project, namely (I) Organisation and management systems, 
(iI) Strengthening of agro-ecosystem research, and 
(iii) Technology dissemination. The project will provide 
support for infrastructure, human resource development, 
development of information system etc. The project is 
due to start in the current year soon after the same is 
approved by the Cabinet. 

Reservation In Promotions 

4199. SHRI JANG BAHADUR SINGH PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Article 16(4)A of the Constitution 
empowers Govemment to make provision of reservation 
In promotion to any class or classes of posts under the 
State In favour of SCs/STs where they are not 
represented adequately; 

(b) whether the Govemment have taken away the 
rights of SCslSTs by way of circulars dated January 30, 
97, July 2,97, July 22,97 and August 29,97 by which 
well established provisions of reservation for SCslSTs 
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have been abolished in violation of fundamental rights 
stated in (a) above; 

(c) if so, the reasons therefor; 

(d) whether the Supreme Court bench comprising of 
Shri K. Ramaswamy has given judgement quashing 
Government orders on revision of seniority of SC/ST 
officers; and 

(e) if so, the reasons for not implementing the 
decision of the Supreme Court referred to in part (d) 
above? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) The 
intention behind incorporation of Article 16(4)A. of the 
Constitution is contained in the ·Statement of Objects 
and Reasons' of the Constitution (Eighty-sixth Amendment) 
Bill, 1995. 

(b) and (c) The instructions issued vide Office 
Memoranda dated January 30, 97; July 2. 97; July 22, 
97 and August 29. 97 on different aspects of reMlVation 
policy were in implementation of the various judgements 
of the Supreme Court which became law of the land in 
terr r,s of Article 141 of the Constitution. 

(d) No, Sir. 

(e) Does not arise. 

Protest By Coconut Cultivators 

4200. SHRI V.V. RAGHAVAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment are aware that 
the coconut cultivators as well as the Govemment of 
Kerala have strongly protested against the floor price fixed 
lor one quintal of copra as the rate is less than. the 
remunerative price; 

(b) if so, whether the Government contemplate 
to reconsider and to revise the floor priCIt of copra; 
and 

(c) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) The 
Government of India announced on 10.6.98 the Minimum 
Support Price (MSP) for Milling Copra of Fair Average 
Quality (FAQ) at Rs. 2900 per quintal and for. Ball Copra 
at Ra. 3125 per quintal for 1998 58ason. The MSPs for 
1998 season mark a substantial increase of Rs. 200 per 
quintal each for Milling Copra and Ball Copra over their 
respective MSPs last year. This also marks an increase 
of Rs. 40 per quintal in the MSP of Milling Copra and 
Rs. 25 per quintal for Ban Copra over the MSPs 
recommended by the CACP for 1998 aeason. 

The Government of India has not received any 
proposal either from the Government of Kerala or 
cultivators against the MSPs declared. The Government 
has directed the National Agricultural Coop. Marketing 
Federation of India (NAFED) to start procurement under 
MSP. Upto 30th June, 1998 the NAFED had procured 
199 tonnes of Milling Copra in the States of Kerala and 
Tamil Nadu. The procurement of Ban Copra la not 
necessitated as its market prices are ruling above the 
MSP. There is no proposal to reconsider the MSP. There 
is no proposal to reconsider the MSPs already annt)unced 
by the Govemment of India. 

Presence of Amerlc.n. .nd A G.rm.n In Indl.n 
R •••• rch Ship 

4201. DR. T. SUBBARAMI REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether security scientists have pointed out the 
presence of eight Americans and a German in an Indian 
research ship that left Goa on February 17. on a 45-day 
cruise to Port Louis in Mauritius via Male for collecting 
vital oceanic and atmospheric data; 

(b) If so, whether the Ministry of Defence and the 
Cruise with foreigners on board did not have the 
mandatory approval of the apex committee under the 
Cabinet Secretary; 

(c) whether the Govemment have taken action .a to 
how theae Americana and the German were allowed to 
board the ship; and 

(d) the action propoaed to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RA.lE): 
(a) No, Sir. 12 foreign scientiats Including 8 American, 
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1 German, 2 Mauritian and 1 Maldivian were cleared for 
partiCipation on board the Cruise No. 133 of the Indian 
Research Ship ORV Sagar Kanya, which left Goa on 
February 18, 1998 as part 01 Government of India 
approved International and Inter-departmental scientific 
programme called Indian Ocean Experiment (INDOEX) 
and no sensitive data were collected by any foreign 
scientist. 

(b) No, Sir. Security approval has been obtained at 
the appropriate levels as per the existing guidelines for 
programmes of this nature including clearance from the 
Ministry of Defence lor participation of forblgn scientists 
in the Cruise. 

(c) and (d) Does not arise. 

[Translation] 

Mllchlng Cattle 

4202. SHRI CHINMAYANAND SWAMI: 
SHRI SOHANVEER SINGH: 
SHRI RAJO SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the number of mllching cettle is gradually 
decreasing in the country; 

(b) If so, the reasons therefor; and 

(c) the measures being taken by the Govemment to 
promote cattle-rearing for increasing the production of? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No Sir. 

(b) Does not arise. 

(c) to promote cattle rearing for increasing the 
production 01 milk, the Govemment of India has been 
implementing a number 01 CentraVCentraily Sponsored 
schemes. Some of the major schemes are as follows: 

(i) Extension 01 Frozen Semen Technology and 
Progeny Testing Programme. 

(ii) National Bull Product,ion Programme. 

(Iii) Development to States for Feed and Fodder 
Development. 

(iv) Assistance to States for Control of Animal 
Diseases. 

(v) National Project on Rinderpest Eradication. 

(vi) Integrated Dairy Development Projects in 
Non-operation Flood, Hilly and Backward 
Areas. 

{English] 

Wate,.hed Oevel0JllMl'l .. roJect 

4203. SHRI MUKUL WASN1K: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment have undertaken 
any programmes to promote the application of electronics 
and Information technology in the watershed development 
projects; 

(b) if so, the details thereof; 

(c) whether the Govemment have constituted a study 
team on agri-electronics; 

(d) If ·so, whether the study team has submitted Ita 
report; 

(e) If so, the details of the report; and 

(f) the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b) 
Yes, sir. Electronics and Information Technology is being 
used in the implementation 01 the watershed development 
projects through the usage 01 Data Base Management 
systems (DBMS) and Geographical Inlormation Systems 
(GIS) Techniques. The Department 01 Electronics has 
sponsored projects lor the development of a variety of 
software packages lor watershed Management. 

(c) to (I) As a part 01 the exercise relating to the 
formulation 01 9th Five Year Plan (1997-2002), the 
Planning Commission in December 1995 constituted a 
Working Group on Electronics Industry for Agriculture and 
Agro-procassing. The Committee in its report reviewed 
the status 01 electronics applications in this area and 
spell out development "strategies for different subsectl.lrs 



293 Written AnsW81S ASADHA 24, 1920 (Saka) 21M 

within this. The Committee. observed that use of 
Agrielctronics instruments in the country is very low, 
primarily due to high cost and therefore recommended 
that a few identified instruments be taken up for 
developing rugged and low cost models. As regards Agro-
processing, the Committee recommended that Integrated 
Electronic Systems based on Microprocessor Technology 
be employed especially for sugar, paper and dairy based 
industries. Recommendations of the Study Team are 
acceptable. 

Integrated Ceraal Development Programme 

4204. SHRIMATI JAYANTI PATNAIK: WiIIlhe PRIME 
MINISTER be pleased to state 

(a) the fund allocated to Oriase under the Centrally 
Sponsored Integrated Cereal Development Programme for 
rice, the national Pulses Development Programme and 
the Oilseed Production Programme during last three years; 

(b) whether the Government of Orissa has made a 
demand to the Centre to increase allocation under these 
programmes; 

(c) if ao, the steps teken to augment the aDacat/on 
to that States during current financial year; and 

(d) the deteils t!lereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) The funds allocated 
to Orissa State, as central share, during the last three 
years under th.e Centrally Sponsored Integrated Cereals 
Development Programme in Rica Based Cropping Systems 
Areas (ICDP-Rice), the National Pulses Development 
Project (NPDP) and the Oilseeda Production programme 

(OPP) are u under:-

(Rs. in lakhs) 

1995-96 1996-97 1997-98 

ICDP-Rice 603.60 720.32 889.20 

NPDP 157.24 160.00 180.00 

OPP 444·09 472.00 500.00 

(b) to (d) Allocation under Centrally Sponsored 
Schemes are generally made after considering the 
proposals received from the State Govemments, norms 
aa approved for the schemes and funds available. 
Accordingly, u of now, for the years 1998-99 amounts 
of Rs. 869.97 lakh, Rs. 180.00 lakh, and Rs. 500.00 
lakh, as Central Share, have been aHocated to the State 
of Ol'issa uncIer ICDP-RIoe, NPDP and OPP Schemes, 
respectively. 

aan on Cow Slaughter 

4205. SHRI MAHESH KANODIA: 
DR. MADAN PRASAD JAISWAL: 

Will the "e ·PRIME MINISTER be pleased to state: 

(a) the amount spent by the Government on the 
special schemes for ImprOving/promoting cows progency 
during last three years; and 

(b) whether the Government propose to ban cow 
"aughter. The majority of StatealUnion Territories haY8 
elready laglalation restricting the slaughter of cows. 

s,.,.",.,., 

(Rs. In lakhs) 

S.No. Scheme 1995-96 1996-97 1997-98 

2 3 4 5 

1. Extension of Forozen 528.96 529.00 2550.00 
Semen Technology 

2. National Bull Production 498.0& 395.74 500.00 
Programme 
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2 

3. Progeny Testing 82.85 
Programme 

4. Central herd Regisltation 75.00 
Scheme 

A small portion of the expenditure under the schemes at 
S.No. 1 and 4 is used for bufallo development also. 

Ground Water 

4206. SHRI NARESH PUGLIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned "Plan to restrict 
exploitation of ground water" appearing in the 'Statesman' 
dated June 11, 1998; 

(b) if so, the facts of the matter reported therein; 

(c) whether the Govemment propose to formulate 
any plan to ~estrict exploitation of ground water in Delhi 
and other States in view of receding ground water level; 

(d) if so, the details thereof; and 

(e) the time by which the plan is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Yes, Sir. 

(b) Lung term observations made by the Central 
Ground Water Board have shown that both quantity and 
Quality of ground water in Deihl hu deteriorated due to 
over exploitation. Groulld water level has fallen uplo 15 
metres in some cases and shows a declining trend. As 
such, the Central Ground Water Authority has initiated 
the process of registration of ground water extraction 
structures in NCT of Delhi to make an assessment of 
withdrawals vis-a-vis availability of ground water. 
Necessary steps have to be considered to prevent further 
decline. improving the level and quality of ground water 
in overall public interest. 

(c) to (e) Water being a state subject, suitable 
legislation for regulation and control of ground water 
development has to be enacted by the states. The steps 
taken by the. Union Government in this regard include:-

(1) Constitution of Central Ground Water Authority 
(CGWA) under the Environmental (Protection) Act. 1986 

3 4 

77.38 120.68 

91.00 130.00 

for regulation and control of ground water management 
and development. The Authority has been holding 
periodical meetings to, Inter-alia, advise the State 
Govemments to take suitable measures to check over 
exploitation in view of decline in the level of ground water 
and to assist CGWA In discharging its functions. It has 
also taken various measures for creating mass awareneu 
on the subject. 

(2) Holding meetings with the representatives of State 
Govemments/Union Territories at various levels to discuss 
the ways and means to tackle the problem of ever 
exploitation and decline In the level of ground water. 

(3) Circulation of a Model Bill to all the States/Union 
Territories to enable them to enact suitable legislation for 
regulation and control of ground wate~ development. 

(4) Circulation of a Manual on artificial recharge of 
ground water to the States/Union. Territories to enable 
them to formulate area specific artificial recharge schemes 
to check the declining trend in ground water level. 

(5) Implementation of a Central Sector Scheme on 
studies on recharge of ground water in some parts of 
Maharashtra, Kamataka, NCT of Delhi and Union Territory 
of Chandigarh. 

(6) Holding of workshops and seminars to discuss 
the problem and evolve solution to tackle it. 

A •• 'stanee to Food Proee •• 'ng Units 

4207. SHRI A.F. GOLAM OSMAN I: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any survey has been conducted to 888ist 
food processing industrial unit in the country; 

(b) if so, the number of food processing units in 
existence as on 1 April, 1998, State-wise; and 

(c) the facilities and incentives provided by the Union 
Govemment for promotion of food processing industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No. Sir. 
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(b) Food Processing Units are both In the organiaecl 
2 3 and unorganised sectors and information regarding the 

number of units in existence State-wise is not centraJly 
maintained. According to the Annual Survey of Industries 8. Jammu & Kashmir 69 
(ASI) for 1994-95 published by the Centrel Statistical 
Organisation (CSO), Department of Stalialica, there were 

9. Kamataka 1221 29,407 factories in the country as whole in the various 
sectors of food processing. Statewise number of factories 
is shown at Statement-I attached. 10. KeraJa 1170 

Food Processing Industries, specifically relating to the 11. Madhya Predesh 1302 
processing of Fruits and Vegetables and sweetened 
aerated waters are required to take licence from the 
Ministry of Food Processing Industries under the Fruit 12. Maharuhtra 2420 

Products Order (FPO) promulgated under the EaHPlllaI 
Commodities Act. There are 3932 Fruit and Vegetable 13. Manlpur 9 
Processing Units which have been licensed under FPO 
upto January, 1998. Their Stat.wise details are given In 

14. Meghalaya 3 attached Statement-II. 

(c) Under the Plan Schemes of the Ministry of Food 15. Nagaland 5 
Processing Industries, financial assistance in the form of 
loan and grant is extended to Non-Governmental 16. Oril8S 425 
Organisations, Cooperatives, Public Sector Undertakings, 
private Sector Industries etc. For promotion of Food 

17. Punjab 1196 Processing Industries. 

S,,""'.nt-/ 18. Rajasthan 515 

State wise Number of Food Processing UnitB in the 19. Tamil Nadu 3792 
Factory Sector as per Annual Survey of Industries 

(1994-95) 
22 20. Trlpura 

S.No. Name of the State No. Of Factories 
21. UItar Prade8h 2852 

2 3 

1. Andhra Pradesh 10183 .22. West Bengal 1089 

2. Assam 734 23. Chandigarh 36 

3. Bihar 433 24. Daman & Diu 5 

4. Goa 34 25. Delhi 125 

5. Gujarat 1270 26. Pondicherry 42 

6. Haryana 600 27. Others 9 

7. Himachal Pradesh 46 Total 29407 
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Statement-II 

State wise division of Fruits & Vegetable Units 
licensed under the Fruit Products order 1955 

1. Andhra Pradesh 300 

2. Assam 25 

3. Bihar 58 

4. Guiarat 260 

5. Haryana 151 

6. Himachal Pradesh 90 

7. Jammu & Kashmir 93 

8. Karnataka 253 

9. Kerala 38 

10. Madhya Pradesh 144 

11. Maharashtra 934 

12. Meghalaya 14 

13. Manipur 8 

14. Nagaland 5 

15. Orissa 43 

16. Punjab 38 

17. Rajasthan 110 

18. Sikkim 3 

19 Tamil 752 

20. Tripura 4 

21. Uttar Pradesh '494 

22. West Bengal 298 

23. Andaman & Nicobar 3 

24. Arunachal Pradesh 3 

25. Chandigarh 54 

26. Dadar & Nagar Navell 7 

27. Delhi 307 

28. Goa Daman & Diu 160 

29. Mizoram 3 

30. Pondlchery 14 

Total 4932 

Ground Water Level 

4208. SHRI D.S. AHIRE: 
SHRI VITHAL TUPE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the ground water level In several states 
including Maharashtra are going down every year; 

(b) If so, whether the Government have identified 
such areas where water level are going down and the 
extent to which the water level is receding at each place, 
State-wise; and 

(c) the steps takenIpropoeed to be taken by the Union 
Govemment to increase the ground water level in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Long term 
observations made by the Central Ground Water Board 
have shown a state of both rise and fall in the level of 
ground water in various -States including the State of 
Maharashtra. 
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(b) Statewise details of fall in the level of ground 
water registered during the'last five years (1992-93 to 
1996-97) is given in the Statement. 

(c) Steps taken/proposed to be taken by the 
Government, inter-aUa, to increase the level of ground 
water include: 

State 

(i) Constitution of Central Ground Water 
Authority under the Environment (protection) 
Act, 1986 for regulation and control of ground 
water management and development. 

(ii) Circulation of a Model Bill to all the States! 
Union including Maharashtra territories to 
enable them to enact suitable legislation for 
regulation and control of ground water 

Stlltement 

Fall above 4 metres 
in parts of Districts 

2 

Andhra Pradesh Nil 

Assam 

Bihar 

Gujarat 

Bongaigaon, Kachar 
Darrang, Dhewaji, 
Dhubri, Goalpara, 
Jomat, Kamrup, 
Karbi, Anglang, . 
KarimganJ, Moragaon, 
Nalbari, Sonllpur, 
Tinsukhia, Slvsagar 
Golaghat, Hailkandi 

Hazaribagh, Nawade 

Ranaskantha, Amreli, 
Bhavnagar, Jamnagar, 
Junagam, Kheda, Kutch, 
Mehsana, Rajkot, 
Sabarkantha, Baroda, 
Surendranagar 

develOpment. 

(iii) Circulation of a Manual on artificial recharge 
of ground water to the States/Union 
Territories including Maha~htra to enable 
them to formulate area specific artificial 
recharge schemes to check the declining 
trend in ground water leve~s. 

(iv) Implementation of a Central Sector Scheme 
on studies on recharge of ground water in 
Maharashtra, NCT of Delhi, Union Territory 
of Chandigarh and Kamataka. 

(v) Formulation of a Centrally Sponsored 
Scheme 10 assist the State Govemment in 
artificial recharge of ground water. The 
sCheme is at consultation stage. 

Fall of 2-4 metra. in 
parts of Districts 

3 

Sirtcakulam, Vijayagram, 
Vishakhapatnam, West Godavari 

Neogeon 

Darbhanga, Dumka 
Jahenabad, Pains Bh~r, 
Khagria, Palamu, Rohtas, 
Samastlpur 
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Haryana 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

{Translation] 

JULY 15, 1998 

2 

Jind Rhotak, 
Yamuna Nagar 
Kottayam, Trichur 
Emakulam, Trivendram, 
Malappuram, Edukki, 
Palghat, Kesargod. 

Chattarpur, 
Chindwara, Dhar, 
Mancl8aur, 
Hoahangabad, Dewes, 
Panna, Vidisha, 
Ralgarh, Ratlam, 
Sagar. 

Aurangabad, Jalgaon 
Osmanabad 

Bolangir, 
Dhenkanal, 
Mayurbhanj, 
kalahandi, 
Sundergarh, Puri, 
Sambalpur 

Nil 

Jhunijhunu, Pall, 
Sirohi, Udaipur 

Ramanathpuram, 
Kamrajar, Salem, 
Colmbatore 

Fatehpur, Rampur 

to QUtllltions 

3 

Bhiwani, Gurgaon, 
Rewari 
Calicut, Wayanad 
Allepey 

Damoh, Guna, Jabalpur 
Durg, Belaghat, mandla, 
Ratpur, Rajnandgaon, 
Pewa, alna, Sidhi, 
Indore Sihore, Raisen, 
Tlkamgarh, Sahjapur, 
Slepuri. 

Akola, Amravati, 
Buldhana, Nagpur, 
Sangli, Bombay, 
Dadar & Nagar havell 

Balesore, Cuttack, 
Phulbanl, Keonjhar 

Hoshiarpur, Ludhiana 
Ropar, Kapurthala 

Banner 

Chinglapet, 
MGR, VR, 
Padayachl 

Azamgarh, Dehradun, Meerut. 

304 

Flah Farmers' Development Agency 

(b) the amount provided to each for this purpoee 
during 1996-97 and 1997-98 and the estimated amount 
proposed to be given in 1998-99? 

4209. SHRI CHANDRA SHEKHAR SAHU: Will the 
PRIME MINISTER be pleased to state: 

(a) the States where the centrally sponsored fresh 
water fishery scheme has been Implemented through Fish 
Farmers' Development Agencies; and 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Under the 
Centrally Sponsored Scheme for "Development of 
Freshwater Aquaculture", 422 Fish Farmers Development 
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Agencies (FFDAs) have been sanctioned since 1973-74 
in all the 25 states and one Union Territory of 2 3 4 
Pondicherry. The Central assistance provided to the 
States/UT during 1996-97 and 1997-98 is givon in 
Statement attached. The estimated amount proposed to 13. Manlpur 16.00 22.74 
be given under the scheme during 1998-99 is Rs. 18.50 
crores. 14. Meghalaye 2.00 35.60 

Stntment 
15. Miz.,ram 10.00 9.50 

Centrally Assistance Provided to the StllteslUTs Under 
Centrally sponsored· Scheme for "Devslopment of 16. Nagaland 105.00 40.00 
Freshwater Aquaculture" Through Fish FarmelS 

Development Agencies During 1996-97 and 1997-98. 
17. Orissa 160.00 120.00 

(Rs. In lakh) 

18. Punjab 42.00 50.00 

SI.No. State 1996-97 1997-98 

19. Rajasthan !)oo 15.0\) 
2 3 4 

20. Slkklm 2.00 5.00 
1. Andhra Pradesh 44.00 25.00 

21. Tamilnadu 13.00 16.25 
2. Arunachal Pradesh 26.00 24.00 

22. Tripura 16.00 16.00 
3. Assam 46.00 38.44 

23. Uttar Pradesh 195.00 259.28 
4. Bihar Nil 114.00 

24. West bengal 210.00 222.56 

5. Gujarat 17.00 51.00 

25. Pondlcherry NIL 2.00 
6. Haryana 28.00 25.395 

Total 109'.i.00 1494.245 
7. Himachal Pradesh 2.00 3.00 

Food Proce •• lng Indu.trla. In RUril .,... 
8. J & K 2.00 11.00 

4210. SHRI PRADEEP KUMAR YADAV: 

9. Kamataka 12.00 42.00 SHRI MITRASEN YADAV: 
SHRI VITHAL TUPE: 

10. Kerala 19.00 40.00 
Will the PRIME MINISTER be pleased to state: 

11. Madhya Pradeah 100.00 227.00 (a) the financial aaaistance provided to State 
Government for utting up food proceSling induatriae and 

12. Maharashtra 26.00 78.91 training centres in rural areas during the last three yeara, 
state·wise; and 
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(b) the assistance utilised by these states so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) The Plan Schemes 
being operated by the Ministry of Food Processing 
'"dustries are Central Schemes and financial assistance 
mder these schemes is provided to cooperatives, non-

governmental organisations, public sector undertakings, 
private sector industries, research institutions etc. for the 
development of processed food sector including setting 
up of food processing industries and Food Processing & 
Training Centres, No assistance is provided to State 
Governments, 

(b) Does not arise, 

Development Board 

4211. SHRI PRABHASH CHANDRA TIWARI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Bihar Government has requested the 
Central Government for setting up a separate 
Development Board for the development of backward 
people in the State; 

(b) if so. the details thereof; and 

(c) It.e steps taken by the Central Govemment in 
this ragard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): (a) 
No, Sir. The Planning Commission has not received any 
such proposal from the Govemment of Bihar. 

(b) and (c) Does not arise. 

{English} 

Pay Scales of Employees of Kendrlya Bhandllr 

4212. SHRI N.K. PREMCHANDRAN: Will the PRIMl 
MINISTER be pleased to state: 

(a) whether the pay scales of the .. ,mp!9yees of 
Kendriya Bhandar except General Manager' anil Deputy 
General Manager have been raviaed; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE): (a) 
No, Sir. 

(b) does not arise. 

Production of Coconut 

4213. SHRI MULLAPALLY RAMACHANDRAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of the latest figures regarding 
production and productivity of coconut In the five leading 
coconut growing States; 

(b) the steps being taken by the Government to step 
up production and productivity of coconut in various 
States; and 

(c) the allocation of funds made by the Coconut 
Development Board for the promotion of coconut 
cultivation during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) The latest available 
figures of production and productivity of coconut in five 
leading coconut growing Stetes are given below:-

State 1996-97 
Production Yield 

(MIINon nuts) (Nuts.tha) 

1. Kerala 5759.0 5727 

2. Tamil Nadu 3811.6 11621 

3. Kamataka 1492.5 5204 

4. Andhra Pradesh 685.9 7537 

5. Weat Bengal 313.1 13211 

(b) For increasing production and productivity, of 
Coconut in various States, the Coconut Development 
Board Is implementing following programmes:-

1. Production and distribution of quality planting 
material. 

2. Area Expansion. 
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3. Integrated farming in coconut holdings for 
productivity improvement. 

4. Integrated control of leaf eating caterpillar. 

Besides above programmes, installation of drip 
irrigation system is also implemented under the 
programme ·Use of Plastics in Agriculture" for coconut in 
many States. 

(c) The allocation of funds made during the last three 
years for implementing programmes for promotion of 
coconut cultivation through the Coconut Development 
Board are as under.-

Year Allocation (Rs. In lalchs) 

1995-96 2000 

1996-97 6000 

1997-98 1975 

Agriculture Policy 

4214. SHRI MADHAVRAO SCINDIA: 
SHRI P.S. GADHAVI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Govemment have finally formulated a 
new National Agriculture Policy to include provisions of 
crop insurance and economic security for the farmer; 

(b) if so, the board features of the contemplated 
policy; and 

(c) the steps taken and being taken in pursuance 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) A 
comprehensive National Policy on Agriculture is in the 
final stages of drafting and is likely to be finalised shortly 
in consultation with the States. 

The Policy will aim at the management and 
conservation of the natural resource base through 
sustainable management of land and water resource base 
through sustainable management of land and water 
resources. \I will seek to promote environmentally non· 
degrading, technically sound, economically viable and 
socially acceptable improvement of natural resources to 

promote sustainable development oI,agriculture. The policy 
will focus particular attention on measures such as an 
effective crop insurance cover and Land reforms to 
channellse the energias of farmers, partlcularty the small 
and marginal farmers, and promote their well being, 

Comml .. 1on for Agrlcultunll Coli! and PrIce 

4215. SHRI KISHAN SINGH SANGWAN: WIH the 
PRIME MINISTER be pleaaed to state: 

(a) the composHion 01 commission for agricultural cost 
and price; 

(b) whether commission for agricultural cost and price 
has been successful in achieving its goal; 

(c) If 80, the details thereof; and 

(d) the stap8 taken by the Government to make 
commission for agricultural cost and price more effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) The composition of 
the Commission for Agricultural Costs & Pricea (CACP) 
is ss under.-

Chairman 

Member (official) 2 

Member (non-Official) 3 

Member·Secretary 

(b) to (d) Yes, Sir. The recommendations made by 
the CACP help the Govemment in formulating the price 
policy for agricultural commodities. The price policy in 
conjunction with package of technology and services 
hitherto pursued has paid rich dividends In terms 01 raising 
production, productivity and investment on a sustained 
basis. 

launching of Belgium Satellite 

4216. SHRI PRITHAVIRAJ D. CHAVAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether ISRO has recently won a contract from 
the European Space Agency to launch a Belgium·built 
'Probat' satellite into the polar orbit aboard Its PSLV 
launcher; and 
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(b) if so, likel~ dele of launching? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA F\AJE): 
~a) and (b) YIPS, Sir. Antrix, the commercial wing of 
Department of Space has signed a launch services 
agreement, on behalf of ISRO with Verhaert Design & 
Develollment N.V., Belgium for launching a 100 kg. 
Auxiliary satellite, PROBA. The PROBA mission is a 
European Space Agency Project. 

The PROBA mission is scheduled on PSL V mission 
during mid-2000. 

Bllaterlal Talks 

4217. SHRI SUSHIL KUMAR SHINDE: 
SHRI MADHAVRAO SCINDIA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the G-8 in their meeting i" London in 
June thib year ibsued a communlq'J6 Inter aUa sUiJ98sted 
an intemational engagement parallel to bilateral talks 
proposed to be held between India and Pakistan to sort 
out outstanding Bilateral Issues between the two countries; 

(b) if so, whether Govemment rejected the plea for 
parallel international engagement alongside bilateral talks 
between India and Pakistan; and 

(c) the precise terms of such proposals made and 
responded to by bOlh Ihe Govemments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) Ir., (c) Government have seen tt-e communlqu6 issued 
after the G-8 Foreign MinistelS' meeting in Lonuon on 12 
June, 1998. Government have made their views known 
on the communiqu6 through a statement of the OHicial 
Spokesman on 13 June, 1998. The statement noted, 
inter alia, that there is no place for Ihird party involvement 
I')f any kind whatsoever in the bilateral talks between 
India and Pakistan. 

Improve Economic Relations 

4218. SHRI R. SAMBASIVA RAO: Will the PRIME 
MINISTER be IJleased to state: 

(a) whether India and Iran decided to improve the 
eccnomic relations; 

(b) H 80, to what extent India and Iran signed the 
agreements to improve the relations; and 

(c) if so, the details thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) to (c) India and Iran are working together to utilise all 
available opportunities for mutually beneficial economic 
and commercial cooperation. The vehicle for such bilateral 
cooperation is the Indo-Iran Joint Commission which was 
established in 198'3 and consists of six committees which 
oversee cooperation in Agriculture & Rural Development; 
Industry; Trade; Transport; Culture; Science & Technology; 
and petroleum. In IIddition, Indo-Iran Chamber of 
Commerce and Industry and Indo-Iran Joint Business 
Council are also engaged in promoting economic and 
com",ercial cooperation. 

The significant agreements in the recent past are: 
(i) Indo-Iran Maritime Agreement signed on January 3, 
1 995; (Ii) A Tenlaterel Agreement on Intemational Transit 
of Goods between Indill, Iran and Turkmenistan signed 
on February 22, 1997; (Iii) Indo-Iran MOU on Animal 
health signed on October, 5, 1997. 

[Translation] 

Conference of Ministers 

4219. SHRI RAGHUVANSH PRASAD SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) the proposals approved unanimously in the 
conference of Min:sters of State for Animal Husbandry 
during the year 1996-97; anc! 

(b) the action teken by the Government for the 
implementation of those proposals as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) The proposals 
approved unanimously in the conference are placed In 
the statement in the Statement-I attached. 

(b) The Action Taken on these proposals is placed 
in the statement in the Statement-II attached. 
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The list of proposals approved by consensus in the 
Conference of State Ministers' of Animal Husbandry 

and Dairying held on 16-17th December, 1996. 

1. The conference broadly endorsed the draft 
National Livestock Policy. 

2. Hon'ble Prime Minister announced doubling 
of the existing financial allocation for this 
vital sector for socia-economic development 
of the poor in rural areas. 

3. The establishment of a leparate Indian 
Council of Veterinary Research, parallel to 
ICAR, to support research and extension 
activities was strongly recommended by the 
delegates. 

4. The conference recommended for setting up 
atleast 60 thousand artificial Insemination 
centres in all parts· of the country for 
upgradation of genetic potential, and 
inc;reasing productivity levels of indigenous 
breeds of callie and bufalloes. 

5. An additional 1 lakh dairy cooperative 
societies for increasing milk production in 
areas left out under Operation Flood 
Programme would be created during the 
Ninth Plan. 

6. Emphasis was laid on rehabilitation of sick 
dairy cooperatives to enable them to playa 
meaningful role In competitive markets. 

7. The formation of cooperative federations for 
the development of sheep, goat and poultry 
was strongly recommended by the delegates. 

8. Emphasis was laid for extension of insurance 
cover to non scheme animals of poor 
farmers through subsidised premium rates. 

9. It was unanimously agreed that infrastNclural 
support facilities, particularly, district regulated 
markets for improving marketing facilities for 
livestock and livestock products would also 
be established on a priority basis. 

10. Most of the delegates did not favour the 
proposal of privatisation of Veterinary 

Services in rural areas. While natural market 
forces may increase privatisatlon in this 
sector, the proposal need not be pursued 
as a matter of Government policy. 

11. The conference recommended for the 
creation of disease free zones for control of 
foot and mouth disease and rinderpest in 
areas of concentration of high yielding 
animals; and in vincinily of export-oriented 
and modern slaughter houses, to booIII the 
IIxport potential of meat and meat products 
in this country. 

Statement-ll 

Aetion Talcen Report on the proposals approved by 
consensus in the Conference of State Minister's of 

animal Husbandry and Dairying held on 16-17th 
December, 1996. 

1. The evolution of the National Livestock 
Policy, within the framework of the overall 
National Agricultural Policy is a time 
consuming process, Involving extensive 
consultation with the State Governments and 
all the other Departments/agencles 
concerned. The Government Is pursuing the 
requisite steps for the evolving of the 
National Livestock Policy. 

2. The Department of AH&D formulated 
proposals of Rs. 3150.57 crorea for the 9th 
Plan. The Planning Commission has 
approved Rs. 1072.18 crores for 
development of animal husbandry and dairy 
development sector during 9th Plan. 

Besides, Rs. 605.70 crores has been 
transferred from the budget of Department 
of Agriculture and Cooperation for Fisheries 
during 9th Plan. 

3. A Cabinet note for establishment of Indian 
Council of Veterinary Research was prepared 
and circulated for comments. A revised note 
is being prepared for submission to 
Committee of Secretaries. 

4. A substantially higher allocation has been 
provided for the schemes Extension Forzen 
Semen Technology and Progeny Testing 
Programme (Rs. 200 crores In 9th Plan as 
against Rs. 19.75 crores in 8th Plan) and 
National Bull Production Further, these 
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schemes are being Incorporated into 
comprehensive project on cattle and buffalo 
breeding proposed to be implemented during 
9th Plan to improve the functional effICiency 
of breeding programmes, and upgradation of 
the AI system. 

5. The Govemment of India has since proposed 
a scheme for organising 25,000 village level 
Dairy Cooperative Societies (DCS) in the 
Operation Flood Districts but in the areas 
not actually covered in Operation Flood with 
a total provision of Rs. 50.00 crores for 9th 
plan and Rs. 4.00 crores for 1998-99. 

Further. the Government is already 
implementing a Central Sector Plan Scheme 
lOOP in Non Operation Flood, Hilly and 
Backward Areas which envisages setting up 
of about 7900 village level DCS out of which 
over 4000 DCS have been organised upto 
31.03.98. 

6. The proposed Central Sector Plan Scheme 
"Assistance to Cooperatives" which aims at 
rehabilitation of milk cooperetive unions has 
been prepared, and Is now to be posed to 
Expenditure Finance Committee for 
consideration after seeking the convenience 
of Secretary Expenditure. 

7. (i) The Department formulated a scheme 
to support various State Poultry Cooperative 
Federations and other organisations during 
9th Plan. The Scheme wes however not 
favoured by Planning Commiesion. 

(ii) A scheme for establishment of Sheepl 
Goat Development Board has been launched 
during 9th Plan for accelerating the growth 
of the sector. 

8. A scheme is being formulated In consultation 
with GIC and State GoYls. Cover non 
scheme animals of poor farmers at 
subsidised premium rates. A plan outlay. of 
Rs. 5 crores has been earmarked under the 
scheme. 

9. The Department of AH&D formulated a 
scheme for development of regulated 
markets during 9th Plan. The Planning 
CommilSion has however not supported the 
scheme. 

10. The 9th plan proposal on privatlsation of 
veterinary services was dropped In 
accordance with the recommendation of the 
conference for Slate Ministers. 

11. Disease Free Zone is one of the sub-
components of the ongoing Centrally 
Sponsored Scheme on Assiatance to States 
for Control of Animal diseases. 

A separate project on 'Disease Free Zone' with a 
view to control Inter alia foot and mouth diaease and 
rinderpest hes already been approved by the Planning 
Commiesion for implementation during the Ninth Plan 
period. A budget provision of Rs. 50 lakhs has been 
made for this project during 1998-99. 

{Eng/Ish] 

Central Ground Water Boerd 

4220. SHRI NRIPEN GOSWAMI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Central Ground Water Board has 
conducted any survey to ~ntlfy dependable source of 
water in the tribal areas of North-East; 

(b) if so, the details and the outcome thereof; and 

(c) the steps taken by the Govemment to develop 
ground water resources in these arees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl): (a) and (b) The Central 
Ground Water Board has conducted survey and 
exploration to ...... the availability of ground water in 
various parts, including tribal areas, of the North-East 
States of Arunachal Pradeah, Aesam, Manipur, Meghalaya, 
Nagafand and Tripura. As per the 888888111ent made by 
the Board, the total replenishable ground water resources 
in the North-East States is as indicated below:-

States/Unlon Territories 

1. Arunachal Pradesh 

2. Aasam 

Total replenishable 
ground water resource 

(m.he. m/yr) 

2 

0.14385 

2.47192 
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2 

3. Manipur 0.31540 

4. Meghalaya 0.05397 

5. Mizoram Not Assessed 

6. Nagaland 0.07240 

7. Tripura 0.06634 

(c) Water being state-subject, development 01 ground 
water is the responsibility 01 the State Govemment. 

~Jor and Medium Irrigation Projects 

4221. SHRI MUKUL VASNIK: Will the PRIME 
MINISTER be pleased to state: 

(a) the details 01 Major, Medium and Extension, 
Renovation and Modemisation (ERM) irrigation projects 
in the country at present, State-wise; 

(b) whether the Govemment have drawn up any plan 
to ensure early completion 01 the projects; 

(c) il so, the details thereol; and 

(d) the details 01 the funds released under ., 
Accelerated Irrigation Benefils Programme (AIBP) and 
Command Area Development Progremme (CADP), during 
the current financial year, Stafe-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) The Statewise 
details of on-going Major, Medium Irrigation Projects In: 
the country Is given in the enclosed statement. 

(b) and (c) Irrigation being a State subject, Irrigation 
projects are executed by the State Governments 
themselves lrom their own resources as per their own 
priorities. 

(d) During the current year, so far, no releases have 
been made under AIBP and CADA progremmes. 

Sfa""'.nt 

SI. Name of State 
No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

Major 
Projects 

3 

12 

4 

16 

2 

9 

Medium 
Projects 

4 

20 

9 

29 

9 

ERM 
Projects 

5 

5 

4 

5 

8 
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2 3 4 5 

7. Haryana 3 6 

8. Himachal Pradeeh 

9. Jammu & Kuhmlr 9 6 

10. Karnataka 14 15 5 

11. Kerala 7 5 

12. Madhya Pradeah 25 32 4 

13. Maharashtra 36 66 6 

14. Manipur 2 2 

15. Meghalaya 

16. Mlzoram 

17. Nagaland 

16. Orissa 6 14 17 

19. Punjab 8 

20. Rajasthan 6 20 

21. Sikkim 8 

22. Tamilnadu 2 2 

23. Tripura 3 

24. Uttar PradeIh 18 3 10 

25. West Bangal 4 17 4 

Total 170 244 110 
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Development of Fl ........ 

4222. SHRIMATI JAYANTI PATNAIK: 
SHRI MAHESH MANODIA: 

Will the PRIME MINISTER be pleased to stata: 

(a) Whether there is a vast scope for the development 
of fisheries in the country; 

(b) if so, the estimated area Identified for the 
development of fisheries, State-wise; 

(c) the Central assistance provided for the purpose 
during the last three-years, State-wise; 

(d) the measures adopted for development of marine 
fisheries, inland fresh water fisheries and brackish water 
fisheries; and 

(e) the year-wise details of the achievements thereof, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Yes, Sir. 

The estimated area IdentHled for the development of 
fisheries, State-wise is provided in the Btatements 
attached. 

(c) to (e) Information is baing collected. It will ba laid 
on the table of the House. 

Estimated Inland Water Resources 

SI. Slate Length Area 
No. Of of 

Rivers Reser-
(KMS.) viors 

(Lakh HA) 

2 3 4 

1. Andhra Pradesh 11514 2.34 

2. Arunachal Pradesh 2000 

3. Assam 4820 0.55 

4. Bihar 3200 0.60 

5. Goa 250 0.03 

6. Gujarat 3865 2.43 

7. Haryana 5000 NEG 

8. Himachal Praclaah 3000 0.40 

Area 
Under 

Tanks & 
Ponds 

(Lakh HA.) 

5 

5.17 

0.01 

0.21 

0.95 

0.03 

0.71 

0.10 

0.01 

Baels 
Ox-How 
Lakes 
& Der 
Elict 

Water Bodies 
(Lakh Ha.) 

6 

1.10 

0.05 

0.10 

0.06 

Brackish 
Bater 

(LIIkh HA.) 

7 

1.50 

0.19 

3.76 
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2 3 4 5 8 7 

9. Jammu & Kashmir 27781 0.07 0 .. 17 

10. Kamat.1ea 900 2.11 3.52 0.08 

11. K.raJa 3092 0.30 0.03 0.85 

12. Madhya Pradesh 20881 2.91 1.17 

13. Maharaahtra 3200 2.79 0.32 0.80 

14. Manlpur 3360 0.01 0.05 0.40 

15. Meghalaya 5800 0.08 0.02 NEG 

16. Mizoram 1748 0.02 

17. Nagaland 1800 0.17 0.50 NEG 

18. Orissa 4500 2.5& 0.84 1.80 0.32 

19. Punjab 15270 NEG 0.07 

20. Rajasthan NA 1.20 1.80 

21. Sikkim 900 0.03 

22. Tamilnadu 7420 0.53 2.24 5.24 0.58 

23. Trlpura 1200 0.05 0.12 

24. Uttar Pradesh 31200 1.50 1.82 1.33 

25. Wast Bengal 2526 0.17 2.78 0.42 4.05 

NA = Not Available 
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, 

..,.",.",." 

Marine FI8hety Resoun:es of IncH 

S.No. StateslUTs Contlnenta Approx. 
Shelf Length of 

(000 SQ.KMS.) Co ... Un. 
(KMS.) 

1. Andhra Pradesh 31 974 

2. Goa 10 104 

3. Gujarat 164 1800 

4. Kamataka 27 300 

5. Kerala 40 590 

6. Maharashtra 112 720 

7. Orissa 24 480 

8. Tamil Nadu 41 1000 

9. West Bengal 17 157 

10. Andaman & Nicobar 35 1912 

11. Pondicherry 45 

12. Lakshadweep 4 132 

13. Daman & Diu 0 27 

Total 506 8041 
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{Translation] 

Floods In A ... m 

4223. SHRI A.F. GOLAM OSMANI: 
SHRI CHADA SURESH REDDY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have assessed the loss 
of lives and crops due to the floods caused by rain!' in 
the upper region of Assam recently; 

(b) if so, the details thereof; 

(c) the amount of assistance sought by the State 
Government and being provided by the Union 
Government; 

(d) whether the embankments broken in the State 
due to the floods last year have not been repaired so far 
due to paucity of funds; and 

(e) if so, the amount sought b,. the State Govemment 
for repairing the embankments broken last year and the 
funds provided by the Union Govemment for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) According 
to the information received from the Govemment of Assam 
18 districts have been affected by heavy rains and floods 
in varying degrees during the first wave of floods which 
started from 10th June, 1998. As per preliminary 
assessment made by the State Govemment, these floods 
have taken a toll of 66 persons including 51 due to 
landslides and damaged about 0.82 lakh hectares of 
cropped area. 

(c) Under the existing system, the State Govemment 
is required to u.~dertake relief and rehabilitation measures 
in the wake 01 natural clamlties out of the corpus of 
Calamity Relief Fund (CRF), which Is contributed by the 
Central Govemment and the State Govemment in the 
ratio of 3: 1. Central contribution is released in four equal 
quarteriy instalments. Additional financial assistance is also 
provided from the National Fund for Calamity Relief 
(NFCR) in the wake of a Calamity of ~are severity. 

State of Assam has an allocation of Rs. 55.47 crore 
in the CRF for the year 1998·99 consisting of Central 
contribution 01 Rs. 41.60 crore and State contribution of 
Rs. 13.87 crore. Two quarteriy instalments of Central 

share of CRF amounting to As. 20.80 crore have already 
been released to the State Gov!. No detailed 
Memorandum seeking additional assistance from the 
NFCF has btlen received so far. 

(d) No such information has been received from the 
State Govemment. 

(e) Ministry of Water Resources released a Bum of 
Rs. 18.00 crore to the Government of Assam under 
Central loan assistance during 1897·98 for taking flood 
control measures in the Brahmaputra valley. During 
1998-99, an allocation of RB. 18.00 crore has been made 
for the same purpose. 

{Eng/ish] 

Aeaource. Mobilization By Stata. 

4224. SHRI D.S. AHIRE: 
SHRI ASHOK NAMDEORAO MOHOL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether several States have failed in mobilising 
the desired quantum of resources durlnQ the Eighth Five 
Year Plan causing stoppage in various development works 
and increased the financial burden on Union Government; 

(b) if so, the details, thereof; and 

(c) the action taken by the Government against those 
States which faUed in mobilising the desired quantum of 
resources? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PRO(3RAMME IMPLEMENTATION (SHRI RAM NAIK): (a) 
to (c) As per the information supplied by the State 
Governments, many States have failed to mobilize 
resources as projected by them for the Eighth Five-Year 
Plan. Statewise data of major States is given in Statement. 
The failture in resources mobilization must have cauaed 
stoppage of various development works In. the States. 
However, that has not increased the financial burden on 
the Union Government. The States which have failed in 
resources mobilization have been impresaed upon the 
need for improving their resources mobilization efforts. 
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Projection and R..n.tion til ...... Own R~ 01 ",." .,.,.. during 
the Eighth FIve Yea, I'Mn at 1991·92 prices 

SI. 
No. 

States 

1. Andhra Pradesh 

2. Bihar 

3. Goa 

4. Gujarat 

5. Haryana 

6. Kamataka 

7. Kerala 

8. Madhaya Pradesh 

9. Maharaahlra 

10. Oriua 

11. Punjab 

12. RajllBthan 

13. Tamil Nadu 

14. Uttar PradeIh 

15. West ~I 

Total 

ProjecIIon Realzatlon 

3365.02 2050.82 

5061.84 -1885.05 

458.80 414.21 

7650.21 5857.07 

3780.72 1731.83 

8108.51 7871.85 

1620.03 3015.91 

6466 .• 3744.83 

13251.79 15690.82 

.1.14 1100.50 

-3344.57 728.21 

6552.12 2412.17 

1853.76 4037.39 

4466.87 2124.28 

3071.30 810.03 

83913.81 50204.85 

330 

(As. Crore) 
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[Translation] 

Nature' Ca'amltles 

4225. SHRI P~~D~EP KUMAR YADAV: 
SHRI MITRASEN YADAV: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the country has to face grave crisis due 
to loss of lives and property worth crores of rupees in 
the natural calamities from time to time in various parts 
of the country; and 

(b) if so, whether the Government are contemplating 
to find a way out in consultat:on with scientists and 
concerned experts to prevent loss of life and property 
caused by the natural calamities such as fire, floods, 
cyclone, etc. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Yes, Sir. The natural 
Clliamities result in loss of life and cause extensive 
damage of property, depending on the intensity of the 
calamity. 

(b) A number of Scientists and Experts in various 
Government Departments, Organisations and Institutions, 
like India Meteorological Department, Ministry of Water 
Resources, Departments 01 Space and Science & 
Technology, Central Building Research Institute and 
BUilding Material Technology Promotion Council are 
constantly striving to lind out ways and means by using 
the latest available State 01 the Art Technology to 
minimir,e the adverse impact 01 various natural calamities 
like lire, floClds, droughts, cyclones etc. The Govemment 
01 India is also encouraging, through various programmes, 
effective community awareness and public participation in 
the disaster preparedness and mitigation related activities. 

[English] 

Relations with Russia 

4226. DR. T. SUBBARAMI REDDY: 
SHRI R. SAMBASIVA RAO: 

Will the PRIME MINISTER be pleased to state: 

(a) whether India and Russia have agreed to intensify 
their bilateral contact and re-affirmed the strength and 
tradition 01 close understanding between the two cpuntries 
as reflected in the Moscow declaration of 1994; 

(b) whether the present Govemment Is very keen to 
improve the relations with Russia and help Russia in 
bilateral traae; 

(c) if so, the steps worked out in this regard; and 

(d) the fields in which both Russia and India are 
strengthening their ties? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) to (d) India and Russia have traditionaRy maintained 
warm and friendly ties and are committed to the 1994 
Moscow Declaration on the Protection of the Interests of 
Pluralistic States. Govemmenfs efforts are directed at a 
further consolidation of India's close and multifaceted 
friendship with Russia on a sustained basis. Both countries 
attach considerable importance to the enhancement of 
bilateral trade. The India-Russia tnter-Governmental 
Commission on Trade, Economic, Scientific, Technological 
and Cultural Cooperation is the umbrella body for 
promotion of bilateral trade and economic cooperation. 
Its eleven Working Groups cover diverse fields such as 
trade and economy, power, metallurgy, petroleum, coal, 
information technology. science and technology, 
pharmaceuticals, environment, culture, and cooperation 
between regions. The last session of the Commission 
was held in December 1997 and its next session is to 
be held in late 1998. Alongwith the Working Group 
sessions, it helps resolve pending issues relating to 
bilateral trade and economic cooperation, as well as 
identify new directions of such cooperation. India's 
relations with Russia are being strengthened in all areas 
of mutual interest. 

[Translation} 

Hybrid Variety of Rice 

4227. SHRI CHANDRA SHEKHAR SAHU: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Indian Agriculture Research Institute 
has been doing research on the development of the hybrid 
variety of rice; 

(b) if so, the details thereof; and 

(c) the likely increase in production of rice in various 
regions? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) yes, Sir. Indian 
Agricultural Research Institute is engaged in hybrid rice 
research with a major thrust on development of basmati 
rice hybrids. 

(b) Initially, the research efforts were exclusively 
devoted to development of parental lines for the 
development Of hybrids. As a result the InstiMe has 
developed two cytoplasmic male sterile lines of basmati 
(Pusa 3A and Pusa4A) and one male stertle line of 
non-basmati rice (Pusa SA). Simultaneously some restorer 
lines have also been developed. 

During 1997, four basmati hybrids were tested in 
national co-ordinated trial for the first time. These hybrids 
would require testing for two more years as per normal 
procedure for assessing their farm worthiness. 

Seven non-baamati rice hybrids developed by the 
Institute were tested in the national trial during 1997. 
During 1998. 14 old and new hybrids are being tested in 
the national trials. 

(c) The hybrids will be released if they give consistent 
performance during 1998 and 1999 also. Hybrids in 
general are expected to Increase productivity by about 
15% in the area of their adoption. 

{English] 

Bilateral Talks 

4228. SHRI SUSHIL KUMAR SHINDE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Pakistan has responded to India's 
proposal made at Dhaka for resuming bilateral talks on 
issues of mutual interest to the two countries; 

(b) if so, the terms thereof; and 

(c) the response of the Govemment to the Pak reply? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) to (c) At their meeting in Islamabad in June 1997, 
the Foreign Secretaries of India and Pakistan identified 
eight subjects for dialogue. These were: (a) Peace and 
Security. including CBMs; (b) Jammu and Kashmir: 
(c) Siachen: (d) Wullar Barragerrulbul Navigation Project: 
(e) Sir Creek; (f) Terrorism and drug-trafficking; 

(g) Economic and Commercial Cooperation: and (h) 
Promotion of friendly exchangas in various fields. They 
also held discussions about the modalities of the dialogue 
process but could not reach an agreement. These 
discussions continued and ideas were exchanged. Indie 
made further suggestions when the Foreign Secretaries 
met on the sidelines of the Bangladesh-India-Pakisatan 
Business Summit in Dhaka in January this year. We 
suggested a straight-forward approach where all subjects 
would be discussed simultaneously. This would ensure 
that the dialogue would proceed in a constructive, 
comprehensive and sustained manner. Pakistan has 
offered counter-suggestions. We have reservations libout 
the Paistani approach. Our interaction on these issues 
will continue. 

[Translation] 

Inaemlnatlon Centra 

4229. SHRI RAGHUVANSH PRASAD SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment propose to open 60 
thousand new artificial Insemination centres on the baals 
of treating every thousand milking cows and buffaloes as 
one unit for opening one centre to provide such services 
within easy reach of the farmers in the country: and 

(b) if so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Govemment 
proposes to have artificial insemination centres at the 
rate of One for 1000 breedable cows and buffaloes, and 
to reach insemination facilities to the doorstep of the 
farmers. Out of an estimated 107 million adult cows and 
buffaloes, about 75000 are considered breedable and 
these are proposed to be covered by opening new 35000 
AI Centres over and above the existing 40,000 Centres. 

[English] 

Natural Calamities 

. 4230. SHRI NARESH PUGLIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment are aware that the 
orange crops In Maharashtra were almost destroyed due 
to untimely rains during 1997-98; 

(b) if so, the facts and details thereof: 
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(c) whelher Ihe Union Govemment "ave provided 
any reliel 01 compensation 10 the orange growers 01 
Maharashtra; and 

(d) il co, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No such report has 
been received Irom the Govemmenl of Maharashtre in 
Ihis regard. 

(b) 10 (d) Do not arise. 

Brahamaputra Board 

4231. SHRI NRIPEN GOSWAMI: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of projecl reports prepared and 
submitted 10 the Govemment by the brahmaputra Board 
so lar IiII date; 

(b) whether these project reports have been cleared 
by Ihe Stale Govemments of Northeast region as well as 
by the Union Govemment; 

(c) if so, the details thereof along with the status of 
each projects; and 

(d) the lotal investment envisaged by the BAhmaputra 
Board al the time of submission of each project report 
and the cost escalation thereafter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Brahmaputra Board 
has submitted 10 the Union Government Detailed Project 
Reports for multipurpose projects on (I) Pagladlya in 
Assam, (ii) Tipaimukh at the Manipur-Mizoram border. 

(b) and (d) Pagladiya Dam project, costing As. 480 
crora and updated to Rs. 522 crore at 1997 price level, 
has been accorded lechno economic and environmental 
clearance by the Centre. Technical ctearance subject to 
certain conditions was also accorded to Tlpaimukh Dam 
Projecl, costing Rs. 2,899 crore. This project could nol 
been laken up in Ihe absence of agreement amongst the 
beneficiary slales of Assam, Manipur and mlzoram. 

Indo-US Co-oper.alon In Nuol .... field 

4232. SHRIMATI JAYANTI PATNAIK: Will the PRtME 
MINISTER be pleaaed to state: 

(a) whether the scientist of India and United States 
have identified new areas for nuclear tie-ups; and 

(b) if so, the detallLl thereof? 

TtlE MINISTER OF STATE IN THE MINISTRY OF 
(EXTERNAL JI.FFA!RS) SHRIMATI VASUNDHARA RAJE): 
(a) IUld (b) During the visit of a delegation Iud by the 
Chairperson of the US Nuclear Regulatory Commission 
(NRC), the possibility of collaboration between the Atomic 
Energy Regulatory Board (AERB) of India and the US 
NRC on three nuclear aafety relatl!'d projects WflS 

discussed. The US NRC invited delegation from the AERB 
to visit the US in September-October 1998 for further 
interaction on these projects. Following the nuclear t~ats 
on May 11 and 13, 1998, the Chairperson, US NRC 
indicated that further action on these projects hod been 
stopped. 

Colour Plcwra Tubes 

4233. SHRI D.S. AHIRE: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the gap between the demand and aupply 
of colour picture tubes is too wide; 

(b) if so, the actual demand and supply of colour 
picture tubes; 

(c) the steps taken by the Govemment to meet the 
demand; and 

(d) the year by which the country is likely to become 
seH-sufficient In the production of colour picture tubes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) <a) to· (d) The 
country is self-sufficient in the manutacture of 14", 20" & 
21" CPTs. The Installed capacity for Colour Picture Tubes 
(CPTs) is 64 lakh numbers per annuam as against a 
demand of 32 lakh numbers In 1997. There is a gap 
between demand and supply for larger sizes CPTa (25", 
29" & above) only. The requirement of large size CPTa 
(25", 29" & above) curren\t; is teo amaH for economically 
viable production in the country. 
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Utlll_tlon of Fund by Stat •• 

4234. SHRI MANIKRAO HODLYA GAVIT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission has undertaken 
review of the schemes started under the Annual Plans of 
1995-96, 1996-97 and 1997-98; 

(b) if so, the details thereof; and 

(c) the details of general principle followed by the 
Government for adjusting Central Plan Assistance to the 
States and Union Territories? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): (a) 
to (b) The 'States have the freedom to take up new 
schemes within the Plan provided they qualify as plan 

schemes and adequate provision is made for the existing 
schemes. A general review of the State Plan schemes Is 
done by the Planning Commission at the time of Annual 
Plan dlscuaaions. The financial performance of the States 
in terms of implementation of State Plans during 
1995-96, 1996-97 and 1997-98 is given in tt>e Statement. 

(c) Under the eXisting guidelines, full Central 
Assistance is released to the States if their total 
expenditure is as per the approved/revised approved 
Annual Plan outlays. In case the total Plan expenditure 
of a StateJUTs (with elected legislature) In a particular 
year falls short of the approved outlay/revised approved 
outlay or the expenditure for .. rmartced sector/schem .. 
falls short of approved outlay for them, a proportionate 
cut in the normal central assistance is to be applied. 
However, in respect of Special Category States the cut 
is to be applied after allowing for dlvenlion of permissible 
level of normal central asaistance for meeting the non· 
Plan gap. In case of UTs (without legislatures), their Plan 
is entirely funded by Central asaistance which Is releued 
on the basis of utilization. 

Statement 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

StalesIUTs 

2 

Andhra Pradesh 

Approved OutlaylRevised Outlay/Actual Expenditure During Annual Plans 
1995-96, 1996-97 and 1997-9B-StatesllJTs 

Any Plan 1995-98 Annual Plan 1986-97 
Originally Rsvlsed Actual Originally Reviled Andclpatad 
Approved Outlay Expenditure Approved Ouaay ExpendIture 

Outlay 0UIIay 

3 4 5 6 7 8 

3159.00 2510.64 2696.03 2989.00 2550.00 

Arunachal Pradesh 471.00 439.30 432.92 520.00 457.17 430.93 

Assam 1418.00 1202.00 1203.98 1434.00 1216.25 1040.32 

Bihar 2500.00 972.00 981.86 2143.91 1649.00 

Goa 210.00 194.49 197.25 250.00 196.34 199.13 

Annual Plan 1887-88 
Originally Reviled 
Approved Ouaay 

OIllJay 

8 10 

3579.55 3586.30 

600.00 517.36 

1510.28 1324.08 

2268.42 1796.19 

230.56 185.99 
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2 3 4 5 6 7 8 9 10 

6. Gujarat 2486.00 2610.00 2598.57 3378.00 3378.00 3080.14 4509.62 4509.62 

7. Haryana 1250.00 1225.00 1120.06 1433.65 1370.02 1576.04 1400.00 

8. Himachal Pradesh 750.00 835.00 850.91 900.50 915.36 1008.00 1220.20 

9. Jammu & Kashmir 1050.00 1053.25 1023.72 1250.00 1254.00 1551.81 1629.81 

10. Kamataka 3575.00 3100.00 3390.85 4360.00 3700.00 4153.59 4179.16 

11. Kerala 1550.00 1563.00 1591.00 2207.27 2207.27 2106.72 2851.10 2698.66 

12. Madhya Pradesh 2900.00 2572.32 2560.23 3144.80 2670.46 2759.71 3718.15 2700.00 

13. Maharashtra 5907.00 6408.85 6206.26 8319.67 7650.05 6856.n 8393.19 ·8393.19 

14. Manipur 300.00 290.42 286.29 350.00 355.44 410.00 362.02 

15. Meghalaya 306.52 255.67 241.60 370.00 271.40 253.87 382.00 260.00 

16. Mizoram 227.00 234.00 233.41 281.00 276.02 286.78 290.00 ~04.94 

17. Nagaland 240.00 195.00 199.94 290.00 241.23 267.53 291.00 258.00 

18. Orissa 1650.00 1520.00 1370.52 2205.50 2156.24 2529.48 2121.08 

19. Punjab 1675.00 1501.83 1588.99 1857.05 1250.00 2100.01 1940.00 

20. Rajasthan 3200.00 3200.00 3162.42 3310.49 3310.49 3514.42 4259.39 
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2 3 4 5 6 7 8 9 10 

21. Sikkim 192.00 180.82 165.40 192.00 194.00 193.42 220.00 222.00 

22 Tamil Nadu 3200.00 3200.00 3282.12 3719.05 3719.05 3719.75 4004.90 4009.90 

23. Tripura 350.00 298.39 307.31 370.00 348.91 439.91 407.18 

24. Uttar Pradesh 5477.50 4027.40 4211.25 6549.03 5281.74 7246.57 5200.14 

25. West Bengal 2065.00 2082.00 2141.36 3158.63 2300.00 3907.82 2310.00 

26. Andaman & 
Nicobar Islands 215.00 215.00 193.89 225.00 222.30 261.84 261.84 

27. Chandigarh 100.00 100.00 99.56 105.34 105.34 100.23 116.87 116.87 

28. Dadra & Nagar 
Haveli 29.00 29.00 27.84 30.09 30.09 30.09 34.71 34.71 

29. Daman & Diu 23.00 23.00 22.80 23.91 23.91 23.86 27.71 27.71 

30. NCT of Delhi 1720.00 1720.00 1298.25 2102.94 1931.94 1879.88 2073.00 2073.00 .. 

31. Lakshadweep 36.60 36.60 26.73 40.07 40.07 45.78 44.61 

32. Pondicherry 176.52 175.52 173.59 200.68 200.68 219.65 218.00 

Grand Total 48410.14 43972.60 43886.73 5n11.66 51670.75 64065.96 56591.65 

Note: Acutal Expendtture figures for Annual Plan 1996·97 are not available and hence anticipated axpendlture u reported by tha Stale! 
UT Govemmenl8 are given (" '" not reported). 
ActuaVAnlicipaled Expenditure figuru for 1997·98 are not avallabla. 
Ale Name: P04234 
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[Translation} 

Satellite from Arab Samllite OperatIng Company 

4235. SHRI ASHOK ARGAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Arab Satellite Oper.g Company (Arab 
Sat) had entered into -an agreement to sell a satellite to 
India; 

(b) if so, the terms of the agreement; and 

(c) the time by which the satellite Is likely to be 
made operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) The ARABSAT-1C spacecraft was purchased 
in orbit for US$40 million including performance payment 
of US$4 million spread over 4 years. The Agreement 
between Govemment of India and ARABSAT was signed 
on November 26, 1997 at Delhi. 

(c) The Satellite was positioned at 55 deg. E location 
on January 17, 1998 and Is functioning satisfactorily. It 
has been redesigned as INSAT-2DT. 

20 Point Programme 

4236. SHRI HARIKEWAL PRASAD: WI.II the PRIME 
MINISTER be pleased to state: 

(a) the progress made in the implementation of 
2D-Polnt Programme in Uttar Pradesh during 1996-97 and 
1997-98; 

(b) whether Union Government have made any 
evaluation of the said Programme; and 

(c) the details of additional financial assistance sought 
by the Uttar Pradesh Government during .1996-97 and 
1997-987 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): 
(a) Details of the progress made In the Implementation 
of 2D-Point Programme in Uttar Pradesh during 1996-97 
and 1997-98 are in the Statement-I enclosed. 

(b) 20-Point Programme was initiated In 1975 
and has been restructured twice-once in 1982 and 
thereafter in 1986. It is, however, reviewed as and when 
necessary. 

(c) No Additional Central Assistance was given to 
the State of Uttar Pradash during 1996-97.· However, 
Rs. 10.79 erore were given as Additional Centr.' 
Assistance to the State of Uttar Pradesh during 1997-98. 

Statement 

Item 
Code 

018 

05A 

07A 

Progress of the Implementation of the Twenty Point Programme in 
Uttar Pradesh during 1996-97 and 1997-98 

Item Name Unit 1996-97 
Target Achievement %age Target 

Ach. 

2 3 4 5 6 7 

Jawahar Rozgar Yotana NO.8 60321000 85818000 109 58171000 

distribution of Surplus Land AcreB 5000 4870 97 5000 

Drinking Water Problem 
(VlgJHabltatlons) Nos. 20245 20245 101 24272 

1997-98 
Achievement %-age 

Ach. 

8 9 

59948000 107 

8233 125 

37288 154 
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2 3 4 5 6 7 8 9 

08A Community Health Centru (CHC) Nos. 27 5 19 27 0 0 

080 Immunl..aon 01 Children 
(OPT, Pallo & BeG) NOI. 5090700 51SOOOO 101 5078400 5447000 107 

OBC ICOS Blocks Operational (CUM.) NOI. 580 580 100 580 580 100 

090 Anganwadll (Cum.) NOI. 53450 32482 61 53450 34259 64 

llA SC Familiel Asailltlld Nos. 326000 322009 99 326000 283342 87 

llB ST Families Allalstad NOI. 4725 5292 112 4780 4328 91 

14C Indira Awaas Yojana NOI. 241251 11977& 50 138845 1219M 89 

140 EWS HOUMS Provided Nos. 10200 2076 20 14000 14000 100 

14E LIG House NOI. 5100 11158 38 1500 12" 88 

15 Slum Improvement Nos. 150000 117288 78 158000 82270 55 

16A Tree Plantation on private Lands NOI. 2200000OO 212124000 96 2200000OO 1117770000 110 

16B Area Covered - Public & 
Forest Lands Hact. 110000 927110 64 110000 88052 80 

19A Villages Electrified NOI. 480 1148 239 500 814 183 

19B Pumpsets Energised NOB. 18500 15271 93 14100 13315 80 

lBC Improved ChulIehU Nos. 240000 225789 94 230000 228371 99 

190 BIO-Gas Plants Nos. 11000 11057 101 12000 12040 100 
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(English) 

Master Plan for Flood Control 

4237. SHRI SANSUMA KHUNGGUR 
BWISWMUTHIARY: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Union Govemment are contemplating 
to undertake a Master Plan to start multipurpose irrigation 
projects on several rivers flowing down from Bhutan and 
Arunachal Pradesh along the Assam territory to control 
both flood and soil erosion and frequently occurring 
hazardous drought menace in the North-Eastem Region 
of the country; 

(b) if so, the details thereof; and 

(c) the time by which the plan is likely to be 
undertaken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) Brahmaputra 
Board has prepared Master Plans for flood management 
in the Brahmaputra and barak Valleys which include rivers 
flowing down from Bhutan and Arunachal Pradesh into 
the territory of Assam. These Master Plans have been 
sent to the North Eastem States for implementation by 
the State Governments from the funds allocated under 
State Flood Control Sector by the Planning Commission. 
The Master plans also aim at integrated development of 
Water Resources of the Brahmaputra and Barak basins 
for which Brahmaputra Board has taken up investigations 
of several multipurpose projects in the Brahmaputra and 
Barak valleys. 

(Translation) 

Recruitment Rules for Drivers 

4238. SHRI FAGGAN SINGH KULASTE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any effort has been made by the 
Government to remove the anomaly ariSing due to 
different criteria adopted by different Departments in regard 
to the existing pay scales and recruitment rules for the 
drivers of Union Govemment; 

(b) if so. the reasons therefor alongwith the policy of 
the Govemment in this regard; 

(c) whether any efforts have been made by the 
Govemment to appoint the drivers, who have become 
handicapped in accident; 

(d) whether any scheme is under consideration 
regarding ·Comprehensive Insurance" of Government 
vehicles and "Additional Insurance" of drivers; 

(e) whether the Government propose to declare 
drivers as operative staff; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCIAL (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b) 
There is no centralised cadre of drivers/staff car drivers 
under the Central Govemment. While this Department 
has prescribed model Recruitment Rules and a promotion 
scheme for the staff car drivers working in various 
MinistrieslDepartments of the Govemment of India, in 
respect of drivers of other motor-vehicles their Recruitment 
Rules, pay-scales etc. are job and post specific. No 
anomaly has come to the notice of the Government in 
respect of the existing pay-scales and model R.ecruitment 
Rules for the staff car drivers. 

(c) Relief/benefits (including consideration for 
appointment to any other suitable post) provided for 
Central Govemment employees under the relevant rules! 
instructions in case of invalidation or disability are equally 
applicable to the drivers/staff car drivers also. 

(d) No, sir. 

(e) and (I) In terms of model Recruitment Rules, 
staff car drivers in the Ministries/Departments have been 
classified as General Central Service Group-C-Non-
Gazetted-Non-Ministerial. 

(English) 

Incentives for Fruits and Vegetable Growers 

4239. SHRI FRANCISCO SARDINHA: 
SHRI ASHOK NAMDEORAO MOHOL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the National Korticulture Board and 
Agriculture Produce Export Development Authority have 
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launched various schemes to lIive Incentives to the fruits 
and vegetable growers; 

(b) il so, the details !'Iereof; 

(c\ the J;rocedure being adopted to clear the projects 
01 State Goverr ments under these schemes; 

(d) whether due to lon~ procedure there is an 
inordinate delay in sanctioning the projects; 

(e) if so, w~ether the Maharashtra Govemment has 
requested the Unioll Grverllment to delegate the 
sanctioning power to the State Govemment; 

(f) if so, the reaction of the Govemment thereto; and 

(G) the details of the support being given by National 
Horticulture Board and ,\PEDA to Ihe Govemments of 
Maha .. ashtra and Goa? 

TH::: MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (b.) Yes, Sir. 

(b) Details are at Annexure. 

(c) The proposals of the Siale Govemments as well 
as other lJeneficiaries, after examination In the reap.x:tive 
organisations are sanctioned by the Executive Director/ 
Managing Committee in respect of NHB and the 
Chairman/Director/Executive Committee as the case may 
be in respect 01 APEDA. 

(d) No, Sir. 

(e) No, Sir. 

(f) does not arise. 

(g) Goa and Maharashtra along with other States 
avail of assistance provided under the various schemes 
listed in the Statement. 

SflIrement 

b(i) Schemes of Agricultural and Processed Food 
PrOducts '=xport Development Authority (APEDA). 

1. Schemes for feasibility Studies, Surveys, 
Consultancy and Database upgradation. 

2. Scheme for assistance to promote quality 
and quality control. 

3. Scheme for packaging development. 

4. Schemes for generating relevant research 
and development by APEDA through 
research institutions for common benefit of 
tra .• and industry. 

5. Scheme for development 01 infrastructure. 

6. Scheme for organisation building and HRD. 

b(ii) Schemes of National Horticulture Board (NHB) 

1. Integrated Project on Management of Post 
Harvest Infrastructure of Horticultural Crops. 

2. Scheme for Development of Marketing of 
horticultural Produce through participati'ln in 
soft loan. 

3. Introauction of New tochnologies and 
concepts In Horticulture. 

4. Market Information Service Scheme for 
i10rticultural Produce. 

5. Estabfishment of Nutritional Garden in rural 
Areas. 

6. Grant of Financial Assistance to Professional. 
organiaatlons for the Development of 
Horticulture. 

7. Transfer of Technology through Training and 
visit of Horticulture Growers. 

8. Techno Economic FeaslbHIty StudieslSurveys 
on various Aspects of Horticulture. 

SSC Exams 

4240. SHRI VAlKO: Will the PRIME MINISTER be 

pleued to state: 

Ca) whether the Staff Selection Commission is 
conducting examinations on Zonal basis; 
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(b) whether the cut of malt(s vary from Zone to Zone 
in such examinations; 

(c) whether the cut off malt(s of Southem Zone is 
generally higher than other Zones; and 

(d) whether the Govemment propoae to prepare the 
combined merit list for all India In order to select 
meritorious candidates who are left out in the zones that 
have higher cut off percentage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBU~ M.R. JANARTHANAN): (a) to (d) SSC 
was conducting examinations In respect of certain posts 
on Zonal basis up to 1996. Consequent upon judgement 
delivered by Supreme Court in CA No. 4190195-Radhey 
Shyam and others VS Union of India that selection has 
to be made on the basis of All India merit, the 
Commission has stopped recruitment on zonal basis. 

[Translation} 

Relee .. of Fund Under MPLADS 

4241. SHRI RAVINDRA KUMAR PANDEY: 
SHRI ASHOK NAMDEORAO MOHOL: 

Will the PRIME MINISTER be pleued to state: 

(a) the actual funds released during 1997-98 under 
the MPLADS particularly to NaaIk, Khed. Puna and Dhuley 
constituencies; 

(b) the fate of the rest of the funda; 

(c) whether the amount under the Member of" 
Parliament Local Area Development Scheme for 1998-&-
has been released to Members of Lok Sabha; 

(d) if so, the details thereof, State-wise; 

(e) whether the amount of the said fund hu not 
been released to some Members of Parliament for want 
of utilization certificate of fund issulCi by the Di8trIct 
Magistrates concerned; 

(f) If so, whether the Government have directed the 
District Magistrates concemed to complete the utHization 
certificate of previous fund and other fonnalltles; and 

(g) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): 
(a) and (b) An amount of Ra. 1.00 crore each to Naaik 
and Dhuley constituenclea and Rs. 50.00 lakh each to. 
Khed and Puna constituencies have been rei..... for 
1997-98. The remaining funds to Khed and Pune 
constituencies wUI be released on receipt of expenditure 
statement from the concemed District Magistrate (OMs) 
showing an unanctioned balance of leas than Rs. 50.00 
lakha. 

(c) to (g) The first instalment of As. 50 lakha each 
has been released in respect of 113 Lok SlIbha MPa 
upto 6.7.1998. A statement showing State-wiae release 
of funda is attached. 'The funda to remaining MPs could 
not be releaaed as the expenditure atatement showing 
an unaanct\oned balance of less than ~s. 50 Iakh has 
not been racelved for them. All the District Magistrates 
(OMs) have been requested to furnish the latest 
expenditure retum. 

SummaI)' of Funds Re#eued Under Mplads for 
1998-99 as on 0610711998 

SI.No. State Name Lok Sabha 

2 3 

1. Andhra Pradesh 7 

2. Arunachal Pradesh 0 

3. Assam 0 

4. Bihar 9 

5. Goa 0 
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2 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. J & K 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizorum 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 
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3 

7 

2 

o 

7 

B 

14 

10 

2 

o 

2 

6 

o 

10 

o 

2 .3 

24. Uttar Pradesh 15 

25. West Bengal 

26. A & N Islands o 

27. Chandlgarh o 

2B. 0 & N Haveli 

29. Daman & Diu 

30. Delhi 7 

31. Lakahdweep o 

32. Pondicherry o 

Total 113 

{English] 

VegeI8bte Food 

4242. SHRI T. GOVINDAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment have received a 
proposal for the Govemment of Kerala for Increasing 
vegetable production to attain self sufficiency In Kerala In 
Order to reduce import from other States and to increase 
the consumption rate; and 

(b) if so, the reaction of Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Yes, Sir. The 
Government of Kerala submitted a project proposal for 
increasing vegetable production to attain self sufficiency 
in the State. 
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(b) On the suggestion of Gov!. of India the State 
Gov!. of Kerala has submitted the revised proposal to 
National Horticulture Board to avail the assistance for 
setting up of cold storages and post harvest management 
facilities at the cost of Rs. 368.50 lakh. National Board 
has examined the proposal and sought some clarification 
from' State Government. The reply of the State 
Government is awaited. 

Pending Scheme of North-Eastern Statu 

4243. SHRI BHIM DAHAL: Will the PRIME MINISTER 
be pleased to state: 

(a) the details of the projects of North·Eastem States 
and Sikkim which are pending with the Planning 
Commission for clearance; 

(b) since when these are pending; and 

(c) the steps taken or proposed to be taken to 
expedite the clearance of the projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): (a) 
to (c) Planning Commission have no projects of North 

. Eastem States & Sikkim pending for clearance. 

(Translation] 

Repair of Nuclear A .. ctora 

4244. SHRI ANAND RATNA MAURYA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether United Kingdom has offered to service 
the nuclear reactors to improve the power supply !'ystem 
in India; 

(b) if so, whether any agreement has been signed in 
this regard; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RA.lE): 
(a) No, Sir. 

(b) and (c) Do not arise. 

Sikri Rel8l'YOlr Scheme 

4245. SHRI RAJO SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) whether Upper Sikri Reservior Scheme was sent 
by the Government of Bihar to the Union Government for 
approval; and 

(b) if so, the action taken by the Govemment in 
regard thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MiNISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE iN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): (a) 
and (b) The Upper Sakari (not Sikri) Reservior Scheme 
was submmed by the Government of Bihar to the Central 
Water Commission in 1978 for its approval. The project 
was considered by the Technical Advisory Commmee on 
Irrigation, Flood Control and Multi·Purpose Project in its 
28th meeting held on 24-9-1984 and was acceptad subject 
to certain observations including obtaining environmental 
clearance, State Finance Department's concurrence, etc. 
as well as modification and updation of the project 
accordingly. Therefore, the State Go~ernment was 
requested to submit the modified and updated project 
report based on compliance of the Advisory Committee's 
obsEirvations. The State Government submitted such 
modified project report in January, 1998 and the same Is 
currently under examination In the Central Water 
Commission. 

{English] 

Fund to North-Eaetem State. 

4246. SHRI BHIM DAHAL: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Union Government are providing 
funds fc.r development of backward areas in North-Eastem 
States and Sikklm; and 

(b) if so, the details of the funds provided to these 
States during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINIST~Y OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAiK): (a) 
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and (b) Planning and Development of an area and 
allocation of funds for this purpose is primarily the 
responsibility of the State Govemment. However, the 
Central Government supplements the efforts of the States 
in . this regard through weightage in the formula, as 
approved by National Development CouncU (NOC) in 1991, 
used for distribution of Central Assistance and through 
Special Area Programmes. Under the distribution formula 
of Central Assistance, alter setting apart funds required 
for externally aided projects and providing reasonable 
amounts for Area programmes, 30"10 is set apart from 
the balance for distribution to special category states, 
including North-Eastern States & Sikkim. 

Although no area has been declared as backward 
per se by Planning Commission, Special Central 
Assistance is given to designated areas in the North-
Eastern States and Sikkim under Special Area 
Programmes namely Hill Area Development Programme, 
Border Area Development Programme, North-Eastem 
Council and Tribal Sub-Plan. 

Plan Target 

4247. SHRI MADHAV RAO PATIL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Planning Commission has expressed 
serious concem over the failure of the State Govemments 
to raise targeted resources to finance their respective 

development programme Cl.Iring the Eighth Five Year Plan 
period; 

(b) H so, the States which have failed to meet the 
plan target; 

(c) whether the Union Government have directed the 
State Governments to take steps to meet the said targ,t 
before finalising the next plan aid of the States; and 

(d) H so, the reaction of the State Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIl<): (a) 
to (d) There has been significant shortfall In the nI8OlIR)8 

mobilisation of various States during the Eighth Plan 
Period. A statement enclosed Indicates the projected and 
actual realisation of States Own Resources for the major 
States during the Eighth Plan. The Planning Commlsaion, 
It the official level as well as at the Deputy Chairman -
Chief Ministers level meetings has Impre88ed upon the 
State Govemments to take up resource mobHisation efforts 
to ensure that during the Ninth Plan period such shortfalls 
are eliminated. 

Projection and Realisation of States' Own ResoufOflS of mtIjor states during- the 
Eigth Five year PIiIn at 1991-92 prlctJs 

(Rs. Crore) 

SI. States Projection Realization 
No. 

2 3 4 

1. Andhra Pradesh 3365.02 2050.82 

2. Bihar 5051.84 -1885.05 

3. Goa 459.80 414.21 



359 Wrlnen Answers JULY 15, 1998 to Questions 360 

2 

4. Gujarat ,. 
5. Haryana I. 

6. Karnataka 

7. Kerala 

8. Madhaya Pradesh 

9. Maharashtra 

10. Orissa 

11. Punjab 

12. Rajasthan 

13. Tamil Nadu 

14. Uttar Pradesh 

15. West Bengal 

---
Total 

Nuclear Strike 

4248. SHRI NRIPEN GOSWAMI: 
SHRI K.S. RAO; 

Will the PRIME MINISTER be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the news-item captioned ·~akistan planning 
nuclear strikes against India" appearing in the Statesman 
date,1 June 29. 1998; 

(b) if so, the reaction 01 the Govemment thereto; 

(c) whether the Government are aware of the mass 
destruction in the event of a nuclear 'first use' strike by 
Pakistan: 

3 4 

7650.21 5857.07 

3780.72 1731.83 

8108.51 7671.65 

1520.03 3015.91 

5455.38 3744.83 

13251.79 15690.82 

3881.14 1100.00 

-3344.57 728.21 

5552.12 2412.17 

1653.75 4037.39 

4456.87 2624.26 

3071.30 810.03 

63913.91 50204.65 

(d) if 80, the cities and towns that are likely to be 
targetted by Pakistan; and 

(e) the preventive measures Govemment propose to 
take in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) Govemment has seen these media reports 
and noted the many inconsistencies contained in these 
report. Expectedly, such disclosures appear to serve the 
interests of those who wish to bring about greater 
intemational involvement iD South Asian affairs, on one 
pretext or another. Such reports, proven or otherwise, 
vindicate steps taken by Govemment to create a secure 
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deterrent against the use or threat of use of weapons of 
mass' destruction against India. 

(c) to (e) Govemment has closely monitored the 
acquisition of clandestine ballistic miuile and nuclear 
weapons capability by Pakistan. It has also noted 
statements by Pakistani leader In this regard. Govemment 
remains fully committed to taking all necessary steps to 
effectively safeguard India's security and national interests 
in accordance with it own threat perceptions. 

Mlnl .. ."s Vis" to Asian 

4249. SHRI MANIKRAO HODL YA GAVIT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Minister of State for Extemal Affairs 
visited five nation South East Asian countrias during the 
month of June, 1998; 

(b) if so, the details thereof; 

(c) the names and number of leaderslMlnlsteralVlPs 
of the above said countries with whom she met during 
the visit, country-Wise; 

(d) the nature of discussion held with each of them; 

(e) whether any agreement has been signed; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) to (c) As part of the present exercise to explain the 
rationale underlying India's decision to conduct the nucIeer 
tests and to address concems expressed in certain 
countries, Govemment is actively engaging key inter 
locutors in various countries in a substantive dialogue. In 
this context, Srnt. Vasundhara Raje, MOS (EA), visited 
Hanoi, Manila and Singapore from June 16-20, 1998. 
Srnt. Vasundhara Raja celled on President Estrada end 
met Foreign Minister Siazon in Manila, Ambassador 
Tommy Koh and Foreign Minister jayakumar In Singapore. 
In HanOi, she held a meeting with Deputy Prime Mlnlatar 
(Foreign Minister) Nguyen Manh Cam. 

(d) to (f) The visit ensured a greater understanding 
of India's rationale for undertaking the nuclear testa and 
presented a valuable opportunity to explain the various 
initiatives announced by Govemment in the wake of the 
tests. No agreement was singed dbring MOS's visit to 
these three ASEAN countries. 

12.01 hra. 

PAPERS LAID ON THE TABLE 

Annual Report SlId Review by ",. Government on ",. 
working 01 Tata Institute of Fundamentsl Research 

Mumbsl for t#Ie year 1996-97. 

{EngI/tJh] 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
Sir, I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Tata Institute of 
Fundamental Research, Murnbal, for the year 
1996-97, afongwIth Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
worfdng of the Tata Institute of Fundamental 
Research, Murnbal, for the year 1996-97. 

(2) Statement (Hindi and English versions) showing 
..... ons for delay In laying the papers mentioned 
at (1) above. 

[Placed In library S.. No. LT. 1059198) 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) of the Mehta Research 
Institute of Mathematics and Mathemalleal 
Physics, allahabad, for the year 1996-97, 
alongwlth Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
worfdng of the Mehte research Institute of 
Mathematics and Mathematical Physics, 
Allahabad, for the year 1996-97. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In Library See No. LT. 1060198) 

(5) (I) A copy of the Annual RepOrt (Hindi and 
English versions) of the Tata memorial 
Centre, Mumbai, for the year 1996·97 
alongwlth Auclited Accounts. 

(II) Statement (Hindi and Engllste )lersions) 
regarding Review by the Goven"II"", of the 
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(6) 

(7) 

(8) 

working of the Tata Memorial Centre, 
Mumbai, for the year 1996-97. 

Statement (Hindi and F:nglish versions) showing 
reasons for delay in laying the papers mentioned 
at (5) ilbove. 

[Placed in Library See No. LT. 1061198) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Atomic Energy 
Education ~ociety, Mumbal, for the year 
1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the Atomic Energy Education 
Society, Mumbai, for the year 1996-97. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library See No. LT. 1062198) 

(9) (i) A copy of the Annual Report (Hindi and 
English versi.>Rs) of the Institute of 
Mathematical Sciences, Chennai, for the year 
1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the Institute of Mathematical 
Sciences, Chennai, for the year 1996-97 

(10) Statement (Hindi and English versions) showing 
rt. '\sons for delay in laying the papers mentioned 
at (9) above. 

[Placed in Library See No. LT. 1063198) 

(11) (i) A copy of the annual report (Hindi and 
English versions) of the Institute of Plasma 
Research, Gandhinagar, for the year 
1996-97) alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the Institute of Plasma Research, 
Gandhinagar, for the year 1996-97. 

(12) Statement (Hindi and English versions) whowing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed in Library See No. LT. 106419B) 

(13) (i) A copy of the Annual Report (Hindi and 
English versions) of the Saha Institute of 
Nuclear Physics, CalcuHa, for the year 
1996-97 alongwith Audited Accounts. 

(Ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the Saha Institute of Nuclear 
Physics, C8lcuila, for tne year 1996-97. 

(14) Statement (Hindi and English versions) showing 
reasons for delay in laying the pape~ mentioned 
at (13) atove. 

[Placed in Library See No. LT. 1065198) 

(15) A cupy each of the following papers (Hindi and 
English versions) under sub-section (1) 01 sec:ion 
619A of the Companies Act, 1956:-

(a) (i) Statement regarding Review by the 
Govemment of the working of the Indian 
Rare Earths Limited, MUMbai, fo· the year 
1996-97. 

(II) Annual Report of the Indian Rare Earths 
Limited, Mumbai, for the year 1996-97 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library See No. LT. 1066198) 

(b) (i) Statement regarding Review by the 
Government of the working of the Nuclear 
Power Corporation, Mumbai, for the year 
1996-97. 

(ii) Annual Report of the Nuclear Power 
Corporation, Murnbai, for the year 1996-97 
alongwith Audited Accounts and comments 
of the Comptroller and Autiltor General 
thereon. 

[Placed in Library See No. LT. 1067198) 

(c) (i) Statement ~egarding Review by the 
Government of the working til the Uranium 
Corporation of India Limited, Jaduguda, lor 
the year 1996-97. 

(ii) Annual Report of the Uranium Corporation 
of India Limited, Jaduguda, for the year 
1996-97 alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General ther,on. 

[Placed in Library See No. LT. 1068198) 
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(d) (i) Statement regarding Review by the 
Government of the working of the electronics 
Corporation of India Limited, Hyderabad, for 
the year 1996.97. 

(ii) Annual Report of the Electronics Corporalion 
of India limited, Hyderabad, for t ... e year 
1996-97 alongwith Audited Accounts and 
comments of the Comptloller and Auditor 
General thereon. 

(16) FC'Jr statements (Hindi and English versions) 
showing reasons for delay in laying thE" papers 
mentioned at (15) above. 

[Placed in library See No. LT. 1069198) 

(17) (i) A copy of the Annual Report (Hindi and 
En!;lish versions) of the Institute o(Physics, 
Bhubaneswar, for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Institute of Physics, 
l:ihubaneswar, for the year 1996-97 togetner 
with Audit Report thereon. 

(iii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the Institute uf Physics, 
Bhubanesw3r, for the year 1996-97. 

(18) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (17) above. 

[Placed in Library See No. LT. 1070198) 

Annual Report and Review on the working of 
Gu)arat Agro Induatrlea Corporation Limited, 
Ahmedebad for the yeer 1992-93. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI 60M?AL): Sir, I beg to lay on 
the Table:-

(1 ) A copy each of thfl lollowing t"8Pers (Hindi and 
English ~ersions) under section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Govemrne!lt of the working 
of the Gujarat Agro Industries Corporation 
limited, Ahmedabad, for the year 199;!-93. 

(ii) Annual Report of the Gujarat Agro Industries 
Corporation Limited, Ahmedabad, for the year 

(e) 

1992-93 alongwith Audited Accounts and 
comments of .the Comptroller and Auditor 
General thereon. 

[Placed in Library See No. LT. 1071198) 

(b) (I) Review by the Government of the working 
of the Tamil Nadu Agro Industries 
Corporation Limited, Chennai, for the year 
1995-96. 

(ii) Annual Report of the Tamil Nadu Agro 
Industries Corporation Limited, Chennal, for 
the year 1995-96 alongwith Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library See No. LT. 1072198) 

(c) (i) Review by the Govemment of the working 
of the Maherashtra Agro Industries 
Development Corporation Limited, Mumbai, 
for the year 1995-96. 

(ii) Annual Report of the Maharashtra Agro-
Industries Development Corporation Limited, 
Mumbai, lor the year 1995-96 alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor-General thereon. 

[Pieced in Library See No. LT. 1073198) 

(d) (i) Review by the Government of the working 
of the Assam Agro-Industries Development 
Corporation Limited, Guwahati for the year 
1985-86. 

(iI) Annual report of the Assam Agro-Industries 
DevelopmOllf1t Corporation Limited, Guwahati, 
for Ii Ie year 1985-86 alongwlth Audited 
Accounts and comments of the Comptroller 
and auditor General thereon. 

[Placed in Library See No. LT. 1074198) 

(I) Review by the Govemment of the working 
of the Assam Agro-Industrles Development 
Corporation Limited, Guwahatl for the year 
1986.87. 

(Ii) Annual Report of the Assam Agro-Industriee 
Development Corporation Limited, Guwahati, 
for the year 1986-87 alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed In library See No. LT. 1075196) 
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(f) (i) Review by the Govemment of the working 
of the Assam Agro-Industries Development 
Corporation Limited, Guwahati for the year 
1987-88. 

(ii) Annual Report of the Assam Agro-Industries 
Development Corporation Limited, Guwahati, 
for the year 1987-88 alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library Sae No. LT. 1076198) 

(g) (i) Review by the Government of the working 
of the U.P State Agro. Industrial Corporation 
Limited, Lucknow for the year 1994-95. 

(ii) Annual Report of the !J.P. State Agro 
Industrial Corporation Limited, Lucknow for 
the year 1994-95 alongwHh Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library See No. LT. 1077198) 

(h) (i) Review by the Govemment of the working 
of the Himachal Pradesh Agro Industries 
Corporation Limited, Himachal Pradesh, for 
the year 1995-96. 

(ii) Annual Report of the Himechal Pradesh Agro 
Industries Corporation Limited, Himachal 
Pradesh, for the year 1995-96 alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library See No. LT. 1078198) 

(i) (i) Review by the Government of the working 
of the Assam Agro-Indultries Development 
Corporation Limited, Guwahati, for the year 
1988-89. 

(ii) Annual Report of the Assam Agro-Industries 
Development Corporation Limited, Guwahati, 
for the year 1988-89, alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library See No. LT. 1079198) 

OJ (i) Review by the Govemment of the working 
of the Assam Agro Industries Development 
Corporation limited, Guwahati, for the year 
1989-90. 

(Ii) Annual Report of the Assam Agro Industries 
Development Corporation Limited, Guwahatl, 
for the year 198C1-90 alongwith audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library See No. LT. 1080198) 

(k) (i) Review by the Government of the working 
of the Assam Agro-Industries Development 
Corporation Limited, Guwehati, for the year 
1990-91. 

(ii) Annual Report of the Assam Agro Industries 
Development Corporation Limited, Guwahati, 
for the year 1990-91 alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(Placed in Library See No. LT. 1081/98] 

(I) (i) Review by the Government of the worktng 
of the Assam Agro Industries Development 
Corporation Limited, Guwahatl, for the year 
1991-92. 

(Ii) Annual Report of the Assam Agro Industries 
Development. Corporation Limited, Guwahati, 
for the year 1991-92 alongwith Audited 
Accounts and comments of the Controller 
and Auditor General thereon. 

[Placed in Library See No. LT. 1082/98)(m) 

(m) (i) Statement regarding Review by the 
Government of the working of the Madhya 
Pradesh State Dairy Development 
Corporation limited, Bhopal, for the year 
1996-97. 

(Ii) Annual Report of the Madhya Pradesh State 
Dairy Development Corporation limited, 
Bhopal, for the year 1996-97 alongwlth 
Audited Accounts and Comments of the 
Controller and Auditor General thereon. 

(2) Thirteen Statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1) above. 

[Placed in Library See No. LT. 1083198) 

(3) (i) A copy of the Annual Report (Hindi and-
English versions) of the National Dairy 
Development Board, Anand, for the year 
1996-97 together with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemrnttnt of the working 
of the National dairy Development Board, 
Anand, for the year 1996-97. 



369 Papers laid ASADHA 24, 1920 (Saka) Papers Isid 370 

(4) 

(5) 

(6) 

(7) 

(8) 

Statement (Hindi and English versions) showing 
reasons for delay irl laying the paper.; mentioned 
at (3) above. 

[Placed in Library See No. LT. 1064198] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National horticulture 
Board, Gurgaon, for the year 1996-97 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of tile National horticulture Board, Gurgaon, 
for the year 1996-97. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed In Library See No. LT. 1085198] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Agricultural Extension Management, 
Hyderabad, for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Institute of 
Agricultural Extension Management, 
Hyderabad, for the year 1996-97 together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National I nstitute of Agricultural 
Extension Management, Hyderabad, for the 
year 1996-97; 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library See No. LT. 1086198] 

Annual Report and Review on the working of 
Department of Electronics Accreditation of Computer 
Courees Society, New Deihl for the year 1896-97. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE ANI:: INSURANCE) 
~SHRI KADAMBUR M.R. JANARTHANAN): Sir. I beg to 
lay on the Table:-

(1 ) 

(2) 

(3) 

(4) 

(i) A copy of Annual Report (Hindi and English 
versions) of the Department of Electronics 
accreditation of Computer Courses 
(DOEACC) SOCiety, New Delhi, for the year 
1996-97 atongwlth Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Department of Electronics Accreditation 
of Computer Courses (DOEACC) Society, 
New Delhi, lor the year 1996-97. 

[Placed in Library See No. LT. 1087198) 

(I) A copy 01 the Annual Report (Hindi and 
English versions) of the the Society for 
Electronics Test Engineering, new Delhi, for 
the year 1996-97 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hincfi ancf English 
versions) by tho Govemment of the working 
of the Society for Electronics Test 
Engineering, New Delhi for the year 
1996-97. 

[Placed in Library See No. LT. 1088198) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Centre for 
Software Technology, Mumbai, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi ancf English 
versions) by the Govemment 01 the working 
of the National Centre for Software 
Technology, Mumbai, for the year 1996-97. 

[Placed in Library See No. LT. 1089198) 

(i) A copy 01 the Annual Report (Hindi and 
English versions) of the Centre for 
Electronics Design and Technology of India, 
New Delhi, for the year 1996-97 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Centre for Electronics D~'1ign and 
Technology 01 India, New Delhi. lor the year 
1996-97. 

[Placed in library See No. LT. 1090198) 
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(i) A copy of the Annual Report of (Hindi and 
English versions) of the Centre for 
Development of Advanced Computing (C-
DAC) Pune, for the year 1996-97 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment oUhe working 
of the Centre for Development of Advanced 
Computing (C-DAC), Pune, for the year 
1996-97. 

[Placed in Library See No. LT. 1091198] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Society for Applied 
Microwave Electronics Engineering and 
Research, (SAMEER), Mumbai, for the year 
1996-97 alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govllmment of the working 
of the Society for Microwave Electronics 
Engineering and Research (SAMEER). 
Mumbai, for the year 1996-97. 

(Placed in Library See No. LT. 1092198] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Uquid 
Crystal Research, Bangalore, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Centre for Liquid Crystal Research, 
Bangalore for the year 1996-97. 

[Placed in Library See No. LT. 1093198] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Software Technology 
Parks of India, new Delhi, for the year 
1996-97 alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Software Technology Parks of India, 
New Delhi for the year 1996-97. 

[Placed in Library See No. LT. 1094198] 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Materials 

(10) 

for Electronics Technology, Pune, for the 
year 1996:-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Centre for Materials for Electronics 
Technology, Pune for the year 1996-97. 

[Placed in Library See No. LT. 1095198] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Electronics Research 
and Development Centre of India, New Delhi, 
for the year 1996-97 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the..werking 
of the Electronics Research and 
Development Centre of India, New Delhi. for 
the year 1996-97. 

(Placed in Library See No. LT. 1096198] 

(11) A copy each of the following papers (Hindi and 
English versions):-

(i) Memorandum of Understanding between the 
CMC Limited and the Department of 
Electronics for the year 1997-98. 

(Placed in Library See No. LT. 1097198] 

(ii) Memorandum of Understanding between the 
ET&T Corporation Limited and the 
Department of Electronics for the year 
1997-98. 

[Placed in Library See No. LT. 1098198] 

12.03 hr •• 

[English) 

RE: REPORT OF JAIN COMMISSION OF INQU.IRY 

MR. SPEAKER: Now, the House will take up Zero 
Hour. 

(Interruptiontl) 
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SHRI BASU OED ACHARIA (Bankura): Sir, I have 
given notice. 

... (Interruptions) 

MR. SPEAKER: I will call all the names that are 
listed in this list. Yes, Shri Shiv Shankar. 

SHRI P. SHIV SHANKER (Tenali): Mr. Speaker, Sir, 
one of the worst political assassinations of humankind 
had taken place in the year 1991 where our leader Rajiv 
Gandhi along with 16 other persons were killed. In the 
wake thereof, the Jain Commission was appointed which 
took practically seven years for the purposes of producing 
a Report. 

Sir, the House and the nation is aware that the 
interim Report of the Jain Commission had a tremendous 
fallout. Thereafter, while the final Report has been 
submitted, it is being trickled out in driblet and triplets 
and is creating a confusion in the minds of the people. 
It is because the manner ill which it is being published 
in the newspapers, is not only eroding the faith of the 
people in the judicial system but also creating a 
tremendous confusion. 

Therefore, it is absolutely necessary that this Report 
be submitted at the eariiest and be placed on the Table 
of the House. We' are anguished to note that the 
Govemment on the one hand is trying to 'Ieak it out and 
on the other is not taking the House and the nation Into 
confidence by placing it on the Table of the 
House.Therefore, we demand from the Govemment thst 
this Report must be placed on the Table of the House 
with the Action Taken Report at the eariiest. We would 
also like to know by what time the Govemment is going 
to place the Report on the Table of the 
House .... (Interruptions) 

MR. SPEAKER: Shri Jaipal Reddy is also on the 
same point. 

Yes, Shri Jaipal Reddy. 

... (Interruptions) 

SHRI MULAYAM SINGH YADAV (Sambhal): Sir, 
Congress toppled the United Front Govemment on the 
issue of Jain Commissions Report and then you came 
into Power ... (lnterruptions) I feel sorry that I had to leave 
the Defence Minister's Office. 

[English] 

MR. SPEAKER: I have called the name of Shri Jalpal 
Reddy. Shri Mulayam Singhji, I will call your name after 
him. 

... (Interruptions) 

PROF. P.J. KURIEN (Mavelikara): Sir, the 
Government should say something on this ... (lnterruptions) 

MR. SPEAKER: The Minister would be giving the 
rep/yo 

... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA): Mr. Speaker, Sir. Home Minister was to 
attend the Rajya Sabha today. I had taked to him in this 
regard. He has stated that Action Taken Report is being 
prepared. Officer's meeting in this regard Is being held. 
I would like to state that Jain Commission's Report will 
be placed In this Session of Lok Sabha. 

Secondly, I doing the fact that the report has been 
leaked out by the Government ... (lnterruptions) 

SHRI MOTILAL VORA (Rajnandgaon): Government 
is accountable for it. 

[English] 

SHRI S. JAIPAL REDDY (Mahabubnagar): Sir, 
... (Interruptions) 

MR. SPEAKER: The Minister has already replied to 
your point. 

SHRI S. JAIPAL REDDY (Mahebubnagar): Since you 
have called my name, let me also make my point. 

SHRI SOMNATH CHATTERJEE (Bolpur): This is a 
very important subject on which a Government had fallen 
and fresh elections were to be held all over the country. 
My friends on the BJP are very much obliged to Justice 
Jain and also to Congress for coming to power. Therefore, 
it Is a matter which cannot Just be treated lightly. 
Everything is being leaked and the Government says that 
it is not responsible for the leakage. In that case, has 
the Govemment inquired as to how the report is coming 
out? ... (Interruptions) 
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[Translation] 

SHRI MADAN LAL KHURANA: Plsase state whether 
you inquired the matter as to why the report was leaked 
out during your tenure. 

SHRI SATYA PAL JAIN (Chandigarh): Did you 
inquired into the matter? 

(English] 

SHRI SOMNATH CHATTERJEE: I do not know why 
this hon. Member gets up every now and then. 

SHRI SATYA PAL JAIN: I! is because you are 
making a wrong statement. Please do not try to mislead 
the House ... (lnterruptions) 

SHRI SOMNATH CHATERJEE: You should know 
how to behave in the House. You are not super-
Speaker! ... (Interruptions) 

SHRI SATYA PAL JAIN: I am speaking with the 
permission of the Chair. Shri Somnath Chatte~ee is a 
senior Member. He should know how to 
speak ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: We are not going 
to accept that somebody else controls us. This is 
happening every time ... (lnterruptions) Sir, I am raising a 
very serious matter, as a result of which the whole political 
situation in the country changed. We would like to know 
how this report is being leaked out. I find that this is 
only an Interim Report and yet it is being leaked out. 
The Governmenl has not made its position clear. When 
the matter is being raised in the House, the response of 
the Government is that the concerned Minister Is In the 
other House. This is not ordinarily taken as a plea in this 
House. ...(Interruptions) This is a matter on which the 
Government should have come out suo motu and told 
the House as to what it is going to do about it. 

SHRI MADAN LAL KHURANA: I have already atated 
that the report will be submitted in this session. 

SHRI S. JAJPAL REDDY: I agree with Shiv Shanker 
Ji about the urgent need to place the Report on the 
Table of the house. The hon. Minister is good enough to 
assure us that this Report will be placed in this Session 
but he should say as to the exact date on which it will 
be placed so that the House will have an opportunity to 
discuss it. There is every possibility of the Report being 
placed on the Table of the House on the last day, 
depriving the House of the opportunity to diecusa It. 

Secondly, I also share the view that the Report is 
being . leaked syatematically In driblets and the Government 
owes an explanation to the nation as to why this Report 
has got leaked. 

SHRI I.K. GUJRAL (Jalandhar) Sir, may I take a 
minute on this? 

SHRI MULAYAM SINGH YADAV: Your Government 
was toppled due to this report please, let me speak. 

SHRI I.K. GUJRAL (Jalandhar): The last tirne, when 
the Interim Report was leaked, I ordered a CBI Inquiry 
on the leak itself. May I ask the hon. Minister, what is 
the fate of that Inquiry and who was held responsible for 
the leakage because the culprit may again be the same. 
So, the Govemmant may give us a detailed reply as to 
who has leaked it and what is the finding of the CBI. 

SHRI TARIT BARAN TOPDAR (Barrackpore): Sir, you 
may give direction to the Government. 

SHRI MULAYAM SINGH YADAV: We all would like 
to know the person responsible for the leaking. As hon'ble 
Shri Somnath has just now stated that fresh elections 
were held and frotunately or unfortunately Shri Khurana's 
Party came into Power. Please take this is~ue seriously. 
I! is a fact that Congress is not taking this matter 
seriously. Congress toppled our Government. I would like 
to tell the Congress Party to topple the Present 
Government also on the issue of Jain Commission's 
Report. We will support them. This Government will faU 
within a week. II is a fact. I am serious about it. Shri 
Sharad Pawar, you please commit that you want to toppla 
this Government. If they are ready to do so, we and 
Swamiji will support them in doing so ... (lnterruptions) 
United ~ront Government was toppled on the basis of 
Jain Commission's Report. Therefore, it is important to 
lay this Report on the Table of the House. 

SHRI LAL MUNI CHAUBEY (Buxar): Mr. Speaker, 
Sir, they are trying to find issues to topple the 
Government. .. (lnterruptions) 

SHRI MULAYAM SINGH YADAV: As the hon'ble 
Member has just now stated that an exact date, on which 
the report will be placed should be announced. Hon'ble 
Prime Minister or Home Miniater should be called in the 
House. They should state that the report which is being 
leaked out is correct or not. It is a conspiracy to tarnish 
their Image in the eyes of the people of the country. It 
is a conspiracy. Why this report has not been presented 
in House during aU these years.? How these nl:lmes are 
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exposed if the report is not leaked out? I would not went 
to name the person who Is involved in this conspiracy. 
Report has been leaked out. .. (lnterruptions) 

SHRI ASHOK PRADHAN (Khurja): You were 
instrumental in leaking of the report ... (lnterruptions) 

SHRI MULAYAM SINGH YADAV. You were listening 
to what hon'ble Shri Gujrel was saying Just now. He 
ordered a CBI inquiry in this matter when he wu the 
Prime Minister. Please State, what are the findings of 
CBI if the report wu leaked out by the United Front 
Govemment. How it was leaked out? ... (Interruptions) 

12.12 hr •. 

[SHRI P.M. SAYEED in the Chaitj 

Mr. Chairman, Sir, it is important to place this report 
in the House many names are being calumnised in this 
regard which is detarimental to the interest of the country. 
Whether It is right or wrong? I would Hka to say to the 
Congress Party that their leader has been 888888lnated. 
We had very good relations with Congreaa at that time, 
but the leader of the Congresa Party is not taking this 
matter seriously ... (lnterruptions) Pleue tell us u to who 
was right and who was wrong ... (lnterruptions) 

SHRI LAL MUNI CHAUBEY: Mr. Chairman, Sir, I am 
on a Point of Order ... (lnterruptions) 

(Eng/ish) 

MR. CHAIRMAN: Please tell me under what Rule 
you are raising your Point of order. 

... (Interruptions) 

(T nms/ation] 

SHRI VIRENDRA SINGH (Mlrzapur): Mr. Chairman, 
sir, I have to say something in this regard •.. (lntwnJptions) 

(English] 

MR. CHAIRMAN: I have not allowed you. You have 
not reised the point of order. 

... (Interruption$} 

MR. CHAIRMAN: Let us conduct the House in a 
proper way. 

... (Inte,"!ptions) 

MR. CHAIRMAN: Kindly cooperate with the Chair. 

... (Interruptions) 

MR. CHAIRMAN: Do not waste the time of the House 
like this. 

... (Interruptions) 

(Translation) 

SHRI LAL MUNI CHAUBEY: Mr. Chairman, Sir, he 
is not aware of the detalr.. Is he a College Lecturer? 
Who Is he to make the others understand? I objact the 
manner in which he is addreaaing the prominent leaders. 
Why he Is not addressing the Chair? I would like to 
know whether they will topple the Govemment on the 
basis of numbers or on the besis of the Report? 
... (Interruptions) 

SHRI MULAYAM SINGH YADAV: Mr. Chairman, Sir, 
the delay in presenting the report will destroy the 
evidence. It Is possible that the wilnesaes may die In • 
some Calamity. People involved in the asaaasinetion of 
Shri Rajlv Gandhi should be exposed. It should be taken 
in consideration that political murders should not be 
repeated. There Is • poaalbillty of evidence being 
destroyed. Therefore, I request that the report should be 
presented as earty u possible. I know that they will not 
present the report of Jain Commission because they are 
not serious about It It is a fact ... (lnterruptions) Therefore, 
Mr. Chairman, Sir, please direct from the Chair to present 
the Jain Commlsalon's Report on the Table of the House 
In this Seaalonwithln two-three deys . 

(English] 

DR. SUBRAMANIAN SWAMY (Madural): Sir, last tima 
when there wu a leak and as Shri Gulral just said, a 
CBI Inquiry ... (lnterruptions) 

(Translation) 

5HRI AJIT JOG I (Ralgarh): Mr. Chairman, Sir, It is 
a very serious matter and it should not be taken 
lightly ... (Interruptions) It Is Hnked with the Sentiments of 
our Congresa Party. Our leader has been ...... inated. 
Therefore, we want this report to be presented on the 
Table of the House very soon . 
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[English] 

SHRI SHARAD PAWAR (Baramati): Our gentiments 
and feelings are involved in this subject. The sentimants 
and feelings of not only the Congress Party but also 
lakhs and lakhs of people are involved in this particular 
issue. Shri Mulayam Singh Yadav has got every right to 
say anything but he has no right to say anything "bout 
my party. My party is quite serious about that. We are 
insisting for this Report. The accusation that has been 
made by Shri Mulayam Singh Yadav is very unfair. 
... (Interruptions) 

MR. CHAIRMAN: I had given floor to Dr. 
Subramanian Swamy. Please resume your seat. You will 
get a chance. You name is there. 

... (Interruptions) 

SHRI T.R. BAALU (Madras South): Sir. on what basis 
are you calling a single-member parl)'? 

¥fl. CHAIRMAN: You are questioning the right of 
the Chair. 

... (Interruptions) 

MR. CHAIRMAN: it is the discretion of the Chair, 
Shri Baalu, how to conduct the business of th!l House. 

DR. SUBRAMANIAN SWAMY: Democracy is not their 
strong point (Interruptions) Sir. last time, when there 
was a ... (lnterruptions) 

[Translation] 

SHRI VIRENDRA SINGH: Mr. Chairman, Sir, we will 
also speak on this issue ... (/nterruptions) How anyone 
can speak without giving Notice? 

[English] 

MR. CHAIRMAN: Shri Virendra Singh, Please 
Cooperat.!. 

... (Interruptions) 

[Translation] 

SHRI VIRENDRA SINGH: Mr. Chairman, Sir, 
prasiding officer should run the House honestly. 

MR. Cl'U\IRMAN: Shri Vlrendra Singh, he is already 
speaking, you please sit down. 

SHRI VIRENDRA SINGH: Mr. Chairman, Sir, I am 
speaking from the back benches. Please give me 
opportu,lity to $pe~k. 

MR. CHAIRMAN: Please resume th" leat. 

SHRI VIRENDRA SINGH: Mr. Chairman. Sir, PIQase 
allow me so that I could speak on this serious matter . 

MR. CHAIRMAN. Please sit down. You can not ~peak 
like this. 

. ,(Interrupti.:ms) 

SHRI LALMUNI t;HAUBEY: Mr. Chairman, l)ir, i~ Is 
a record thAt you have continuously won the elections. 
You have witnessed \tie ProceedlnJs of :he House for 
long time. Therefore, you should listen to us. All the 
IT'err.bars should be given a ch8JlC(, to speak if the matter 
raised by Shri Mulayam Singh is avery • .!I811OUS _ne. We 
were in the last Lok Sabh.l. .., ou might be knowing that 
Jain Commiuion's Report was not discussea in the Last 
Lok Sabha. 

MR. CHAIRMAN: Shri Chaubey, Pie .... ",,",Uina your 
seat. When your tum comes , will allow you to speak. 

SHRI LAL MUNI CHAUBEY: As you are asking me 
to sit down, 1 am dOing so. 

[English] 

DR. SUBRAMANIAN SWAMY (Madurai): Sir, last time 
when there was a leak, as Shri Gujral just said, a CBI 
Inquiry was 'Jltlered. Thereafter, Justice Jain went on 
record to say, "I am only producing one copy and I am 
giving that copy to the Ministry of Home Affairs." Now, 
the Indian Express and some other magazines produced 
so-csllecI extracts. Either so-called extracts are bogl's or 
the Ministry of Home has leaked it. There is no other 
way it can leak. Will the Government order another CBI 
InqUiry into this leak? The Government should tell that 
and also what happened to the Inquiry of the previous 
Report. 

SHRI C. GOPAL (Arakkonam): Mr. Chairman, Sir, all 
of us know well that the 17 volume Interim Report of the 
one-man Panel headed by t"le hon. Justice M.C. Jain 
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has led to a major political turmoil in the country with the 
Congress-I withdrawing support from the United Front 
Government, which finally led to the mid-term poll. As a 
result of that we are all there now. 

Sir, I· want to draw the allention of the Govemment 
in this regard. We came to know from the newspapers 
that the Government is in the process of finalising the 
Action Taken Report on Jain Commission Report, which 
probed the conspiracy aspect of Rajiv Gandhi 
assassination. We came to understand this only through 
newspapers and not from Govemment sources. The nine-
volume Report submitted on March 7th by the Commission 
to the Home Secretary is likely to be tabled in the current 
session of Parliament. 

It is well known that besides the Union Home Ministry 
and Law Ministry, central agencies like Intelligence Bureau, 
Research and Analysis Wing of the Cabinet Secretariat 
and the Central Bureau of Investigation are involved in 
the preparation of ATR,' official sources said today. 

It is also well known from the leakage of the Jain 
Commission Report that the Commission in its final report 
is understood to have suggested further probe into several 
aspects including the allegations and evidences against 
controversial persons. It also appeared in the newspapers 
that Justice Jain recommended action against 
... (lnterruptions) 21 additional suspects Including former 
DMK Minister, Shrimati Subbulakshmi Jagadisan. 

MR. CHAIRMAN: Please wind up. 

SHRI C. GOPAL (Arakkonam): The report quotes a 
leller. 

MR. CHAIRMAN: Please wind up Shri Gopal. This is 
'Zero Hour', you cannot make a speech like this. 

SHRI C. GO PAL: It is very clear from the Interim 
Report from where it was found out that it was the form"r 
Minister Shrimati Subbulakshmi Jagadlsan. As per some 
of the recommendations of the Jain Commission, the DMK 
Government had shown favouritism .0 L TTE, with the 
result the great leader's assassination had taken place in 
Tamil Nadu. Therefore, it was due to the activities of the 
DMK .•. (lnterruptions) 

SHRI SURESH KURUP (Kollayam): Sir, is it proper 
to make allegations like this? ... (Interruptions) 

SHRI C. GO PAL: The Tamil people feel very 
ashamed of it. I want to request the hon. Prime Minister 
and the hon. Home Minister to submit a report as soon 

as possible and take actior. against the DMK Governlnent 
which was involved in this assassination. 

SHRI T.R. BAALU: Sir, thank you for having given 
me an opportunity to reply to what Thiru Gopel has said 
just now. 

Everyday, we have been going through the 
newspapers about the Jain Commission's final report 
which was leaked to the Press. If the Government ia not 
coming forward to table the report in time in this august 
House, the Fourth Estate has got its responsibility to 
place it in right time, In the right apirlt. II haa got the 
responsibility to prepare us to unearth the truth. 

My hon. Friend Thiru Gopal has just now said that 
we were responsible for helping the L TTE. Here I would 
like to quote The Hindu dated 8-10-1990: 

"L TTE is waging a valiant atruggle and fighting the 
Sinhala army heroically. In the last two montha, L TTE 
has not indulged in any activities that would give cause 
for complaint In Tamil Nadu. Now, L TTE is fighting a war 
against a Govemment of a nation and this is a herculean 
task. We must all bear In mind that if the L TTE is wiped 
out, the entire Tamil race in Sir Lanka will perish. The 
victory of L TTE will mean the victory of Sri Lankan Tamlla" 
... (Interruptions) 

MR. CHAIRMAN: SM Baalu, this ia 'Zero Hour'. 
Please do not make a speech. 

SHRI T.R. BAALU: Sir, you have allowed Thiru Gopal 
to apeak, I may alao be allowed to react on thia 
subject. .. (lnterruptions) 

MR. CHAIRMAN: No, Shrl Baalu. We are diacusslng 
the question whether the Jain Commission Report is to 
be placed in the House or not. Please do not make any 
apeech. 

SHRI T.R. BAALU: This was the atatement made by 
the then Chief Minlater, the leader of the 
AIADMK ... (lnterruptions) Now the House oould understand 
as to who has involved, aided and encouraged the L TTE 
and who is shedding crocodile tears . ... (Interruptions) 

MR. CHAIRMAN: Why are you &landing up? 

... (Interruptions) 



383 Re: Report of Jain Commission 
of Inquiry 

JULY 15, 1998 Re: Report of Jain Commission 
of Inquiry 

384 

MR. CHAIRMAN: Shri Muthiah, please sit down. I 
am asking him to wind up. 

... (Interruptions) 

MR. CHAIRMAN: He has already given a notice. 

... (Interruptions) 

SHRI T.R. BAALU: Sir, the then Govemment had 
already ordered a CBI inquiry on the leakage of the 
Interim Report. What happened to that? ... (Interruptions) 

MR. CHAIRMAN: Please resume you seat. 

SHRI T.R. BAALU: Sir, it is for them to place the 
report on the floor of the House without any further delay, 
as demanded by Thiru I.K. Gujral. ... (Interruptions) 

PROF. P.J. KURIEN: Mr. Chairman, Sir, I have only 
one submission to make. The hon. Minister, Shri Khurana 
has assured the House that the Report would be tabled 
during this Session itself. I would only like to know from 
him ... (lnterruptions) 

MR. CHAIRMAN: Will you please resume your seat? 
The Govemment will react. ...(Interruptions) 

SHRI T.R. BAALU: Sir, we are ready to discuss the 
Report of the Jain Commission along with the ATR so 
that the buried facts of the Report would come to light. 
... (Interruptions) 

[Translation] 

SHRI LALU PRASAD: Mr. Cnairman, Sir, I also want 
to speak. 

(English] 

PROF. P.J. KURIEN: Sir, the hon. Minister, Shri 
Khurana has assured the House that the Report would 
be tabled in this House during this Session itself. I would 
only like to know from him whether he Is planning to 
present it on the last day of this Session. If it is placed 
tomorrow, the House would get an opportunity to study 
and discuss it also. What is the difficulty in placing the 
Report tomorrow itself? If not tomorrow, it should be 
placed at least on Monday so that we will have an 
opportunity to study the Report and discuss it in the 
House. 

Secondly, as the former Prime Minister has said, a 
CBI Inquiry is going on. Let us have the cel report also. 
... (Interruptions) I would like to know the hon. Minister's 
reaction on both these matters. 

SHRI MADHUKAR SIRPOTDAR (Murnbai North-East): 
Sir I am trying to draw your attention towards me. Please 
allow me ... (Interruptions) 

[Translation] 

SHRI LALU PRASAD: Mr. Chairman, Sir, 
country's ... (Interruptions) 

MR. CHAIRMAN: If I allow you to speak in this way, 
it will be a wastage of time ... (lnterruptions) 

SHRI LALU PRASAD: The important and serious 
issue is related with the assassination of the former Prime 
Minister, Shri Rajiv Gandhi. This Issue has jolted the 
country again and again. The report of the Commission 
has not been presented in the House, the report has 
been leaked. In this process a govemment had been 
toppled. Who is the culprit and who is not? I want to 
draw your attention to 'The Indian Express' published 
three days back. It again carried the news item about 
the leakage of the report. Only Cabinet Secretary, LB. 
Chief and the Home Secretary had an access to this 
report. I am not blaming any officer for it. I do not want 
to go into the details of what had happened, and what 
had not happened. Here, the hot verbal exchange 
between DMK and MDMK is going on. But the country 
wants to know the truth. The culprit, whosoever he may 
be, whether he is a politician or It is any organisation 
should be exposed. This is the Supreme House of the 
country. I would like to ask why do you not want to lay 
this report in the House? What is the limit for it? Please 
reply ... (Interruptions) How things can go on like this? 
Why the report Is withheld. 

{English] 

SHRI MADHUKAR SIRPOTDAR: All these days, we 
were awaiting that someone would come forward and 
say something about the Jain Commission Report. I have 
given notice to the Secretariat to have discussion under 
Rule 193 on the Jain Commission Report. There upon, 
I was Informed that the report is being examined. No 
sooner the Action Taken Report (ATR) Is ready, it is 
likely to be submitted before the House. This is the 
commitment given in writing which is In my hand. Luckily, 
after all these days, what happened to the Congress 
Party? I remember, prior to the dissolution of this House, 
the Jain Commission Report was taken into account. It is 
because of the Jain Commillsion Report alone, the 
previolls Government was collapsed and this House was 
dissolved. But thereafter, everyone was quiet during the 
election campaign. Today it has come again. It is a very 
good reason. But why has It come? It is only because 
that for the last 3-4 days, Indian Express is giving some 
news about the Jain Commission Report and It is being 
leaked out. Again, it would be a matter of further inquiry. 
It is another matter whether we should Institute an inquiry 
against this leakage cf the report or not. Everyday, this 
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has been happening. So, it is necessary on the part of 
the Government also to declare the date and say that 
the Action Taken Report of the Jain Commission Report 
would be tabled on so and so date. That will solve the 
problem. Thank you. 

SHRI CHAIRMAN: Mr. Minister, do you want to react 
:)0 this? 

... (Interruptions) 

[Translation] 

MR. CHAIRMAN: This is a very serious matter. Why 
you are taking it so lightly? 

... (Interruptions) 

SHRI MADAN LAL KHURANA: Mr. Chainnan, Sir, 
as has been said by the leader of the 
opposition ... (Interruptions) 

MR. CHAIRMAN: Shri Khuranaji, please wait for a 
while. First let us listen to Shri Prabhunath Singh. 

SHRI PRABHUNATH SINGH (Maharajganj): Mr. 
Chainnan, Shri Rajiv Gandhi had been the Prime Minister 
of :ndia. 

MR. CHAIRMAN: Shri Prebhunath Slngh)l, do not give 
speech. Please teli whether the Jain Commission report 
should be tabled in the House or not? 

SHRI PRABHUNATH SINGH: I will be able to teli it 
only when you will provide me an opportunity to speak 
and will listen to me. 

Mr. Chainnan, Sir, Shri Rajiv Gandhi was the Prime 
Minister of India. He had also been the leader of the 
Congress Party. But this point is being taken very lightly. 
It is regrettable. I would like to state that thare Is no 
need to go into the details whether Congress, BJP or 
Shri Lalu is responsible for it. The Govemment ill saying 
that the Commission's report will be tabled, but the 
government should also give the exact date for it. The 
real culprit should be exposed. 

SHRI MADAN LAL KHURANA: Mr. Chainnan, sir, 
the leader of the opposition and other hon'ble Members 
have said ... (lnterruptlons) 

SHRI LALU PRASAD: Shri Khuranaji, your statement, 
has no importance. 

MR. CHAIRMAN: Shri Laluji, please do not interrupt. 
First listen to him. 

SHRI MADAN LAL KHURANA: Mr. Chairman, Sir, 
the hon'ble leader of the opposition and other hon'ble 
Members have drawn the attention of the House towards 
this issue. They said that this issue is related with the 
sentiments of crores of people. This is absolutely right. 
This is a matter of shameful assassination of the former 
Prime Minister. The govemment Is taking this Issue very 
seriously. He was assassinated in May, 1991. In 1998, 
alter six and a half years, the report was 8ubmmed. At 
that very time, our govemment also came to power. The 
Action Taken Report should also have been submmed 
alongwith it. Then only, this becomes meaningful. I would 
like to say that only yesterday I had discussed the issue 
with the Hon'bla Prime Minister and the hon'ble Home 
Minister. It is unfair to suspect our intentions in this regard . 
I would like to inform the House that the Jain 
Commission's report,' alongwith Action taken Report will 
not be presented on the last day of the session, but it 
will be prasented 2-3 days before tha end of the session 
because Action Taken Report is being prepared. The 
preparation of Action Taken Report will take sometime. I 
would like to assure you that on 29th ... (lnterruptions) 

SHRI BHAJAN LAL (Kamal): You should tell the date. 

SHRI MADAN LAL KHURANA: I am telling you that 
only ... (Interruptions) I can't teli you the definite date 
because the report is under preparation. But the hon'bIa 
Minister of Home Affaire has told me that this report 
would be presented 2-3 days before the se.slon 
ends ... (Imrruptions) 

DR. SUBRAMANIAN SWAMY (Madurai): There is no 
need to present both the report. at the same 
time ... (Interruptions) 

[English} 

SHRI SOMNATH CHATTERJEE: What are you going 
to do ~ the further leakage? 

[Translation} 

SHRI MADAN LAL KHURANA: I would like to say 
that the govemment is not involved in the leakage and 
we will ... (lnterruptions) 

SHRI SHARAD PAWAR (Bar.matl): You should 
inquire Into 1t ... (lnterruptions) 

SHRI MADAN LAL KHURANA: You can tell this to 
the Home Minister, whenever he is present in the House. 



387 Re: Report of Jain Commission 
of Inquiry 

JULY 15, 1998 Re: Strike By Postal Employees 388 

SHRI BASU DEB ACHARIA (Bankura) What 
happened to the inquiry conducted by the 
CBI...(Interruptions). Has the report been submitted 
... (Interruptions) 

SHRI MULAYAM SINGH YADAV: According to Shrl 
Khuranaji the government is not involved in the 
leakage ... (Jnterruptions) How can he say that? 
... (Interruptions) 

[English} 

SHRI I.K. GUJARAL: The CBI Inquiry into the leakage 
of the Interim Report was ordered in the month of 
November. Now it is July. More than eight to nine months 
have passed. Is It a fact, or is it not a fact that the CBI 
Inquiry report is with the Ministry? Please either deny it 
or confirm it. If you have not received it, ask them to 
give it because it was a very limited inquiry. The Inquiry 
was only to tl'\e extent to check up who leaked the Interim 
Report. 

{Translation} 

SHRI MADAN LAL KHURANA: I would like to assure 
you that the CBI inquiry conducted in your 
tenure ... (Interruptions) The orders given by you In this 
regard ... (Interruptions) But I would like to assure on 
behalf of the govemment that when this report would be 
presented ... (Interruptions) The matter related to CBI 
inquiry ... (Interruptions) I will provide you full details of 
it. .. (Interruptions) 

SHRI BASU DEB ACHARIA: What sort of reply Is 
iI ... (lnterruptions) 

{English] 

SHRI SOMNATH CHATTERJEE: The Minister is 
giving half replies. The question is whether what have 
been published as extracts are correct extracts. 

SHRI MADAN LAL KHURANA: I have not seen the 
Report ... (Interruptions) 

(Translation] 

I can say ... (Jnterruptions) This report will be 
presented in the Cabinet first after that it will be pl'8lented 
in the House ... (lnterruptions) We will table it. 

RE: STRIKE BY POSTAL EMPLOYEES 

12.39 hra . 

[English} 

MR. CHAIRMAN: Shrimatl Geeta Mukherjee. You 
wanted to raise the issue of Postal strike . 

SHRIMATI GEETA MUKHERJEE (PANSKURA): Yes, 
and I believe it should be the concem of the whole 
House and not only of me. Six lakh postal employees 
are on strike for so many days and the whole postal 
communication is in disarray. Even then, unfortunately, 
the Govemment is standing on a prestige point and not 
calling the leaders of the employees to discuss and 
thereby settle the iS8ue. A8 I understand, if the 
Govemment calls then it can be settled. I am charging 
that by their Insistence and arrogance of not calling them 
the whole country is being held to ransom. 

So, it Is not a question of some Government 
bureaucrats calling them. Why should not the Minister 
call them? Let the Prime Minister intervene. We want the 
strike to be called of in fal/our of the employees as 
quickly as possible. 

MR. CHAIRMAN: Shri V.V. Raghavana is the next 
name. 

SHRI BASU DEB ACHARIA: I have also given 8 
notice on this. 

MR. CHAIRMAN: Do you not want them to be called? 
All right, you speak. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Today is the seventh 
day of the postal employees' strike. More than six lakh 
postal employees have gone on strike. Postal services in 
our country have been totally paralysed and the 
Govememnt is sitting on the matter. They have not taken 
any action so far. 

Yesterday, I met the hon. Prime Minister. The hon. 
Minister of Finance was also there. I requested the hon. 
Prime Minister to intervene in the matter. (Interruptions) 

MR. CHAIRMAN: Shri Basu Deb Acharia, this matter 
has come here time and again. The Government has 
also replied. What is nevi matter that you are stressing? 

... (Interruptions) 
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SHRI BASU DEB ACHARIA: Sir, I am coming to the 
new matter. (Interruptions) 

MR. CHAIRMAN: Shri Premachandran, do you not 
want other names to be called? I have caUed Shri Basu 
Deb Acharia. Why are you interrupting? He is capable of 
defending himself. 

.. . (Interruptions) 

SHRI BASU DEB ACHARIA: Justice Talwar 
Committee was appointed in 1994 and it has given its 
report in April, 1997. However, no action has been taken 
by the Government on thaI. (Interruptions). The extra 
departmental employees are Uke bonded labourers. They 
have no pay scales. They are not getting any pension or 
gratuity. 

The Standing Committee on Communications had also 
recommended and asked the Govemment to negotiate 
with the representatives of the unions and setUe the issue. 

I urge upon the Government to settle the issue 
immediately so that the normal situation is created in the 
country . ... (lnterruptions). 

SHRI SOMNATH CHATTERJEE (Bolpur): The hon. 
Minister should respond. This is a very important issue . 
... (Interruptions). 

MR CHAIRMAN: Will you hear me? Will you resume 
your seat? I am on my legs. Shri Radhakrishnan, please 
resume your seat. I am standing. I am on my legs. 

... (Interruptions) 

MR. CHAIRMAN: Please resume your seat. Shri 
Swain, please resume your seat. 

... (Interruptions) 

SHRI SOMNATH CHATTERJEE: My humble 
submission is that this is not a routine matter. We want 
the hon. Minister of Parliamentary Affairs to respond on 
this. . .. (Interruptions). 

MR. CHAIRMAN: I have called Shri V.V. Raghavan. 
Shri Raghavan, do you want to say anything? 

... (Interruptions) 

MR. CHAIRMAN: That is what I am asking you. I 
had called somebody and you stood up and started 
saying. 

... (Interruptions) 

MR. CHAIRMAN: That is what I am asking. What is 
going on in this House? Nobody s prepared to hear . 

•.. (Interruptions) 

MR. CHAIRMAN: You .are taking such a serious 
matter lightly. 

.. , (Interruptions) 

MR. CHAIRMAN: That is the troUble. You do not 
want to· listen, Everybody stand up. Can I handle 
everybody? 

. .. (Interruptions) 

PROF. P.J. KURIEN: We also want to say something 
in this matter. this Is a matter concerning the entire 
House. Six lakh workers are on strike. All the 
communication fe:cilities are In doldrums. Therefore, this 
is an Important matter. We also went to express our 
views. I have only to say why the Government Is sticking 
to prestige. Why do they not dlrectly .•. (lnterruptions) 

SHRI AJIT JOGI (Raigam/: Mr. Chairman, Sir, I also 
want to speak. 

(English] 

PROF. P.J. KURIEN: sir, not only this side, that side 
also should be concerned. It ~ould be the concem of 
every hon. Member . ... (Interruptlons) 

MR. CHAIRMAN: I will call the Minister. That is all. 

PROF. P.J. KURIEN: Because the communication 
system is paralysed . ... (Interruptions) 

SHRI P.C. THOMAS (Muvattupuzha): Sir, before the 
Minister's reply, you have called me . ... (Interruptions) 

MR. CHAIRMAN: I call the Minister. 

[Transllltionj 

SHRI MADAN LAL ~<HURANA: Just a minute, Mr. 
Chairman, Sir, it is not a prestlgue Issue ... (Interruptions). 
I am telling you. (Interruptions) 
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[English] 

SHRI P.C. THOMAS: We do' not want to hear the 
Parliamentary Affairs Minister. We want to hear the 
concerned Minister, ... (Interruptions) 

SHRI V.V. RAGHAVAN (Trichur): One section of the 
people are suffering . ... (Interruptions) They are deprived 
of everY facility. . .. (lnt~rruptlons) 

MR. CHAIRMAN: What is going on in this House? 
Can anybody stand up and say whatever he feels? 

... (Interruptions) 

MR. CHAIRMAN: You do not. Nobody listens to the 
Chair. There is no order in this House. I wanted that 
everyone should give his view point. Shri Basu Deb 
Acharia just gave a speech and all of you are again 
standing up together. The Minister wants to react. How 
could I conduct this House? 

... (Interruptions) 

SHRI AJAY CHAKRABORTY (Basirhat): You called 
his name . ... (lnterruptions) 

SHRI V.V. RAGHAVAN: Mr. Chairman, Sir, the extra-
departmental postal employees are a shame on all of us 
because they have no facility. 

MR. CHAIRMAN: Do you want to Government to 
react? 

SHRI V.V. RAGHAVAN (Trichur) Yes. 

MR. CHAIRMAN: You sit down. 

... (Interruptions) 

MR. CHAIRMAN: Prof. Kurien. 

... (Interruptions) 

MR. CHAIRMAN: He is to complete. 

... (Interruptions) 

MR. CHAIRMAN: I will come back to you. 

... (Interruptions) 

[Translation] 

MR. CHAIRMAN: I have told you that you will get 
an opportunity. You will not get chance in this way. II 
you behave In this way, I will not give you permission to 
speak. . .. (Interruptions) 

PROF. P.J. KURIEN: Mr. Chairman, has given me 
permission to speak. Please listen to me. (Interruptions) 
want to say that this is problem which should concem 
every Member of this House and not only Members on 
side side. All of us on this side feel and I am sure that 
they, on the other side, also feel that this problem should 
be settled immediately. The entire communication system 
has collapsed. We are sorry that the govemment takes 
it is a prestige issue. I would request the Govememnt 
not to consider it as a prestige issue and start negotiations 
with the striking employees and try to settle it because 
this is in the national interest. 

Secondly, the demands of the striking employees are 
genuine. If not all, some of their demands are very 
genuine, including that of ED workers. . .. (Interruptions) 
This House some time back had unanimously 
recommended that something should be done in the case 
of ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: The Standing 
Committee also unanimously recommended. 

PROF. P.J. KURIEN: The Standing Committee aI.o 
unanimously recommended. So, I request the Govemment 
to please leave the prestige and do something. Now, I 
request the Government to come forward with a solution. 
The matter should be aettled at the earliest. 

MR. CHAIRMAN: Shri P.C. Thomas, VQ", speak just 
one sentence. 

. .. (Interruptions) 

MR. CHAIRMAN: I will come back to you. 

. .. (Interruptions) 

MR. CHAIRMAN: Let me hear him . 

... (Interruptions) 

SHRI P.C. THOMAS: Mr. Chairman, Sir, the 
Govemment should remember that the strike of the postal 
employees has hit the postal services in the country very 
badly. The Government, in its first Budget ItseH, has 
increased the postal tariff to a large extent. Now, the 
people are not getting the postal services for quite a 
number of days. The. students are not getting their 
interview cards in time and as a result they are not 
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getting their admissions in time. The postal strike has 
aff'3cted the job seekers also very seriously and it has 
affected the whole of India. 

Sir, the Extra Departmental employees have been 
praying for their demands for quite a long time now and 
the Government knows very well that the leaders who 
are now silting in the Treasury Benches have been taking 
up this cause when they were in the Opposition. 

MR. CHAIRMAN: Shri Thomas, please wind up. You 
cannot make a speech. 

SHRI P.C. THOMAS: Sir, I am concluding. 

Sir, the Prime Minister should come to the House 
and assure us that something would be done to sellle 
the matter immediately, so that the strike is called oft. 

(Translation) 

SHRI VIJA Y GOEl (Chandni Chowk): Mr. Chairman 
in this way, there cannot be order in the House. How 
much time would be given to one subject. We are sitting 
patiently. We are not getting opportunity. You are giving 
opportunity to the people, who are creating uproar. 

MR. CHAIRMAN: I have called him. 

... (Interruptions) 

MR. CHAIRMAN: Do you want to enforce you 
judgement on me? 

... (Interruptions) 

(Translation) 

MR. CHAIRMAN: I will come back to you. 

SHRI PRABHUNATH SINGH: The whole Zero hour 
is exhausted in one subject. The Members, like us, do 
not get opportunity. 

MR. CHAIRMAN: Tell me, how I should conduct the 
House. 

[English] 

MR. CHAIRMAN: I have iiliven the floor to him. 
Please resume your seat. 

(Translation) 

SHRI LALU PRASAD: Mr. Chairman, Sir, I am on a 
point of order. 

MR. CHAIRMAN: Shri laluji you are a senior 
member, please sit down. You should know that the Point 
of Order cannot be raised during Zero Hour. 

SHRI LALU PRASAD: At least listen to 
me ... (lnterruptions) Seven days ago, they said about the 
employees. . .. (Interruptions) Hon'ble Minister has 
misguided the House .•• (lnterruptions) 

MR. CHAIRMAN: I have given him an opportunity, 
you may sit down. 

SHRI LALU PRASAD: But I am on a point of order. 

MR. CHAIRMAN: Under which rule you are raising 
this point of order? 

SHRI LALU PRASAD: There Is no government here. 
Seven days ago, the discussion on this subject wa. 
held ... (Interruptions) 

MR. CHAIRMAN: Lalu JI, what Is your point of order? 

. .. (Interruptions) 

MR. CHAIRMAN: You are a senior leader. Do not 
wait the time of the House like thl.. I am sorry to say 
this . 

..• (Interruptions) 

MR. CHAIRMAN: Will you resume your .eat Shri 
Gopalan? 

. .. (Interruptions) 

SHRI TAPAN SIKDAR (Dumdum): Mr. Chairman, Sir, 
I agree that It Is an acute problem of the country and 
there II no doubt about it. But the question Is: who hes 
created this problem? (Interruptions) They have made 
the trade union activities as a business and it is nothing 
but a profitable business without capital. (Inenvptions) 
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MA. CHAIRMAN: Thank you. Please resume your 
seal. Shri Virendra Singh ... (Interruptions) 

MR. CHAIRMAN: I have caUed Shrl Vlrendra Singh, 
please resume your seat. 

... (Interruptions) 

MR. CHAIRMAN: Shrl Basu Deb Acharla, will you 
please resume your seat? 

... (lnterrupt/ons) 

[English] 

MR. CHAIRMAN: Shrl Radhakrishnan, please resume 
your seat. Your name is there in the list. 

... (Interruptions) 

MR. CHAIRMAN: Please resume seat. 

... (Interruptions) 

MR. CHAIRMAN: Dr. Asim Bala, Please resume your 
seat. 

... (Interruptions) 

SHRI VIRENDRA SINGH (Mirzapur): Mr. Chairman, 
Sir. I want to draw the attention of the House towards a 
very important i;,,,ue ... (lnterruptions) 

MR. CHAIRMAN: Shri Virendra Singhji, do you want 
to bpeflk 011 this issue? 

... (Interruptions) 

SHRI VIRENDRA SINGH: Mr. Chairman, Sir, I am 
on this issue only. If you give so much time to one issue 
then other important issues will be left off. When will the 
discussion on such issues take place? ... (Interruptions) 

MR. CHAIRMAN: Before taking up other Issue, the 
House would like to know the reaction of the Government 
on this matter. 

... (Interruptions) 

MrL CHAIRMAN: When I am on my legs, you are 
not suppm;ed to stand up? Many hon'ble -Members have 
given their names to speak on this issue . 

... (Interruptions) 

[English} 

MR. CHAIRMAN: You are supposed to sit when. I 
stand here. 

... (Interruptions) 

MR. CHAIRMAN: Shri Varkala Radhakrishnan, you 
were the Speaker of the State Assembly. When I am 
talking to him, you are standing up. This is not the way 
to deal with the Chair . 

... (Interruptions) 

MR. CHAIRMAN: Shri Virendra Singh, The 
Govemment wants to react on this issue. If you want to 
speak on another issue, you can speak after the Minister's 
reaction . 

... (Interruptions) 

SHRI VIRENDRA SINGH: Mr. Chairman, Sir, postal 
employees went on strike and in Bengal...(lnterruptions) 

SHRI BASUDEB ACHARIA: The question is not only 
of Bengal, put of entire country . ... (Interruptions) 

SHRI VIRENDRA SINGH: let me speak the people 
who ... (Interruptions) 

MR. CHAIRMAN: Please speak, whatever you want 
to say but do not complicate the matter. 

SHRI VIRENDRA SINGH: They • are doing. First, 
they try to provoke the sentiments of the labourers to go 
on strike and then they try to negotiate. ... (Interruptions) 

MR. CHAIRMAN: Expunge the words used by him. 

SHRI VIRENDRA SINGH: Bharatlya Mazdoor Sangh 
is the largest Organisation of the country of its kind. In 
interest of the postal employees in this movement. it 
demands from the govemment. .. (lnterruptions) 

{English} 

SHRI N.K. PREM CHANDRAN (Quilon): Your Minieter 
has already declared that this is a politically motivated 
strike. Do you agree with that? ... (Interruptions) 

'Expunged as ordered by the Chair. 
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MR. CHAIRMAN: Shri Premchandran, please do not 
dilscuss it between you and the other Member. 

[Trsns/ation} 

SHRI VIRENDRA SINGH: Bharatiya Mazdoor Sangh 
demands from the Government that it should pay attention 
to solva the problems of the postal employees. The issue 
on which people of Communist Party Union ... (lnterruplions) 

SHRI BASU DEB ACHARIA: Not only Comml!nist, 
but INTUC is also involved. 

SHRI VIRENDRA SINGH: INTUC is not involved 
... (Interruptions) 

MR. CHAIRMAN: Please ask, what the Government 
wants to do in this regard. 

SHRI VIRENDRA SINGH: Sir, the question is not 
only of postal employees, but of workers of very field. 
For example in Varanasi, the weavers are facing 
problems. I want to speak about the problems faced by 
the weavers ... (Interruptions) 

13.00 hr •• 

Sir, the problem of the Weavers is that 
... (Interruptions). In Varanasi, Uttar Pradesh the weavers 
and the farmers are indebted . ... (lnterruptions) 

Sir, due to this, many farmers are compelled to 
commit suicide ... (lnterruptions) Through you, I would like 
to know from the Government, what measures are being 
taken to solve the problems of the weavers? 

[English} 

SHRI AJAY CHAKRABORTY (Basirhat): Sir, the 
Minister has left the House, and he is trying to divert the 
issue. 

SHRI SOMNATH CHATTERJEE: The Minister has 
left the House without your permission. It is disrespecting 
the Chair. What is this? ... (lnterruptionS) 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
I am not receiving any letter from my constituency. I 
think, this is the position with everybody . ... (Interruptions) 

MR. CHAIRMAN: Shri Vlrendra Singh, you had your 
say. Now, let him speak. 

SHRI VARKALA RADHAKRISHNAN: We are not 
receiving any communication for the lut six or seven 
days. The Government is boasting that they have made 
some skeletal arrangements. (InterruptionS) When I am 
speaking, how can he interrupt? 

SHRI MADHUKAR SIRPOTDAR (Mumbai North· 
West): When the postal employees are on strike, Shri 
Radhakrishnan says that he is not receiving letters. 

MR. CHAIRMAN: Let him say whatever he wants to 
say. If it is unparliamentary, I will ask him to withdraw it. 
Otherwise, let it be there. 

... (Interruptions) 

SHRI MADHUKAR SIRPOTDAR: He is receIVIng 
letters from his constituency. I am not Interrupting him, 
but this is a point of information . 

MR. CHAIRMAN: Shri Sirpotdar, let me hear Shri 
Radhakrishnan. Please be brief, Shri Radhakrishnan. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkll): It 
is a false statement. There is no skeletal service or any 
such arrangement. The entire system is paralysed. We 
are not receiving any letter at all. 

MR. CHAIRMAN: What do you want the Government 
to do? 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkil): The 
Prime Minister should Intervene and see that the matters 
are settled. The extra·departmental staff are being treated 
as slaves. In India, there is stH! slevery, though we boast 
that we have abolished this slavery system. Unfortunately, 
In India, the system of slavery Is malnt!llned In the Postal 
Department. The Fundamental Rights are denied to them. 
We are speaking about one-third reeervations for women, 
but the extra-departrnen staff are denied even the barest 
necessities of life. That is the position. So, I request the 
hon. Prime Mlnleter to intervene immediately and settle 
the matter. Otherwise, the nation would be paralyMd. 

SHRI K. KARUNAKARAN (Thiruvananthapuram): I 
want to make one suggestion. 

MR. CHAIRMAN: We had enough discusaion on this. 
Let us hear the Minieter now. 

SHRI K. KARUNAKARAN (Thlruvananthapuram): The 
Govemment had taken an anti-worker attitude. It Is a 
conservative approach and that attItude should be 
changed. They should call them and try to settle the 
isaue. 

MR. CHAIRMAN: Let us hear !he Minister now. 
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SHRI MOTILAL VORA (Rajnandgaon): The strike is 
being taken very casually by the Government. For the 
last six days, we are not getting any letters. What is the 
Government doing? 

MR. CHAIRMAN: Voraji, the Minister has come from 
the other House and she is making a statement. 

... (Interruptions) 

(Translation) 

MR. CHAIRMAN: Shri Mulayam Singhji, you know 
that this is a very serious matter. Shrimati Sushma Swaraj 
has arrived, she will inform you about the whole position. 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF COMMUNICATION 
(SHRIMATI SUSHMA SWARAJ): Mr. Chairman, Sir, On 
9th some of the postal employees unions went on 
strike ... (Interruptions) 

{English} 

MR. CHAIRMAN: I do not like any rUflning 
commentary. Let us hear the Minister. 

(Transl.tion] 

SHRIMATI SUSHMA SWARAJ: Some hon'ble 
Members had raised this issue on 10th. On that very 
day at 3 p.m. I made a statement. 

I did not give any clarification, because there is no 
such convention. Private Members Business was to be 
taken up after that. Otherwise if the hon'ble Speaker had 
wanted and had clarifications been sought I would have 
given the reply. 

MR. CHAIRMAN: There is no such convention here. 

SHRIMATI SUSHMA SWARAJ: Yes, that is why, 
clarification was not given, I had only given the statement. 
You are aware of the rule of the Lok Sabha that the 
issue, which has been once raised in the session can 
not be raised again in that particular session. Members 
are rightly agitated. Today is the sixth day of the 
strike ... (Interruptions). This rule applies to Zero Hour only. 
(Interruptions) There is no rule in the rule book regarding 
the Zero Hour ... (Interruptions). There Is a rule named 
'Matters of Urgent Public Importanca· ... (lnterruptions) 

[English} 

MR. CHAIRMAN: The hon. Minister Is speaking and 
all of you have raised in your seats. That Is not fair . 

... (Interruptions) 

MR. CHAIRMAN: Major General Bhuvan Chandra. 
AVSM Khandurl, please go to your seat. 

... (Interruptions) 

MR. CHAIRMAN: I am persuading you to resume 
your seats. 

. .. (Interruptlons) 

MR. CHAIRMAN: Nothing will go on. record. 

..• (Interruptions)" 

SHRIMATI SUSHMA SWARAJ: ~r. Chairm~n, the 
problem is that they want to react before Hstening to the 
first s!lntence. I was saying that though there is aNI. 
\tIat the matter once raised .:annot be raised In the same 
session again, but Members are rightly agitated. Therefore, 
Without going by the Nles, I am standing· here to give 
the reply ... (Interruptions). It is not appropriate to react 
without listening to the whole statement. .. (lnterruptions) 

MR. CHAIRMAN: Without hearing the reply, ~~ ~ 
you Judge whether it Is right or wro~sa~ ,,, .. , ':' 

SHRIMATI. SU,SH~ SWARAJ: Mr. Chairman. Sir, 
the problems bring faced by the common man due to 
strike are being mentioned here Strike always causes 
inconvenience to the people. But I would like to make it 
clear it in the beginning that strike has not taken place, 
due to laxity, carelessness and in difference on the part 
of the Government. .. (/nterruptions) 

Mr. Chairman, Sir, I took the additional charge of 
this department on 21 April. 1998. At that time, there 
was 'no notice of strike. Immediately after taking the 
charge. I held a meeting with the officials I asked them 
about the pending matters, which needs my immediate 
adressal. I was told about the matter relating to the 
postman and the E.D. I have also mentioned the issue 
of postman in my statement. Since the implementation of 
Second Pay Commission, till now, the time of 

"Not recorded. 
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implementation of Fifth Pay Commission the pay scales 
of Postman, Mail-Guard and C.P.O. constable have been 
at par. The Fifth Pay Commission has also maintained 
this parity. But through one of its decisions the United 
Front .Government had disturbed that pay-party. The Pay 
Scale of CPO constable has become equivalent to that 
of Delhi Police constable. This way, CPO constable has 
got more pay than postman and mail-guard. Therefore, 
Postman and Mail-guard are demanding from the 
Government to restore the parity, which has been 
prevailing from the time of last three pay commissions. 
The United Front Govemment· had taken this decision. 
... (Interruptions) 

MR. CHAIRMAN: Interruptions from Ministers are also 
not allowed! 

SHRIMATI SUSHMA SWARAJ: The United Front 
Government said that after much consideration they had 
taken a conscious decision not to restore this promotion. 
Officials told me that one demand of the postmen can 
be met by restoring this pay-parity which may be beneficial 
to others also. 

When they told me about E.D, I said, I do not need 
their advice in this regard. I had been involved in the 
E.D's struggle. I had staged a dharna in this Oak-Tar 
Bhawan, therefore, I am aware of the plight of E.O. I 
know the recommendations of Justice Talwar Committee, 
but much has to be done to work out solution in this 
direction. I would like to repeat that on 21 April itseH, 
without wasting any time, I had started working towards 
solving both these matters. Many people present here, 
have been in the Government and they are aware that 
sometime' is needed to take such matters, particularly 
inter-Ministerial matters to be taken to the cabinet. Many 
formalities are to be fulfilled. I got involved In fulfiling 
these formalities. Meanwhile, the two unions submitted 
n.otice for strike. I called both of them on 26th. All people 
attended that meeting. After discussion I told them that 
on 21st April that have taken both these matters in hand, 
but in charter of demands, I feel that the demand relaled 
to bonus is justified because to put rinder of 40 days on 
tne bonus of postal employees is not justified. Three 
demands were ·directly relatad to the postal department, 
where the vi~w of department was required and rest of 
the seven demands were related to anomalies in the 
Pay Commission Report. They were related to the 
anomalies created in different departments after Fifth Pay 
Commission raport. We told them that all seven demarods 
will be laid in front of the Anomaly Committee. The 
department will give its view in this regard, but I take full 
responsibility to solve it, do not go on strike, the solution 

will be prOVided for all these problem. They agreed. We 
took the matter of postman, which was rejected by the 
previous Govemment, to the Cabinet. The previous 
Govemment had said that it was conscious decision. They 
were not ready to restore the disturbed parity. But this 
Government has done it. We have restored the parity, 
which was disturbed by the previous Government. 

Mr. Chairman, Sir, I would like that you should take 
note of it. We had taken three tasks in hand and we 
have accomplished one, which was very difficult one. 
Probably, for some people it was impossible, but we have 
done it. Therefore, my credibility has been proved beyond 
doubt. I told them that we are working on both the issues 
and we are preparing the draft note te present the same 
in the cabinet, therefore they should not go on strike. 
But even after that they went on strike. I asked who will 
prevail upon these unions and with whom can I discuss 
it I was told that if I discussed the matter with the left 
leaders, the strikes could be presented. 

Shri Somnathjl was not present here. I would like to 
tell that the names of Shri Balanandan and Prakash 
Karath were given to me. I would also like to stale the 
measures I have taken to prevent strike-like situation. I 
tried to contact Shri Balanandanji. He had gone to Mumbal 
at that time. I was unable to contact him. I talked to Shri 
Prakash Karath and told him that Shri Balanandanji was 
not in the city, he was not available on his Mumbai 
telephone number either. I am standing on the verge of 
providing solution to these two problems. I have solved 
the matter related to Postman, now I am going to solve 
these two problems also. Please talk with the Unions 
and tell them not to go on strike. And ha said, I will 
discuss this matter with them and let you know. But he 
did not ring me up ... (IntetNptions). He could have told 
me that he is not in a position ... (lnterruptions) 

{English} 

SHRI SOMNATH CHATTERJEE: What Is the present 
position? What Is your stand? Please t.n us about 
that. .. (Interruptions) 

MR. CHAIRMAN: Shri Somnath Chatterjee, let her 
finish. 

... (Interruptions) 

SHRI SOMNATH CHATTERJEE: I am requesting her 
to yield for a minut .... (lnferruptions) Suahma Ji, are you 
not yielding? ... (Interruptions) If she is yielding for a 
minute, how are you objecting to it? There is a procedure 
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for parliamentary behaviour. I am requesting the Minister 
to yield for a second. Would you? 

. SHRIMATI SUSHMA SWARAJ: Yes, I will. 

SHRI SOMNATH CHATTERJEE: That is what I am 
requesting you ... (lnterruptions) 

SHRIMATI SUSHMA SWARAJ: can 
yield ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: She is yielding. 

... (Interruptions) 

MR. CHAIRMAN: There is a Parliamentary 
Convention. She is yielding. 

... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir, It Is very kind 
of her that she is yieldlng ... (lnterruptions) 

SHRIMATI SUSHMA SWARAJ: Shri Somnathji, I ever 
yield to you. There is no problem. 

SHRI SOMNATH CHATTERJEE: But you are not 
yielding to my reasonable demands. Sir, she is apparently 
trying to give an impression that she Is sympathetic and 
there is only the procedural delay. According to her, the 
unions did not walt to give her time to overcome the 
procedural matter ... (lnterruptions) 

[Translation} 

SHRIMATI SUSHMA SWARAJ: Let me complete my 
statement accordingly. 

{English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): You are inferring ... (lnterruptions) 

SHRI SOMNATH CHATTERJEE: She Ie trying to say 
that the strike is politically motivated. That Is what I am 
trying to say ... (lnterruptions) 

SHRIMATI SUSHMA SWARAJ: I am telling you. Had 
you listened to me, you would have got the reply. The 
statement Is made in the chronological order. If you ere 
hungry, you can go to have food. Why have you called 
me? 

[English/ 

MR. CHAIRMAN: She is quite capable of defending 
herself. 

... (Interruptions) 

SHRI DAlIT EZHILMALAI: Now the cat is out of the 
bag ... (Interruptions) 

SHRIMATI SUSHMA SWARAJ: Mr. Chairman, at lut 
it appears thal. .. (lnterruptions) 

MR. CHAIRMAN: It appears that everybody Is feeling 
hungry. 

SHRIMATI SUSHMA SWARAJ: If they are hungry, 
they would not like to llaten . 

SHRI MOTILAL VORA: You may continue your 
submilSion, we are not hungry. 

SHRIMATI SUSHMA SWARAJ: If you do not listen 
to the background, no conclusion can be drawn? 

Prof. P.J. Kurien: You should only pa~, what you 
want to do. 

[English} 

MR. CHAIRMAN: No running commentary please. 
She is coming to the end of her speech. 

... (Interruptlons) 

[Translation] 

SHRIMATI SUSHMA SWARAJ: You should at least 
listen to me. Do not you want to listen to me? 

[Eng/ish] 

MR. CHAIRMAN: This is not a Question Hour. She 
is making a statement about the present position. 

... (Interruptions) 

[Translation] 

SHRIMATI SUSHMA SWARAJ: Shall I be guided by 
any Instructions about what I. should apeak and what 
not? 
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MR. CHAIRMAN: Please Speak whatever you want 
to say. 

[English] 

PROF. P.J. KURIEN (Mavelikara): You are giving 
history. Please respond to our demands ... {lntenuptions) 

Mr. Chairman: Let her speak. 

... (Interruptions) 

PROF. P.J. KURIEN (Mavelikara): Are you speaking 
relevant thingl1? You respond to our demand3. 
... (Interruptions) 

SHRIMATI SUSHMA SWARAJ: The whole history is 
relevant ... (Interruptions) 

PROF. P.J. KURIEN (Mavelikare): I am not saying 
that it is irrelevant. But please respond to our 
demands ... (Interruptions) 

SHRIMATI SUSHMA SWARAJ: You listen to relevant 
things ... (Interruptions) 

[Translation] 

SHRI SUDIP BANDYAPADHYA (Calcutta-North-West): 
He is getting angry as the name of Shri Prakash Karat 
has been mentioned. 

... (Interruptions)" 

[English] 

MR. CHAIRMAN: All those comments will be 
expunged. 

... {Interruptions) 

[Translation] 

SHRIMATI SUSHMA SWARAJ: I am not describing 
irrelevant history. I am substantiating my first sentence 
that the reason of strike was not our negUgence and 
apathy. It is my right. I would like to tell you that the 
strike took place on 9th. I called up the Unions on the 
same day at 3 O'clock ... {lnterruptionS) 

"Not recorded. 

SHRIMATI SURYA KANTA PATIL (Hingoll): You are 
again coming to the same point. 

SHRIMATI SUSHMA SWARAJ: No, I did not mention 
the date earlier. Please listen me if you want to know 
the facta. If you are feeling hungry, then let the House 
be adjoumed. Both these things can not go side by side. 
8-10 members will staJ1 speaking at the same time ana 
then call the Minister to give a ltatement In the House. 
However, when the Minister will start speaking, they will 
not listen . 

MR. CHAIRMAN: This is the problem with this House. 

SHRIMATI SURYAKANTA PATIL: Mr. Chairman, Sir, 
this is not the way to behave with the members. 

{Eng/Ish} 

MR. CHAIRMAN: She was in the other House. The 
House wanted her to make a statement. She came. She 
should be heard. 

... (Interruptions) 

MR. CHAIRMAN: she will not yield. That is not fair. 

... {Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): this shows 
how arrogant she isl ... {Interruptions) 

MR. CHAIRMAN: No running commentary please . 

... {Interruptions) 

[Translation} 

SHRIMATI SURYAKANTA PATIL: Is this the way to 
take to the members of the Parliament...{lnterruptlons) 

(Eng/Ish] 

MR. CHAIRMAN: Do you not want to hear her? 

... (Interruptions) 

MR. CHAIRMAN: Then why do you object to her 
speaking? 

SHRI N.K. PREMCHANDRAN (Cullon): Sir, how can 
she say that 'If you want to Usten you listen oIharwl8e go 
OU!?' ... {Interruptions) 
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[Translation] 

SHRI KANTILAL BHURIA (Jhabua): Hon'ble Minister 
should be asked to opologise ... (Interruptions) 

[English} 

MR. CHAIRMAN: Madam, please resume your seat. 
I am on my legs. 

... (Interruptions) 

SHRI N.K. PREMCHANDRAN: Sir, we are here to 
participate in the discussion ... (lnterruptions) 

MR. CHAIRMAN: Shri Premchandran, this is not the 
way. Please be seated. 

... (Interruptions) 

MR. CHAIRMAN: Shri Radhakrishnan, please hear 
her. 

... (lnterruptions) 

[Translation] 

SHRI MOTILAL VORA: Mr. Chalnnan, Sir, as the 
dispute arose on women's bill, she is giving vent to her 
anger here ... (/nterruptlons) 

[English} 

MR. CHAIRMAN: Shri Vaiko. please be seated. 

... (Interruptions) 

[Translation] 

SHRMATI SUSHMA SWARAJ: Mr. Chalnnan, Sir, it 
is unfair, that a comment passed from that side is not 
objectionable ... (Interruptions) 

MR. CHAIRMAN: You all are so impatient ... 
(Interruptions) 

SHRIMATI SUSHMA SWARAJ: You are saying that 
you are hungry. What is wrong if I said so ... (lnterrupflons) 

[English} 

MR. CHAIRMAN: If you have the right to speak, she 
also has got the right to speak as a Minister. 

... (Interruptions) 

SHRI TARIT BARAN TOPDAR (BARRACKPORE): 
Sir, the Minister is provoking unlike a 
Minister ... (Interruptions) 

[Translation} 

MR. CHAIRMAN: Geetaji, Please sit down. 

... (Interruptions) 

MR. CHAIRMAN: Like every Member, the Minister 
has ,also got the right to speak as long as it is not 
unparliamentary. 

... (Interruptions) 

SHRI TARIT BARAN TOPDAR: Let her confine to 
the subject ... (/nterruptions) 

SHRI SOMNATH CHATTERJEE: Let us hear 
her ... (Interruptions) 

MR. CHAIRMAN: If you do not want to listen to her, 
we will end up the discussion. 

... (Interruptions) 

MR. CHAIRMAN: Yes, Shrimati Sushma Swaraj, 
please continue . 

[Translation} 

SHRIMATI SUSHMA SWARAJ: Mr. Chainnan, Sir, I 
was saying that on 9th when the strike started, on that 
day ... (lnterruptions) " you are not interested to listen, I 
will again say ... (lnterruptions) 

[English] 

MR. CHAIRMAN: If you are not Interested, we will 
adjoum the House and go for lunch. 

... (Interruptions) 
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[Translation) 

SHRIMATI SUSHMA SWARAJ: All right, please 
adjourn the House. 

[English) 

MR. CHAIRMAN: No, no. We can do that if they do 
not want to hear. 

[Translation} 

SHRI MULAYAM SINGH YADAV (Sambhal): We are 
hearing her patiently. Please ask them who are 
listening ... (Interruptions) 

[English) 

MR. CHAIRMAN: Order, please. Yes, Madam. 

[Translation) 

SHRIMATI SUSHMA SWARAJ: Mr. Chairman, Sir, I 
was saying that on 9th, the very first day of the strike, 
I summoned the Unions at 3 O'clock and 
told ... (Interruptions) Why should I speak. I will speak 
only if all the members are willing to hear ... {lnterruptlons) 

[English] 

MR. CHAIRMAN: The House stands adJoumed to 
meet again at 2.30 p.m. 

13.25 hr •. 

The Lok Sabha then adjoumed for lunch till thirty 
Minutes past Fourteen of the Clock. 

14.33 hr •• 

The Lok Sabha re-assembled at Thirty-Three Minutes 
past Fourteen of the Clock 

(SHRI BENI PRASAD VERMA in the Chair) 

SHRI BASU DEB ACHARIA (BANKURA): You are a 
former Communications Minister, Sir. 

SHRI SOMNATH CHATTERJEE (Bolpur): Just before 
the recess, the hon. Minister for Communications was 
making a statement. So far as I have understood it, her 
statement was not completed. Some questions were 

raieed. She somewhat expressed her annoyance. But now 
I do not find her here. What has happened to her 
statement? Will that remain Incomplete? Is it the way to 
treat the House? 

[Translation] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA): Mr. Chairman, Sir, House has ita own dignity. 
At that time, under what circumstances House was 
adjourned. The hon'ble Members were not ready to listen 
the hon'ble Minister during Zero hour, they were 
interrupting her again and again ... (lnterruptions) I can 
call the Minister ... (Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE (Bolpur): 
... (Interruptlons) This is how the house is being treatad 
... (Interruptlons) 

[Trans/stion] 

MR. CHAIRMAN: Hon'ble Minister is replying. He 
should be heard patiently. 

.•. {Interruptlons) 

SHRI MADAN LAL KHURANA: Please listen to 
me ... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, no business other 
than the statement by the hon. Minister of 
Communications can be taken up now. 

MR. CHAIRMAN: Please listen to hon'ble Ministar 
first. •• {lnterruptions) 

SHRI SOMNATH CHATTERJEE: The statement 
began by the gracious, charming Sushmajl cannot be 
continued by Shri Khurana. 

MR. CHAIRMAN: Hon'ble Minister is on his legs to 
give the reply, you should listen to him. 

SHRI SOMNATH CHATTERJEE: Is this the way 
the Government should traat this House? She began 
making her statement and there might have been lome 
interjections. . .. {lnterrupttoM) 
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SHRI MADAN LAL KHURANA: Mr. Chairman, sir, 
during Zero Hour, Hon'ble Speaker had adjoumed the 
House as members were not ready to 
listen ... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): The House 
should not be treated like this. You adjoum the House 
till the Minister of Communications comes here. 

MR. CHAIRMAN: All the members may please 
sitdown .. Ie Minister has come. 

SHRI A.C. JOS (Mukundapuram): We are anxiously 
waiting for you. 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ): I 
am very happy that hon. Members are anxiously waiting 
for me. It is a privilege for me to speak before you. 

[Translation) 

SHRI SOMNATH CHATTERJEE: Please state the 
relevant things. 

SHRIMATI SUSHMA SWARAJ: Shri Somnathji, I 
never speak irrelevant. It Is a different thing that you 
people take it otherwise. I was stating about the 
circumstances responsible for the strike and that we did 
not leave any stone untumed to solve this matter and to 
avoid the strike. We talked to Union leaders and political 
leaders and try to solve the issue but I am sorry to say 
that the matter was not solved. I am using the world 
'dukh' because our friends from left parties, on behalf of 
the Polit Bureau supported the strike on 10th instead 
supporting the Govemment and tried to give it a political 
colour ... (Interruptions) 

SHRI BASU DEB ACHARIA: Please clarify how we 
gave political colour to the strike by supporting it? Whether 
supporting a strike amounts to giving it poNtieal colour. 

SHRIMATI SUSHMA SWARAJ: I tell you, how it is 
giving political colour. When Opposition supports the strike, 
it gives an indication that Govemment is not taking steps 
to call off the strike: II is because of opposition that the 
Government is pressurised to do so. However, it is not 
correct. Because everybody knows that Justice Talwar's 
Committee's report was submitted in April, 1997. United 
Front Govemment was in power till November, 1997. The 
then Communications Minister is preSiding officer here 
today. 

MR. CHAIRMAN: We had recommended it. 

SHRIMATI SUSHMA SWARAJ: That Is what I am 
seying that when the Govemment was on its last legs, 
it started preparing the draft note. Today it is being stated 
that why it has not been submitted 100 days 
ago ... (lnterruptions) 

SHRI BASU DEB ACHARIA: Now, 109 day have 
passed, not 100. 

SHRIMATI SUSHMA bWARAJ: Let it be 109 or more 
days. The gap between April and September is more 
than 100 days. 

SHRI BASU DEB ACHARIA: The Ministry is not going 
to be with you for a long. Please accomplish this task as 
early as possible for which you will be remembered for 
long time. 

SHRIMATI SUSHMA $WARAJ: Thanks for the 
compliments. I am saying that the time gap between 
April and November is double than that of 100 days. I 
started It on 21st April itself. By asking me regarding the 
steps taken, you people are interrupting me. As far as 
the question of steps taken is concemed, I would like to 
tell you that the issue is being taken up at Secretary 
(Posts) level. Contingency plans are also being prepared 
to avoid inconvenience to the public; However, if all the 
Members of Parliament from both sides are sincerely in 
favour of a solution to this strike and especially for the 
woraaning situation of the E.D., I would like that all of us 
should appeal to the striking employees to withdraw the 
strike ... (Interruptions) I am offering you to sit with 
me ... (Interruptions) 

Mr. Chairman, Sir, you are presiding the Chair. You 
are a former Communication Minister. All the Members 
present in the House have either remained In power or 
have supported the Govemments. They all are familiar 
with the govemance. You have said that a draft Cabinet 
note was prepared . ... (Interruptions) It means that you 
have gone through all the recommendations of the Talwar 
Committee ... (Interruptions) 

MR. CHAIRMAN: You might have seen. 

SHRIMATI SUSHMA SWARAJ: That's why I am 
aaying ... (lnterruptions) I am not re!using ... (lnterruptions) 
You please decide as to who would sit with 
me ... (Interruptions) 

SHRI BASU DEB ACHAFUA: Strike was alllo held 
during his tenure. An agreement was signed during the 
course of strike and it was called off ... (lntemJptions) 
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SHRIMATI SUSHMA SWARAJ: Shri Basu Deb when 
I am making an offer, you are not IIstening ... (lnterruptions} 
Instead of long and detailed discussion, make an appeal 
from the House and an immediate solution will 
merge ... (/nterruptions) 

SHRI BASU DEB ACHARIA: We are appealing 
you ... (Interruptions) We are appealing to the Govemment 
but you are not Iistening ... (lnterruptions} 

SHRIMATI SUSHMA SWARAJ: a~" appealing 
you ... ('nterruptions) It is my offer. 

[English] 

PROF. P.J. KURIEN (Mavelikara): You are in the 
Government not we. 

[Translation] 

SHRI BASU DEB ACHARIA: We are appealing to 
the Governmenl...(lnterruptions} What happened to that 
Appeal ... (Interruptions) 

SHRIMATI SUSHMA SWARAJ: I am just stating 
thaI... (/Ilterruptions) On your appeal, I am offering you 
to sit with me to solve the issue ... (lnterruptions} All the 
members are aware of the contents of the strike and 
plight of E.D. It was the co-ordination of both the factors. 
All the Members have remained in the Government, 
therefore. please sit with me ... (lnterruptions} I am ready 
to sit to solve the issue. However, you people should 
appeal for the withdrawal of the strike in light of the 
inconvenience caused to the people and discuss the 
matter with the Minister of Communications to find a 
solution. 

SHRI SOMNATH CHATTERJEE: Sir, this Is nothing 
but a politically motivated reply by the Minister to a vital 
issue concerning the entire nation . ... (Interruptions} I am 
sorry to say that the Government's attitude is totally 
politically motivated. She has declared a war on the 
workers. We cannot accept this statement. ... (Interruptions} 
We demand that the Government should start the dialogue 
and find out a solution . ... (Interruptions} Her intransigence 
is politically mOllvated. We charge that it is a politically 
motivated reply . ... (Interruptions} She found a political 
motive behind the agitation of the workers. We charge 
that her staternent is politically rnotivated. We charge that 
her intransigence is politically motivated. We wish to 
record our protest and we are walking out of this House. 
'" (Interruptions) 

14.43 hra. 

(At this stage, Shri Somnath ChattefjBe and some 
other hon. Members left the House.) 

... (Interruptions) 

PROF. P.J. KURIEN: Sir, the attitude of the 
Government is very callous. ...(Interruptions} The 
Government's attitude Is anU-working class . 
... (Interruptions} We protest against this and we are also 
walking out of the House . ... (Interruptions} 

14.43 hr •. 

(At this stage, SM P.J. Kurien and some other han. 
Members /eft the House.) 

...(Interruptions} 

SHRI PRAMOTHES MUKHERJEE (Berhampore) 
(WB): Sir, in protest against the attitude of the 
Govemment, we are also walking out of the House. 

... (Interruptions) 

14.44 hr •• 

(At this stage. SM Pramothes Mukherjee and some 
other han. Members left the House.) 

[Translation] 

SHRI MOHAN SINGH (Deorja): Mr. Chairman, Sir, 
this Government ... (Interruptions). Due to inertness of the 
Government talks could not be held with the postal 
ernployees. This Government has failed to accept their 
justified demands. Even today the Hon'ble Minister in his 
reply hes not given any concrete suggestion as to what 
will be the points on which the Government will talk to 
the postal empoyees ... (lnterruptions}. The Government has 
deliberately put the country in a difficult situation 
... (Interruptions} I myself and my party members stage 
walk-out to protest against the stand of Government. 

14.44 hra 

(At this stage SM Mohan Singh and some other 
Hon'ble Members left the House) 

SHRI RAGHUVANSH PRASAD SINGH (VaishaJi): Mr. 
Chairman, Sir, we also stage walk-out against Incapability 
of Government. 
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14.45 hrs. 

(At this stage Shri Raghuvansh Prasad Singh and 
some Hon'ble MembelS left the House.) 

14.45 hrs. 

MAnERS UNDER RULE 377 

(I) Need to take Steps for AII·Round 
Development of Sllranath Pilgrimage and 
Tourist Centre In U.P. 

[Translation] 

SHRI ANAND RATNA MAURYA (Chandouli): Sir, 
Sarnath is an important Pilgrimage Centre in my 
Parliamentary Constituency. Apart from this it is also 
glorious historical place of the nation. Lakhs of people 
from within the country and abroad visit this pilgrimage 
and historical place every year due to which country eams 
crores of rupees. There may be some projects for the all 
round development of Sarnath but for the last ten years 
no development work has taken place. Though it is very 
big tourist centre but it is being neglected by Govemment. 
One example of this negligence is that there is no 
stoppages of any long distance train at Samath Station. 
Therefore, I demand from Govemment that important 
pilgrimtlge and historical tourist centre like Samath should 
be developed and all pending projects related with this 
centre should be sanctioned and stoppage should be 
provided for all long-distance trains at Saranath Station 
by developing the same. 

[English] 

SHRI KONIJETI ROSAIAH: Sir, I am on a point of 
order. 

MR. CHAIRMAN: what is your point of order? Under 
what rule? 

SHRI KONIJETI ROSAIAH: It is under Rule 376. 

Sir, my point of order is very simple. The Zero Hour 
normally terminates when the House adjoums. Today, 
the issue raised during the Zero Hour continued even 
after the re-assembling of the House. 

MR. CHAIRMAN: There is no point 01 order, you 
may please sit down. 

SHRI KONIJETI ROSAIAH: Sir, we have given 
notices to raise some other issues. What happened to 
them? 

[Translation] 

MR. CHAIRMAN: What you have said has been 
recorded, now you pleased sit down. 

(II) Need to Look Into Irregularltle. In 
Telecom Bill. In Western U.P. 

SHRI AMAR PAL SINGH (Meerut): Sir, I would like 
to draw the attention of this house towards the 
irregularities to the tone of Rs. 1 crores which are being 
committed every month in the telecom department in 
Western Uttar Pradesh. There is possibility that the 
existing C.G.M. and all telephone General Managers and 
all members and the Chairman of Telecom Commission 
who were earlier involved in Telecom Scam, are involved 
in this irregularity. In my parliamentary constituency 
Meerut, irregularities in telecom department are so 
rampant that it is not easy to get single telephone 
connection. People anf in trouble. At the time of 1998 
Lok Sabha elections, the General Manager of Telephone 
Department made a unsuccessful attempt to influence 
me. While considering the irregularitias cOR}mitted by said 
General Manager, the Minister of Communications, who 
is an honest man, has flied transfer order but before it 
was issued, the General Manager was informed over 
telephone about his transfer. Therefore, I would like to 
make these three submissions to Government. 

1. The Government should give effect to the transfer 
order of the General Manager, Telecom of Meerut rang& 
immediately which was issued by the Hon'ble Minister of 
State of Communications. 

2. The Government should hold a high level enquiry 
iflto tho irregularities in the STD, ISO and other telephone 
bills in which there is apprehension that all high officials 
are envolved. 

3. Enquiry should also be conducted by the Chairman 
telecom Commission into the leakage of confidential orders 
of transfer that was issued by the Minister of State of 
Communications. 
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[Eng/ish] 

14.50 hrs. 

(At this state, some slogans from Distingushed 
visitor's gallery were heard.) 

(At this stage, some leaf/ets were thrown into the 
House from the Distinguished Visitors' Gallery.) 

(III) Need to Write off Loans Taken trom 
Financial Institutions by Farmers Living 
Alongside of Narmada River In Madhya 
Prade.h 

SHRI RAMESHWAR PATIDAR (Khargone): Mr. 
Chairman, Sir, thousands of farmers of the districts falling 
alongside rivers Narmada In Madhya Pradesh took loans 
from the nationalised banks so that they could lay pipe 
lines for arranging Irrigation facilities In this fields and 
tide over the situation caused by regular draug"ta· and' 
inadequate rain. They took loans from Rs. 1 lakh to 
10 lakhs for this purpose. The agricultural· officers and 
specialists of the banks id not give them proper advice, 
as a result of which a pipeline was laid which was of no 
use. Prices of Chemical fertilizers, seeds, medicine and 
wages have doubled. Farmers have to suffer loss every 
year due to unfavourable weather conditions and infectious 
diseases. Besides this Bank rate has also been Increased 
from 10 to 15%. Due to all these reasons loan amount 
has doubled. Farmers are not getting the benefit of loan-
waving scheme of Madhya Pradesh Government and 
Central Government. 

Today thousands of farmers are on the verge of 
ruin. Their economic condition has deterionated. They are 
not in a pOSition to repay their loans. Farmers have spent 
as much money as is required to run a small scale 
industry and they also employ a labourer. 

The agriculture of these farmers should be treated 
as sick on the lines of a sick industry and their loan be 
written off, the Government will not suffer loss even after 
waiving of their loans because the irrigated area which 
they have increased, not haH of that area can be Irrigated 
by Government dams, ponds and irrigation projects. The 
country has been benefitted in this respect. These banks 
are recovering their loan strictly. The farmers cannot repay 
their loan even if their entire land is sold. This is the 
high time to provide relief to the farmers. 

(English] 

MR. CHAIRMAN: Shri Suresh Chandel. 

... (Interruptions) 

SHRI TAPAN SIKDAR (Dumdum): Sir, stem action 
should taken against that lady. That lady is the wife of 
the Member of Parliament who was removed from the 
House yesterday ... (lnterruptions) ... Yes, you should take 
stem action against her. 

MR. CHAIRMAN: The report will come very soon. 
Shri Suresh Chandel. 

... (InterruptionS) 

SHRI JUAL ORAM (Sundargarh): Sir, I am on a point 
of order. 

MR. CHAIRMAN: Under what rule do you want to 
raise your point of order? 

SHRI JUAL ORAM: It is under Rule 376. I can quote 
it, if you permit me. I have got a copy of the rule book 
with me ... (lnterruptions) 

[Translation] 

I simply want to say that the request for visitors 
pass for the public gallery or V.i.P. Gallery are duly 
recommended by the members. In that paM there is an 
undertaking that whosoaver go there ... (lnterrupt/ons) 

(Eng/ish] 

MR. CHAIRMAN: Pleaae sit down. This is not a point 
of order. This Is not related to Matters under rule 3n. 
Shri Suresh Chandel. 

. .. (Interruptions) 

[Translation] 

DR. SHAKEEL AHMAD: He is an ex M.P. 

SHRI JUAL ORAM: Only you can speak. Those who 
are ex M.Ps ... (lnterruptions) 

SHRI RAGHUVANSH PRASAD SINGH: This cannot 
be made the subject of Debate . ... (Interruptions) 

SHRIMATI SURYAKANTA PATIL (Hingoli): This 
cannot be the issue of debate. You are insulting the 
women ... (Interruptions) this will amount to insulting the 
women ... (Interruptions) 
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{English] 

SHRIMATI KRISHNA BOSE (Jadavpur): No, you 
cannot say that. 

MR. CHAIRMAN: No, no. This is not a point of order. 
Please sit down. Shri Suresh Chande!. 

... (Interruptions) 

MR. CHAIRMAN: Please sit down. Shri Suresh 
Chandel. 

... (Interruptions) 

(Translation] 

SHRI CHANDRASHEKHAR SAHU (Mahasamund): 
This Bill has not been Introduced due to only 
congressmen. What are you talking. All this conspiracy is 
of congress ... (Interruptions) 

SHRMATI SURYAKANTA PATIL: This cannot be the 
subject of discussion ... (lnterruptions) 

MR. CHAIRMAN: We are asking them to provide its 
information. This is not your point of order. 

... (Interruptions) 

SHRI SUDIP BANDYOPADHYAY (Calcutta North-
West): You always speak like that. You allow them to 
have their way. They are encouraged to do 
so ... (Interruptions) 

MR. CHAIRMAN: Only what Shri Suresh Chandel 
has said will go on record. 

... (Interruptions)" 

(English) 

MR. CHAIRMAN: Shri Chavan, please control your 
Members. 

... (Intenuptions) 

MR. CHAIRMAN: Please sit down. 

... (Interruptions) 

• Not Recorded. 

MR. CHAIRMAN: Your point of order is out of order. 

... (Interruptions) 

MR. CHAIRMAN: There is no point of order. Shri 
Suresh Chandel. 

... (Interruptions) 

[Translation} 

MR. CHAIRMAN: Except Shri Suresh Chandel what 
others said will not go on record . 

... (Interruptions) 

MR. CHAIRMAN: Ruling has been given by the Chair. 
You please sit down. Now, Shri Suresh Chandel. 

... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record. 

(Interruptions)" ... 

(Iv) Need for proper Rehabilitation of 
Evacu... of Bhakrli dam In Himachal 
Prade.h. 

[Translation) 

SHRI SURESH CHANDEL (Hamirpur) (H.P.): 
Himachal Pradesh Is a hilly and backward state. Bhakhra 
Dam on rivers Satluj flowing between Bllaspur and Una 
districts of Himachal Pradesh was completed in 1962. 
While inaugurating the dam, the then Prime Minister of 
India PI. Jawahar Lal Nehru had said that the people 
who have contributed there lands for the dam site and 
the evacuees have made a resounding contribution in 
nation building and the grateful nation entered its thanks 
to them for their obligation and such a respectable and 
descent arrangements would be made for their 
rehabilitation that they will forget about their birth land. 
eut even alter the passing of 36 years. The evacuees of 
Bhakra. and Pong Dams are running from Pillar to post 
and are lelt at the mercy of State Govemments, because 
of the nonfulment of the promises made to them. They 
allowed their lushgreen and bountiful fields to be 
submerged under water so that the Green and industrial 
revolution could usher in Punjab, Haryana. Rajasthan and 
Deihl. But the very st~tes whom they obliged, did not 
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fulfill the promises made to the evacuees and today they 
are languishing in those states in a pathetic and miserable 
condition. Through you, I would request the Govemment 
of India that each family of evacuees should be given 16 
Acres 0/ land, representation in Bhakra-Beas Management 
Board, Credit facility from Nationalised Banks without 
demanding guarantee. 10% of the amount recovered from 
Punjab, Haryana, Rajasthan and Delhi as tariff for 
supplying electricity and water from Bhakra Dam should 
be reserved as dividend and spent only for the purpose 
of providing facilities to the evacuees. The youths of the 
families of evacuees who have been residing in the Sirsa 
and Hissar districts of Haryana, should be given 
employment in military, Para-military, police and other 
defence services on priority basis. These demands are 
direclly related to the Govemment of India. Therefore, I 
urge that the Hon'ble Minister should accept them without 
delay and do justice to the evacuees of Bhakra and 
Pong Dams. 

15.00 hrs. 

(v) Need to take Effective Mealurel to Check 
Relurgence of Malaria In North Eastem 
Region. 

[Eng/ish] 

SHRI BIJOY HANDIQUE (Jorhat): Sir, Malaria has 
again been a killer disease in the North Eastem region. 

It is admitted by the Indian Council of Medical 
Research (ICMR) that the situation due to malaria in the 
region is grim. According to the ICMR report though the 
population of the region is 3.7 per cent of the total 
population of the country, it contributes 8 to 10 per cent 
of the Malaria positive cases and 10 to 20 par cent of 
the asmodium Falciparum infection in the country. 

Stable malaria with prepondarance of plasmodium 
lIaciparum infection, about 60 per cent to 80 per cent Ie 
the main characteristic of the disease in the region. 
Another factor which further compounds the problem of 
malaria resurgence in the region is the development of 
chloroquine resistance in plasmodium falciparum (PF). 

Alter the introduction of the National Malaria 
Eradication programme (MNEP) in 1958, a significant 
reduction in Malaria cases occurred in all the areas of 
the country, but it was relatively less marked in the region. 
The high androphilic habits of the strains of mosquito 
which act as chief vectors of malaria in the region make 
the transmISsion of disease possible even in low density. 

During 1991-95 the region experienced rHurgence 
of the disease maft(ed by a rapid increase in malaria 
incidence as well as geographical expanlion of the 
dleeua. MalarIa and PF incidence increased by 42 and 
1n per cent raapactively. 

It is imperative that Govemment takes up the matter 
seriously and evolvas effective measures to handle the 
situation on war footing. 

(VI) NHd to teke steps to check pollution of 
Andhawnl group of Rivera at Madhubanl, 
Bihar. 

[Translation] 

DR. SHAKEEL AHMAD (Madhubanl): Sir, I represent 
the Lok Sabha conatituency of Madhubanl, lituated at 
indo-Nepal Border area of Bihar. There is situated a 'Koof 
factory in Janakpur city in Nepal which emits s very toxic 
substance which Is disposed off in the Aclhawre group of 
rivers. It Ie known that Anclhawra group rivers originate 
from Nepal and flow into India. This poisonous substance 
also flow Into India alongwith river water and hundreds 
of cattle die every year by drinking that water. 

I would like to see that Govemment of India find a 
solution to this problem by having a dialogue with Nepal 
Govemment In this regard so that the cattle population 
of the villages situated in the vicinity of Andhawra group 
of rivers could be saved from the toxic substance emitted 
out by the Janakpur factory and the cattle breedelll of 
Madhubani and Sitamarhl regiOns could leave a sigh of 
relief. I would also like to demand that the Govemment 
should pay compensation to the fanners who have lost 
their cattle. 

(VII) Need to Give Serious Thought to 
Env'ronment.' Pollution Causing Male 
Infertility. 

[English] 

DR. SAROJA V. (Rasipuram): A study conducted by 
a scientist of Institute for Research in Reproduction, 
Mumbai and also confinned by Mr. Gopalkrishnan, AdVisor 
to the World Health Organisation indicate that spann 
count - normal 60-110 millionlmillilltre, It has come down 
to 20 million after environmental pollution. The paper was 
presented at WHO's Geneva conference. Changes in 
morphology of the apenn brings about genetic mutation 
altering the D.N.A. Component decrease In the number 
of spenns and genetic mutation causes male InfartDIty. 
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We talk about population control on the one side and 
delimitation of constituencies on the other. Since Tamil 
Nadu and Kerala have achieved family planning target 
for the year 2000 A.D. they have to suffer In this regard. 
Male infertility must be taken as a serious medical 
problem. Environmental pollution and its effect on male 
infertility is a grave medical problem. 

I request the Government to give a serious thought 
to this. 

(vIII) Need to m.ke closed suger mills vl.ble 
in North Blh.r .nd .Iso ensure payment 
of dues to sug.rcane grower •. 

[Translation} 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali): Sir, 
there is only sugar-industry in the name of industry in 
Northern Bihar. For the first time in nation's history, 
30-32 sugar mills were established there. When the whole 
country produced 9 lakh tonnes of sugar, Bihar alone 
used to produce 3 lakh tonnes of sugar. None, when the 
country has been producing 164 lakh tonnes of sugar, 
Bihar is still producing the same quantity of 3 lakh tonnes 
of sugar. 

15 sugar mills under the Bihar Sugar Corporation, 
are lying closed. An amount of Rs. 22 crores and 70 
crores of the farmers and milk-workers respectively, is 
due against the mills. In this regard Patns High Court 
has asked either to revive the mills or close down them 
completely. Sugar owners want to run four of the sugar-
mills, presently functioning under sugar corporation of 
Bihar, with regard to which all the formalities have been 
completel. but they are yet to be handed-over to mill 
owners for revival. 

Recently, sugar technology Minister has come out 
with a report which envisages the revival of Motipur Mill 
and conversion of Motipur and Gurol Sugar Mills into 
Khandsari units with the induction of vacum-pan-
technology but still the proposals related to the 
implementation of sugar technology Mission Report are 
eating dust. 

Therefore, I demand the revival of sugar mills which 
are lying closed under sugar mills Corporation, payment 
of the outstanding dues to the farmers and mill-workers, 
sanctioning of loans from S.D.F. for implementing the 
recommendation contained in the report of Sugar 
Technology Mission and the immediate re'/i)lal of Motipur 
and Gurol sugar mills. 

(Ix) Need to provide Fln.ncl.1 Asal.tance to 
the Stat. Governm.nt of Uttar Pradesh 
for Modeml8lllion .nd Expanalon of Six 
Sug.r Milia. 

{Translation] 

SHRI HARIKEWAL PRASAD (Sal.mpur): Mr. 
Chairman, Sir, Uttar Pradesh Government has decided to 
sell 22 mills, out 0' 35 presentiy functioning under State 
Sugal Corporation, to the private owners and close down 
five sugar mills. Similarly, a decision is likely to be tIIken 
tn sell the Churk Cem.nt factory of the State Cement 
Corporation to r-rivate sector or to close down this factory 
this move has threateneti the future of the thousands of 
worker's families and large scale discontent Is rampant 
among them. No guarantee has been given regarding 
the services of employees of these mills in the event of 
selling· them to private sector. I request the Union 
Government to interfere and stop handing of these mills 
to the private sector and undertake modernisation and 
expansion of these mills by providing adequate funds. 

(X) Need to Provide Nec .... ry F.clllties to 
•• ve Clrcul.r R.llwey of CalcuUa. 

[English] 

SHRI SUDIP BANDYOPADHYAY (Calcutta North-
West): Circular Railway operates in the city of Calcutta 
frOm North to South. It is not an underground project, as 
Metro Railway. 

Tremendous traffic hazards cause lives miserable and 
unbearable in the city of Calcutta. In spite of such 
intolerable conditions, people are reluctRnt to use Circular 
Railway facilities In the city of Calcutta due to its total 
mismanagement. The Circular Railway Statlona are not 
maintained properly, Coaches are dirty, no supervisory 
staff, untimely arrival-departure, feelings of insecurity in. 
the minds of the passengers inside the compartments; 
as it passes through a comparatively lonely area of the 
city and there Is no sale of tickets from different circular 
railway stations. 

Circular Railway Project 01 Calcutta is certainly a 
viable project and if the Railway Ministry takes appropriate 
measures, then only it can be saved otherwise It will 
become inoperative soon. 

Due to lack of imagination, far-slghtedneas and 
managerial ineffICiency, Circular Railway Project Is losing 
its acceptability whereas' underground Calcutt. Metro 
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Railways have gained tremendous admiration from all 
sections of the people. Railway Ministry should 
immediately intervene and take all possible necellBry 
steps to develop its infrastructure and see that it runs 
smoothly and people of Calcutta and its surrounding areas 
are really benefitted and the traffic congestion of Calcutta 
is reduced. 

Immediate intervention of Railway Ministry can only 
save Circular Railway of Calcutta. 

(Ix) Need for A Nation-Wide programme for 
Proper utilization of weter In the country, 

(Translation] 

DR. SUSHIL INDORA (Sirsa): Mr. Chairman. Sir, on 
one hand, the efforts are being made to increase the 
irrigated land area in the country, while owing to the 
dearth of facilities and lack of resources and other political 
reasons only 28 percent of the Land area in the country 
has been brought under irrigation. On the other hand the 
ill-effects 01 water-logging and brackish water are 
increasing at an alarming rate. According to the available 
information, 30 lakh hectares 01 land has been rendered 
useless for cultivation due to water logging and 20 lakh 
hectares of land due to saline water has been rendered 
useless for cultivation. The river 'Ghaggar' flowing In this 
region is a seasonal river which casts doom for the local 
population by submerging it in flood water when it is 
under the spell of tide and take the entire-region in the 
grip of famine in its off-season. 

Therefore, I request that in order to make proper 
management of water available in the country. the 
Govemment should formulate a programme at the national 
level and implement it so that this boon of nature 
becomes a source of life and not of destruction for the 
people. 

15.10 hrs, 

FINANCE (NO.2) BILL, 1998 

(English] 

MR. CHAIRMAN: Now, the House will take up the 
Finance (No.2) Bill, 1998, Nine Hours have been allotted 
for all the three stages of this Bill. If the House agrees, 
we may have seven hours for general discussion, one 
and a half hours for clause-by-clause consideration and 
half an hour for third reading. Shri Yuhwant Sinha. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): I beg to move:" 

"That the Bill to give effect to the financial proposals 
of the Central Govemment for the financial year 1998-
99, be taken into consideration.· 

Sir, I am grateful to those who have made 
constructive suggestions In r!":,,rd to my budgetary 
proposals. Differences of opinion, and debates to settle 
those dlfferencas are a part of the democratic process. 
I have, therefore, carefully studied the critical references 
to the Budget. 

I have received a number of suggestions from the 
hon. Members of Parliament, the Standing Committee of 
Parliament, trade associations, various Chambers of 
Commerce and Individual taxpayers, and through the 
media. The Issues relating to the status of 'not ordinarily 
resident', withholding to tax on external commercial 
borrowings, taxing of gifts as Income. exemption of Income 
of educational and medical institutions, exemption of 
income of Infrastructure capital funds, determination of 
capital gains on the basis of circle rates for stamp duty, 
method of valuation of inventory, and many other 
proposals in the Bill have been the subject matter of 
intense debate within and outside the country. 

I have simllarty received representations on many 
Indirect Tax proposals. There Is a request, for example, 
to exempt many processed food Items. Hours and hours 
of my time has been taken to convince me why neither 
sweets nor salted products could be taxed, similarly, why 
some producIa could not be subjected to excise and some 
others to customs duty. The makers of traditional Indian 
sweets and nam/ceens have drawn wide support from 
the hon. Members of the House. 

(SHAI RAGHUVANSH PRASAD SINGH in the Chait! 

15.13 hr •• 

These and other issues are receiving my keen 
attention. I look forward to the discussion In the House 
over the next three days and I will respond to all these 
Issues at the conclusion of the debate. 

Today, I wish to deal with 8 very important theme -
the theme of information technology. In the history of 
civilisation, no work of ecience has so comprehensively 
Influenced the course of human development aa 
information technology. Information technology has become 
the chief determinant of the progress of nations, 

"Moved with the recommendatlonll of the Prslldent. 
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communities and individuals. For India, the rise of 
information technology is an opportunity to overcome 
historical disabilities and become the master of one's own 
national destiny. We are poised to take a giant leap in 
this sector. 

Recognising the potential of information technology, 
the hon. Prime Minister constituted the National Task 
Force. On Information Technology And Software 
Development under the Chairmanship of Shri Jaswant 
Singh, Dy. Chairman of the Planning Commission. The 
Task Force has since submitted its report. This was 
submitted after the Finance Bill was presented to the 
House and this being examined by a group of Ministers. 
The recommendations of the Task Force cover a wida 
spectrum of issues relating to finance, banking, revenue, 
commerce etc. I am sure, hon. Members will agree with 
me that the recommendations regarding tax incentives 
accepted by the Govemment should be Incorporated in 
the Budget even at this late stage. I have, therefore, 
decided to introduce the following amendments on the 
direct taxes side: 

The definition of computer software as appearing in 
Section 80 HHE of the Income-tax 4.ct is proposed to be 
widened to include transmission of data pertaining to 
information technology. lhis will enable the I.T. sector to 
avail of tho benefits of 100 per cent dedl.k.'Iion on their 
export earnings from this important activity. 

The benefits of Section 80HHE are proposed to be 
extended to supporting developers of computer software. 

The exemption of withholding tax on interest on 
externa, commercial borrowings is proposed to be 
extended to the I.T. sector also. 

The withholding tax on royalty payable in respect of 
transmission of I. T. data is also proposed to be exempted. 

There will be no Gift Tax on computers. 

Depreciation of I.T. Products is proposed to be 
allowed at the rate of 60 per cent looking to the high 
rate of obsolescence in such products. 

Now, I come to indirect taxes side. Sir, as the House 
may recall, I had, at the time of presenting the Budget, 
announced a number 01 duty concessions on various IT 
products such as floppy disk drivers, hard disk drives 
and CD-ROM drives, ICs of value exceeding As. 1000 

. per rlece. cathode ray tubes and deflection components 
" "for 'colour monitors for computers in order to give a boost 

to the spread of information technology. I had also 
reduced the basic customs duty on telecom software from 
40 per cent to 30 per cent and completely exempted all 
software from the levy of excise duty. Computer software 
is already full~' exempt from both customs and excise 
duties. In order to further speed up the spread of 
information technology, I propose to exempt all software 
used in the IT sector from customs duty. I also propose 
to exempt computers and computer peripherals imported 
under 100 per cent EOUJEPZlSTPIEHTP schemes when 
donated to recognised educational Institutions, govemment 
organisations and registered charitable hospitals after use 
for a period of two years from the date of import, from 
the levy of customs duty. These changes will be given 
effect to from 16th July, 1998 and the Notffications issued 
in this regard will be laid on the Table of the House In 
due course. 

Sir, India is committed to aligning Its tariff structure 
in accordance with the World Trade Organisation 
Agreement by 2005, However, keeping in view the 
obejctive of giving an added thrust to this sector, we 
proposed to accelerate our tariff structure along with policy 
two years ahead of the commitment by us. 

I am confident these measures will give a major 
boost to IT sector and provide information technology a 
pro-people and pro-development. thrust. I hope the 
technology will reach the masses in rural areas and small 
towns and will give the country a significant place in the 
emerging knowledge-driven global economy. In the words 
of the hon. Prime Minister, "India can be fully competitive 
in this area with tremendous pay-off in terms of wealth 
creation and generation of high quality emplo}U1lent." Sir, 
let India swiftly ride on the Information super highway. 

Mr. Chairman, Sir, I now commend the Finance 
(No.2) Bill, 1998 for the consideration of the House. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to give effect to the financial proposals 
of the Central Government for the financial year 
1998-99, be taken into consideration." 

SHRI PRITHVIRAJ D. CHAVAN (Karad): Mr. 
Chairman Sir, I stand to oppose the Finance BMI. 

The Budget is not merely an annual exercise of 
presenting a balancesheet for the national economy, but 
it has to be a statement of economic viaion of the 
Government, which inspires confidence in the Indian 
economy both here and abroad and exhibits the resolve 
to overcome the difficulties. 
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The very words of the Budget Speech itseH, the 
interview that follows, the handling of the inevitable 
criticism usually talks up or talks down the economy and 
the markets. Unfortunately, the exercise carried out by 
hon. Shri Sinha, particularly, the taxation proposals are a 
great disappointment. 

The whole approach to the taxation is timid, 
directionless, lacks in the long-term grand vision for the 
Indian economy and ;tck of political will to take difficult 
decisions. Policies are inward looking and protectionist 
and exhibit a clear anti-manutacturing bias and have pro-
trader tendency. There is nothing that will boost exports 
or even spur the industrial growth. The changes in the 
tax rates are so incoherent that it clearly indicates the 
influence of certain industrial lobbies. After all, it is the 
first post-election Budget. I am sure, lot 9f leaders of 
BJP had their pre-election commitments which the poor 
Finance Minister had to accept. 

Mere tinkering here and there or imposing taxes 
across the board is not, what I call, grand vision. I am 
particularly pained to know that a lot of good work done 
by the two previous Finance Ministers in integrating the 
Indian economy with the global economy has now been 
reversed. It has sent wrong signals all around. This can 
be seen by having a look at the local capital marllets, 
the lowering of credit rating by intemational agencies and 
the direction of external flows. Money is going out, both 
in portfoliO investment and by postponement of direct 
foreign investment proposals. There is a continuous drop 
in the value of rupee. Foreign Exchange reserves are 
reducing. It is a clear thumb down signal by all sectors 
of the Indian economy. 

Sir, the handling of the ·post-Budget situation was 
even worse. The speed with which certain decisions were 
backtracked clearly indicate that there was no deep 
consideration of the likely effects of the Budget proposals 
nor was there any deep commitment to any economic 
ideology, whether it was a case of petrol price bungling 
or whether it was the case of urea price reduction in two 
stage or whether it was the case of rolling back special 
additional duty of customs from eight per cent to four per 
cent. Even on the infrastructure side, there was a lack of 
will to go through the Power Bill. 

Therefore, we have grave doubts whether the 
proposals regarding revenue, put forward by the Minister, 
are going to materialise. Even in the last two Budgets, 
the Finance Minister had set up certain targets of revenue 
but they were badly missed. This time also the Finance 
Minister is being very ambitious when he expects the 

kind of revenue growth that he has put forward. I do not 
think that is going to come about. 

Now, coming to the in direct tax proposals, I will filSt 
highlight the two important areas about which we have 
serious objections. Then, I propose to go to certain points 
about revenue administration and also would, in the 
course of the speech, give a few examples as to how 
particular sectors of economy have been pandered to 
and special dispensation has baan given. 

I will then go to certain specHIc suggestions that I 
have. 

Sir, now I will take up the two most important areas 
of our concem. First one is the Special Additional Duty 
of Customs. The imposition of Special Additional duty of 
customs (SAD) was Initially put at eight per cent and 
then It was brought down to four per cent. When actually 
it is taken together, the net effect Is not going to be four 
per cent but, as you all know, It Is going to be six or 
seven per cent. When that Is taken together with the 
depreciation of the rupee over the last one year, the 
cost of imported materials is going to be at least 20 per 
cent more than what It was a year ago. This was not the 
time to put any additional burden on the imported raw 
materials. Sir, it not only reverses the direction of moving 
towards a low cost economy in our country but also it 
reverses the general efforts at integrating with the global 
trade. 

The Acronym 'SAD' aptly describes this effort. The 
trade barriers have baan raised again in the name of 
level-playing field. Some people call it 'swedeshl duty'. 
But. I think, it is a reversal of the direction. This will hurt 
the competitiveness of the small scale industries and 
indigenous manufacturers who depend on imported 
materials. 

Obviously, It Is Inflationary. But, what worries me moat 
is the exclusion of tradars from this duty. A lot hu been 
written about this aapect. This single aapect of leaving 
out trade and only imposing this duty on manufacturing 
is 80 anti-manufacturing and so pro-trading that it will 
introduce a permanent distortion in the Indian industry. 
People say that the BJP is a party of traders. I do not 
believe that but I think that this kind duty Is totally anti-
manufacturing . ... (Interruptions) The logic given here Is 
that it a counter-veiling duty to 01f881 against the sales 
tax. It is not really velid. If you look at the retes of salas 
tax, it varies from almost nH or two per cent in some 
Stales to 16 per cenl in some other Siaies. Whal is II 
going to do? II is going to force many industries 10 create 
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fictitious trading units in low sales tax areas and then 
transfer goods without duty to the manufacturing units. It 
is also going to unlesh 'Inspector Raj'. Who is going to 

• decide whether it is import for trade or import for 
manufacturing. So, I would request the hon. Finance 
Minister to look at it very seriously. 

We have very grave concems about the mischief 
that this whole scheme can cause. The Bombay Club 
has won a resounding victory. But I shudder to think 
what impact it will have on the national economy. I once 
again request the Government to remove this distortion 
and include trade in this duty immediately. 

Sir, the second important worry is that, as a revenue 
collection measure, the Government has gone for a five 
per cent disallowance of MODVAT credit. The ceiling is 
going to be at 95 per cent. It is again a retrograde step. 
It moves away from the direction of universal Value Added 
Tax. As a matter of fact, I expected that the BJP )'IIouid 
talk about removing the sales tax, removing trade barriers 
and making trade very free and easy but it has not 
really moved at all. There is no initiative at all in the 
direction of going towards VAT. 

The previous Finance Ministers had gradually moved 
towards VAT system but now you are going back. The 
rationale, as stated by the hon. Finance Minister in his 
Budget speech, is all wrong. He has said that some 
people are misusing MODVAT credit. If it is so, instead 
of catching those who are. misusing it, he is punishing 
the whole industry. If the same logic is used by a law 
enforcement agency, then what will happen? It is like 
putting everybody in the city in jail for half a day when 
you cannot catch a murderer. 

It is really a strange logic. As I said earlier, this 
special duty is non-Modvatable which is again going to 
create a cascading effect. Please make this countervailing 
duty Modvatable. The special additional duty is non-
Modavatable. Both the five per cent disallowance of 
Modavat credit and making the additional customs duty, 
non-Modvatable are wrong. They need to be corrected. 

I said that I would give some examples of how certain 
sectors are being given special treatment, not only by 
this Govemment but even by the previous Govemment. 
I now come to one specific: sector of infrastructure. I 
think the previous Finance Minister and this particular 

. Finance Minister have been very kind to the petroleum 
refining sector. I would like to ask one question to the 
Govemment. How does the Govemment decide that this 
particular sector of infrastructure is more important? Why 

is petroleum refining sector being singled out for a special 
treatment? The last Budget introduced a distortion, a new 
concept of zero per cent project import duty. The last 
Finance Minister did that. That was wrong. No other sector 
of infrastructure got this benefit. If you have to promote 
infrastructure, why not put zero per cent project duty on 
all infrastructure sector? Why do you single out only one 
sector namely, petroleum refining sector? Why not oil 
exploration, power, transmission, roads and airports? You 
should have corrected it. There was a strong 
representation from CII, from engineering industry because 
the local capital goods industry gets affected. Have a 
uniform treatment. He had not corrected that. But this 
time, he has given special tax holiday to petroleum refining 
and also power sectors. But again this sector has been 
singled out for special treatment. 

Also, the imports for petroleum refining sector have 
been exempted from special additional duty of customs. 
Why this special treatment for a particular settor of 
infrastructure? Who decides that that particular sector of 
infrastructure is more important than others? Please look 
at it very carefully. There are serious apprehensions that 
a special favour is being done to a particular industrial 
house. 

Talking of infrastructure, I will just mention in pasaing 
that the excellent report produced by the expert group 
on infrastructure did not talk of railways. Railways are 
also a very important area of infrastructure and you should 
look at It. I am not saying what it is to be done but 
Railways should also be included. 

I will take a few minutes to talk on revenue 
administration, about one particular aspect of excise 
taxation. The Government sets targets for revenue 
collection. Those targets are reported every month and 
every quarter. The whole Department is so obsessed with 
meeting targets. But what actually happens in the last 
quarter is that when the revenues do not come up to the -
expectation, as has been happening in the last two years, 
the excise authorities are pressurised to collect more 
revenue at the year end. In the last two years, customs 
revenue has come down. In the year, 1996-97, customs 
revenue had come down by Rs. 700 crore. In 1997-98, 
it came down by Rs. 4500 crore. But still you are very 
optimistic and you have said that It will go up by 21 per 
cent. All right. But revenues do not come up to the 
expectations. What happens? The excise authorities are 
pressurised to collect more revenue when the year comes 
to an end. You come to a "special fourth quarter excise 
harassmenr problem. The- excise people quite illegally 
prevent Industries from using MODVAT credit which is 
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due to them in the last quarter but they force them to 
pay cash excise duties so that the revenue figures can 
be higher. Of course, this credit is given in the first 
quarter. In the first quarter, cash collections are low, but 
in the fourth quarter, they are artificially Inflated. Industries 
are put to great harassment because of this feature. It Is 
nowhere documented. There are cases. Industrialists have 
complained to us that excise authorities have physiCally 
removed the RG-23 registers. They have no business to 
do it b~ause they do not want the MODVAT credit to 
be utilized but cash payment so that the revenue targets 
could be met. Please look at this. It is a very serious 
complaint. The "fourth quarter excise problem" needs to 
be borted out. 

On the customs side, in January, 1998, the then 
Finance Minister had launched a fast track clearance 
scheme. It is because after all, doing a business speedily 
is so importar;t today that unless you clear the 
consignment from custc-ms fast, you shall have no 
competitive advantage. 

But there has not beon much emDhasis laid on this 
scheme, it has not been monitortld properly and I think 
it has been given up. The coilditionplities are so harsh 
that lot of people Ilre not using it. The Finance Minister 
may please look at it. 

On the general aspect of revenl.oe administration, 
now come to computerisaltion. I thank the Finance Minister 
that 'he has given lot of incentives. He has singled out 
information technology area for special preference; it Is 
very good. Nobody can deny that as we are entering the 
21st Century information technology is going to play an 
important role. What about the Finance Minister's own 
Department? The computerisation plans of his Department 
are progressing so haltingly. Take for example the 
implementation of the electronic Data Inter Change EDT 
Scheme. Only Delhi has got some working ED!. But what 
about other major ports? What about Mumbai, Calcutta 
and Chennai where there is no progress at all? Tomorrow 
nobody will touch the export and import documentation 
or international bid documentation unless they are in the 
EDA format, unless they are on computer on-line. Nobody 

is going to handle their paper documents. The sooner 
we go to this system the better; otherwise more confusion 
will remain and we will be left out of it. But the progreu 
is tardy. Why is it tardy?Becauee there il oppoaIIIOn within 
the Department for computeriuliOn. The vested 1ntereIts, 
the middle level exclusive of Excise and Customs and 

even Income-tax Department are opposing 
COI"I1)Uterisation. The Finance Minister has talked so highly 
about information technology and rightly so. But what 
about his own Department? Please speed up 
computerlsation. 

In Excise and Customs unless they network their 
cUltom entry ports, collection at all the excise collection 
will be more difficult. Unless they are computerised, unless 
the data is on-line avaRable to any parson anywhere in 
the country, any day, we cannot really go modem, the 
industry cannot compete. 

Even on the Income-tax lide, the Finance Minister 
has introduced the PAN syatem and I welcome It. This 
ha been the recommendation of the Standing Committee 
on Finance year after year, Making PAN compulsory and 
for computerised of unique permanent account number Is 
essential. The Minister ha taken some steps for it. It Is 
very good. But the benefits of permanent aecount number 
syatem will not aecure to them unless there Is complate 
computerisation, unless he make Indic.tion of the 
permanen~ account number on every document th.t 
industry or trade generates compulsory. Only them cross-
checking will be possible. It will be a tramendous blow to 
black money if It Is really implemented. But only saying 
that PAN will be required to buy a car or to buy or sell 
a house, perhaps will lead to some harassment. 

The Finance Minister ha now extended permanent 
account number on the speci.1 tax baae widening 
schemes to 45 cities. But I want that the apirlt behind 
the scheme of checking the black money Is not abused 
by the authorities when someone goes to buy a house 
or a sell a house or buy a car. If he does not have 
PAN, I hope, he is not harassed. I hope th.t the PAN 
will be given to him eaAy. I hope th.t the whole logic 
will be explained to everybody. Because already people 
are saying that It they want to open • bank account they 
will need a PAN which will be a great h ..... rnenl. They 
hlive to be explained that unlela and until there is • 
complete croaa-checking poaalbly by the Govemment on 
aY economic activities the ecourge of black money will 
not be lessened. 

So much on information technology and 
computeriaation. But the Finance Minieter also has a 
serious problem of shortage of competent officers to 
handle this technology. BeCause there Is • lot of scope 
for fraud when we go to paperteaa trading or terminal 
base transaction unless we completely computeriae. They 
do not have officers. They have to recruit lot more 
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electronic and computer engineers, train them as income-
tax officers, as customs officers and excise officers. There 
is a shortaga of officers. They should have special training 
institutes where they train people in the requirements of 
the day. 

I generally welcome the tax base extension schemes. 
But I think out of the four conditions, two are good. The 
other two are not so good. I do not thin1t. anybody who 
is going to become a member of a club and pay 
Rs. 25,000; he already will have a telephone and a car 
and probably must have travelled abroad. But the spirit 
of it is understandable. Now the Finance Minister has 
extended the scheme to 45 cities but I will give him 
more statistics. In Ghaziabad, Gurgaon and Faridabad, 
areas in and around and Delhi there are 40 lakh phones 
and 30 lakh cars. 

But the last year's tax base widening schemes have 
only generated 33,000 additional assesses. It looks that 
something is not right. Mumbai also generated only 10,000 
additional assessees. However, Shri Chidambaram had 
said that he expected the number of assessees to go to 
five crores. I am sure that five crore people can pay 
taxes. Unless something is done, it is very difficult to 
reach those kind of figures. 

I have a point on the weighted deduction for 
Research and Development Schemes. Section 35 (2) (AB) 
has been taken out. I do not understand the rationale for 
doing it because all of us want to encourage and help 
the Research ad Development in this country. I would 
request the hon. Minister to look at it again. 

Coming to the specific sectors of the taxation 
proposals, firstly I will come to information technology 
itseH. You have announced a lot of concessions and you 
have said that you are adhering to the Information 
Technology Agreement (ITA) of the W.T.O., ahead of 
time. It is good But the basic problem faced by the 
information technology industry today the special additional 
duty of customs. He has excluded the traders from It. 
Now, all the components and raw materials will attract 
the special duty of seven, eight or nine per cent. They 
are already more expensive because of rupee devaluation. 
But finished computers, finished printed circuit boards etc. 
are coming through the trading route free and that has 
really upset the information technology industry. Everybody 
is importing finished boards. The technology is changing 
so fast that it is very difficult for the local people to 
assimilate it here. I want you to again look at it. 

You have sad that you will consider about the 
confusion caused by the brand names. I am not talking 
of mithai. I personally came and explained to you. The 
definition of word 'branded' says that it can be either 
registered or unregistered. That is caUSing a problem. 
The inspectors are playing havoc. So, you have to exclude 
mithaiwalas. As a matter of fact, you should welcome 
and encourage people who are going in four branded 
products and who are going to face international 
competition viz. a small town halwai or a bhujia seller 
by becoming a big name and getting into a trade name. 
It should be welcomed. I think, 'fIore people should do 
it. Then only we will be able to compete with the 
multinationals. Why are you punishing them? 

The problem of brand name will also cause a 
confusion with the very important sector viz. The Dairy 
sector. Now, you have brought in excise duty, for the 
first time, on powdered milk, on butter, and on ghee. I 
do not have any objection if you put tax on table butter 
which is consumed by richer sections. But when you say 
butter, and when you mix it with the branded butter, that 
any small industry which is producing powered milk and 
butter, then It will play havoc with those industries. As 
you very well know how the milk economy operates. 
During the flush season when there are no takers of 
milk, in order that the milkprices should not fall, people 
convert the liquid milk into powdered ~ilk. In the lean 
season, the powdered milk is remixed and liquid milk is 
produced. It is an inherent part of making liquid milk 
available to people at a proper cost and also maintaining 
the retum to the farmers. If you bring the powdered milk 
in the excise net, then It will play havoc with the Indian 
dairy industry. You have received their representations. 
The Indian dairy industry has a potential to be wortd 
beater. You must encourage It and not discourage It like 
this. 

Then, I come to the excise duty which has been 
imposed on milking machines. You have to adopt modem 
technology in dairy industry. Milking machines are very 
important equipment which modemises the whole dairy 
industry. Now, you are putting excise duty on It. 

It is, again, not a good step. Please reconsider that. 
Indian dairy industry cannot yet compete with 
multinationals. Let them stand on their own feet and when 
the milk production becomes so much that we stan 
exporting it, and industry become rich, then we can 
consider it. But do not do it now. Indian dairy industry 
has a treamendous potential, as I said, of beating 
multinationals, but let them stand on their own feet. Also, 
dairies, particularly in my part of the country, that is, 
Westem Maharashtra are' such important a source of 
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regular cash flow to farmers. You cannot imagine what 
Dairying has done to that part of the country. I wish that 
dairy industry, dairy culture spreads to other parts of the 
country also. 

Regarding paper, agro-based paper mills have made 
representations. Their specific demand is about the 
definition of waste paper. It is being mislabelled and a 
lot of smuggling potential is there because of lack of a 
clear-cut definition of waste paper. Also, the duty structure 
that has been introduced now for paper industry - I would 
not say any1hing about newsprint industry as it is an 
important industry and let them get the paper free of 
duty - is really killing the small paper plants with an 
artificial limit of 15,000 tonne per annum. I would not like 
to take your time by going into the details. He knows 
that. It is an area of grave concem. Please look at the 
benefits for paper industry. 

Apparently, a small aberration which has come into 
the Budget, may be for some time, is about aluminum 
circles. This is about the people who make aluminum 
pots and pans for the use of people living below the 
poverty line. Now, the exemption given to small-scale 
industry has been denied to this particular sector. I do 
not mind if pressure cooker manufacturers are denied 
this exemption as they are large manufacturers, but small 
aluminum circle is an intermediate item and it should 
continue to get exemption which is given to small-scale 
industry and which is now being - I do not kroow 
inadvertently or otherwise - denied to them. 

Another point which has been left out of the purview 
of the Finance Ministry is regarding hundred per cent 
export-oriented units. The hundred per cent EOU scheme 
was launched some time back when the import duty 
structure in the country was very high and opllng for a 
hundred per cent EOU was a good route. But later on 
with the overall import duty regime coming down, people 
were offered an exchange route. The hundred per cent 
EOUs could get themselves converted into what Is known 
as zero per cent EPCG Scheme. This has been permitted. 
The trade policy permits it, the Commerce Ministry permits 
it, but it has not been implemented because there is no 
Finance Ministry notification. I would request the Finance 
Minister to issue that notification so that those hundred 
per cent EOUs who want to go back to the Zero per 
cent EPCG scheme can take advantage of that·scheme. 

About these hundred per cent EOUs I have a request 
about furnace oil. Some time back, the Govemment had 
decided in consultation with the Ministry of Petroleum, 
that furnace oil will becOme available to hundred per 
cent EOUs at international rates. Now, the Administrative 

Price Mechanftlm has been dismantled, but hundred per 
cent EOUs are not getting furnace oil without paying 
customs duty. There seems to be sume confusion. I think 
that this confusion needs to be sorted out and hundred 
per cant EOUs should be given furnace oil at the rate 
they were getting it before 1.4.98. 

Sir, steel sector, particularly the hot-rolled steel sheet 
and cold-rolled steel sheet manufacturers have also 
approached the hon. Finance Minister. Their demand is 
that the customs duty rate difference between the two 
sectors, the hot-rollod steel sheets and the cold-rolled 
steel sheets, must remain at ten per cent. The present 
difference is five per cent and it is creating havoc with 
the local industry. We need to protect the local industry. 
So, he may increase the duty on the CR coils from 25 
to 30 per cent, but the differential should be maintained 
at ten per cent. 

Sir, I have some points on the direct taxes. The 
intangible asset depreciation is a good innovation. But, I 
think, on the gift tax, the burden from donor to donee is 
being debated. I am sure, the hon. Finance Minister will 
address this point when he replies to the Finance Bill. 

Sir, the concessions announced by the hon. Minister, 
particularly on urea and the rolling down of duty from 
eight to four per cent, are going to create a big hole In 
the revenue. The fiscal deficit which has been projected 
at 5.6 per cent, actually if you take pensions Into account, 
it was really 5.9 per cent. The roiling back of the urea 
price and the customs duty is going to add to the fiscal 
deficit by at least another two decimal points. So, the 
position is back to 6.1 per cent of the GOP as earlier 
and with the overall slowing down of the economy, I 
think, we have a serious problem of not being able to 
control the fiscal deficit. With the slow down in the 
industrial growth - I do not think there are any positive 
signals in that direction - the revenue figures are going 
to be low the entire revenue administration "eeds to be 
tightened. 

Sir, on the overall taxation policies, I feel strongly 
that Pokhran-II had offered a good opportunity. The 
Government could have taken some unpopular, tough, 
but necessary decisions. The country would have 
supported them. But the Government, in order to justify 
the nuclear adventurism, played down the effects of 
economic sanctions and have lost a great opportunity. 
The indecisiveness, the backtracking and the knee-jerk 
reactions have sent signals that the Government is unsure 
of itself, is not capable of a clear vision and it will take 
only populist and easy decisions, while the economy 
suffers. 
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Sir, the Finance Minister had set out 10 objectives 
in his Budget speech, all very high-sounding and noble 
intentions. But the scheme that has been unfolded by 
him will not - to use the Finance Minister's exact words 
restore the momentum to industrial growth, will not revive 
exports and will not control inflation, because inflation is 
already touching eight per cent. It will only increase 
bureaucratic hassles. The entire scheme of excise taxation 
has become more complicated with the five per cent 
disallowance, special duties etc., and it is going to make 
paper work more difficult. The rates of duties, instead of 
coming down, are going up. Many new schemes that 
have been introduced are increasing bureaucratic hassles. 
Therefore, the Budget will neither strengthen the 
foundations of the economy as he said, nor ensure macro 
economic stability, and definitely will not expand jobs. 

Sir, the BJP had promised an overall rate of growth 
of seven to eight per cent in their National Agenda. When 
our Govemment was in power, in the last three years of 
the Eighth Plan we achieved a growth rate of 7.5 per 
cent. But unfortunately, the GOP growth rate during the 
last two years is declining. It is almost five per cent now. 
I am afraid that this first Hindutva Budget of the 
Government is going to take the country back to the 
Hindu rate of growth. So, I cannot support this Budget. 

[Translation} 

SHRI BHAGWAN SHANKER RAWAT (Agra): Mr. 
Speaker, Sir, just now my colleague opposed the Finance 
Bill ... (Intenvptions) I rise to support this BIII...(lntenuptions) 
I am supporting it as it has some plus pOints. I am not 
opposing it for the sake of opposing only. Just now my 
friend stated that.. 

[English} 

No deep consideration has been done about the 
Budget proposals. 

[Translation] 

He noticed a risk of ideological commitment and also 
raised an ob){Jction for redUCing duty. I do not understand 
why such dual approach is being adopted? Prices of 
urea were rolled back. Members of ruling party as well 
as others were unanimous on this issue that prices of 
lertilizers should not be raised. They should say clearly 
that prices of urea should be raised. Custom duty has 
been rolled back to four percent from eight percent 
proposed earlier. They are not opposing it openly but 
say that it will increase the budget deficit. I would like to 

say that targets fixed In the budget would be achieved. 
In this budget, efforts have been made to improve the 
economic condition created in the country. He has 
accepted and fact that during the period of last two 
budgets the targets fixed in the field of direct taxas could 
not be achieved. 

He also stated that growth of GOP also declined but 
perhaps he has forgotten that at that time their party 
was In power and this, can be attributed to them. What 
can we say about the earlier period, what happened after 
1947 in this country. The economic progress upto Eighth 
five Year Plan can be considered as a matter of past. 
But economic development which has t;"lken place during 
last two years is still relevant as has been accepted by 
the hon. Members. Today, the situation is that taxes worth 
Rs. 40,000 crores are involved in five lakh litigation cases. 
He has raised a complaint against inspector raj here but 
an amount of Rs. 12,000 crores is involved in litigation 
cases of excise and customs and another Rs. 12,000 
crores are locked up in the cases which have been filed 
by the Government owned Public undertakings against 
the government during the regime of previous 
Government. Had the administration been efficient and 
there hand been no inspector raj, such a situation would 
not have arisen. 

I, therefore, congratulate the Minister of Finance and 
hon'ble Prime Minister for presenting a budget with a 
new direction. II has been stated in this budget that in 
place of Jugglery of paper work we should find the solution 
to problems and abolish inspector raj. The proposed 
'Samadhan' scheme will improve the position of tax-
collection. He has suggested for simplification of the 
procedure which is a good step. It should not be a liars 
paradise and the tax payers should be relieved from 
inspector raj. I am yet to know the details of the plan for 
giving due regard to tax payers. But one should take a 
look at the sample of the policies dished out by the 
Government. 'Saral' and 'Samadhan' schemes proposed 
in this budget have raised hope that now onwards tax 
payers should not be considered as an evader of taxes 
and should be given due regard. 

They have called it 'budget of Hinduslm' but it is not 
so. I would like to draw your attention towards economics 
of Kautilya wherein taxpayers are given regard and are 
saved from inspector-raj. If they feel that giving due regard 
to tax payers is an act of Hinduism than it can be called 
as a budget of Hinduism otherwise this budget is In the 
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interest of humanity. It is basic tenet of Hinduism to give 
the regard to all. This is also ancestral legacy of this 
country that taxpayers should not be considered as tax 
evaders and we are moving towards this direction. 

16.00 hr •. 

I would like to say that this budget nas given thrust 
to six objectives namely, employment generation, 
improvement of environment, upliftment of women, road 
safety, encouragement to cooperatives and medical 
expenses for well being of handicapped. There is a 
provision for social generosity in this budget and these 
objectives are taking us towards that direction. It has 
been stated in the matters of employment generation that 
factories and companies will generate 30 per cent more 
opportunities in their institutions and they will be provided 
a rebate of 30 percent for it. This will generate more 
opportunities of employment, reduce unemployment and 
create prosperity. It is really praiseworthy that through 
this budget efforts have been made to generate 
employment opportunities in private sector. Unemployed 
youth are looking towards the Finance Bill with hope. All 
unemployed youth whether they are technical, non-
technical, educated or uneducated unemployed labourers 
or employees have now a ray of hope for better 
employment opportunities. I feel that employment 
opportunities could be generated if serious efforts are 
made in this regard. 

Small scale entrepreneurs and traders have also been 
provided some relief. Some people say that BJP is a 
party of traders. 

SHRI RAJO SINGH (Begusarai): Sir, I am on point 
of order. He should speak on merits of the proposals 
related to taxes included in Finance (No.2) Bill, 1998, 
whereas he is discussing the budget. 

SHRI BHAGWAN SHANKAR RAWAT: I am not 
speaking on budget. I am speaking on the Finance Bill. 
You may try to understand. 

SHRI YASHWANT SINHA: Mr. Chairman, Sir, with 
your permission I would like to abstain from the 
proceedings of the House for just five minutes. I h~ve to 
cast my vote. My colleague the Minister of State In the 
Ministry of Finance is present here. 

MR. CHAIRMAN: It is all right. 

SHRI BHAGWAN SHANKAR RAWAT: I felt that you 
were giving ruling on point of order. Mr. Chairman. Sir. 

small scale entrepreneurs and traders have been provided 
relief through this Finance Bill. Earlier there was a 
provision that accounts books are essential for small scale 
entrepreneurs whose turn-over is between As. 40 
thousand and Rs. 5 lakh. Now the rules have been made 
generous and keeping of account books is not aasenlial 
for small scale entrepreneure who have a tum over 
between As. 1 lakh 20 thousand and Rs. 10 lakh. Now 
inspectors will not be able to haraas and thereby, hoMily 
and rights of people would be respected and a pereon 
will be able to work freely. 

Sir. through this Finance Bill small acaIe entrepreneurs 
have been encouraged. The limit 01 small scale units 
has been raised to fls. 50 lakh? Rs. 30 lakh. The 
Marginal units with a Capital of Rs. 50 lakh to Rs. 1 
crore have to? 

16.04 hrs. 

(MR. SPEAKER in the Ch_1r) 

Pay flat nominal axcise duty of 5 percent only. Now 
people will be reHeved form the harassment of inspector 
raj. Uptil now they used to exploit entrepreneurs. This 
rebate is a welcome step. 

Now I would like to say something about direct taxes. 
Income tax payers have been given an annual relief of 
Rs. 1000 by way of raiaing the income tax limit from Rs. 
40,000 to Rs. 50,000 as now taxable income has bean 
mads Rs. 50 thousand. The hon'ble Mlnleter of Finance 
is not present in the House so I would like to tell the 
hon. Minister of State that it would have been better if 
the limit was reised to Rs. 60 thousand instead of Rs. 
50 thousand. This would have given some relief to the 
salarised class. I hope that the Government would 
consider this matter and raise the income tax limit to 
Rs. 60 thousand. 

Government have done a commendable job by 
abolishing the gift tax. Earlier tax evasion was used to 
take place in the name of gift tax. There was a conspiracy 
in the division of management. Earlier income 01 the minor 
children as gifts was added in the income 01 the gardian. 
Now there will be more transparency and effectiveness 
in the process and there will be lesser chance of 
generation 01 black-money. NRls will be benelitted by it. 
Earlier. NRls who came back to India after residing in 
loreign countries for a long time and made investments 
in India lor 9 years used to get the benefit. Actually. a 
person should get the profit or loss at the place where 
he resides. 



443 AnanC"l (No.2) Bill, 1998 JUL Y 15, 1998 Finaf1C9 (No.2) BiN, 1998 

[Shri Bhagwan Shankar Aawat] 

As far as standard deduction is concerned, an 
exemption of 33.3% up to the income of one lakh or 25 
thousand instead of 20 thousand whichever is less will 
be given. Salaried people will get relief. Exemption on 
medical treatment has been increased from As. 10 to 15 
thousand. The medical treatment is becoming cosllier day 
by day. This step will also provide relief to the family 
members of tax payer. Tax exemption has been provided 
on income from immovable property. Shri Jethamalani is 
present· here. He has announced to construct 20 lakh 
dwelling units every year. This step is an effort to fulfil 
that commitment. 1/4 of the annual value of the house 
will be given for the repairing Instead of 1/5 as given 
earlier. It will be an incentive for the people to construct 
the houses. It will give boost to House building and help 
in solving the housing problem in the country. 

An announcement has been made to provide relief 
to the handicapped. Earlier two types of provisions were 
there-one for their treatment and other to protect their 
lives. But now a provision has been made which has 
been kept free from the Inspector jugglary. Schemes of 
LlC and UTI are steps in the right direction for their 
livelihood and up-bringing. Under these schemes they will 
get an amount of As. 40 thousand per annum. Such 
schemes should involve the Government contribution to 
provide an umbrella of social security to handicapped 
persons. Due to the policies of last 50 years, Hindu 
undivided family system is in shambles. It is a right step 
to provide protection to this system. 

I welcome the provisions made for universities, 
hospitals and educational institutions. This step would 
provide relief to the institutes which are run by the 
Government or by the registered institutions. Before 
concluding, I will give my suggestions in this regard. 

I would like to submit one more thing. Many cases 
are pending in High Courts. Some of them have been 
mentioned here. Substantial amount of money is involved 
in such cases. The changes made in this regard are 
also in the right direction. Now hearing in the tribunal 
courts will be based on facts. Appeal in High Court will 
be made on legal groundes and it win help in early 
disposal of the cases. A time limit has been fixed for 
reviewing the decision. The money which was earlier 
blocked due to the nexus between Income Tax Authority 
and the tax payer will now be saved. 

Sir, as I have earlier stated that, the 'Samadhan' 
scheme will prove a boon in regard to direct and indirect 
taxes. It will help to recover the money blocked in income 
tax cases and then the Budget targets will be achieved. 

The manner In which the procedure of tax retum has 
been simplified is a simplified is a commendable step. 
Though some of my friends and Intellectuals are of the 
opinion that it may lead to tax evasion. However, I feel 
that it will facilitate the small tax payers. Though the 
small tax payer do not come under the income tax limit 
even then he has to file the return for which he takes 
the help of lawyer and Chartered Accountant. After all 
this, many faults are found out when he visits the Income 
tax officer. Now with the Simplified tax retum system, 
they will definitely get the benefit and their exploitation 
will be stopped. 

Sir, efforts have been made in the Budget as to 
how the areas of the tax collection can be recovered 
and tax base could be enlarged. Even then, If any attempt 
is made to evade the tax, it should be enforced rigorously. 
All these steps have been taken to promote the new 
economic policy formulated after 1991. No such drastic 
change has been brought out on the basis of which It 
could be stated that there is no difference of opinion on 
the consensus formed on Liberalised economic policy. 
Efforts have been made in the Budget to solve all the 
problems. All the four things necessary for tax structure, 
term stability, increased productivity, voluntary compliance 
of the people and enhancement of tax network have been 
taken into consideration in the Budget. Chelliah Committee 
has recommended to increase the tax net. A scheme of 
1/6 has been formulated under their recommendation. I 
commend the special thrust given to agricultural rural 
development infrastructure in the Budget. My colleague 
was saying that much emphaSis has been given to 
refineries but some emphaSis has also been given to 
power sector. The problem of petroleum products is the 
main hinderance In the development of infrastructure. We 
have to import a large quantity of petroleum products 
which is affecting our foreign exchange. At present It is 
a challenge before us as to how we could generate the 
power in our country. Therefore, whether it may be refining 
or power sector, emphasis should be given to all these 
sectors, otherwise we would not be able to achieve the 
desired results in the coming century. I think that the 
efforts being made to generate the electricity are 
not sufficient to meet the Increasing demend of electricity 
in our country. A big gap will be left between 
demand and supply and a big crisis will emerge before 
the country. 

Sir, there is no bad intention behind the statement 
of hon'ble Finance Minister whether he belongs to this 
Govemment or the previo~s Govemment. However, we 
should certainly give more emphasis to power and 
petroleum sector. The drilling work In this regard should 
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be expedited. We have good sources of power in our 
country. We should provide facilities for tapping these 
sources. One of my friend from Rajya Sabha has once 
stated that electricity can be generated from ocean waves 
and it will cost cheaper than other sources. 

However, the then Govemment did not pay much 
emphasiS on it. I would say that this should be done to 
generate energy at low price. Government should provide 
relief to power sector through its tax structure or by any 
other medium. 

I will conclude my speech with two-three more points. 
One of the issue is regarding the section 80 deemed 
export. Under Section 80h(s), income tax exemption Is 
not given to the artisans who sell their goods to tourists 
at tourist centres and receive the payment in Foreign 
exchange. But if the payment is made in the Hotel in· 
dollar or in any other foreign exchange, tax rebate is 
given on it. This contradiction should be removed. The 
workers, artisans and artists will not have to Incurr losses 
due to this and it will encourage the cottage Industries. 

The second point which I would like to mention is 
regarding Bikaneri Bhujia, Namkeen and 'Petha'. The 
Bhujia seller says that the excise rate is increasing and 
the inspector is harrasing. The 'Petha' manufactured in 
Agra is famous all over the world. However, the Petha 
seller says that the sweetness of the patha is becoming 
bitter due to the schemes of bureurcracy. Therefore, such 
small units in small scale industries should be kept out 
of the net of excise tax. 

The products of the small scale industries which are 
manufactured by poor Craftman whether it be 'Bhujia', 
Namkeen or sweets, these must be freed from the 
network of excise duty. 

As regards, information technology. I would like to 
say and I had also given a memorandum to the Hon'ble 
Minister in this regard saying that the import of whole 
software kit Is cheaper as compared to the import of the 
spare parts in the country and then assembling them 
here. The value addition surely provides employment to 
the persons but overall this process proves to be costlier 
than the import of software in whole. I want that 
government should look into this matter that though the 
value-addition system provides employment to the workers 
of the country, but it is costlier than the import of whole 
software kit and will prove against the provisions of the 
industrial policy. 

The same controversy in going on over the excise 
duties levied marble products. This too is a labour 
intensive and artistic job. Supportors create god within 
the stone and we find a chance to look at the most 
beautiful specimens of sculpture. and it looks as if the 
stone has been will prove agahlst the provisions 01 the 
industrial policy. 

The same controversy is going on our the excise 
duties levied on marble products. This too is a labour-
intensive and artistic Job. Sculptors create God within the 
stone and the lind a chance to look at the most beautiful 
speCimens of sculpture, and it looks as If the stone has 
been enlivined. Marbie goods industry too should be 
excluded from excise net and should be relieved of this 
burden. 

Recently a chartered accountant conference was held. 
The job of Chartered accountants and the lawyers is 
almost similar. Both the chartered accountants and lawyers 
plead the cases of income-tax but the chartered 
accountants have been brought under the purview 01 
service tax. They should be excluded from the purview 
of service tax as It is a profession which is very much 
similar to advocacy. 

The shoe industry in the small scale sector has many 
such units which have come to my knowledge. They 
plead that they supply the shoes to major companies 
with famous brand names and the ratss of excise duty 
which is imposed on them is not according to the small 
sector industries rates but the one which is applicable to 
the big companies. If their produce is within the rangs 
fixed for small scale industrial units, then they should get 
relaxation in execise, duty rates. I insert that no additional 
penalty should be imposed on them for supplying the 
shoes with brand names. 

Relief should also be provided to the Charitable and 
religious or educational institutions which have been 
running hospitals or other useful welfare activities for the 
society. I had also met hon'ble Finance Minister In this 
regard. Social, religious and social service institution like 
Dayal Bagh which has been running a hospital, deemed 
universities and colleges have been facing some difficulties 
due to this network. There is a proposal to impose tax 
on their income. This anamoly should be removed. 
Though the Finance Minister had given his consent that 
the govemment does not intend to being such Charitable 
institutions under tax purview but the lact is, as our friend 
Mr. Chavan was saying, that in inspector-raj. The powers 
enjoyed by a Minister are much less than those wielded 
by an inspector 01 the concemed area. Therefore very 
ciean arrangements should be made in this regard. 
Sanctions have been Imposed on the country and yet It 
is being said that revenue will Incre_. The Finance 
Minister has made the tax-proposals keeping in view the 
challenges being fixed by the country in the direction 01 
achieving self-respect, sell-reliance and growth 01 
'Swadeshi media'. These tax proposals would carry the 
Country In that direction. it will give a boost to the 
emergence of a self respecting, Swedeshi and self-reliant 
India. I see the counterveiling duty of 4 per cent in the 
same light. i support the Budget which has been prepared 
to provide protection to the Indian Industries. I am sure 
that the economic crises which has been created in the 
country by foreign countries will be trackled by this . 
Finance Bill. I conclude my speech by congratulating the 
Finance Minister and supporting the provisions of the 
Finance Bill. 
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[Eng/ish] 

SHRI RUPCHAND PAL (Hoogly): Mr. Speaker, Sir, 
while opposing the Budget, we have described It as pro-
rich and anti-poor. It has a lot of deficiencies. The country 
in ,its present position will never be benefited from the 
Budget proposals made by SM Yashwant Sinha on the 
1 st June. 1998. I am not going to repeat the' points I 
had already made on that day. I shall only confine myself 
to some of the important provisions in the Finance Bill 
as some of my colleagues will further add to the points 
g.ade by me. 

Firstly, there has been national consensus that we 
need a radical restructuring in the tax structure both Direct 
tax and Indirect tax in our country. Restructuring does 
not only mean simplifying the tax structure; bringing down 
the number of concessions and rates and all these things 
but also having a fresh look at the tax structure prevailing 
in our country for the last several years. 

Sir, it is very unfortunate that hardly one per cent of 
the Indian population does pay Income tax, may be 
currently it is a little more than one per cent. 

So many foreigners are coming to India. Because of 
constraint of time, I would not illustrate many examples. 
When famous Noam Chomsky had come to Deihl, he 
had made a very remarkable comment that 'the Indian 
rich, Indian elite are fabulously rich in their spending 
capacity far more than I have seen It in the United States'. 
It is a telling commentary. Noam Chomsky said this. I 
am not going to quantily the neo-rich because there is a 
dispute about it. In the earlier days of refonns, the MNCs 
had quantified them to the extent of 20 crores or 
something like that. 

Ultimately they burnt their fingers following 
overestimation of the consumers market and they are 
releaming. Whatever it may be, whether It is 15 crore or 
20 crore or 25 crore, a large chunk, about one-fifth of 
the Indian population is rich enough to pay income tax. 
I congratulate the Minister because this present criterion 
of 'One-in-Six' will help to some extent to widen tax net. 
But there are many more areas, many more parameters 
and many more yardsticks that could be used to widen 
the net. 

I was reading one book where the Indian economic 
situation has been analysed. It says that the rural rich, 
the rural kulaks, have accumulated more money, the 
mercantile capital, in some areas is surpassing the 
industrial capital, though not in all parts of the country. 

This rural wealth does not come within the tax net. Some 
measures should be taken to aee that at least those rich 
people who have cellphones, maruti gypsies, tractors and 
a very wide influence on the rural economy are brought 
into the Income tax net. So, restructuring does not mean 
just simplification of a fonn and giving It a new name 
called Sara/ or for that matter bringing down the number 
of concessions and reductions. There must be some 
sincere attempt to widen the tax net also. 

In our country black-money generation, in spite of so 
many amnesty schemes, has never stopped operating 
and growing. It has been growing and growing in spite 
of several concessions given and several amnesty 
schemes offered. We have the experience of the latest 
VDIS where the honest tax-payers were made to suffer 
for rewarding the dishonest people. What happened 
ultimately? The honest tax-payers had also to resort to a 
particular path to have greater concessions. This is 
reflected in the compliance. 

Earlier it was said that the lower the rate the better 
is the compliance. But is you take into account the psyche 
of the Indian rich, it is' never true. It is because wherever 
there is a loophole, the psyche of the Indian rich is to 
avail of that loophole and they are doing It. I am saying 
this because another amnesty scheme with a dKferent 
name has been proposed. The name Is called Kar Vivad 
Samadhan. Now Rs.. 40,000 crore has been locked in 
litigation in respect of direct tax and perhaps another 
Rs. 12,000 crore pertaining to indirect to indirect tax. 
There is a proposal for one-time settlement. I would like 
to know from the hon. Finance Minister as to how much 
does this Govemment expect to get after this settlement. 
It is more of a settlement clearing the slate or an 
instrument to mobilise the resources that these dishonest 
people had evaded and to get back what was due to the 
Govemment? 

I do not know how the disputed income will be 
described or defined under the Kar Vivadh Samadhan 
scheme. Will a person who is involved In a litigation but 
has paid the full amount get any concession? Or, will a 
person who has not at all paid anything but is involved 
in a litigation be rewarded? The Minister, I hope, will 
explain this when he replies. 

Under the One-by-Six' scheme, the hon. Minister has 
added two criteria to the existing four criteria that make 
filing of tax retums. obligatory. The details of club 
memberships can be collected from the clubs also but 
that need not be mentioned in the from Itself. 
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We have rec~ived some representations from elderly 
people including freedom fighters who ~ave got telephone 
connections. I would like the hon. Minister of Finance to 
clarify whether they will also come under the purview of 
this 'One-by-Six' scheme. These elderly people have either 
been given .telephone connections Iree or at a 
concessional rate. I would like the hon. Minister to clarify 
this. 

We were given the assurance that the distrortion that 
has been caused in the tax structure with over-emphasis 
on the indirect taxes would be rectified on the basis of 
the recommendations 01 important committees, that the 
indirect taxes would be brought down and more emphasis 
would be placed on the direct taxes. But this year in the 
swadeshi Budget, we find that innumerable items of 
mass consumption beginning with butter, ghee and 
branded edibles have been imposed an eight per cent 
excise duty across the board. We had warned this 
Government that such increase in the excise duty on the 
essential commodities will have a cascading eHect, will 
cause inflation and price rise. It has happened and prices 
have increased awfully during the last six to seven weeks. 

My next point relates to clause 114 of the Finance 
Bill which deals with motor spirit. When the prices of 
petrol are coming down internationally and when we 
propose integration with the global economy and many 
more things, we find here that an additional duty of 
Re. 1 is being proposed on petrol. I am not questioning 
the bungling in calculation and the roll-back. that happened 
later. I am not going into those details. I would like to 
say that petrol is not used only by lUXUry cars and 
imported cars, but it is used by three-wheelers also. As 
a result of this, common middle-class and lower-middle 
class people will be aHected. So, my demand is that this 
levy should be reversed. We have the experience of road 
fund and other cess funds. I have great doubt how much 
of this will go for the development of roads. 

Apart frOm this excise duty increase as proposed In 
clause 114, in clause 115 all important essential 
commodities used by the common people, Including edible 
and dairy products have been brought in. 

The price of tea has gone up. Even before the 
presentation of Budget, the price of tea had gone up. It 
is seriously affecting the common people of this country. 
So, I demand that it should be withdrewn. 

As regards the MODVAT, I agree that there has 
been some misuse. Just because some unscrupulous 
people are misusing thiS provision, others should not be 
punished. In order to avoid misuse, better network should 

be built for better information and betttfr feedback. The 
incll.!sion of five per cent limit In the MODVAT scheme Is 
affecting many units. I would request the hon. Minister to 
reconsider it. 

As far as Seniice Tax is conce.med, the Standing 
Committee had 'suggested Inclusion of medical and 
teaching profession also. 

Here, I ca,,!not a~oid mentioning abut one point 
regarding the hidden agende of this BJP Gov!. 1 would 
like to read oul from the Finance Bill. It says: 

·Service Tax, will be imposed for service to any 
person, by a mechanised slaughter house in relation to 
the slaughtering of bovins animals·. I am not elaborating 
it. Please delete it. 

We know the whole story aboul the customs duty. 
Rolling back is the unique feature of the present 
Government. I am not further commenting on it. It is 
lobby-based and selective. Some lobbies have been very 
successful in influencing this Govemment and some others 
are not. There should be some sort of unHormity In 
respect of dulies on 'several items. 

If you have a little bit of swadeshl feeling. you 
please think aboul the small industries which are .importing 
raw materials for manufacturing purposes. Neither the 
'swadeshi entrepreneurs nor the small industry are 
benefited by the customs duty proposed by you. 

Sir, I do not take much of your time. With these few 
words I oppose the Finance Bill. I have proposed some 
amendments also and I will move them . later on. 

[Trans/arion} 

SHRI SHANTILAL CHAPLOT (Udaipur): Hon'ble 
Speaker, Sir, I would like to' express my gratitude to you 
for having given me an opportunity to speak. The budget 
which hon'ble Finance Minister has presented In this 
House, this kind of budget has never been presented 
earlier. Agriculturists have been given several concaasions. 
For sprinkler system the. amount provided is more than 
one and a half times than the last time. Similarly, for 
irrigation also enough amount has been provided keeping 
in view the farmers. Much debate' has been given in 
case of tractors also. In this budget provision has been 
made for all-round development - Sarva Bhawantu 
Suklhna, Sarva Santu Niramaya, Sarve Bhadrani 



451 Finance (No.2) Bill. 1998 JULY 15. 1998 Finance (No.2) Bill. 1998 452 

[Shri Rupchand Pal) 

Pashyantu, Makshchit Dukhna Bhagh Bhawaita. It means 
all people should be happy, healthy and good. This budget 
has bean presented for the weHare of all. I would nke to 
congratulate Hon'ble Finance Minister for this. After all 
we have to see as to what was the condition of this 
country 5000 years ago, what was its condition 2500 
yeas ago? There was a man called Mahapadmanand In 
this country. He was named mahapadmanand because 
he had billions of rupees. Today if we distribute that 
much amount in India then every person will get Rs. 20 
lakh. Today, what is the condition of the country after 
independence? When the first five year plan was 
launched, we became indebted. We again became 
indebted when record five year Plan was launched and 
today in 199B, the domestic and foreign debt on the 
country is around Rs. 10 lakh crores. It means that every 
person in the country is indebted to the tune of minimum 
of Rs. 12,000. To provide relief from this indebtedness 
our Finance Minister has made provision for creating 
employmant in rurel areas. He has said that employment 
will be provided to rural people. 400 years ago, 35% 
people were engaged in agriculture sector but today more 
than 70% people are dependent on agriculture. The 
Finance Minister deserves congratulation because in this 
budget he has made full arrangement to provide 
employment to rural people so that burden on agriculture 
sector could be reduced. 

Similarly, Jhuggi Jhonpris are developing in cities and 
considering this lact the Hon'ble Finance Minister has 
made provision for construction of 20 lakh houses in 
cities and 20 lakh houses in villages for the poor people 
under Indira Awas Yojana. I would like to congratulate 
him for this. 

In this country number of unemployed person is 
increasing. Today there are alleast ten crore people in 
the country who are unemployed. Provision has been 
made in this budget to give concession to all those who 
are working in factories or small scale industries. Hon'ble 
Finance Minister deserves congratulation for this also. 

Mr. Speaker, Sir, I do not want to waste much time 
of this House. There are 1.25 crore handicapped people 
in the country, for them provision has been made 
separately in the budget. Finance Minister deserves 
congratulation for this also. Similarly there are 1.25 crore 
blind people in the country, Hon'ble Finance Minister has 
made provision for them also. I congratulate him for this 
also. In this country 15 person in every hundred are 
suffering from T.B. They are poor and are suffering from 
malnutritions. They are not getting nutritive value good. 
Hence the Finance Minister has made provision for 

providing nutritive value food in villages for which I would 
like to congratulate him. 

Mr. Speaker, Sir, in our country there was one Muni 
called Charwak. He had said: 

Yawaith jeavaith sukham jeevaith, 

Renam krithwa ghrltam peevaith, 

Bhasmlbhutasya dehasya, punaragaman kutaha, 

Meaning thereby that as long as there is life one 
should live happily because we do not get human birth 
again and again and man is mortal. Our Finance Minister 
has proposal that we will not make India Indebted, we 
will make India self-reliant, and self-raspecting country. 
This is BJP's resolution regarding the Budget. I would 
like to give heartiest congratulation to the Finance Minister 
for this. We have decided that we will not accept 
subordination or we shall not bow before any country 
even if that country impress any kind of ban whether it 
relate to CTBT or any other ban or economic restrictions 
upon us. We will prefer to die instead of accepting sub-
ordination. There is no need to bow before any country 
whether It is U.S.A., England or any other country which 
emposes sanctions. Through this budget hon'ble Finance 
Minister has attempted to present this kind of resolution. 
I would like to congratulate him for this ... (lnterruptions) 

SHRI RAJO SINGH: You please speak about 
increasing the salaries of M.Ps. You are not mentioning 
this instead you are talking about something else. 

SHRI SHANTILAL CHAP LOT: Why should I make 
such a demand ... (lnterruptions) 

SHRI THAWAR CHAND GEHLOT (Shajanpur): 'You 
should speak over Finance Bill and not over the Salary 
Increase Bill? ... (Interruptions) 

SHRI SHANTILAL CHAPLOT: Mr. Speaker, Sir, I 
would like to congratulate the Hon'ble Finance Minister 
because he has made provision in the budget for 
construction of 20 lakh houses. The position of Rajasthan 
is very special. Rajasthan Constitutes 1t1Oth of total area 
of India with an area of 3.5 lakh square kms. HaH of the 
area of Rajasthan is considered as desert land. In 
Rajasthan, one project called Indira Gandhi Canal Project 
was launched but the work of that project has not been 
completed yet. Through you, I request the Government 
to complete that project so that the whole Rajasthan can 
see green revolution. Entire desert area will become 
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prosperous. In Rajasthan economic resources are very 
scarce, but even then the Central Govemment is not 
providing sufficient funds for that area. 

Mr. Speaker, Sir, during the last 10-12 years there 
has been no investment in Rajasthan. I had asked a 
Question as to how much investment the Central 
Government has made in Rajasthan during the last 3 
years. I received its reply only day-belore-yesterday and 
it says that in other states Rs. 20,000 crore has been 
invested but in Rajasthan investment is less than even 
Rs. 10 crore. It is all due to the policies 01 previous 
governments and their in different attitude. If we see the 
population of Rajasthan in the perspective of population 
of India then Rajasthan constitutes 1/20th population of 
India and area-wise it constitutes 1I10th of the total area 
01 the country. The central government is not providing 
sufficient funds to Rajasthan in proportion to its population 
or area due to which development 01 Rajasthan has been 
affected. 

Mr. Speaker, Sir, I don't want to make a long speech. 
I will conclude shortly. In Rajasthan granite unit is treated 
as SSI unit and there is no tax on it. In 1994 excise 
duty 01 Rs. 10 per square metre was leveled and 
afterwards it was increased to Rs. 20 per square metre 
but last year Chidambaram Saheb's Ministry imposed tax 
01 Rs. 30 per square metre. I request the Government to 
reduce it. Though it may be a mistake but this year also, 
it has been increased to Rs. 40 from Rs. 30. I would like 
to submit that in Rajasthan the excise duty on marble is 
Rs. 4.50 per sq. loot and other taxes are Rs. 2.50 per 
sq. foot. Thus total taxation comes to Rs. 7.00 per sq. 
loot and the merable is being sold at Rs. 12 per sq. 
foot. It is selling at a rate cheaper than even kota stone. 

15 lakh lamilies i.e. one crore people are engaged 
in this trade. 95 percent 01 the marble produced in India 
comes from Udaipur, Rajsamund, Dungarpur, Bansbara, 
Alwar, Sirohi, Makrana to Nagaur and Aandhi and Sirohl 
of Jaipur district. The marble 01 Makrana is famous all 
over the world. One crore people are engaged in this 
work. 

MR. SPEAKER: Please conclude. 

SHRI SHANT I LAL CHAPLOT: Mr. Speaker, I will 
not speak much. I would like to request the hon'ble 
Minister 01 Finance to reduce the excise duty on marble. 
It should be treated as S.S.I. unit. The excise duty on it 
should be reduced in whatever way possible. Otherwise 
it will shatter the entire economy of Rajasthan. There are 
many minerai and marble mines in Rajasthan. The Forest 

Conservation Act was implemented in 1980 in Rajasthan, 
due to which mining is not allowed over there. 

I would like to request that a provision should be 
made under which a person will be rewarded with mines 
if he plants 20 trees or he should do forestation in double 
the area than the area 01 mines provided to him. 

Secondly, as said by Shri Bhagwan Shanker Rawat, 
Bhujiya is prepared by women, especially widows I., 
Rajasthan . I request you to withdraw the excise and 
other taxes imposed on Bikaneri Bhujiya I thank you lor 
'}iving me the time to speak. 

SHRI MOHAN SINGH (Deoria): Mr. Speaker, Sir, I 
am here to expresa the views of my party on Financial 
Bill No.2. I strongly condemn and criticise this bill 
because the excise duty and custom duty have not been 
collected according to the proportion laid in supplementary 
Demands for Grant, presented in the House before the 
presentation of this year's budget by the hon'ble Minister. 
There are apprehension in my mind that the tax proposals 
01 this year will make the conditions worse than the last 
year. These tax proposals will led to inflation and price 
rise. The tax evaders will get encouragement and the 
factories of the people, who honeslly pay taxes will either 
run in loss or get shut down. This is my apprehension. 
Therefore I would like to state that when petroleum 
companies have increased the price of petrol by Rs. 4 
per litre, the Parliament had presaurlsed hon'ble Minister 
to give orders to reduce the price of petrol by R". 3 per 
litre. Now Re 1 is collected In the name of road tax. In 
this way they have tried to create the feeling in the 
country that the Govemment has not increased the prices 
of petrol on its own will. But if you carefully study the tax 
proposals, you will find that the excise duty on motor 
spirit has been Increased. The increase in the price of 
petrol has been deferred till the session ends. The day 
this session ends, the oil companies will not be having 
any option, but to increase the price of petrol. If attention 
is not paid to this matter by the hon'ble minister, it will 
a big fraud on the country. 

The Hon'ble Minister has made no provision of 
subsidy to fulfil the loss generated to 011 pool by the 
imposition of excise duty on motor spirit. If this is not 
done, then how will this I08S be met. The only option 
available to them is to increase the price of petrol. The 
State Govemment of Uttar Pradesh has increased the 
sales tax and in the neighbomood of Delhi, in Nolda and 
Ghaziabad district of Uttar Pradesh Scooter-owners are 
paying Rs. 28 per litre lor petrol. Due to 1O'Yo increase 
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in excise duty, the prices of motor spirit will be increased 
by Rs. 3. The hon'ble Minister should give clarification in 
this regard. The price rise has been deferred temporarily, 
under severe pressure from the hon. Members. We want 
clarification in this regard. 

I would also like to state that you have mentioned 
about setting up of a Settlement Commission in the case 
of excise duty. Excise Duty is not income tax. This is not 
an indirect tax, but a direct tax. This tax is immediately 
imposed on production. What do you mean by settlement? 
Does settlement mean that you should not j)ay tax on 
production. and after that on the name of abolishing 
Inspector Raj, negotiate with the Department or come to 
the Settlement Commission and pay one fourth, half, or 
some portion of the tax and settle the issue. What are 
the objectives of this Settlement Commission? This is 
being done for the first time in the area of Excise 
duty ... (Interruptions) You are just granting employment 
to the retired officers of Excise Department. I do not see 
any other advantage of it. Therefore, this idea should be 
dropped. 

In India, there was. no taxation on food processing 
we had deliberately kept this industry outside the tax net 
because of common man's involvement in this industry. 
As we exempted agriculture from the income-tax, similarly 
we had exempted 1009 processing from excise-duty to 
encourage the common investor. So that common villagers 
of remote areas could get employment through food 
processing. With ,this intention, we had exempted it. But 
gradually you are trying to impose tax on this industry. 
Initially, you have imposed tax on dairy industry you have 
imposed tll~ on dairy, ghee, butter choclate, and sweets 
which .are also a part of food processing. It means you 
have tried to bring new ideological change through. these 
provisions. 

16_57 hr._ 

[SIlRI V. SATVAMURTI in the Chait) 

would like· to. know clearly whether in future you are 
going to do same· with the Iraiticulture and floriculture 
because it ~ being exported in the abundant quantity. I 
have also given 'some amendments from my party:s and 
we demand that the decision to impose new taxes. on 
items related to dairy industry should be withdrawn. We 
have repeated it many times that tea is a common man's 
drink. We say that due to drinking of tea bone marrow 
and chromosomes are increased in body but doctors say, 
tea curbs it. You have imposed tax on tea, this hes 
increased the price of tea. You have increased 80 paise 

on Rs. 10, but the traders have Increased As. 3 on 
Ri. 10. Due to imposition of tax on items of daily use, 
the overall inflation rate is increased. In teday's date, the 
inflation rate is more than 7%. You should give attention 

. in this regard. On this basis, people have started 
predicting that by the end of this year, the inflation rate 
will cross two digit figure. In these tax provisions you 
ha~e reimposed taxes, which were withdrawn under the 
economic policy five years ago. I demand that you should 
withdraw these taxes. 

We say that pollution IS Increasing due to smoke, 
and the manufacturers of the motor-car battery were trying 
to conduct an experiment to check the pollution but the 
battery manufacturing has been taken into the purview of 
taxation. Tax has been increased on it. Similarly the taxes 
have also been increased on the lenses of spectacles. 

The taxes have also increased in case of pollution 
checking equipment. 

The taxes on life saving things which prevent the 
environment from being further polluted have been 
increased under the proposals of your Budget inspite of 
the fact that a great stress is laid by the govemment to 
check the pollution and Supreme Court and High Courts 
have been issuing orders every other day in this regard. 

17.00 hr., 

We would like to request you to reduce the taxes on 
all those above mentioned items. 

One more thing which I like to say is that the taxes 
on ghee have been imposed to such an extent that one 
cannot eat ghee even alter taking loan. We would like to 
say it in very clear terms that when sanctions from the 
whole world are being imposed on us, the only way to 
complete our development works and combat 'this situation 
is that we must proceed on the path. of austerity. 

You l:Iave accepted the .reconnnendatlon of the Pay 
Commission to increase the retirement age upto 60 years 
but besides thiS, another recommendation which was 
related to downseizing of class-I officers and lAS office"! 
slilff to one-third of thepmaent strengtt1 was not accepted 
by yol,!. Pay Commission also laid stress on reducing the· . 
number of IPS officers to· one third. But you accepted 
only those recommendations· which were concerned witl\ 
pay hike and involving expenditure. You Increased their 
salaries upto As. 35 thousand and 40 thousands. Their 
plea was that multinational companies have arrived in 
IndiS. which are paying salaries upto As. One lakh per 
month and the most brilliant brains In the country belongs 
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to lAS and IPS officers. They cannot survive on this 
meagre amount of Rs. 15 thousand per month and if 
this anamoly continues, brain-drain will take place. The 
best brain of the country will be hired by the multinational 
companies. Therefore our salaries should be hiked. You 
gave them the salary of Rs. 35000 to Rs. 40000 per 
month and thus accempted the recommendations of pay 
commission. You have increased the retirement age to 
60 years, that is also good thing. 37 lakh persons who 
used to be provided employment by the govemment every 
year, all those 37 lakh persons will have to walt for two 
years on road with 'katta' in their hands. They will resort 
to killing people and unemployment will increase. But 
along with these, the recommendation of reducing the 
number of officers by one third was not accepted by 
you. Why did not you accepted? 

I would like to say that Rs. 125 crores of our Budget 
is being spent on the personal safety especially on S.P.G. 
cover provided to the leaders. Rs. 18 crore is being spent 
on the security of each of the leaders and among them 
two have been saying that we do not need such security 
because we feel that as if we are in prison. I would like 
to say that if these persons are very important persons 
of Indian society. Then the solution of their security Is 
that construct a jail like Tihar, and shift all these persons 
in that jail. They can communicate with the people of 
India through television from the jail. What Is the need to 
spend Rs. 115 crores on their security? There are people 
even among them who have been saying that they feel 
uneasy under this securitY cover, and so It IIhould be 
removed. Cannot you think over these issues? When we 
have started laying stress on personal security In 
preference to public security, the thing like public sec~rity 
has been vanishing from the society, unabated expenditUre 
is taking place over it also. All th~se ~oIutions. can be 
achieved if we take initiative in dlrectlo~ cit simplicity. 
Why don't we give a thought to it. I would like to say 
that we should ponder over these Budget propoa~ls. 
Those' people who have been provided such secu~, 
they can also contribute in this ~ind .of security 
arrangement. If this system continue~. In whl~ I do not 
consider it a good sign that the political parties caMot 
protect their leaders and look towards govemmen~ to 
prot8ct their leaders. There is an urgent need to consider 
this issue by all political parties and leaders. 

II is a good thing that you are providing facilities to 
the states but a' competition is going on amongst ~ 
state govemment in taking overdraft. They are eamlng 
popularity by giving relaxation in taxes to their people. A 
consensus among all the states to have uniform system 
of taxes should be evolved. There are different rates of 
trade tax for a commodity in Bihar, Maharashtra and 

Delhi and Hon'ble Minister should think over the intemal 
smuggling which takes place due to thasa varrying tu­
rates. This is a very big problem of our country. A general 
consensue should be evolved for having uniform tax 
structure in all the states. There should be a co-ordination 
and balance among the taxes of various states. 

I would like to suggest that government of India 
should try to achieve consensus in this regard by holding 
a meeting of all states. 

I have various suggestions for amendment of varioue 
tax proposals of this Finance Bill. I would like to lay 
stress tomorrow. But now I would like to say something 
about Banking system. You have made a provision that 
in all the transactions involving lum of rupees 25000 
and more, the concerned person has to lhow hll income 
tax number to the bank authorities if a buyer wants to 
purchase a property worth five lakhs or ten lakhs, he 
should seek income-tax clearance I would like to say 
that while you want to abolish 'Inspector-RaJ', these kinds 
of arrangements are only going to strengthen Inspector 
Raj. 

FINANCE MINISTER (SHRI YASHWANT SINHA): Mr. 
Chairman, Sir, I would like to Inform hon'ble Members 
that no where In my provisiOns It Is stipulated that first 
you bring this clearance' then only you make a 
transaction. This type of false propaganda has been going 
in the country and It Is absolutely necessary to clarify It 
and that Is why I have rose to oppose It. If you are an 
Income-tax aSlessee and you have got permanent 
account number or GIR number, then you can quote It, 
It you do not have them, even then you can buy and 
sell property. 

SHRI MOHAN SIGH (Oeoria): The Hon'ble Minister 
Is abIolutely right but in practical It II Just opposite. The 
issue of Income tax clearance II being raised. In order 
to get income tax clearance certificate, a common man 
is forced to bribe Rs. 5000 to an Income tax inspector 
for the property of one lakh. But the thing you have told 
today in the House, if you communicate it to the public 
through circulars and newspapers, perhaps then it can 
clear the picture. But the general perception prevalent In 
the minds of people is not auch. You have Imposed house 
tax, a retired governemnt employse livea in • smaH houaa 
which he builds by taking loans while In jobs his age 
has crossed 66 years and In terms of income tax he is 
considered a aenior citizen but when you have included 
the houaa In the purview of taxes then a definite logic 
from your Ride should be reflected in your reply regarding 
this issue. 
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With these words, I would like to say that tomorrow 
when we would bring our cut-motions on the tax proposals 
of the Finance Bill, then I will express my views while 
presenting my cut motion. With these words, I conclude 
my speech and extend my thanks to Mr. Chairman, for 
giving me the chance to speak and I would also like to 
urge the Hon'ble Minister to reconsider my suggestion 
and make comments while giving reply. 

'SHRI RAMARAJAN (Tiruchendur): Hon'ble (;hairman, 
at the outset I would like to heartily thank the General 
Secretary of our All India Anna Dravida Munnetra 
Kazhagam and our beloved Puratchi thalaivi (Revolutionary 
Leader) for having enabled me to emerge a victorious 
candidate for the first time frf)m Tiruchendur constituency 
in the recently concluded XII Lok Sabha elections. I come 
from the film industry and now I am a representative of 
the people thanks to her. 

I would also like to thank the electorate of my 
constituency who have sent me to this august House. I 
deem it a great privilege to render my maiden speech in 
this House today. The day also assumes importance 
because it happens to be the birthday of Thiru K. 
Kamaraj, one of the greatest leaders that Tamil Nadu 
gave to India. On a historical day when his statute was 
unveiled in the precincts of· Parliament I have got this 
memorable opportunity to speak on tile floor of this 
House. I would like to reiterate again my heartfelt gratitude 
to· our beloved leader Dr. Puratchi Thelalvi (Revolutionary 
Leader) for this wonderful opportunity. 

Amidst those who were making fun of the artists 
from the Gille-field and expressing doubts over their 
capabilities to rule this country, our founder leader Puratchi 
Thelaivar (Revolutionary Leader) MGR emerged strong 
with mass appeal and ruled Tamil Nadu for three terms. 
He gave an able and efficient Administration. As his right 
heir came our beloved Puratchi Thelaivi to provide a 
dynamic administration following the footsteps of our 
founder leader. Her five-year rule as Chief Minister was 
ushering in a golden era. 

But what we see today in Tamil Nadu is DMK rule. 
The people of Tamil Nadu are being swayed by several 
hardships and innumerable sufferi:"lgs. I wduld like to bring 
to light certain problems more particularly the problems 
faced by the people Qf our Tiruchendur constituency. 

'Translation 01 the speech originally delivered In Tamil. 

Fishermen community forms a major chunk of 
·'·population in my constituoncy. For several years, hundreds 

of these fishermen were getting kerosene at subsidised 
rates. Kerosene so supplied was used by them in their 
fisheries occupation. The fuel was intended for application 
in various machines related to fishing industry. Subsidy 
was taken off later and they have to pay heavily now. 
This affects the lives and the occupation of the fishermen 
over there. My humble request to our Hon'ble Finance 
Minister at this juncture would be to reintroduce the 
subsidy on keroeene and enable the fishermen to get 
100 litres per month to carry on their fishing activities in 
the high sas with their small boats. You may allocate 
necessary funds for this social measure. Several fishermen 
living along the coastal line are still living in huts and 
they are not having secured houses which could protect 
them properly. Many of them are poor and live well below 
the prOperty line. You may earmark adequate funds for 
providing them with housing facilities. 

Tamil Nadu Mercantile Bank founded by a certain 
community has now changed hands and it has to be 
restored back to those who have founded them. The 
need for this restoration was rightly understood by our 
beloved Puratchi Thalavi and she came alongwlth a 
delegation and presented their case before the Hon'ble 
Prime Minister and it has been brought to the notice of 
the Hon'ble Finance Minister too. Hon'ble Prime Mlnlate~ 
has given an assurance In this rega'rd to restore the 
bank back to the founders of the bank. I would again 
impress upon the Finance Mi·nister the need to intervene 
and fulfil the rightful demands of the founders of Tamil 
Nadu Mercantile Bank. 

We say, India is one from Kashmir to Kanyakumari. 
We also know that Kanyakumari is an Important tourist 
and pilgrim centre .. Not only in India It is widely known 
all over the world. In order to operate flight service we 
need to have an airstrip there. At the same time an 
airstrip established at a cost of about Rs. 100 croras at 
Tutlocorin is still not operational. So necessary steps must 
be speeded up to make Tuticorin airstrip operational. If 
it is not found viable to do so immediately an airstrip for 
Kanyakumari· should be set up at the earliest. 

My constituency is abound in small industries 
particularly cottage ·industries. Many a poor beedi worksra 
are among the labour class of these. small Industrial units. 
I am to plead for these poor beedi workers to release 
liberal loans through the. nationalised banks to carry out 
their occupation without any hitch. I urge upon the Union 
Govemment 'to be responsive to these demands. 

I welcome the annou,)cem'lnt made by the Union 
Government to take special cere and provide adequate 
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assistance to backward areas identified in the north. 
eastern region, Apart from backward areas like that of 
ours you may also pay adequate attention to the plight 
of cinema industry. 

The movies that are made in Bombay have got a 
wide market. Apart from major part of the country they 
are released in several parts of the world. Half of the 
Indian States produce films in other regional languages. 
But Tamil film industry alone faces a problem of not 
being able to release it in any other State other than 
Tamil Nadu except for one or two neighbouring Statn 
occasionally. Already Union Government has decided to 
consider film industry as an industrial sector. So it is 
imposing upon the Government to provide needed financial 
assistance to producers who make films. So, I request 
the Finance Minister to ensure arranging liberal loan 
facilities to the film industry especially the Tamil film 
industry. Already it has been. stated that financial 
assistance would be forthcoming. So I would like to 
impress upon that you may keep your word to be liberal 
in providing loans to film producers and more liberally to 
the Tamil film producers. With this I conclude expreuing 
my support to this Finance Bill. Thank you. 

SHRI LALU PRASAD (Madhepura): Mr. Chairman, 
Sir, the Finance Bill introduced by the Hon'ble Minister of 
Finance has been supported by the ruling members and 
criticised by the opposition members. I do not want to 
deliver a long speech or make any criticlms. 

The Government that came to power after 50 years 
of independence formulated the Budgets In their own way 
and presented them in the House. The views of the 
member supporting or opposing the budgets are kept in 
the Library in the book form. Today the country is isolated 
and imposition of Economic sanctions against us is also 
being discussed. But the hon'ble Minister has stated that 
it will not affect the country. 

The country is afflicted With the problems of poverty, 
unemployment and hunger but I do not say that these 
problems have sprung up with the coming into power of 
the present Government. However, my submission is that 
what are the measures which can eradicate these 
problems. Hon'ble Minister would agree with tha fact that 
the per capital income of backward states like Bihar, 
Orissa, Uttar Pradesh and the whole of north-eastem 
states, is less as compared to the per capita income of 
other States. The schemes formulated by the Planning 
commission after independence are not adequate for these 
states. Efforts should have been made to bring those 

states at par with the other developed States which 88 

the former llre legging behind due to wrong policies of 
tha Govemrnent. As the present Government Is a coaHtion 
u .. emment, it will be pressuriaed by ita allies for tax 
proposals made in the Budget. Resources should be 
divided on the basis of Gadgil Formula. Neither the 
Minister, nor the Prime Minister or Shri Jaswant Singh 
can do anything in regard to population and 
backwardness. It is doubtful whether the targets set In 
the Budget will be achieved through the tax proposals 
and arrangements made for it on the basis 01 Gadgil 
Formula. I do not know whl.'ther deficit will increase or 
not. I do not know what will be the fate of tho 
Government. Just see the present condition of the country. 
You have been the Finance Minister twice. HOll'ble Shri 
Manmohan Singh, Shri Chldambaram and other Finance 
Ministers have been criticised on one issue or the other. 

Sir, I would like to know the total amount of debt on 
the country. The foreign debt including debt of the World 
Blink as each individual is increasing day by day. It has 
become difficult to repay the interest, leave alone the 
Principal. The inl.)ome generated by the Government Is 
consumed by the society. What are the provisions madB 
by the Government for the welfare of the poor common 
man? This country is heavily under debt. The report of 
Finance Commission accepted by the Government also 
states that the share given to states out of the income 
generated through Central tax Collection should be 
increased from 27% to 30%. 

Budgets are to be formulated in many states for 
which sittings of the Assemblies are taking place. Planning 
Commission is shortly going to finalise its plans. I would 
like to know from Shri Yashwant Babu regarding the 
constitutional limitations In increasing the due share of 
Bihar State from 27% to Rs. 450 crores? What are the 
steps being taken to overcome the limitations, If any? Do 
you propose to make necessary constitutlonsl 
amendments for this purpose? 

SHRI YASHWANT SINHA: Mr. Speaker, Sir, the 
necessary amendment bill was Introduced yesterday. Since 
there Is a concensus in both the Houses ~r the blR, it 
win be passed comfortably during this s8l8ion. 

SHRI LALU PRASAD: Thet is good. the bill should 
be passed In this very .... ion. The second i .. us Is 
regarding the Gadgil formula. JUIII conelder the condition 
of Bihar. U.P., Orissa and the entire norttHtast. This Issue 
has also been raised during the meetings of the 
Development Council in the presence of Chief Ministers 
and the Prime Minister. Today the country Is under debt 
and it does not have the capacity to repay it as a result 
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of which our plans go away. The han. Minister of the 
Parliament will have to find an answer to It. States like 
Orissa, Bihar, Madhya Pradesh and Maharashtra are coal 
producing States but the revenue from coal goes to the 
Centre. The areas of northern-Bihar and Chhota Nagpur 
are rich in naturel resources in the form of mines and 
minerals but their respective revenue goes 10 the Centre. 
It is said about Bihar. 

[English] 

"Bihar is rich in mines and minerals but the people 
of Bihar are poor.· 

[Translation] 

It is an insult to the State. Bihar, Orissa, Madhya 
Pradesh and Maharashtra cannot use their natural 
resources at their own will. The schemes have been 
formulated by the bureaucrats in Deihl in such a cunning 
way that the revenue from these States goes to centre 
due to Mines and Minerals Regulation Act. What do they 
get out of their wealth or from the centre as grant? Earlier 
cess was imposed by the states but it has now been 
abolished. Companies appealed before the courts that 
States have no right to impose cess. Who will do justice 
to the States and how poverty will be removed from 
there. How the people of Bihar will come into the national 
stream? Coal companies are the owner of coal. Dispute 
was there on this issue. Now they pay royalty to the 
State Government. But the rate is very low. Moreover, in 
case of strike or fall in production, only the State has to 
suffer. Therefore, coal producing States have been 
advised to keep on increasing the prices on the basis of 
its value. Cycle, cloth, medicine and lantem are consumed 
in Bihar but the rate-equalisation policy has eroded the 
revenue from these items. Bihar is exporting steel and 
iron but even then, it is stated that the stata is unsafe 
for women due to its deteriorating law and order situation. 
My suggestion is that the royalty of coal should be 
advalrem. Why this matter is being pending in the 
Cabinet? Central Govemment is selling our coal due to 
which our income is going down. I hope that the Finance 
Minister would exert pressure In this matter. The 
Committee has also given its recommendations in this 
regard. It was said that steps would be taken to uplift 
the backward states. What steps have been taken in this 
regard so far? I have suggestion to make but I do not 
want to deliver a long speech. On what buie an amount 
of Rs. 50,000 is being give., to M.P!! for car purchase 88 

this is a very meager amount. 15% interest is also levied 
on this amount. Govemment should give fun coat of the 
car at an interest of 2-4%. Who constituted the Brain of 

the Society? Poor man has given this country its lAS 
and 'IPS. It was poor man's money which helped build 
schools. As the salaries of top bureaucrates i.e. lAS. 
and I.P.S. have been increased to Rs. 40 thousand. 
Members should also get interest free loan for purchase 
of car. As and when required the Central Govemment 
can get the top bureacurate from Bihar an deputation. If 
Prime Minister of Finance Minister wish to become 
persons of historical fame, they must do something 
constructive to uplift the country. Central Govemment 88 

well as 'Janaangh' has stated that every pereon will get 
the work and every field wiN get 'the water for irrigation. 
The Members belonging to CPI and CPM have left the 
House. Their slogan was hardworker will get his share, 
corrupt will be punished and a new era will dawn. They 
hed given a slogan "land to tiller". Big landlords in Begu 
Saral have put up red lIages before there bunglows. 
Please look into it. Please consider two things and our 
country will be a prosperous one. Our Govemment should 
not be afraid of U.S.A. or depend upon any other State. 
During the tenure of Shri Morarji Bhal, there was a 
proposal to delete 'right to Property' from fundamental 
rights. But the ceiling of property is yet to be fixed. There 
was a proposal about land ceiling but no action has 
been taken. People are making money by all possible 
means and there is no limit to it. That is why corruption 
is rampant in \tie country. If you really want to create 
history, then I!"plement land ceiling Act, "Land to tiller' 
and remove 'Right to Property' from the fundamental 
rights. Prime Minister and other members should take a 
bold step to announce these measures and make law in 
this regard. Government should acquire all.arable land in 
the country and ,redistribute it. The person who does 
hard work In agriculture, whether, he is from Punjab or 
Bihar, should be given facilities like traclor, plough etc. 
Only then the country will be self-reliant. 

If you wish to fulfil your promises to set up a society 
based on equality and to bring 'Ram Rajya' in the country, 
you' have to take appropriate measures. There are many 
people who have land are also holding jobs In the 
Govemment. Sir, Members from CPI, CPM, and BJP 
should unitedly pass a 'law that the person who actually 
tills the land, sows the seads etc. will be the owner of 
the land. It will help in abolishing castism. I have been 
the Chief Minister of Bihar and my brother used to work 
in fields. I was retaining my share In the land, not as the 
Chief Minister of Bihar" but because my brother was 
actually working In the fields. It will also help In removing 
claaslclam but the Congress party did not pass this law. 
Erstwhile kings, princes and big landlords were in that 
party previously. But now Ihtly have shifted to BJP and 
are present In the House. They will not let this legislation 
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be passed. They will pressurise Shri Yashwant Babu to 
remove the tax on sweets and marble. They will 
pressurise him not to frame the law. 

Mr. Chairman, Sir, various Central Govemment 
undertakings have to pay an outstanding amount of 
Rs. 1722 crores to Bihar Govemment. Why these dues 
are not being paid? An amount of Rs. 87 crores from 
Hindustan Fertilizer Corporation, Barauni, Rs. 148 crores 
from H.E.C., Ranchi, Rs. 87 lakh from Mokama Rs. 7 
lakh from T.P.C., Rs. 124 lakh from K.M.P.C.L Dhanbad, 
Rs. 2.49 crores from I.D.P.L, Mujaffarpur, Rs. 164 crores 
from C.C.F.L. Rs. 1092.67 crore from Sharet Coking Coal 
and Rs. 201 crore from Eastem CoaHield Ltd. has been 
outstanding. The amount of Central assistance due to 
Electricity Board should be cleared. Necessary changes 
should be brought in Gadgil formula and arrangements 
should be made for the development of backward areas 
of Bihar. These state should be brought at par with other 
states. It seems that tax have been raised only for the 
name sake. The prices of urea and petrol were hiked 
but then the prices were rolled back. Now you are going 
to take decision outside the Parliament, so there should 
not be any discrimination in this regard. 

Mr. Chairman, Sir, Bihar is a backward State. The 
royalty eamed through Coal should be given to It. The 
slogan of "Land to tiller" should be put into prectice. 
Take over the arable land. Land ceiling should be 
implemented and land lord should not be given the right 
to writ in the courts. Otherwise, terrorism win Increase 
and mass destruction will take place. The present 
Govemment will be responsible for It. The han. Minister 
had pressurisad me in Bihar Assembly but here he himeelf 
is under pressure and have to reply to thasa poIntS. It 
was stated regarding both these issues that we all will 
fight together in Delhi. Now, he is the Finance Minister 
he has become the godess Lakshml to India 
.... (Interruptions) No, not 'Munlm'. Finance Minister Is like 
godess Lakshmi and Members sitting on the Opposition 
f)enches are asking for the accounts. The matter should 
be decided at the earliest. But the present Govemment 
is unable to do so. 

. With these words, I oppose the Finance 
bill ... (/nte"uptions) Raise the selary of M.Ps., otherwise, 
the Budget would not be passed in future ... (lntertuptJons) 

(English} 

SHRI KONIJETI ROSAIAH (Naras.raopet): Mr. 
Chairm1ll, Sir, the han. Minister of Finance at the time 
of introduction 01 the Finance Bill, in this concluding 
remarks, had said and I quota: 

"The stars of the dark night are fading. The whole 
sky belongs to you.· 

He gave this quotation from one famous writer. If 
anybody looks into the budget proposels, there is nothing 
to feel happy. A number of Members, who have spoken 
earlier, have touched various issues belonging to the 
proposals placed before this Hose by the hon. Minister 
of Finance. So, I would not repeat or try to repeat them 
once again. But I would like to mention a few important 
points with a request to the hon. Minister of Finance and 
the Govemment of India also to applv their mind to these 
serious problems. I do not say that thesa problems have 
cropped up during the lest one or two months. These 
problems are there quite for some time. But one day or 
the other , we have to find proper solutions for these 
knotty problems. Otherwise, the country will not improve 
and the lot of the people will not improve. 

Sir, as the hon. Minister of Finance and all of us are 
aware, the trend today in the Centre as well as in the 
States is deficit financing. This hes become the order of 
the day. States are looking to the Centre to put an end 
to this deficit financing. The Centre, in tum looks to the 
States and tries to throw the responsibility on the States. 
This hes become a very serious problem. 

According to the proposals of the hon. Minister of 
Finance, the fiscal deficit during this yeer would be 
Rs. 91,825 crore. I am sure it win not stop at this Point. 
Now, there are various problems faced by this 
Govemment and by this country. For Instance, the postal 
employees' strike is going on. To resolve it, we require 
money and without money there Is no solution for thle 
knotty problem. Like this, there are vartolll other Issues 
which were not thought over during the 111M of preparation 
of these budget proposals, these problema did not 
exist also. Deficit financing is an Indicellon for additional 
taxes. 

The Finance Minister has not spared any section 0' 
the society without levying a tax. As my coHeaguaa have 
mentioned earlier, he has levied taxes on packed tea, 
branded butter, cheese, ghee, sewing machines, apicaa, 
skimmed milk powder and 80 on. He hu not left out 
anything without levying tax. 

The cost of liying is i~reuing. I am sure that you 
are also aware that, if not In Delhi, in lOme of the Stataa, 
the cost of any vegetable today is around As. 60 par 
kilogram. So, the price Hna is on the Increase. This is 
because of inllation and deficit financing. A number of 
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States are looking to Delhi, that is, the Govemment of 
India for necessary financial help in order to bail them 
out of their problems. 

In the Budget of 1998-99, the assumption of the 
Finance Minister from States is something like Rs. 28,000 
and odd crores. You know pretty woll that States have 
to re~ay their loan alongwith interest also. So, the 
assumption of the Government of India this year from 
States, that is inflow to Delhi, is of Rs. 28,000 and odd 
crores. The outflow from Delhi is not more than that. As 
a mattl!r of fact, if you look at the exact figures, the 
inflow to Delhi from States is more by Rs. 112 crore 
than the outflow from Delhi to the States. How do we 
expect development in the States? The Centre has got 
a lot of powers for levying taxes. The disbursement of 
tax revenue also is very funny. The formula is age old. 
They are not trying to revise it. So, today the States are 
suffering a lot for want of funds. There is deficit financing 
in almost all the States. I do not think that there il; an 
exception. About 25 or 30 years back, there used to be 
some States where deficit financing was not there. But in 
the recent items, if you look at the Budgets of the various 
States, you will find that they are also groaning under 
heavy burden and suffering from want of funds. 

You are aware that the Govemment of India will be 
helping the States for implementing Annual Plans under 
Gadgil Formula. I submit that this formula has become 
outdated. This Gadgil Formula has outlived in this country. 
Now, the Govemment of India has to evolve a new 
method. They may appoint a commission or something 
like that. That is a matter of detail. I do not want to go 
into details. But my submission is that the Centre has to 
make up its mind to help the States a little more for 
implementation of the Annual Plans, otherwise, it will be 
very difficult for them. 

As you are aware, tha GovArnment of India is 
depending on extemal aid and loans to a great extent. 
Similarly, State'i are also running for loan assistance, 
may be form World Bank, IMF, JapanesE! agencies or 
other institutions. There is almost a runing race amongst 
the States for getting externai assistance. We know - the 
Finance Minister may not admit it on the floor of the Lok 
Sabha but he knows - how much worried he was when 
sanctions were said to be imposed because of the 
Pokhran experiment. He must have had a number of 
sleepless nights. The States today are also depending to 
a great extent on borrowings for the developmental worl<s. 
The outstanding debt of Andhre Pradesh from where I 
hail is Rs. 20.430 crore. 

In tho year 1998-99 the State of Andhra Pradesh is 
expecting another Rs. 10,000 crore of World Bank aid 
for various programmes. Very recently, the State of 
Andhra Pradesh has got Rs. 2,200 crore of World Bank 
assistance. His friends, not only in Andhra Pradesh; here 
also already started hailing the Govemment for getting 
Rs. 2,000 crore of World Bank aid. I do not think that 
getting extemal aid is a very great thing. Anyway, it is 
the pleasure of some of his friends here to speak very 
high about this achievement. 

Sir, in the year 1998-99, the State of Andhra Pradesh 
has provided Rs. 2,722 crore for debt servicing. With this 
additional loan of Rs. 10,000 crore, debt servicing will 
touch roughly about Rs. 4,000 crore. I know the details 
of my State and so, I am trying to quote the figures. The 
situation is, more or less, similar in other States and 
even in Delhi. If the rate of debt servicing goes up like 
this, where is the scope for development? Where is the 
money for spending on developmental activities? 

Sir, very recently, in reply to my supplementary 
question the Minister of State for Finance or some other 
Minister, I do not remember, was telling that there are 
guidelines for States to take loan assistance from other 
countries and the Government of India are strictly 
implementing them. The guidelines may be there,but, as 
far as my knowledge goes, they are not IHIhered to. If 
the borrowings exceed like this, what will happen 
ultimately? So, I would like to make a poaitive suggestion 
to the Finance Minister that he should kindly think about 
unearthing black money that is in circulation in this 
country. A number of estimates and surveys have been 
conducted and they are giving staggering figures of black 
money in this country. How to get this black money into 
circulation is the problem of the Finance Minister and the 
Govemment of India. The Govemment should find a way 
out to get this money into circulation and if this is done, 
we can put this money to proper use, for developmental 
worl<s and for the bettermant of the country. Otherwise, 
the people with black money are running a parallel 
economy in this country. So, the Finance Minister should 
kindly ponder over it. 

Sir, I want to highlight one more aspect here. When 
the B.J.P. Ckme to power with the help of 18 or 19 
parti .. s put together, I thought they are big party wiN 
provide a stable Govemment. I fail to understand whether 
there is any stability, not only for me who is sitting in the 
Opposition, but also for the Members sitting on the 
Treasry Benches. There is no stable Govemment and in 
the absence of a stable Govemment in Delhi for such a 
big country with a population of' 100 crores, how do we 
expect inflow of foreign investment of major sectors? 
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Sir, for instance, take the power sector. We are facing 
a lot of power shortage. Many States are now faced with 
power shortage and that is resulting in lack of 
industrialisation and lack of providing employment for the 
youngsters. We have enough of water, river water, in 
this country. I am indulging in a loud thinking and earlier 
also there wee some arguments to this effect that river 
has to be treated as a national asset and the Govemment 
of India can think of constructing not only irrigation 
projects, but hydel projects also. For example, in Himachai 
Pradesh we have got enough water; water is flowing 
down there and, so, there is cope for generation of hydel 
power. Himachal Pradesh is a small State. It is incapable 
of making enough investment to generate additional 
power. 

As a matter of fact, they do not even need it. They 
are self-sufficient. They are having surplus power. But 
the Centre can think of making investment in this sector 
for generating power where there is a possibility and 
such powers can be distributed amongst the other States 
which are faced with shortages. This is only a loud 
thinking. Kindly think about it. 

Sir, the Finance Minister mentioned in his speech 
that the tax base has been widened. I do not think it is 
a healthy affair at all. Just widening of the tax base 
cannot be treated as a very healthy step. 

Lastly, I would like to submit that I expected a lot 
from this Govemment. But I am sorry to say that they 
are taking us back to stone-age. We have heard the 
reply of the Minister for Railways. In this rep.ly, he 
mentioned that he will provide mud pots for tea, milk and 
curd. Is it an innovation? Is it a step to take this country 
forward? I am afraid this Government will take us back 
to stone-age. So, I oppose the Finance Bill. 

17.52 hrs. 

MOTION RE: CONTEMPT OF THE HOUSE BY 
A PERSON FROM THE DISTINGUISHED 

VISITORS' GALLERY 

[English) 

MR. CHAIRMAN: As the House is aware, at about 
14.45 hours today, a visitor calling herself Lovely Ananda, 
wife 01 Shri Andand Mohan, shouted slog~~s a,nd threw 

hlets from the Distinguished ViSitOrs Gallery. some pamp . . 
The Security Officers took her into custody Immediately 
and interrogated her. The visitor has mad~ a statement 
but has not expressed regrets for her action. 

I bring it to the notice of the House for such action 
as the House may deem fit. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA): I beg to move: 

"The this House resolves that the person calling 
herself Lovely Anand, wife of Shri Anand Mohan who 
shouted slogans and also threw some pamphlets form 
the Distinguished Visitors' Gallery, at about 14.45 hours 
today, and whom the Security Officers took into custody 
immediately, has committed a grave offence and is guilty 
cf the contempt of the House. 

That this House further resolves that considering the 
fact that she is a former Member of Parliament she be 
let off with a stem waming on the rising of the House 
today." 

[Trans/atlon} 

SHRI LALU PRASAD: You can let her off with a 
stem warning. Security arrangements in the gallery should 
be made more tight. 

SHRI MADAN LAL KHURANA: That la the 
distinguished Visitors Gallery. Ex-M.Ps and ex-Chief 
Ministers sit there. It is not possible to tighten the security 
there. They are ex-M.Ps. 

SHRI LALU PRASAD: You can let off her alter six 
p.m. 

SHRI MADAN LAL KHURANA: All right. 

MR. CHAIRMAN; The question is: 

"That this House resolves that the person calling 
herself Lovely Anand, wife of Shri Anand Mohan, who 
shouted slogans and also threw some pamphlets from 
the Distinguished Visitors' Gallery, at about 1445 hours 
today. and whom the Security Officers took into custody 
immediately, has committed a grave offence and is guilty 
of the contempt of the House. 

That this House further resolves that considering the 
fact that she is a former Member of Parliament, she b 
let off on the rising of the House today: 

The motion was adopted. 
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FINANCE (NO.2) BILL, 1998-CONTO. 

{Translatlonl 

PROF. PREM SINGH CHAMDUMAJRA (Patlala): Mr. 
Chairman, Sir, I rise to support the Finance Bill presented 
in the House by the Finance Minister. I think that the 
Hon'ble Finance Minister has presented some proposals 
in the Budget which were not there during the last fifty 
years. This should be appreciated. This is for the first 
time in the last 50 years that 58 percent of the 
expenditure is to be earmar1<ed for agriculture. No special 
attention was paid to agriculture as a result of which 
farmers started committing suicides for the first time, the 
hon. Minister has paid attention to it. Therefore I praise 
him. 

He is the first Finance Minister who withdrew hundred 
per cent increase in the prices of fertilizers. Though prices 
used to be increased earlier also and prices were rolled 
back also but it never happened that hundred per cent 
increase was r,olled back. I thank him for this. 

It is good that funds have been earmar1<ed for rural 
employment and social amenities in rural areas. Before 
this no one cared for villagers. Drinking water Is not 
available in village. Schools, hospitals are not there in 
rural areas. There is wide spread unemployment. This is 
good that he has kept some fund especially for the 
villages. Same provision is there for people living in slum 
clusters for. construction of houses. After fifty years they 
will feel for the first time that they are living in jldependent 
India. But I think that whatever ,has been done is not 
sufficient. There is lot to be done in order to improve 
things. I feel that the Finance Minister has inherited an 
economic policy which is rotten. During the last fifty years 
many diseases have afflicted this country, such as poverty, 
unemployment, illiteracy. Therefore to eradicate these 
diseases, a lot has to be done in this regard. Even though 
everything is there in this country yet the country is poor. 
Earlier the country was very prosperous and it was called 
'Golden Sparrow' but today 40 percent of the people live 
below poverty line. They do not have food to eat, houses 
to live and clothes to wear. Poor people became poorer 
and rich became richer. Reason for this was that those 
who were in power cared for themselves only and not 
the poor. The reason, I think, was that our planning was 
unplanned and no one checked the unproductive 
expenditure. 

18.00 hr.. 

One instance of unplanned things relates to Himachal 
Pradesh. Himachal Pradesh is in our neighbourhood. 
Hydel Projects could have been set up there and power 
generated therefrom. But funds were not allocated for 
setting up Hydel Projects In Himachal Pradesh. Instead 
thermal Plants were set up. Coal ueed to come ,from 
Bihar and Wast Bengal. Due to non avaHability 'of bogies 
supply of coal did not reach thermal power plants which 
resulted in their closure. This in tum resulted in power 
cuts. Such was the unplanned economy and this was 
how unproductive expenditure was incurred. 

F.C.I. has procured about 12 million tonnes of 
foodgrains this year and there is surplus of about 5-6 
million tonnes of foodgrains of last year. As the figures 
show the P.D.S. needed seven million tonnes anc! five 
million tonnes are needed for buffer stock. Yet wheat 
was imported and for this a higher price was paid. this 
was not necessary. Our Godowns are still full. In Punjab 
all Godowns are full of wheat and paddy and these 
foodgrains are being damaged. The damaged rice and 
wheat are· being sold in auction at low prices. Such types 
of unproductive and unplanned expenditure continued to 
be incurred. Therefore even though the country was rich 
in resources, it became poor. 

Similarly, there was no control over funds provided 
under Indira Awas Yojana and Jawahar Rozgar Yojana. 
There was no one to monitor the funds. Similarly the 
subsidy was shown in the name of farmers but its benefit 
went to the industrialists. Ukewise some traders got the 
benefit of the subsidy given in the name of consumers. 
Therefore, subsidy should be given directly. Intended 
beneficiary could not get the benefit of subsidy. Therefore, 
I want to say that due to unplanned system, the country 
became poor and was afflicted with dangerous diseases 
like poverty, unemployment, and illiteracy. 

I want to give some suggestions to impl"O¥e the rotten 
eco~omy. I think the most important thing to improve the 
economy of this country is to review Centre-State relations. 
Until Centre-State relations are reviewed and the real 
federal structure which our constitution makers envisaged 
is not implemented this country cannot move forward. I 
want to say with regret that our party Shiromani Akali 
Dal gave one document about Anand Pur, .. Resolution to 
the people of this country ?7 years back. In this 
document, it was said that if we have to take our country 
and economy forward then we have to review the Centre-
State relations, but Centre-State relations were not 
reviewed and we were defamed. It resulted in a lot of 
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thi.lgS but that is a different story, I do not want to go 
into that. But I want to say that we took a principled 
stand and fought for that. Then an accord was signed 
which is called Rajiv-Longowal Accord. In that Sarkaria 
Commission ... (Interruptions) 

{English] 

SHRI SURESH KURUP (Kottayam). Everyday we 
cannot go on sitting up to 8 o'clock. Or 10 o'clock. 

MR. CHAIRMAN: (SHRI V. SATHIAMOOR1Hy): SAC 
has decided to conduct the House every day tiD 8:00 
p.m. up to 17th. 

SHRI K. BAPIRAJU (Narsapur): You have already 
said that the House will sit up to 6.00 p.m. today. You 
cannot change decision every minute. You are making 

us sit late everyday. This is not proper. SAC cannot 
make us sit late everyday up to 8.00 p.m. this Is 
something unprecedented ..• (lnterruptions) 

MR. CHAIRMAN: If the House is not ready to accept 
the decision of the BAC, I will adjourn the House. 

... {Interruptions) 

SHRI R.S. GAVAI (Amravatl): We are not ready to 
accept the decision of the BAC. 

MR. CHAIRltftAN: The House stands adjourned to 
meet again tomqrrow the 16th July, 1998 at 11.00 a.m. 

10.05 hra. 

The Lok Sllbha then adjourned tNl Eleven 01 the Clock 
on J'hursady, July 16, 199B1Asadha 25, 1920 (SaIaJ). 
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